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LEGISLATIVE ASSEMBLY DEBA 1 ES 
(omCIAL REPORT OF THE THIRD SESSION OF THE 
. THIRD LEGlSLA TIVE ASSEMBLY.)' 

VOLUME 111-1928. 

LEGISLATIVE ASSEMBLY. 

Tuesday, 4th September, 1928, 

The Assembly met in the ~mbly Chamber in Simla at Eleven of 
the Clock, being the first day of the Third Session of the Third Legislative 
Assembly. pursuant to S. 63D (2) of the Government of India Act. 
The President (the Honourable Mr. Vithalbhai Javerbhai Patel) was in the 
Chair. 

MEMBERS SWORN: 

The Honourable Mr. Al'thur Cecil McWatters, C.I.E. (Member for 
Industries and Labour) ; Mr. Philip Graham Rogers, C.I.E., ML.A. 
(Director-General of Posts and Telegraphs) ; Mr. Hattiangadi Shankar Rau, 
M.L.A. (Finance Department: Nominated Official) ; Mr. Lalchand Navalrai, 
)f.L.A. (Sind: Non-Muhammadan Rural); Diwan Bahadur Thodala 
Raghavayya Pantulu Gam, C.S.I., M.L.A. (Madras: Nominated Official) ; 
Mr. Sorab Manekshah Bharucha, M.L.A. (Bombay: Nominated Official) ; 
Mr. Maurice Webb, M.L.A. (Bombay: Nominated Official) ; Mr .. Carleton 
Moss King, C.I.E., M.L.A. (United Provinces: Nominated Official) ; Rai 
Bahadur Shyam Narayan Singh, C.B.E" M.L.A. (Bihar and Orissa: 
Nominated Official) ; Mr. h ~  Ali Khan, O.B.E., M ~  (Central 
Provinces: Nominated Official); Mr. James Hezlett, C.I.E., M.L.A. 
CAssam : Nominated Official) ; Captain Hira Singh Brar, Sard4rBahadur, 
M.B.E., l\I.L.A. (Punjab: Nominated Non-Official) ; and Sir James 
Simpson. Kt., M.L.A. (Associated Chambers of Commerce:' Nominated 
Non-Official) . 

QUESTIONS AND ANSWERS. 

DEPItESSED AND UNTOUCHABLE CLASSES IN I~I  
~ " ..... 

1. ·Lala Lajpat Rai : Will Government be pl,t>ased : .. 
(a) to lay on the table a list of the "lasses or castes :er sub-eastes 

which are considered "unt011chable" T 
(b) to inform the House what classes are considered" deprt-s. ... ed " 

besides or in addition to the untouchables? . , . 
. 1 

L66LA 
(  I  ) 

.\ 
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TIle BODOurable 1Ir. I. Orerar: (a) I place on the table a list of 
eastes which are generally, according to loeal Ulsage and custom, regarded 
~  untouchable, and which have been classified as sueh in previous OOllIUI 
and edueationall'eports. -i wish to make it clear that. the GO'Vemment of 
India do not regard this list as final, exhaustive or authoritative. 
Whether a caste -i~ regarded as touchable or untouchable must depend on 
local Cllstl()ID which isvanable ana, we may re8lSonably nope, will prove 
to be a progressive factor. I also understand that the degrees of un· 
touchability are not the same throughout India but vary from place to 
place. 

(b) The classes generally considered a8 depressed beside or in addi 
tion to the untouchables are hill tribes, aborigiuals and criminal tribes. 

Lid of ca8te, in the province. ",hich are con.naered II "nto"chable ". 

l ~ 

Haddia. Bavuria. 
Dandasis. Medaris. 
Malas. Madigan. 
Parayans. Panchaulas. 
Holeyas. Vallu\'au. 
Chakkiliyan. Pallan. 
Korogas. Cherumas. 
Nayadia. Kotas. 

Bombay-

:Mahar&. Holey ... " 
Dheda. llanga. 
Madiga. Chambhars. 
Chamara. M0eJri8. 
BhaDgia. DhOl'll. 
KhaJpaa. Sbindlwvas. 
Turia. Kolahaa. 

Bewgal-

Bagdi. Bauri. 
Bhuinmali. Bhniya. 
Bhumij. Chamar. 
Dhoba. Dom. 
Doadh. Hari. 
Kaora. Kora. 
MaL Muehi 
Munda. NamaBudra. 
Oraon. Pod. • 
Bantal Sunri 
Tiyar. 

17Mted PnIMe_ 

Dhobia. Koria. 
1t&npaz. Saiqalgan. 
Balahia. BaheJiya. 
Baj •. Sunkan. 
Dluulub. Tarmolia. 
Bangrez. Gharami •. 



U""" . ~ Il  
BalabaN. 
BeDplil. 
Chamar •. 

Bajgia. 

hfljob-

Chamsra. 

BiAa,. Gfld 0'"'--

Bhangil. 
HaJalkhor. 
Mehtar. 
Ahir Gaura. 
ChanUlr. 

GhaIIi. 
Gokha. 
KE'la. 
Ptm. 

SiyUL 

Central Promncu-

Balahi. 
Chamar. 
Ganda. 
Katia. 
Kumbar. 
Mang. 

PaUL 

BhaJagiL 
Bauphofl. 
DODlall. 

Khatib. 

Cbuhra. 

Doma. 
HarL 

Turi. 
Bauri. 
Dhoba. 
GhU8uria. 
Kandra. 
Mahuria. 

Mul"iJi. 

Ganda. 

Basor. 
Dhobi. 
Ghaaia. 

Kori. 
M~h  

Mehtar. 

3 

1. 

Lala Lajpat Jtai : Why are the criminal tribes classed as depressed 
classes! Is there any particular reaRon for that' Is it because tbey are 
criminal' 

The Honourable •. J. Crerar :  I h~  the reaaon is that criminal 
1ribes are mosNy· also in a depressed condition. 

Lala Lajpat Rai : There are many other classes besides the depreSSt'd 
classes whi('h are in a depressed condition-particularly the women of this 
<:ounbry. Would you claRs them among the depressed classes' 

Bao Babaclur •. O. Rajah : Will the Government be pleased to state 
why they are called tbe depressed classes , 

'!lie BeaowabJe IIr'.J. Crerar : It-is very dimcult to find an alter-
native term to deBeribe what is intended to be described. 

111'. It. 4hV"'" : Will the Honourable ~ mb  be pleased to state 
whether a poor fakir or a beggar living on charity not belonging ro the 
deprell8M classes is classed as belonging to the depressed classes' What 
about the famine stricken people , . 

The Honourable •. J. Crerar : No, Sir; I think the answer to that 
itt iIt the negative . 

•. Amar !lath Dutt : Will the Honourable Member say whether the 
Go\'ernment consider Indians, who are under foreign domination, 88 
lltembers of the depressed clasl! , 

Mr. President: Order, order. 
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Lala Lajpat JLai : Will the Honourable Membf'r say whether any 
loMI inquiry is made in regard to any local custom before any class ill 
dt'.scribed as, depressed and whether that local inquiry is embodied in the 
local report T " , 

The Honourable Mr. J. Crerar: Yes, Sir. In connection with census 
proceedings very careful local inquiries are made in regard tl() what the 
loual custom is. . 

Lata Lajpat Itai.: I 'wonder if the Honourable Member bas ever leen 
the census reports and satisfied himself whether there is any reference 
to any local inquiry about the custom. 

:aao Bahadur •. O. Rajah: May I ask, Sir. whetht>.r the figure of 
60 millions given in ., India 1926-27 ", page 45, comprises tbe untouchable 
cLasses! 

The Honourable Mr. J. Orerar : The figure referred to by the Honour-
able Member referred to territory outside British India as well as British 
India. 

INCREASE OF TUBERCULOSIS IN INDIA. 

2. ·Lala Lajpat B.ai : (a) Are Government aware' that tubercular 
i~  are increasing at a frightful speed and that mortality fron: the same 
is increasing at a tremendous rate ! 

(b) Will Government be pleased to lay on the table figures relating 
to tubercular diseases and mortality from the same in all provinces of 
India , 

(c) Will Government be pleased to state whether they have taken any 
steps to check and control the ravages of this disease in India in geueral, 
and in the areas directly under the Government of India in particular t 

Mr. 0 .... Bajpai: (a) Statistic!> of deaths from tubercular dlseases 
are not available for the whole of India. For the areas for which statis-
t·ics are available, figures for the last five years have been tabulated 
and placed in the Library. These show that there has been a slight rise 
in the death-rate from pulmonary tuberculosis; but it is not possible to 
say definitely whether the increase repre!;ents a ri!;t' in lIhe incidence'ot the 
disease or is due to improved methods of registration. 

(b) Deaths from tuberculosis are recorded separately only in three 
provinces, viz., the United Provinces, Ben[l:al and" BomQay. In 1926, the 
death-rate per mille from tuberculosis was .14 in the United Provinces; 
.Hi in Bengal and 1.14 in Bombay. 

(I.') An account of the action taken by' the Government of India as 
well as by Local Governments to combat tuberculosis will be found in 
the annual Reports of the Public Health Commissioner with the Govern-
ment of India for 1924 and 1925. Copies of these r.eports will be found in 
the Library. As regards areas administered directly by the Central 
Government it may be mentioned that a proposal for the bli ~~ ~ of 
a tuberculosis hospital is being considered by the Delhi City MUDletpahty. 
In Baluchistan six wards for tubercular patients were added to tl-e Civil 
Hospital, Quetta, during 1926. In Rajputana there are two pl'h'ate 
£,anatoria and a large number of tuberculosis patients are treated at the 



Civil Hospital, Ajmer. Proposals for a tuberculosis hOtJPital and sana-
torium for the North-West Frontier Province are also under consideration. 
R.esearch work on problems of tuberculosis such 88 accurate Ilurveys of the 
disease in particular localities and its transmission is also 'being carrif'd 
out under the auspices of the Indian Research Fund Association, which i. 
financed by the Government of India. 

Lala Lajpat :&.ai : Do the Government recognise the importance of 
t.his subject so as to make it the subject of an inquiry in each provine. 
to find out the figures of mortality from tuberClllosis h ~  

Mr. G. 8. Bajpai: J have already stated that the provincial 
machinery for the registration of tuberculosis is confined to three pro-
vinces. Medical administration under the reforms, as the Honourable 
Member is aware, is a transferred provincial fmbject, so thatr the initiative 
for perfecting or improving machinery for registration rests with Local 
Governments. As regards the areas directly under the Government of 
India, as I have already stated, registration machinery exists, I under-
stand, in Delhi, and we shall try and extend it to other cities like 
Peshawar. 

Lala Lajpat Rai : Am I to understand that the Government. of India 
do not consider this question of sufficient national importance to take 
special steps besides those adopted by Provincial Governments to check 
the disease' . 
Mr. G. S. Bajp&i : The Government of India, Sir, have taken such 

steps as are constitutionally within their orbit and within their power; 
that is t() say, they have made suggestions to Local Governments from 
time to time 8S to how they might co-operate with Qne another in com-
bating this disease. It is not really the function of the GovernDIellt of 
India to tell them that they must perfect their machinery for rerist.-ation. 
Lala Lajpat Jtai : Do the Government of India consider it sufficient 

that .. he Delhi Municipality Rhould establiRh a consumptive hospital and 
the Government should do nothing in the matter' 
. Mr. G. S. Bajp&i :  I do not think that it follmvs from my reply that 
the Government· of India have adopted an attitude of malevolent 
nE'utrality towards the proposal of the Delhi Municipality·. Before the 
Government of India can come to a decision in regard to the establishment 
of a hospital in Delhi. the Delhi Municipalit:y must submit a proposal t6 
the Government of India through the proper channels. 

Lala Lajpat Rai : Does the Honourable Member consider that this is 
merely a question of should or should not' The question is whether 
the Government of India do attach sufficient importance to take thc 
question in hand. 

Mr. G. S. Bajpai : If my Honourable friend will be satisfied by a 
statement of the obvious, I will say that the Government of India take 
very great interest in combating tuberculosis. 

ltIr. K. Ahmed : Will the Honourable Member be pleased tu satisfy 
this House by showing that he is always intelligent to see that the research 
'Work is going on smoothly under the Government of India? In view of 
tibat fact, Sir, will the Honourable Mf'mher now ,state with regard to 
the School of T::-opical Medicine in Calcutta how much research is carried 
on and what are the steps that are teken for improving the conditions of 
thc Door people suffering from tuberculosis' 
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. ' Mr. O. 8. Bajpai: I confess, Sir, that the sequence, logical or other-
wise, of that involved question I hllve been unable to follow. One thing 
stood out from that statement, and that was the name of the School or 
Tropical Medicine in Calcutta; and I would inform the Honourabip. 
Member that the School of Tropiclll Medicine in CRlcutta is under the 
control of thE:' Gowrnment of Bengal. and, therefore. the proper forum 
for addressing the question is thE:' Legislatqve Council of Bengal and not 
this House. 

Mr. K. Ahmed : Is it not a fact, Sir, that the most senior medical 
officer of that school is drawing a salary from the Government of India 
and is their expert on t'llberoolosis and also on l ~  , 

Mr. G. S. Bajpai : My Honourable friend's information is rather 
confused. There are undoubtedly two Professors belonging to the 
School of Tropical 'hfedicine in Calcutta who ·are paid by the Indian 
Research Fund Association ; but the Association is not a part of GoV4ilrn-
ment. and therefore the fact of their being maintained by that Association 
does not make them servants of the Government of India. 

Lieut.-Oolonel H. A. J. Gidney: If the Goyernment absolves itself 
from responsibility in the matter and relegates it to the Provincial Gov-
ernments, will the Honourable Member i l~  explain the necessity for a 
Public Health Commissioner and a Sanitary Commissioner with the Gov-
ernment of India and the issues of their annual reports ? . 
Mr. G. S. Bajpai : It is undoubtedly the function of Government to 

co-ordinate and collect for the informatoion of the outside world the 
activities of the various provincial medical departments. 

Lala Lajpat Rai : For the outside world only? 

Mr. G. S. Bajpai :  I beg pardon; for India also. That is one of the 
reasons to justify the maintenance bytce Goyernment of India of a Publh! 
Health Commissioner. In addition to that the Government of India have 
other activities such as central agencies for research and international 
rtsponsibilities. For that reason also it is necessary to maintain a Public 
Health Commissioner. 

Lieut.-Oolonel H. A. J. Gidney: Is it not the duty of the Govern-
ment of India to supply information not only to the o'utside world but 
also to inside India ~ 

Mr. G. S. Bajpai :  I have already stated in answer to mY' Honourable 
friend, Lala Lajpat Rai, that I stood corrected, and I qualified my origina1 
statement, by saying not merely the outside world but also inside India. 

The Revd. J. O. Ohatterjee : Sir, will the Honourable Member inform 
the ROlli'le what provision for registration of tuberculosis,exists in De1hi, 
to which he has just referred T 

Mr. G. S. Bajpai :  I merely base my information, Sir, on the report 
puhlished by the Public Health Officer of Delhi. I presume that unles,; 
he had a machinery for registration he would not be able to produce the 
figures which are embodied in the report to which I have referred. 

The Revd. J. O. Ohatterjee : Will the Government take steps to let 
the public know what those means are, because hitherto they do not seem 
io know very much about these provisions' 
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Mr. D. S. Bajpai: I am sorry, Sir, that my HOnourable friend, 
although he resides in Delhi, is not aware of the affairs of his own city. 
but I shall undertake to make the inquiry to which he refers. 

Lala Lajpat Rai : The Government of India also resides in Delhi. 

I~ M  OF INDIANS AS CONSULAR OFFICERS. 

3. ·Lala Lajpat Rai : (a) Will the Government of India inform.' the 
House what steps are being taken, if any, by His Majesty's Government to 
enrol Indians in the Consular Services of the Empire 1 

(b) Have the Government of India made any representation to His 
Majesty's Government with regard to the appointment of Indians in the 
Consular Services of the Empire ? 

(c) . If the answer be in the negative, have the Government of India 
any intention of making such recommendations T 

(d) Are the Government of India aware that Indian tourists and 
traders are subjected to a great deal of annoyance and humiliations through-
out the world for lack of Indian Consular Officers ? 

Sir Denys Bray: (a), (b) and (c). No, Sir. But the questions seel.!' 
based on the misapprehcnsion that there are no Indian Consular repre-
sentatives at present, whereas there are actually four. 

(d) No, Sir. On the contrary, I constantly receive expressions of 
appreciati()n from Indian tourists and traders of the assistance afforded 
them by His Majesty's Consular Officers in all parts of the world. 

RECRUITMENT TO THE CLERICAL AND SUBeRDlNATE SERVICES UNDER THE 

FINANCIAL COMMISSIONER OF RAILWAYS. 

4. «'Mr. K. C. Neogy: (a) Will Government be pleased to state 
if tbey are considering the question of placing on a proper footing tbe 
recruitment to the clerical and subordinate setvices in the Accounts Offices 
under the control of the Financial Commissioner of Railways ? 

(b) If the answer to (a) be in tbe negative, are they aware that the 
Auditur General bas prescribed definite rules on the subject of clerical 
recruitmf'nt in the offices under him and that there is also a competitive 
examination for accounts to regulate recruitment to the Subordinate 
Accounts Services Y 

(c) Are Government prepared to consider the desirability of adopting 
the practice outlined in (b) with a view to putting a stop to the present sys-
tem T 
Mr. A. A. L. Parsons: (a) Yes . 

• 
(b) and (c). Do not arise. 

RECRUITMENT TO GAZETTED POSTS UNDER THE FINANCIAL COMMISSIONER OJ' 

RAILWAYS. 

5. ·Mr. K. C. Neogy : Will Government be pleased to state whether 
they are considering'the question of entrusting to the Public Service COln-
mission the recruitment to all the gazetted posts in the Accounts Offices 
under the Fillancial Commissioner of Railways f 
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:.t ... A. L. Panou : The method of recruiting superior oftiCel"ll for 
the Accounts DepartlM'ntti of Railways, should these Departments come 
permanently under the control of the Financial Commissivner of Railways, 
is under eOJ1sideration. I think it probable that recruitment will be by 
means of an examination which the Public Service Commission will con-
duct for WI. 

• 

lIIPOB'l' OP FOREIGN LIQUOR. 

t. ·Iir Pvshotamdas 'I.'IIalaIrdaa : Will Government be pleased to 
lay Ii. statement on the tabre giving : 

(a) The quantity of foreign liquor import€d lDto India duriIl& the 
last five years, giving figures for each year separately, 

(b) the amount of cust.om& revenue derived from the importation of 
foreign liquor during the last five years, giving figures for 
each year separately, 

(c) the names of countries from which the spirits referred to in (u) 
above were imported T 

The Honourable Sir BhupeDdra :Math llitra :  A statement furnishing 
the information required is laid on the table. 

8totement s1iot6i"fl tlat; q_tifft, of ,foreign liquor, i1lcluding denatured alii! perfumed 
&pi"t&, imp01'tea into Brituh India dvring 19.::9-!4 to 19:!7-28, the amount of 
C1l8tOm8 revetlve derived therefrom and the i1ll1JOrtant countries fro'", which iml'Qt't. 
ed. 

(II) Qtiantit,.-

I Beer and Spirits, 
other allllOrte, Denatlll'ecl 

Year. fermented Wines. ucept spirit. 
liquors. denatured. 

(1) (2)  (3) (.) 

Galls. Galls.  Galls.  Galls. 

1923·2. .. 2,846,316 225,336 1.300.249 366,358 

1~  " 3,351.784 309,736 1 ~ 8 330,381 

1925·26 .. 3.510,769 274.455 1,427.001 482.901 

1926-27 
" 3,830,030 295,720 1.473,754 661.731 

1927·28 .. .. .. 4,499.814 304.141 1.403.38& 911.126 

NOTE.-Bome of the spirit recorded under (3) it Bpirit which, though claSBi1ied a.e 
" rum " on importation, i.e BubBequeJltly deDatured in bond before p888ing into eon· 
8!DJlptioD. . 



QU.88'IWJlS ~  A1I8" mil. t 

Potable liquon, all 
DeDatu'" Year. aorta, aJ.o 

perfumed spirit. 
Apirit, etc. 

(I) (2) 
~ ~ , 

R8. Ila. 

1923·24 2,25.62;878 66,UO 

1924·26 .. 2,49,00,116 42_ 

1926·26 2.53,3/).940 63,091-

1926·27 2,60.47,770 83,714 

1927·28 .. 2,{)4,98.672 99,431 

(c) Names of MUlltriC8 from. which bulle of importll took plac,;.-rnited Kingdom, 
Germany, Netherland8, France, Java and JapllD. 

NOTE.-Detailed information will be found ill the Anllual Statement of the Sea· 
borne Trade of Britiah India with the British EMpire and Foreign countries for 1926· 
27, VOIUIDes I and II, and in the Account8 relating to the Sea-borne Trade awl 
Navigation of Briti8h India for Match 1928. 

CASE OF K. C. BAlfEItJI, AN ~ C. I. D. INFQRlIER. 

7. ·Sardar Karta.r 8i:Dgh : 1. (a) Bas the attention of Government 
been drawn to an article in the Tribune of Lahore dated 6th May 1928, 
headed •• Spider caught in its own web. Mysterious visitor to Lahore witb 
pistol under his shirt, conspirator or C. I. D. informer. Amazing story of 
Bengali youth'8 arrest and release. "  T 

( b) Are the facts stated therein CO'l'1'eet T 

2. Is it a fact that K. C. Banerji was a C. I. D. informer and that the 
pistul found in his possession was supplied to him by the C. I. D. and that he 
was instructed t() give the arm to anyone of the revohrtiona,ry party 1 

3. Was the said K_ C. Banerji convicted and sentenced to rigorous im ~ 

prisonment for five years by a Magistrate at Dafrore-under section 20 of 
the Arms Act f 

4. Is it a fact that K. C. Banerji filed an appeal in the High Court of 
Judicature at Lahore against the said conviction and that the 21st of OctQ-
her 1927 was fixed for the hearing of the appeal T 

5. Is it a f:ct that K. C. Banerji waS released before the appeal came 
up for hearing before the High Court' If so, under whose orders was hp." 
released, and what were the grounds for his release , 

8. Did K. C. Banerji apply for any clemency to the Government nuder-
l~ i  401 of the Criminal Procedure Code! If not, e>n whose applica-
tIon, initiation, or recommendation did the G<>vernment take the action 
which resulted in his release-f 

The Honourable lIrtr. I. Oterar: I ha:ve seen the -article. For the 
remainder of his a.uestions I must refer the HOllOurable Mem"flet tQ tu 
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dil'1cussion on the motion for adjournment in the Punjab Legislative 
.council on the 10th 'May 1/1Rt, ifJ which the matter waR exhaustively 
discus8ed. 

SUICIDE OF VISHNUDASBAGA1, A HINDU ART DEALER OF SAN FRANcISCO. 

8. *Mr. II. B.. Jayakar: (a) Has the attention of the Government 
of India. been drawn to the case reported in the Bombay Chronicle of the 7th 
of lIay, 1928, of one Vishnudas Bagai, a Hindu art dealer of San Fran-
-cisco, who committed suicide by gas as a protest against the refusal of 
the UDited States Goyernmen.t to recognize the American citizenship 
·whichhe claimed ! 

(b) Are Hie Government prepared to make inquiries into the matter 
-and ascertain whether the facts stated in that newspaper are true Y 

Sir Denys Bray: (a) Yes. 

b~ Enquiries haye already been instituted. 

DEP.()BTATION.oF MR. MEHAR SINGH RAIT, AN INDIAN STuDENT, FROM THE 

UNITED STATES OF AMERICA • 

. 9 ........ B. Ja,abr : (a) &6 t1te attention of the Government of 
India been drawn to the cast" reported in the Bombay Chronicle of 
'the 4th of May, 1928, of ont" Mr. Mehar Singh Rait. an Indian student, 
who was deported by the American Government before he has had time 
to complete his educatioll , 

(b) Is it a fact that Mr. Rait had served with the Mesopotamian Force 
'.' D  " as .a Hospital Storekeeper for fonr years during the Great War 
And had earned medals in that connection' 

(c) Are the Government prepared to make inquiries into this matter 
and ascertain whether the facts stated in that newspaper are true. Y 

(d) Do Government propose to ,take steps in the matter of Mr. Rait's 
grieYanct" and obtain redress for him from the American Government in 
!'Iuch manner as may be possible , 

Sir Denys Bray : (a) Yes. 

(b) I have not heen able to verify the account of Mr. Rait's war 
services given in the artie-Ie, but ~  no reason to doubt it. Those war 
suvices however did not constitute him an alien veteran of the United 
States forces. 

(e) 'l'here seems no need to go beyond the article itself. On the facts 
therein ~i  the situation is as followili : 

Accordin!! to the United States' Immigration Act-of 1917, which 
was in force when Mr: Rait entered America, he was within 
the geographical prohibition on immigration set up by section 3 
and could thus only secure entry by proving that he waf; 
within one of the exempted ~ i  The only exceptions 
susceptible of applications to ·Mr. Rait were those in favour of 
" students" and of ., traTellers for i ~i y or pleasure". 
Granted that Mr. Rait came within one or ot'her of these 
.exceptio.ns at the time of entry he failed to remain within 
either, in .that :hecarned his livinjr as a clerk and thus b m~ 
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subject to the provision which lays down that perHons " who 
fail to maintain in tbe Trnited States a ~ 8 or occupation 
placing them within the excepted classes shall be deemed to be 
in the United States contrary to law and shall be subject to 
deportation ". 

{d) However much therefore I may sympathise witll Mr: Rait, th·! 
Honourable Member will, I trust, appreciate Government's inability, in 
view of Mr. Rait's self-confesHed contravention of the American immigra-
tion laws, to attempt to obtain any' redress from the United States' 
Grn'ernment for his deportation. 

FIRING ON RAILWAY STIUKERS AT BAMANGACHI. 

10. *lIIr. E. O .• eogy: (a) Has the attention of Government been 
drawn to the strictures passed by the Magistrate of Howrah, in his orders 
~  the 9th May, on the Officer Commanding the Eastern Frontier 
Rifles who opened fire on a crowd of· railway strikers on Mareh ~ Laat 
near Howrah , 

(b) Is it a fact that firing was resorted to on the orders of the Poliee 
Superintendent ; that no warning was given to the erowd before this was 
done ; that before the arrival of the Police Superintendent, Captain 
Christie proceeded to act on his own responsibility in placing pickets IUld 
regulating and stopping traffic on the road ; that there was no order to 
aim low, with the result that at least one man was shot through the head ; 
and that the shots were fired not at the crowd as a body but at selected 
persons in the crowd who were'specially picked out each time by Captain 
Christie, who himself and not the Police Superintendent selected the i ~

t ion in which to fire' 
(c) What inquiries, if any, have the Army authorities made in tbe 

matter, and with what result , 

The Honourable Mr. J. Crerar: (a) Yes.' 

(b) AU the circumstances connected with this case have been 
thoroughly investigated by the Government of Bengal, but they have been 
advisPd that no conclusions should be published until the completion of 
the trial in which one of the leaders of the strikers is being charged with 
perjury and bringing a false ease against Mr. Mould, Deputy, hi ~ 

Me('hanical Engineer. In the circumstances the Honoarable Member will 
understanrl that I am not able to deal with the pointl'l raised on this 
question. 

(.r) No inquiry has been made by the Army authorities, as the matter 
concerns thl' civil authorities. The East!Crn Frontier Rifles is not a 
1.Jllttalion of h~ Army. but of the Military Police. 

SUPPRESSION OF A RADIO MESSAGE gENT BY MR. BERNARD HOUGHTON, A 
-RETIRED I. C. S. OFnCER, TO THE FREE PREss OP INDIA. 

n .... Gays Prasad Singh: (a) Are Government aware that the 
following radio mE'S."age sent by Mr. Bernard ~h  I.e.s., (Retired), 
on or about the 11th February 1928, addressed to the Free Press of India, 
Bombay, was withheld by the authorities: 
. ., Look at the put of those who sponsor the Commission. Blrkt'nhead wa" the 
bitter enemy of Irish National Freedom. Simon 8upportt>d the illegal imprisonment of 
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Iril .• L 1U ·London, and 1aBt year fought the British' Milleft. Remember M ~ l hl  .. 
i ~ record ill India, China, and Egypt. Is it, i~l  that these. mt'o, 1~ th;,>l!" 

nnit<'d front, int.end the liberties of India' Is it not dear that they Wish JDlitans to' 
agnln ('o'op<'JIlte in forging their own ('hlli118' Wha-tever thei1' words, they hllv(' but 
OUf nJloil, and it is set on British domination. ' , 

(b) If SO, do Government propose to make an enquiry as to the ~ 

pre8llion of this message T 

The BOllourable 1Ir. J. Crerar: (a) Yes. 

(b) The message was withheld under the authority #,If the Bombay 
Government. 

SunLY BY THE LoCAL GOVERNMENTS OF CERTAIN INf'ORMATto1i to THI: Bnlo:M 
CoJ0088IOlif. 

l~  *Mr. o.ya Prasad Singh: Is it a fact that the Government of 
India have asked Local Governments to supply certain information to 
the Simon Commission T If so, will Government be pleased to lay II 
t'!opy of their communication on the table T 

The Honourable Mr. J. Crerar: The invitation t<.o submit memoranda 
issued by the Indian Statutory ComtniMiou on the 6th March, 1928, was 
8.i,<lressed equally 1'-'1 the Government of India, the Local Governmentfl 
and the general public. The Commission suggested to the Government. of 
India that the most convenient procedure would be that the Local Gov-
ernments should submit their memoranda direct to tlhe Commission. 
Accordingly> the Local Governments were requested by the Government 
of India to send the memoranda prepared by them direct to the Com-
mission, copies being sent simult8neoUldy to the Government of India for 
their information. They were further informed thaf it would be foo-each 
Provincial Government to decide for itself the natrrre of the reply W'hich 
it would make to the Commission, selecting the' particular matters on 
which it proposed to lay its views before the Commission. The Govern-
ment do not propose to lay on the table a copy of their communication 
to the Local Government.;. 

Mr. Qaya Prasad Singh : Are Government aware that the Govern-
ment of Bihar and Orissa have prepared a paper on the subject which iii 
at variance with facts, and with official records in many respects Y 

'!'he Honourable Mr. J. Crerar :  I am not aware of it-

PROSCRIPTION OF BOOKS PUBLISHED IN ENGLA1JD. 

13. *1Ir. Qaya Prasad Bingh: Will Government be pleased to state 
for the guidance of booksellers and other members of the --public the names 
of books and their authors, published in England, but which have been 
proscribed by the Government Y 

The Honourable Mr. J. Crerar : T'he Honourable Member is presum-
ably referring to books published in England, tM bringing of which into 
British India has been prohibited under section 19 of the Sea Customs 
A\'t, 1878. The number of such books is small, and Government see no 
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nc('e8sity to publisb .8 'I1Mt.. Tb1l prohibition of any book under the Act is 
ahovayt! notified in the Gazette of India, and Government are prepared 
to furniHh" information to apy bookKeUer or private individual aM to 
whether a particular book about which Much bookseller or individual may 
be in doubt has been pt'oMcrihed. Such information will also be furnished 
by the India O1!Ice or the High CommiHsioner for India in answer to any 
inquiries which may be addressed to tihem in England. 

Lala. Lajpat Rai : Are the Government aware ,that in the absence of 
any list of proscribed books, sometimes people are "taken by surpriMe, 
when they arrive in Bombay or Karachi. and when they are told that 
eertain books are proscribed! Are such lisbcl available in the office of 
ihe High Commissioncr or in any other office in England or in India or 
8 ~ h  else which will show to people coming back to India whether 
.eel tain books are proscribed or not , 

The Honourable Mr. J. Crerar: AM I pointed out in my main reply, 
fhl' Government of India, the India Office and the Office of the High 
Co;nmissioner are always ready to reply t() any inquiries which may be 
ad,lressed to them. 

LaJa Lajpat Rai : How is a person to know that a certain book is 
proscribed? If ;\'ou keep a list of proscribed books, certainly he will bc 
.able to know whether a particular book ill proscribed or not' 

The Honourable Mr. J. Crerar :  I think that. if anyone iM in doubt 
whether a certain honk is prolclcribed or not, he can easily solve it by 
1~ i  inquiriell in the matter aH I have suggested. 

1Ir. K. Ahme4 : In view of the fact that a large majority of young 
stucienhl, innocent all they are, who return to this country from England 
after completing their education abroad, fall victims, in the absence of 

~  list of proscribed books, wilen their boxes are searched by customs 
officers, do Government propose for the benetlt of the country as well as 
of the student population and others returning to India to supply a list 
<Jf proscribed books, so that they may not purchase such objectionable 
bo()k!, ~ 

The Honourable 111'. J. Crerar : I am not aware that any inconve-
nience to the extent mentioned by the Honourable Member has been 
experienced. 

Mr. Gaya Prasad Singh: What is the objection to publishing a list of 
books which are pro.scribed in this country-so that people interested 
might know beforehand that those books are proscribed , 

The Honourable Mr. J. Crerar : The Government of India consider 
that the publication in the Gazette of lndia. and their readiness to supply 
infol'mation which I have already alluded to, adequately meets the case . 

• 
Mr. Gaya Prasad Singh: Is a complete list of proscribed books pub-

Jishpd in the Gazette of India beforehand T 

The Honourable Mr. J. Orerar : All books whieh are dealt with under 
this section of the law are duly notified in the ~ of India. 

Lala Lalpat Rai ~ "Is the Honourable Member aware that there are 
certain books which are put in tht' list of proscribed books and after-
wards removed T Before anybody comes to India, how is he to know 
whether certain books still continue to remain in tbe list of proscribed 
booits or not! There are ('ertain books originally put on thf\ list of 



Governm('nt and aft.erwards they are removed. Will the Honourable 
Mem ber kindly explain to us w hat difficulty is tihere if the Government 
of India will und('rtake to publish only a list of books which are 
proscribed? 

Mr. K . .Ahmed : Do you mean a list of books proscribed before a 
student is born, who has gone to England and is to return to India T 

The Honourable Mr. I. Crerar : I regret I cannot add anything more 
to what I have said already, on the Eubject. 

OPENING BY THE POST OFFICE OF LE'I"1'ERS ADDRESSED TO MM. BESANT'. 

14. ·LaJ.a Lajpat Rai : (i) Has the attention of the Goyernment of 
India been drawn to Mrs. Besant's complaint about her letters being 
opened in the Post OffiC'e , 

(ii) Are the Government of India responsible for the order under' which 
action was taken or did the Government of India give that order' 

(Hi) If so, will the Government of India give the reasons for such 
action f 

(it!) Are there lists prePared under the orders of the Government of 
Indiam per80DS whose letters are opened T 

(t!) If so, what are the general or special principles which are applied. 
in selecting names for such list or lists T 

(vi) Is there any All-India list of persons whose letters are subjected 
to the process complained of by Mrs. Besant T If so, are there any Pro--
vincial lists besides , 

(toii) Has the Home Department of the Government of India any 
control over the process of opening letters, examining their oontents and 
disposing of them! If so, what kind of control has the Home Departmenty 
and who performs that ,function T 

(viii) What kind of officenl open these leHers ~ 

(ix) What kind of officers read them T Are all the letters addressed 
to the ~ l m  whose names are on the list, opened or only some 1 If the' 
latter, how is the selection made? 

(x) What kind of letters are detained and not delivered T 

(xi) Why is not the fact of the letters having been opened stated 
Q1I the cover T 

(xii) Do the Government of India propose to make a statement of 
~l policy about this matter and do they propose to take steps to 

prevent the annoyance that is caused to people engaged in cpnstitutional 
agitation by this process , 

The Honourable Mr. J. Orerw: (i) to (iii). I invite the Honourable 
Member's attention to my answer to Mr. Ranga Iyer's unstarred question 
No.2 of to-day's date on the subject. 

(iv) to (vi). I invite the Honourable Member's attention to my answer 
to Mr. Ranga Iyer's Unstarred ~ No.3 of t<Hiay's date, which 
eX]llains the discretion of tke various Governments &lid the principles by 
which they are bound. 
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(t"") to (:ni). The  Government of India in the ~ or any othE:t 
Department or any I~ l Government are empowered to JMUeorders under 
section 26 (1) of the Indian Post Office Act. No general orders have been 
issued as to procedure, which will depend on the instraetioDB given in any 
particular CMe to the postal official .. and on the nature of the ease. 

Pandit Hirday Batla lt1lD.ll'1l : May I ask whether the Honourable 
Member is in order in replying to a starred question by referring to 
the answer given to an unstarred question put on the same da!' Is he 
not bound to gin full information in reply to a starred questIOn 7 

Mr. President: I think Honourable Members have an advantage ID 
having with h~ m previously replies to UDstarred question". 

Several Hono11l'&We Kemben: No, Sir ; we ha.ve not got replieA; to 
nlHltarred questions as yet. 

Lata Lajpat Bai: Is the Honourable Membuaware that there is 
a great dell) of excitement over this questioll' Is he aware that in 
almost every important post office in India there is a censor put up who 
opens lette1"!; and then reposts them' Is thai within the authority of 
the Government of India , 

The Honourable Mr. I. Crerar : As I pointed out, it is ibl l)M~ihl  to 
lay down any general procedure in the matter. Individual case; or classes 
of cases must b ~ dealt with according to their nature. We constantly lay 
down a general policy or general procedure, becauStl obviously this is ~  

matwr ill ?"hich a routine procedure could be adopted. 

L&la I.jpat Bai : I am asking for information; it if, JWJ.41 question 
of policy At all. Is it a fact or not that in Lahore aud DeUriPoo ~ 
there is a postal censor who opens letters, reads them auc:l..J'ePJaces thaand 
re-addressel'l them! -Is it a fact or not , 

fte Honourable 1Ir. I. Crerar : I have no information. 

Lala Lajpat :&ai : The Government of India ought to have i ~~ 

tion 011 such an important subject as this. 

Pandit llirday Balla lt1lDD'1l : May I ask, Sir for your decision on 
the point of orot'r I raised , 

Mr. President: J think the Honourable Member is quite righi. The 
Government should take care that in their replies to starred questions they 
makf' no r4'f('rence to replies given on the same day to unstarred qUl?Stions. 

'!'he Bonomable Mr. I. Crerar : May I say one word. Sir f I do feel 
that lowe an ~ l l y to the Honourable Member. It escaped my notice 
that there was a reference to an unstarred question in my reply. I quite 
see the i ~ i  to Honourable Members. In future I shall see that 
references to l1 ~1  questions which art' n{)t already in poasession ot 
Honourable ~l mlh  wi1l not be included in replies to starred questions . 

. Mr. O. ~  Banp Iyer : May I request the Honourable :Member to put 
UII lD possesslOn of answers to unstarred questions ~ y day before w(' come 
to the House 1 

.. fte, Honourable Mr; I. Crerar : I shall take note of the Honomablt> 
llfemher R ~ i  
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DwuSIUL ~  B. L. DBRoUBlO, LATlC Du6T STOUK:EEPD, A..uIlBAGH. 

16. *JIaul'ri ."bammad Yakub: (a) With reference to the replies 
t9 parts (a), (b) and (c) by Mr. A.  A. L. Parsons to my starred question 
!'lo. 286 in the Legislative Assembly on the 28rd February 1928, will the 
Government be pleased to furnish: . 

(i) instances of Mr. B. L. deRoEario, late DepOt Storekeeper, 
Alambagh, having given delivery of Q"Y brass material to the 

~i  purchasers of March 1922 ; 

(ii) of his being in league with other employees in committing the 
alleged fraud .; and 

(iii) of any wilful intent on his part to defraud? 
(b) Is it a fact that the Railway authorities made no joint depart-

_mental enquiry of their own as is done in all such cases , 

(c) Will Government be pleased to furnish, in addition to extract of 
Controller of StoreS, Oudh and Rohilkhand Railway's office order No. G.J90, 
dated 6th D'!e{'jJlber 1921 (already received on 3rd May 1920), app(,inting 
Mr. dl'Rozario as Depot Storekeeper, Cbarbagh, on Rs. 250 per m ~  

a copy of the i~ order isSued by the Controller of Stores, Oudh and 
:ao.ilkhand Railway Office, detailing the duties of a DepOt Sterekeeper, by 
Which Mr. deRozariG was directly responsible, 88 Depot Storekeeper, for 
t.he loss of the br888 material said to have occurred in March 1922 T 

RRSPONSIBILITY 0 .. GAZETTED OFFICERS IN DIRECT CHARGE OF EACH SToRES 
DEp3T OJ' THE LATE OuDJil A-ND RoHILKIUND RAILWAY. 

16. ~ i Muhammad Yak1lb: (a) Is it a fact that after the 
retirement from railway service of Mr. G. A. Roach, DepOt Storekeeper, 
Charbagh DepOt, on Rs. 400 per mcnsem and Lala Nathoo Ram, Depot Store-
keeper, Alambagh DepOt, on &s. 300 per m m~b h upper subordinates 
of the Stores Department, Lucknow,-in the year 1914, each Store8 DepOt 
of the Oudh and Rohilkhand Railway, Lucknow was placed in direct charge 
of -a gazetted officer by Mr. D. E. Keatinge, the then Chief Storekeeper, 
and that this system was strictly adhered to by Mr. Keatinge and his t>-1X 
successors as well, right up to July 1925, the dw of amalgamation of 
the Oudh and Rohilkhand Railway with the l ~  Indian Railway f 

(b) If so, what share of responsibility devolved on the gazetted officer, 
for· the deliveries of valuable auction material such as brass, copper, zinc 
and lead' 

JIr. A.. A. L. Pa.rsODS. : I propose, with your permission, to ~  ques-
tions Nos. 15 and 16 together. Government regret that the, cannot under-
take to ll~  the further information' required. I would remind the 
TIonourahlp Meml;ler that he has been given Yeryfull informatiOll with re-
gard to this case in the replies to his questions No. 237 of 24th August 
1927 and ~  286, dated 23rd February 1928, in which he was informed that 
though the H;)ecial Police Investigating Officer secured proof that Mr. 
deRozario had been implicated in certain fraudulent tram;action .. it was 
decided to deal with bim departmentally; a charge sheet was ~i  to him 
and his ser\'ices wt're dispensed with by the railway authorities h ~  he 
was unable to give satisfactory replie8 to the h ~ brought Il~ i l  him. 
Thc Honourable Member wa."I also infol1lled of the diRciplinary tl('tion tnken 



apm-t the guetted oftleer who ,at the time of the fraud, held eharge over 
the Charhagh Stores Department. 

CONSTBUCTION OJ' TJIB .8DJGJUJANl·TANGAlL-PmGlU RAn,WAY. 

17. *Mr. A .•. Glmm&vi: (a) Haa the trat6c survey with regard 
to the proposed Siagbajani-Tangail-PingDa Railway which the Government 
stated on September 1, 1927, would be undertaken,been,oomp1eted' (Vide 
.Assembly Debates of September 1927, Volume IV, No. 54, page 3812.) 

(b) Will the Government please make a statement as to the aature 
of the results of the survey T 

(c) If the results of the survey are satisfactory, do Government pro-
pose to expedite the construction of the line T 

Mr. A.  A. L. PanoDl: I understand that the traffic survey and a 
revised {·ngilleering estimate have been completed and that they show 
c,;,timatcu ne1 ed mings of Rs. 3,53,000 and capital cost of rather over 70 
lakhs. But the estimate of net earnings does not take into account the 
effect of h~ Dacca-Aricha Railway, if that railway is constructed ; and in 
fact the v.-hole position as regards railway developmeut in Eastern Bengal 
will ill that event be considerably modified. I am llBable therefore to say 
at present whether, and, if so, at what approximate date, this line will be 
taken up. -

THE DACCA-AmCHA RAILWAY. 

18. *Mr. A. II. Qhumavi: (a) Will tne Governmeat be·pleased to 
make a statement in regard to the Daeca-Aricha Railway project with refer-
eDee to their reply to my qUe8tion on the subject on February 1, 1928 (tIitje 
Assembly Debates, Volume I, page 8) T 

(b) Have the Railway Board considered the, report and the estimates 
submitted by the Agent of the Eastern Bengal Railway and with w.hat 
results 7 

(c) If the Railway Board have approYeu of the scheme, when do the 
Government propose to take the matter in hand' . 

JrIr . .A. A. L. P&I'8ODB : The Railway Board have considel'ed the re-
port and e!'tillllltes of the Dacca-AricQa Railway project, and the Govern-
nlent of lndilt have addressed the Secretary of State on the subject. 

19.t 

PAoVlSION OJ' .A WAITING Roox AT SBRAJGANJ GHAT STATION· ON TIlE ~ 

• BENGAL RAILWAY • 

20. *111'. A. B. Ghuznavt : (a) Are the Government awal'e that at 
Serajgunj Ghat statioD on the Eastern Bengal Railway there is no waitiDg 
room for the travelling publie , 

(b) Are the Government aware that Serajgunj ~  station ~ 
no shelter for passengel'$ in bad weather , .  . . 

( c ) If so, do G(. vernment propose to take steps to provide a waitiD« 
room at Serajgunj Ghat station at an early date , 

. . '1 ~  

t Witladrawn. 
L66LA • 
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~ l I l ~ ~ ~  I1)i ~ ~ 1i~ h 1i~~~~ t1fV It't!I\t1W!\i 
arranlH'ments at 8crajganj Ghat station, l1 l i Il~ 8~  1l)6dPY $iHe'YtduatH· 
at'le Member's question to the Agent of the Eastern Bengal Railway)n order 
that IMY'a'iIoJ1.&.anlfider..thet:a.:; II~ 1l i IM ~ ~  ~ 

b ~  l ~  'J', i ~ :;UL;'l1,ri, ,;;:H : 1.) : :V£m!.:rrlD ,R ,A .'IM'" ,n 
lII~) ~1~ i ~ li  ~ m ~ ~ l~ ~~ )  ')£11 OJ 

~~~~ 1i ~~~~ M ~ ~~~~~~I~~~~ ~ ~~ ~ 
~ ii ~  < ,,:',£;;,;1;;',: ,;; .. --:1 ) ~ 1 1 1n,r;ra1')"{uD ,dt tliW (6', 

(b) Do ~ m  ~  to take step, $ fil' ~ih  b i ~ 1b  t'ffidti8e 
1 il~ Il I I ll ~ il y 1i  .,C! I' ;-j,."'; ',ii' ; ".! 
Mr.A.A.L.Parsons: (a)"Yes:' [,',' .. ,',/1," ,.:; ":")(p:' OJ 'i-I"l 

s ~)  ::A. '{flJ{l l )~l iil i, i~ lM i )  ;JcJ : 2 ',",t&, h ~  ~  1~  r, ac-l ~ ~ 1 ~ Iffit\i 1 ~~  IT"'" 'fl;\ ~~  .1""" LP.;., 
i ~ ~  l~i~ 11 I  ur ) ~~  pl Ws' kind .. ~ h  onellch rAilwlIY 

1 1~ 1:-"-'X't" ~ '£'l'-.l1 al' ~ i  ".' •..• ' .,1 " 
~ ~ ~  ~ ~  ~ Wr:.,:,;··,q 1 ,"1' . ,;,",. 

rri I h ~ l i DorGnve.t'RJD.¢nt-,:-prop(i;;eto: have It,' u.WfQrm-,1'ft1,e 
~ m l il i  of ~ l m 1  State: R.ailways are ~ 1  

\llii,OMi ~  't:[',Pi.rlsCnui: ·No,"Sir.ASTexplained ihmy . ahsWet, 
~ is' nor'll lll ~  ii lii~l 1 l i i i ii y eitlier h~ i i y 
(;r desirable. -: If);":! 

Mr. K, Ahmed : l ~ ~  l l~ ~~ h  the public will 
.have a very bad opinion' ol-t6e "Goveriuiient, because in the case of the 
~~~  ~ i ll i1 ~ ~M OAlitttta I ii ~y  ~ h ~ h  
~l M l hil~l y ~ hom l~m  td 'Delhi: you Itav.e tl&lPay lI.!J'esmm· 
~ ~ of eIgtif!atihas !lnd'-'purchase tile ~  in 18d-vanoe:Y iDots'. 
1I0noul'ablt' Member realise it , '/ ," !"'J, 

l) ~  • <, -, ~ ,._/;" '-.:' <·7 ~  ~ 

l ~ OF am-AJdTEBOOJuNG 'CLdKS'Kr I>ELHI-P9BTItE i i~  
PENINSULA AND BoMBAY, BARODA AND CENTRAL INDIA I ~ l

~ ~~i~ ~ ~ ~~ ~ ~~ ~ ~l ~ ~ ~ ~i~~ ~ I~ i ii~i~ 
'Femi$ha"a!ld!:ffieO!BUtnbav. fBaPOlIlt ib i 1 ii ~ll l li  ih y~ i  the 

i ~ h ~ ~ ibli 1 ". . .. ,-,'If 
(b) i ~ ~ i ii~ i  ~ ~ ~hh  tiike' ~  toproVide a boo'kihg cJetk 

for each of the railways T + .P. [ 

J'tJJ;...A A. L. P&rBQJllI : ~ ) and fb). Government d9 not receive iJl' 
m ~ ~ i ihiibb 8 b~ ii i l ~ i i hhl ~ ih)  
but they have bent a copy ~ ~ IJf nttiTelt'lember's quertion to the Agent 
11-~ b ~ ~ ~~ ~ ~ ~~ ~ 1h i ~~ I~ i  
~il  the ~ Pi. ~ .'. e; .. " ~ 1 ~~ I M ~IIl  ~  ~1 il 
have asked him to see that such action ~ i l ~ 1  l ~ I ~ ~ m ~~ 

i~~~l l l )  i'wili!th; i ~ ~ ~l ~ i ) i ~i ~)1~~  

~ i lli i li ~~ ~~~~ ~ ~ ~~ ~ ~~  ~ ~ ~
Ill" A A. J. J!a.rsoDl . T am quite prepared to let Mi' GhiiznaYi boW 

what the reply is, if the Agent sendsllm;g'reply. 
a: J.r;,'1,1 
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PROVISION 0, FANS IN SECOND CLASS CURIAGES ON THE BoMRAY, BARODA 
AND CENTRAL INDIA RAILWAY. 

23. *1Ir. A. H. Ghumavi: (a) Are the Government aware that 
in some of the second cl8.1!8 carriages on the Bombay, Baroda and Central 
India Railway no f&lUl are provided f . 

(b) In view of the fact that in the heat of the summer monthri the 
absence of faM in these carriages is a great inconvenience to the travelling 
public, are Government prepared to take steps to remedy this , 

Mr. A.. A. L. Panons : (a) Yes. 

(b) Government understand that the Agent of the Railway is taking 
steps to provide fans where they are not at present provided. 

PROVISION OJ' LATRINES IN SERVANTS' CoKPABTMENTS ON THE GREAT INDIAlf 
PENINSULA AND EAST INDIAN RAILWAYS . . ' 

24. *Mr. A.. B. Ghumavi: (a) Are the Oovernment aware that 
both in the Great Indian Peninsula and the East Indian Railway trains 
no privies are provided in the servants' compartments T 

(b) Are the Government aware that this is a great hardship for the 
servants especially when they have to travel over long distances at a 
stretch f 

(c) Do Government propose to take steps to remedy this , 

Mr. A. A. L. Parsons: (a), (b) and (c). Government are aware that 
a good many of the present servants' compartments on the Great Indian 
Peninsula and Bast Indian Railways have no privies, but privies are being 
provided in the servants' eompj:lrtments of all the new standard carriages. 

RETIRING RooMS AT sTATIONS ON THE DIFF1lRENT STATE RAILWAYS. 

25. *Mr. A. B. Ghuznavi: (a) Will the Government be pleased to 
make a statement as to the number of stations in which retiring rooms 
are provided under the different State Railways in India T 

(b) Are Government prepared to take steps to provide more such 
rooms at an early date T 

Mr. A. ,A. L. Panons : The Railway Board understand that there are 
at present retiring rooms at two stations on the North-Western Railway, 
and ilL one on the East Indian Railway. They have asked the Agents of 
h~ ~ m  Railways to consider the question of providing such 
rooms at ether stations where it appears probable that j he e:xpeDse 
will be justified-by the use made of the rOOIn8. 

UNSUITABLE RJ!:TIRING ROOMS AT AnmR. 

~  *Mr. A. H. Ghumavi: (a) . Are the Government aware thaf 
the retiring rooms at Ajmer are not comfortable owing to their large 
I!ize T 

(b) Are Government prepared to take steps to improve these rooms 
by remodelling and altering them, by cutting up the existing rooIDS into 
mnaller compartments suited to the convenience of the public , 
L66LA c2 



1Ir. A . .&.. L. ParermI: (a) and (b). Government are Dot aware of 
the detailed arrangements at Ajmer, but have sent a copy of the Honour-
able Member 'squestion to the Agent of the Bombay, Baroda and Central 
India Railway for any action which he may think necessary. 

Bai 8a.hib Barbilu BanIa : Have the Government received any in-
formation or any complaint from any body at Ajmer that the rooms are 
large! I do not think the rooms are too large and nobody has ever com-
plained that the rooms are in any way unsuitable. 

Mr. A.. A. L. ParaoDS :  I am not aware that any complaint ha&,beeu 
received, Sir. 011 the other hand, as I am sending him a ~  of the 
c: uestion, thp. Agent will no doubt be able to decide the matter. 

PROVISION OF CoMPLAINT BoOKS IN FIBST AND SECOND CLAss CARRIAGES ON 
ALL TRAINS. 

ZT. *JIr . .&.. B. Ghumavi: Do Government propostt to provide a 
complaint book on all trains (in the first and second class carriages) in 
order that passengers might note in them any defects with regard to the 
supply of water, lights and fans with instructions that in all terminus 
stations these books should be inspected by proper authorities and action 
should be taken on them T 

Mr. A. A.. L. P&r80DS : The Railway Board are consulting Railway 
~ mi i l l1  on the Honourable Member's ~ i  

Mr. N. II. Joshi : May I ask, Sir, whether the Government will eon-
sider the desirability of keeping complaint books in the third clw;s compart-
ments also ? 

Mr. A. A. L. ParaoDS : I very much doubt if they would utilise them, 
Sir. 

ELECTRIFICATIOS OF THE CALCUTTA RAILWAYS. 

28. *Mr. A. B. Glmzna.vi: (a) Will the Government make a state-
ment as to tIle present position of the scheme for the electrification of 
the Calcutta Railways! 

(b) Are the Government awar(' that the electrificatiun of the Bombay· 
Railways has not only been finandally profitable but has also been a great 
advantage to the travelling public and has removed the serious congestion 
from whieh the people of the town of Bombay wcre suffering , 

(c) Are the Governm€'llt aware that there is 8 eongestion in Calcutt" 
in regard to its population and that house-rents for ordinary people are 
prohibitive , 

(d) In view of the facts referred to in parts (b) ~  (c) above, do 
Government propose to take steps to introduce electrification of the railways 
in Calcutta and its suburbs and thus remove the congestion of this city as 
well , 

Mr. A. A.. L. Panona: (a) The Railway Board have recently r&-
f'eivcd from their Consultinj.! Electrical Engineers their observatioIDI 011 the 
electrical ~  01 the scheme Rnd aIm a revised estimate of the oost of the 
civil engineering side of the scheme from an offiecr whom they placed on 
spec1/1i duty for this purpose. They are at present conflideringthese re-
portR. 
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(b) Government believe that the electric services in' Bombay -ha'-e 
been appreciated by the public and have tended to remove congestion. 
They anticipate that they will prove a financial success. 

(c) Government are not prepared to express an opinion on these 
matters which are more within the province of the Provincial Government. 

(d) As the Honourable Member will have learnt from my answer to 
part (a) of his question, the question of electrifying the lines in the neigh-
bourhood of CalmItta is actively under the consideration of the Railway 
Board. 

CONTRIBUTIONS TO THE PRESS BY GOVERNlIENT SERVANTS. 

29. eLa1& Lajpat :aai: (a) Will the Government of India state if 
they ha"lo made any rules by which writing for the Press by Government 
servants is ~  , 

(b) Are Government aware that large amounts of money are earned 
by Government servants, by writing for the Anglo-Indian papers, hued 
on knowledge obtained from Government records' 

The Honourable 1Ir. J. Orera.r: (a) I wonld invite the Honourable 
Member's attention to rules 17,18 and 19 of the Government Servants' Con-
duct Rules a copy of which is available in the Library of the House. 

(b) Government have no re&8On to believe that large sums of money are 
earned in the way suggested. The question of remuneration in such cases 
is a private mat.ter for arrangement between the contributor and the newa-
paper. 

CoNTRIBUTIONS TO JOUBNAL8 IN INDIA OF hTICLES B.EGABDING TID DIs-
COVERIES KADB BY THB .hcBa>LOOICAL DEPUTIIENT DUlUNCill927. 

30. *Lala Lajpat :aai: (a) Will the Government state what they 
mean by reserving the copyright of a pamphlet known 88 " Exhibition of 
Antiquities discovered by the h~l i l Department during the year 
1926-27 "  , 

(b) Are Government aware that articles based on these diseoveriefl 
have been contributed to different journals in India and outBide, illustrat-
ed by pictures taken of the thin!!S discovered and unearthed, by the 
highly paid officers of the h~l i l Department' W ~ these 
officers paid for the articles' Will the Government give their m~ 
and the amounts etU'ned by them , 

Mr. Q. 8. Bajpai : (a) The pamphlet referred to by the Honourahle 
Member was IDJlde copyright only to prevent its publication bfofore it1l 
contents had heen discussed. at a conference of archarological experts. As 
soon as the ~  had finally settled its terms, the " copyright " was 
wit.hdrawn. -

( b) Officers of the Archeological Department are allowed at present 
to contribute illustrated 88 well as unillustrat.ed articles to the Press on 
payment. The question of revising the existing orders on the subject is 
nnder i ~ i  

LaIa ~  Bai : Was the fact of the withdrawal of the copyright 
allDounced In the papers , 
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Mr. G. S. Bajpai : The fact that the contents of this copyright book 
were mllllll lil~  to the newspapers was tantamount to the withdrawal 
of the eop:'right reserY,ation, 

RESTORATION AND PRESERVATION OF THE BUILDINGS CONNECTED WITH THE 

MEMORIES OF RANI UXMI BAI OF JHANSI. 

31. 1ILala Lajpat B.a.i: (a) Will the Government of India state if 
the places and buildings of the Hindu rulers of Jhansi are protected 
monuments within the Protected Monuments Acts T 

(b) Are Government aware tlla t Rani Laxmi Rai of Jhansi is held in 
great reverence and esteem by the IJindus of Bundelkhand , 

(r) Do Government propose to restore and. preserve the buildings 
<!onneeted with the memories of Rani Laxmi Bai's'times T  - . , 

Mr. G. S. Bajpai : (a) ~  

(b) Yes. 

(c) Governruent are consiooring the matter. 

OPENING OF PORTS IN INDIA TO 'l'RE PIIAmm TRAFFIC. 

32. *Ifr. A: B.Ohumavi: (a) Will the Government be pleased to 
state the na.m.esof the ports of India open to the traffic of pilgrims to 
Mecca , 

(b) Is it a fact that the port of Calcutta was open to pilgrim traffic 
in the year 1927 and that it was closed down in 1928 , 

(c) Will the Government be pleased to state why the port of 
Calcutta was closed to such traffic , 

(d) Are the Government aware that the pilgrims are hard bit by 
having to travel to Bombay for sailing for Mecca , 

(e) Do. Government propose to open the different ports of India like 
Calcutta, Madras, Karachi, Chittagong and Bombay to such trame T 

lIIlr. G. S.Ba.jpai : (0) Bombay, Karachi and Calcutta. 

(b) and (c). The port of Calcutta was open to pilgrim traffic in 1927 
and also in 1928. 

(d) Bombay not being the only port open to pilgrim traffic, pilgrims 
may embark at Calcutta or Karachi, if they do not wish to travel to Bombay. 

(f) AfO I have already replied, Bombay, Karachi and Calcutta are 
already open to pilgrim traffic. The question of opening Chittagong and 
Madras haH been considered by the Government of India on several occa-
,;;ions, but the)' have not been convinced of the necessity of adopting this 

• course. 

IIARAsSMENT OF Pu.GRIMS BY MOALLElIs. 

33. *lIIr. A. B. Ohuzoavi: (a) Are Government aware that the 
Jloallems by their activities harass the pilgrims especially financially by 
taking them to Bombay , 

(b) Do GoveTIlIDent propose to make a law for restricting the activities 
of MoaUems. making it obligatory for them to take out a proper lieence from 
a committee to be constituted for this purpose , 
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(b) The number of candidates appearing at the examination, "'hiol! iii 
retltricted tv persons of Indian domicile, was 124. 

(c) Hindus 85, Muhammadans 25, and Christians 7. 
(d) and (e). Six Hindus were appointed on the result of the com-

petitive examination. Seven others, viz .• 4 Muhammadans, 2 Burmans and 
one Sikh, whose names have already been announced, were subsequently 
appointed by nomination. The table which I am sending the Honourable 
Member will show him the nUQ1bel' of marks sequrQ(! by each. No Christian 
was appointed. . 

Rawab Sir Sahibaada Abdul Qaiyum : May I know, Sir, who are tile 
examiners who set the papers and who correct and mark the answer papers, 
and. whether there are any Indians on the Board, and, if 80, how many of 
them are lIoslems and how many Hindus T 

The HOIlourable Mr. J. Orerv: The general arrangement!; for the 
examination are in charge of the Public Service CommiBBion. 

lIawab Sir Sabibada Abdul Qai1um : I am asking about the exami-
ners who eet the papers and correct and mark the answer papers. 

!'he HoDourable Mr. I. Orerar : I am afraid I cannot answer that 
question without a very great deal of research. 

ExAlmiATIOll FOB CoTU'lCATES .AS J'msT AIm S.ooND CLAss 
Mnnr.s M.urAGBBS. 

37. *Dr .•.•. 1IooDJe: (4) Will Government be pleued to .tate 
in conneetion with the granting of first and aecoDd class Mining Manager'. 
Certificates by the Board of Examiners appointed by the Governor General 
in Council, the number of Indian students who appeared each year during 
the last 5 years for the prescribed examination for such certificates , 

(b) How many of them were suooessful in each year in getting the 
eertificates , 

(c) How many of those wh() have been fortunate enough in getting 
such certificates are now employed 88 Mining Managers Y 

(d) Who conducts the actual examination of students, the Board 
or any other agency set up by it , 

(e) What are the subjects prescribed for the examination and the 
rules, if any, connected therewith T 

The Honourable Mr. A. O. l'tIcW&tters: (a) and (b). I lay on the 
table a statemnet giving the required particulars. 

(c) Of those Indians who secured certificates in the years 1923 to 
1927, 13 holding first class certificates and 43 holding second class certificates 
are at present managers of mines. 

(d) The examinations are conducted by local examiners appointed by 
the Board of l';xaminers. 

(e) The information is contained in the Rules on the subject made by 
the Board of Examiners. A copy of the Rules has been sent to the Honour-
able Member_ 
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a ... ewwmt .1I0",'ng tilt number 01 ItwUaM who appeared at the eza"""atioM for Coal 
Jii"e Manager.' Cllrtificatu, aM the "umber to whom certificate. were awarded, 
during each 01 the year. 1 1~ 1  

Finta... 8econda... 

Yer.n. No. of No. of IndiaDa No. of No. of Indi&n.l 
lDdiaDa who who obtained IndiaDawho who 0 btained 

appeued. oeriiScaiM. . appeared certiioetee . 

1_ .. 87 Ii 265 34 

1124 .. 88 Ii 316 27 

1116 .. .. 101 6 386 16 I_ .. 91 6 371 l! 

1117 .. " . ... 69 , 1M 23 

RECEPTION ACCORDED TO TJIB SIMON CoJOlISSlON IN INDIA. 

38. *1Ir. Lalohand •• nlr&l: (G> Will the Govermnent be p1euec1 
to atate whether any official report of the reception aeoorded to the Simon 
Commission in India has been sent to the Secretary of State for India T 

(b) If 80, will the Government be pleased to lay it en the table , 

The HODourable 1Ir. J. 0rerU' : (a) The answer is in the negative. 
( b) Does not arise. 

Mr. Lalclumd Navalrai : Was any confidential report made then T 

The HOlloDrable Kr. J. Crerar : The answer is in the negative. No 
such report was made at all. 

~ 8 DISAPPROVAL OF TO Al.r.EGATION8 KADI: BY MIss MAyO III 
DEB BooK "MOTHER INDLl." AGAINST INDIANS. 

39. *Kr. LaJch&nd Navalrai: (a) Will the Govenuaot be pleased 
to state whether any steps have been taken by Government to express their 
disapproval of the allegations made by Miss Mayo in her book" Mother 
India " against Indians , 

(b) If not, do Government propose to take any such steps' 

The BonoUable Mr. J. Orerar :  I would invite the Honourable Mem-
ber's attention to the answers given by me in this House on the 20th Septem-
ber 1927 to the questions asked on the subject. 

Mr. Lalchand Navalrai: That was only an advice given at that time. 
Will the Government take any steps to express its own approval or dis-
approval T That was only an advice given to loeal agencies to pronounce 
eondemnation of the book. But my further question is, whether Govern-
ment is prepared to take upon itself to express its condemnation or dis-
approval of this scurrilous book. 
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The Honourable lIrlr. J. Crerar: On the occa&ion .to, w\Jicll, 1. 4!}YSJ1!h. 
ferred I answered 8 very large number of questions at very .. ~  l ~ h 
and I defined the position of the Goyernment on that oecReid'R9'! I'Ntret 
that I have nothing further 'to dgdd'on'lhepl'esetlt occasion. 
Mr. 1[. Ahmed: I take it that it is not the duty of the Government 

of Ifldi-a to express disapproval: - .., , 

lIrlr. Lalch&nd Navalrai: My supplementary i ~il  Doell 
the Government approve ,of that' boQk ,  , 

The Hemovable Mr.J, ~ The'HOnoli'rable Member is ~ i  
for an opinion, I am not prepared to express any opinion. 

Mr. Gaya Prasad Singh : You are not prepared to'exiiress'disap--
proval also 1 t!:Ql 

INTERCEPTION OF THE LETTERS OF 'MR •. RASH BEHARI BOSE. 

40. *lIrlr. Lalchand ~  (a) Has the attention of h~ ~l 
emment been drawn to the letter of :Mr. Rash Behari Bose, dated fili 
April 1928, appearing in the National HertJld of Bombay, dated 24th ~  
1928 (dak edition)-on page 3  T 

-, (b YWill tpeGoYemiitenfw-PIE:/iSed Tostate-whef4s..t.be..Jliegati0li8 
~  the i~ i i 'ot ~i i ii  i ~b~ 1  tn,tiat copy of 

the IMtOin m l ~ l  are,'-conect t.s-Jn'/atl .orzru:bt.a.I .,.-.8t 

• (c) 'If so,will,the l ~i i  bJ pleased to' state ~ ~~ .... , -\:.1, ~ 
, ",." , " .' ,  , :Ii .......... .' .. ~  ... aL1l0:) 

,(i) ~h b h l the letterst"" .are, being intercept,ed by lly ~  ~  
V' . uuvei1Dnen' , > '  , ." IT , 

(ii) wh:thel' the Goverinnent haVe'fuund"mfhose M ~hi  
objectionable' If yes, will the Government· -be. pIeaIed to 
place those Iette1'll on the table , :: ~ :<::...1 !M 

The Honourable Mr. J. Crerar: (a) Yes_ ~~ ~ i  ~  

(b) and (c). The correspondence of Rash Behan B08e'is'being mtiWJ 
cepted under the orders of Government. He absconded from India 
in order to avoid prosecution on chatgesof conspiracy to wage :w&1!;, ~ 
the King and murder. Government are not ~ ~ ,to tmtke any state-
ment regarding the contents of letters written to or by hi ~  ~h  

according to admissions made in the letter to which the IIOhonnble ~ m
ber ~  is continuing his revolutionary actiyities from abroad.' .. ~  ~  

. I ~ ) 

ANTI-INDIAN PRoPAGANDA. • , 

41. *lIIr. Lalchand Navalrai: (a) Has the i~Il 1 l
ernment been drawn to an editorial note under the heading of .. Anii';/ 
Indian Propaganda " appearing in the People of Lahore, dated 17th M. 
1928 , ~ ~ :1« 

(0) Do Government propose to take any aetion against the flaid H. W 
'Mmington (General Post Office, Calcutta, India) , ';. ','111 

The Honourable Mr. J. Oerar: (a) I have seen the i~ ~  ~ ~ 

(b) Mr, Millington is not known at the General Post O1ftCe, l ~ 
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SIND LAND ALIENATiON BILL. 

42. *!tIr. Lalchancl Navalral: (CJ) Will the Government be pleased 
to state whether any correspondence has passed between the Bombay Gov-
ernment and the Government of India with respect to the prop08ed Sind 
JJ8nd Alienation Bill T . h 

(b) if 80, will the Government be pleased to place it on the table T 
Mr. G. S. Bajpai: (a) Theri"eply is in the negative; 

,(b) 'Does not-arise. . .... 

PRESENTATION OF VALUABLE FINDS KADE AT MOHENJO-DARO TO THE BRITISH 
"MUSEUM. " 

43. *1Ir. Lalchaud lfavalrai: (a) Will the Government be pleased 
to state "how much iriaH lias been spent up to the present time on ~  
excavations of Mohenjo-daro in Sind T " 

(b) Is it a fact that the Government have sent out or intend sending 
out jewellery and other preciotls finds to be kept in the British Museum, 
London! If so, why' . 

(c) Do the Government propose to have the rest of the mounds in 
the area of --Mohenjo-daro excavated T If RO, when and what would, 
be the probable cost thereof , 

Mr. G. S. Bajpai: (a) About Rs. 160,000 up tq t:1e end of ::,)layl,928. 

(b) No. 

(c) Yes, from now onwards. The cost of the work will be about half 
a lakh a year, but the total amount, which will depend on the complete 
period for w"hich excavation goes on, cannM be ~ im  with any ap-
proach to accuracy at this stage. I 

Mr. Lalchand Navalrai : Will Government establish a m ~ m at 
Mohenjo-daro ? 

Mr. G. 8. Bajpai : I would like to have notice of that question. I 
cannot answer off hand whether Government will consider the suggestion 
or not. 

WAITING RooIIS FOR INTERMEDIATE CLAss· PASSENGERS AT STATIONS ON TBK 
SIND SECTION OF THE NORTH-WESTERN RAILWAY. 

«. *1Ir. Lalchand Navalrai: (a) Will the Government be pleased 
to state if waiting rooms for intermediate class pllssengers (men an'd 
women) are pro?ided for on the Sind section of the North-Western Rail-
way' 

(b) If yes, will the Government be pleased to state the names of the 
stations' 

(c) Will  the Government be pleased to state when they propose to 
provide such waiting rooms on stations which do not possess the same 1 

Mr. A. A. L. P&l'8QIUI: (a) and (b). Waiting l ~  ~  general-
ly provided on this section at present. There is one for lad;et> at Shikar-
pur. 
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(c) The Railway Administration alone ean judge whether the 
Iraffic justifies provision of a waiting room at any particular station and 
I have sent a copy of the Honourable Member's question to the Agent; 
North-Western Railway. 

WAITING RooMS FOR FIRsT AND SECOND CLASS PASSENGERS AT STA.TIONS ON 
THE SIND SECTION OF THE NORTH-WESTERN RAILWAY. 

4:5 •• 111'. Lalchu4 Bavalrai: (a) Will the Government be pleased 
to state the names ef the stations on the North-Western RailwaY (Sind 
section) including flag stations which do not possess waiting rooms for 
first Ilnd second class passengers ! 

(b) Do Government propose to construct waiting rooms for first 
and second class passengers on these stations T 

(c) Whieh stations on the North-Western Railway (Sind section) 
are provided with rest rooms only and no first and seeond class waiting 
rooms' 

(d) Are the Government aware that rest rooms are generally refused 
to first and second class passengers which causes great inconvenience to 
them T 

(e) Are Government prepared to issue general ordeN that when 
no waiting rooms exist, the rest rooms should be thrown open to first and 
second elass passengers , 

1Ir. A. A. L. ParsoDl: (a) and (c). I am sending the Honourable 
Member the list of the stations. 

(b) No. 
(d) and (e). The rest rooms provided at certain stations are for 

the use of railway officials on duty. Government are not aware of any 
inconvenience caused to first and second' class passengers -on this 
account and are not prepared to issue the general orders suggested. 

Mr. Lalchand Navalrai : Will Government be pleased to provide 
waiting rooms positively where there are no waiting rooms or rest rooms , 
Is Government going to do that' 

Mr. A. A. L. Parsons: As I have explained, Sir, the provision of wait-
ing rooms or rest rooms is a matter which we leave to the Agents. I am 
prepared to send a copy of the Honourable Member's question to the Agent 
of the North-Western Railway together with a copy of the question 
which he has just put to me, but the decision must be left to the Agent. 

. Mr. X. Ahmed. : Will the Honourable Member convey the reply 
which he will receive from the Agent to the Honouraqle Member (the 
questioner) , 

Mr. A. A. L. Panons : I was careful to word my reply so as not 
to impose upon the Agent the necessity of giving me an answer. 

PBoVJ8ION OF FANS IN INTERMEDIATE AND TBmD OLAss CAlUUAGES ON 
THE NORTH-WESTERN RAILWAY • 

... LalcJtaDd Baftlrai: (a) Are the Government aware of 
the urgent need of fans in the intermediate and third class carriages on 
the North-Western Railway T 



• 
(b) Are the (M,verlmlent prepanci to take earit ItepI to prcmcJe tau 

in the intermediate and third elau earriagea on the Punjab aDd SiDd 
sections f 

Mr. A. A. L. PaI'IODI: (a) and (b). No. 
For the views of Government on this question I would refer Ute 

Honourable Member to the replies given to Khan Bahadur Sarfaraz 
Hussaill Khan '8 questions Nos. 1160 and 1161 on the 25th of March 1927. 

PROVISION OP A SHED ON THE PLATFORM ON SBIKABPUR STATION ON TBll 
NORTH-WESTERN RAILWAY. 

47. *Mr. Lalchancl K.vaJrai: (a) Are the Government aware of 
the necessity of a shed on the platform of the Shikarpur station in Sind 
on the North-Western Railway' • 

(b) Do Government propose to provide that station with a abed 
at an early date in view of its importance f 

lIIr. A. A. L. PanoDl: (a) No. 
(b) Small matters of this kind are left to the Agent, to whom a copy 

or the Honourable Member's question has been sent. 
Mr. La1chand Navalrai : Will the Gover.Jlment ru.k the Agent to ex-

pedite the putting up of the shed f 

Mr. A. A. L. Parsons: No, Sir. I think it is a matter which can very 
we II bt' If'ft to the Agent's discretion. 

ESTABLISHMEIIo'T IS SIND OJ' A TRAINING ScHOOL FOR SUBORDINATES 01' TIlJl 
NORTH-WESTERN RAILWAY. ! 

48. *Mr. La1chand Ravalrai: (a) Will the Government be pleased 
to state hvw many training schools for railway Imbordinates there are 
on the North-Western Railway and where f 

(b) Are Government aware that there is great necessity of such a 
training school for railway subordinates on the North-Western Railway 
(Sind section) being established in Sind' 

Mr. A. A. L. Pa.rsons: (a) One, temporarily located at LyaUpur, 
but about to be transferred to Kot Lakhpat. 

(b) No. 

NUMBER OF TRAFFIC INSPECTORS ON THE NORTB-WESTElt.N RAu.WAY 
DRAWING Rs. 320 TO Rs. 500 PER MENSEM. 

49. *IIr. Lalc!land Navalrai: (a) Will the Government be pleased 
to state the total number of posts of Traffic Inspectors (Transportation 
Branch) on the North-Western Railway drawinA' rupees 320 to 500 fH" 
mensem,f 

(b) How many of these are Hindus, Mnhammadans, P.arsitl, Goanese, 
Eurasians and Europeans' 

(c) How many of them are permanent and how many ofBciatiDa , 
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~ ~ or. ~1  ~ 8 I 88 ~  IV, V,VI; VILum VIII ON THE 
;.. NORTH-WESTEBNRAILw,,"y. 

50. *lIIr. Lalcband Navalrai: (a) Will the Government be l ~  
to state the number of statiolt masters  in the following . cadre on the 
North-Western Railway , 

CADRE. 

Class. Pay. 

Rt. 
iv 200--10-250 

.V 250-10-300 

vi 830-16-350 

, . vii 360-20---400 

viii 425-25-500 

(b) How many are permanent and how many ofJiciating , 

(c) How many of these are Hindus, Muhammadans, Parsis, Goanese, 
Eurasians and Europeans , 

NUMBER OF GUARDS, CLAss IV, ON TIIJC NORTH-WESTERN lUILWAY. 

51. *lIIr. La.lcband Navalrai: (a) Will the Government be pleased 
to state how many guards there are on the North-Western Railway in thfl 
following cadre T 

CADRE. 

Class. 

IV 

Pay. 

Ra. 

125--10-185--200--210 

{lJ) How many of these are permanent and how many officiating.' 

(e) How many of these are Hindus, Muhammadans, Parsis, Eurasians 
and Europeans , 

NUMBER OF DRIVERS., CLAss IV, ON THE NORTH-WESTERN RAll.WAY. 

52. *lIIr. Lalchand Bavalrai: (a) Will the Government be pleased 
to state how many drivers there are on the North-Western Railway in 
the fanowing cadre T .. 

"i 

CADRE • 

. Class. Pay. 

Bs. 

iv 140-10-220-1012 years. 230. 

(b) How many of these aTe permanent and how many omciating , 

. (e) ~  many of these are Hindus, Muhammadans, Parsis, Goanese, 
Eurasi.tlll8 and Ettyopeans , .: . 



':n 

TU'MlncB OPPEBMANENT WAY INSPECTOBS IN CLAsl!lES II, III, IV .om V 
ON THE NOBTH-WESTER'N RAILWAY. 

lH,,.,: ;53; *Mr. LIlcha.ud .avalrai: (a) Will the Government be pleased 
to state how many Permanent Way InspeCtors there are on the North-
~  Railway in the following cadre , 

, .. Class. 

.. ' ,n 
iii 

- iv 

CADRE. 
Pay, 

Rs. 
400-25-450 
4:75-25--500 
550-25--GOO 

~  . v, 
(b) How many of these are permanent and how many officiating , 

.. , (c) How many of these are Hindus, M nhammadans, PaI'tlil. (f()anese, 
EurasianS and Europeans f 

NUMBU OF SIGNAL AND b.'TERLOCltING, AND BLOCK SXC'NAL INSPECTORS ON 

THE NORTH-WESTERN RAILWAY DRAWING FROII R8.400 TO Rs. 675 PER 
KENSEK. 

54. *Mr. L&lchand Nava.1r&i: (a) Will the Government be pleased 
.to state how, many Signal and Interlocking, and Block Signal Inspectors 
,,\here are on the North-Western Railway in the tollowing cadre f 

CADB.Il. 

Class. 

ii 
iii 

• 1 

. Pay. 

Rs. 
~  

4:75-25--500 
iv 550-25-600 
v ~  

(b) How many of these are permanent and how many officiating , 

., .1..1) .How many of these are Hindus, Muhammadans, Parsis, Goanese; 
~ ll l Il  ana Europeans' 

Nm.n.B OF ~ I  IN ~~I ~~l  
.!'i[C,-' .... < ~~  :"-"  ' '. I ~ ,':' .. ' ~  ,' .. ,  ' ..... -

, '55, *Mr. Lalchand Navalrai: (a) Will the Gov,emment be pleased 
to state, how many Bridge Inspectors there are .on the North-Wettel'llSRail-
~  in ~li  . fOn3wing cadre , . ' 

CAD8&. 

~ '. Pay. 

B.s. 
;'lr:,:";,ii <,:, -: ~  

"iii 550--25--675 
(b) ~  many of these are permanent and how many officiating , 
(c) How many of these are Hindus, Mnhammaoans, Parais. Goanese 

Eurasians and Europeans' ' 



~ I  ""ULT. 

1Ir. ~ A. L. PanoDi : I propose with your permil!l8ion, Sir, ~ 8~ 

questions Nos. 49-55 together. 

A statement giving the information asked for in·part (a) of th ... -
questions is being sent to the Honourablellember. 

With regard Jo (b), the number, of men olllciating varies .0 rr. 
quently that it is not practicable to give figures. 

With regard to (c), the information in possession of Government Dr 
eonneetioD with communal representation on the North-Western Rail-
way will be found in Volume I (Appendix F) and Volume II (Appendix 
(') of the Rpport on Indian Railways for 1926-27, a copy of which is in 
the Library. The statistics were formulated in the form there given 
after consllltation with, and acceptance by, the Central Advisory Council 
for Railways and Go\"ernment do not consider it desirable to supplement 
~lIl by details regarding individual offices or posts. 

Mr. Lalchand Havalrai: Will Government undertake an enquiry 
as to the causes of disproportion of the appointment%; in the different com-
munities and will Government direct a suitable revision thereof t 

Mr. A. A. L. Pa.rsons : :\0. 

Hawab Sir Sahibzad& Abdul Q&iyum : Have the Government recog-
nised the Goanese as a separate cotnmunity ¥ 

Pandit Birday NathKunuu : What is the reason for the refusal of 
Go"\ernment to .supply the detailed statistics asked for by the Honourable 
Member, particularly with regard to Traffic Inspectors T 

Mr. A. A. L. Parsons: I am supplying the Honourable Member with 
the statistics asked for in part (a) of his question with ~  to Traffic 
Inspectors,; The. reasons for not supplying figures of communal repre-
sentation apply just as much to Traffic Inspectors as to any other branch 
or office. 

Pandit Hirday Hath Kunzru : May I know whether the information 
asked for in part (b) of the question is confidential? 

Mr. A. A. L. Parsons: My answer with regard to part (b) was that 
the number of men who officiate vary so frequently that it is not practic-
able to give -figures. It varies almost from ~  11) (Iar a<.; appointments 
become vacant by people going on leave and so on.. _, 

Pandit Birday Bath Xunsru: It is part (c) which refers to perma-
nent and officiating men. I am asking what objection there is to reply-
ing to part (b) {)f question No. 49. 

Mr. A.A.L.Pa.rsoDB :  I must apologise to the Honcurable Member. 
I overlooked that part (b) of question No. 49 is part (c) in the remain-
ing questions. I have already explained to the House on many occasions 
the reasons why Government do not consider it desirable to give this in-
formation with regard to individuals offices or posts . 

.Panclit ~y Hath Kumru : May I ask the Honourable Member 
whether in regard to information which is not of a confidential character 
it is opento GOvernment t? say tha'tthey will not supply it or that they 
will not take the trouble of collecting it and placing it on the table of 
the House' ., 
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Mr. A . .A.. L, Pt.noDI : It is always open to Government to refuae 
information when it 'thinks it is in the public interests to do so. 

Pandit Birelay Rath ltunzru: Do Government realise that these 
questions have to be asked because they have taken no action in the past. 
011 the recommendations of this House with regard to the appointment of 
Indians in these postll, and particularly to the posts of Traffic Inspectors 
on the North-Western Railway T The reply of the Government amounts 
t.o an evasion of the question l h~ and I ask whether it is permis-
sible for Government to do so in regard to questions which do not ask 
tor confidential information T 

Loss 011' LIn AND OTHER CASUALTIES OCCASIONBD BY CoIDmNAL RIOTS SINCE 
THE 22ND JULY 1926. 

56. *Mr. La1chand Bavalrai < (a) Will the Government be pleaaed 
to give statistics 88 to the 1088 of life and other casualties occasioned by 
communal riots in India since the 22nd July 1926 , 

(b) What steps have Government taken to stop the comm1lD&l tension 
in India T 

The Honourable Mr. J. Crerar: (a) I would refer the Honourable 
:;\Iember to the statement laid on the table in connection with the reply 
which I gave in this House on the 14th September 1927 to Pandit Thakur 
nas Bhargava's question on this subject. I now lay on the table a 
further statement giving particulars in respect of riots since reported. 
'l'he numbers of persons killed and persons wounded during the period 
referred to in the Honourable Member's question as reported to the Gov-
ernment of India are 149 and 1,345 respectively. 

(b) I would refer the Honourable Member to the answer given in 
Ihis House to the late Mr. Harchandrai Vishindas' question of the 18th 
August 1926. " 

Statement ,1Iotoing the Hindu·Muhammadan riot, from 8epte1lWef' 1917 to 30th JlMle 
1988.' 

Date. Place of OCCurreDce. 

llth September 1927 .. Ahmedabad, Bombay .. 

28th September 1927. •• Debra Dun, U. P. 

6th db 6th October 1927 Jubbulpore, 0. P. 

28th October 1927 • . Gaya (Bihar and 0riMa) 

1 killed, a {ew injured (DUJDber 
Dot knOlrD). 

•. 2 killed and 31 injuzed (10 
aerioualy). 

•• 18 mjmed. 

llIIII'iouly injued. 

14,th No_ber 1927 " Delhi J killed aad 69 injured. 

11th MarotJ. 1928 • • Khandala (Tata CoDItrtlotiOD I fatally injured. 
Company's Worbhop. Bombay 37 injured. 
Presidency. 

CI 



Date. 

7th Karch 1928 

90th M&relll928 

22ndAprill928 

24th April 1928 

30th May 1928 

Do. 

Do. 

Do. 

Do. 

Do. 

31st May 1928 

!7t1! June 1928 
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Place of occurrence. 

01, Muttr& District, U. P. .. One killed. 20 (' or /I eerioaely) 
injured. 

Ha.rkol village, Kolaba District, l'injured. 
Bombay. 

Chandur. Biswa. Buldana District, 16 injured. 
C.P. 

Kamatipura. Bombay .. 6 injured. 

M l~  District, Bihar and 1 killed. 4 injured. 
Orissa. • 

Darbhanga District, Bihar and 4 injured. 
Orias&. 

Gay&, Bihu and Orissa 2 wounded. 

Parora village. A1igarh District. 1 killed. 
U.P. 

M&dehpur village, Jullundur Dist- 5 injured. 
rict. Punjab. 

Soft& viJ.l&ge, Gurgaon District, l' killed. 
Punjab. 33 injured. 

Malikpur village. Ambala District, 10 killed. 
Punjab. 9 injured admitted to he&-

pital. 

Bombay City 12 injured. 

29th June to 1st July .. Kharagpur. ~  __ "..; 15 killed. 
21 injured (treated at the 
Railway HoepjtaI). 

Mr. Lalcband lfavalrai :  I have seen Mr. Harchandrai Vishindas's 
~ i  Will Government be pleased to say what reconciliatory 
methods they have taken to bridge the gulf between the communities' 
. Th!U'. P!lly . gave advice to non-official leaders to do so. What I ask is, 
what steps Government have taken to bridge the gulf belween tbe differ-
ent eommunitie.c; , 

The Honourable Mr. I. Crerar: The reply, which I quoted, of my 
late predecessor gives a' concise but eomprehensiveactount of the atti-
tude of Government in the matter. 

'" . 
Mr. Lalchand lfavalrai : That information is not, in my opinion, 

definite. I want to know whether Govet"llment are going to do anything 
definite in ord,er to bridge the gulf or not , 

The BoD01Il'&b1eMr. I. 0rel1Ir: I must repeat that I coll8icier the 
reply to that question is eontained in 1i~ answer to which I have referred. 
If the Honourable Member desires a more specific reply he will perhaps 
giv,e me notice or a 1i~ b  .  -
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Mr. Lalchand N&valrai : Will Government be pleased to direct the 
District Officers tJo make earnest and h ~ effort,. by forming committees 
of the leaders of the oommunities to bring about a-rapprochement T 

Mr. X. Ahmed: May I ask one supplementary question 1 
Mr. President: .order, order. Question No. 57. Mr. Lalchand 

Navalrai. 

REVISED PENSION RULES FOR THE INFERIOR SERVICES OP THE GOVEJUIo"llENT 0' 

BoKBAY. 

57. *Mr. Lalchand K&ftlrai: Are Government aware that the 
Bombay Government have sanctioned the revised pension rules in respect of 
inferior services t 

The' Honourable Sir Bhupenclr& Hath Mitra: Yes. 

REVISED PENSION RULES POR THE SUBORDINATE SERVICES. 

58. *Mr. Lalchand Nav&lrai : Will Government be pleased to state 
when the final orders regarding revised pension rules in respect of the 

b i ~ services are expected to be passed , 

The Honour .. ble Sir Bhupendra Nath Mitra : I would invite the 
Honourable Member's attention to part (b) of the reply given in this 
House by Sir Basil Blackett, on the 15th February last, to }k Kelkar's 
question No. 92. The position is unchanged. 

PRINTING OP RAILWAY RULES Aln) REGULATIONS IN THE VERNACULARS. 

59. *Mr. A. B. Ghumavi: (a) Are Government aware that third 
class passengers suffer inconvenience owing to thefr ignorance of railwa.y 
rules and regulations T 

(b) Are Government prepared to take steps to have the rules printed. 
in the vernacular languages and circulate them free among the public or 
sell them at a nominal price , 

Mr. A. A. L. PanoDS : Government certainly consider that a wider 
acquaintance on the part of third class passengers with the ordinary 
rules and regulations governing railway travelling would be of advant-
age to all parties concenled, and the Railway Board have considered h~ 

llonourable Member's suggestion. But they incline to the view that 
at. present at any rate it would do little good to make printed vernacular 
translations of the principal rules available, and that a more promising 
method of taekl\ng the problem is to appoint enquiry clerks in the larger 
waiting shedl!. 

Mr, Gaya Praaad Singh: Are Government prepared to have the 
substance of these rules printed in the vernacular and put up at the 
raIlway stations and in the third class carriages' 
Mr. A.  A. L. P&rIODl : I believe I am correct in saying that we are 

already considering that expedient, but I am a little doubtful myself 
whether we shall get the third class passengers to read them. 

Mr, Gaya Prasad SiDgh : No. Many of them do read. 
L66LA c2 
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PROVISION OF THIRD CLAss TOURIST CARS FOR PIwRDIS AND MARRIAGE 
PARTIES ON ALL RAILWAYS. 

60. *Mr. A.. B. Ghumavi: (a) Are Government aware that for the 
special convenience of pilgrim and m i~  parties a third class tourist 
ear has been provided on the South Indian Railway at a reasonable fare T 

(b) Are (}Qvernment prepared to take steps to provide similar cars on 
all other railways in India , 

Mr. A.. A.L. Paraoas: (a) Yes, as-an experiment. 
(b) Also as an experiment, the East Indian Railway Administra-

tion are already building similar ears and the North-Western Railway 
Administration have been asked to do 80. The question of extending. 
the use of such cars will be considered when the results of the experi-
ment on these railways are known. 

CBnuNAL CASE INSfiTOTED IN CALCUTl'A AGAINST DR. J. A. DuNN OF THE 
GEOLOGICAL SURVEY OF INDIA. 

61. *111'. A.. B. Ghumavi: (a) Has the attention of Govet'nment 
been drawn to a criminal ease in Calcutta in which Dr. J. A. Dunn of the 
Geological Survey of India was prosecuted on a charge of having on July 
11, 1927, at the New Market Post Office, thrown a parcel at Mr. H. K. Roy, 
pareels elerk, and injured him , 

(b) Are (}Qvernment aware that the Chief Presidency Magistrate in 
passing judgment passed strictures on Dr. Dunn , 

(c) Do (}Qvernment propose to cause an enquiry into the matter and 
take such steps as they think fit , 

The Honourable 1Ir. A.. O .• ~ : (a) Yes. 

(b) In the opinion of the (}Qvernment the remarks made by the 
Uhief Presidency Magistrate in pronouncing judgment can hardly be 
construed as strictures on Dr. Dunn. 

(c) No. 

OIusSION BY THE CALCU'lTA INOOKE-TAX DEPARTllENT TO I'UBNI8H INFORMA-
TION TO AssE88EEB IN THE NOTICE I88UED UNDER SECTION 34 OP THE 
INDIAN lNeoKE-TAX ACT, 1922. 

62. *Mr. A.. B. Glmsn&vi : Will the Government be pleased to state 
whv no information is given to an assessee in the notice under section 34 
iss";ed by the Calcutta Income-tax Department as to what income had 
eacaped assessment in the particular accounting year or 88 'ft) what further 
information is required upon either a source of income or rate of assessment 
of the assessee , 

The Bonourable Sir Bhupendra. Hath IIitr& : The Indian Income-
tax Act does not require that the notice issued under section 34 should con-
tain the information mentioned. In October 1926, however, the Central 
Board of Revenue prescribed a form in which spaces are provided for 
entering this information, and the Commissioner of Income-ta,x, Bengal, 
reports that this form is in use in Calcutta and that these spaces are filled 
up before it is issued. . 
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ADKISSION TO THE READING BooK OJ' THE I)(PD.lAL LmJU.BY, CALCU'l"U. 

63 .• JIr . .A. ••• Ghuun: (a) Is it a fact that some ~ rules ha,!e 
been introduced into the Imperial Library at Calcutta regarding the admia-
sion of readers into the reading room , 

(b) Is it a fact that only permanent ticket holders are now admitted 
into the reading room , 

(c) Will the Government be pleased to state why tickets are no longer 
iasued temporarily to daily readers , 

(d) Is it a fact that permanent tickets are now iamed only to people 
who are recommended by gazetted officers , 

(e) Do Government propose to revise this rule for the benefit of the 
~ l public, especially p.oor ~ l  and make it poIIible for them to 

enter the Library under e881er conditIons , 

Mr. G. B. Bajpa.i: (a) No, an old rule which was in abeyance for 
sometime has been revived. 

(b) No. 
(c) Temporary tickets are issued to daily ~  

(d) No. 
(e) Students whose applications are endorsed by the Professor of 

any College in Calcutta or by some respectable gentleman can always 
gain admission to the reading room of the Library by application to the 
Librarian ; so can members of the general public. The need for revising 
the rules does not therefore arise. 

TRANSFER OF THE RECORDS OF THE GoVERNlONT OF hmu J'ROK CALCUTTA 
TO DELHI. 

64. *Mr. A. B. Glmma.n: (a) Is it a fact that the buildings for 
housing the Imperial records of the Government of India have been com-
pleted at New Delhi , 

(b) Is it a fact that some of the records of the Government of India 
have already been transferred to Delhi , 

(c) Will the Government be pleased to state why there is delay in 
transferring the other records from Calcutta to Delhi , 

(d) Do Government propose to expedite the transfer of the records 
from Calcutta to Delhi , 

Mr. G. B. Bajpai : (a) and (b). Yes. 
(c) and (d). The condition of the records of the" Company" period, 

i.e., the period prior to 1860, renders it necessary that they should be classi-
fied, flattened and cased and such of them as are damaged repaired in 
Calcutta before they are transferred to Delhi. This work is now in 
progress. 

TOTAL NUXBER OF APPLICATIONS AND APPULS TO THE As8I8TANT CoKIIIS-

SIONEBS OR TlIB CoIOlJS8JONER OJ' CALCUTI'A UNDER 8J:CTIONS 27 AND 30 
OF THE INDIAN I:NCOllE-TAX A.CT, 1922. 

65 .• 1Ir. A. B. Ghuma.vi: (a) Will the Government be pleased 00 
lay on the table a statement showing the total nJlIDber of applications and 
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appeals respectively, under sections 27 Elnd 30 of the Indian Income-tax Act 
of 1922, preferred to the Assistant Commissioners or to the Commissioner 
~  Calcutta, as the case may be, during the period of six months from May 
1926 to October 1926, and how many of these applications and appeals 
'Were either allowed (including modifications of assessments) or rejected 1 

(b) Will the Government be furt·her pleased to lay a statement 
on the table shewing how many applications and appeals lmder sections 27 
and 30, respectively, were preferred to the Assistant Commissioners of 
Income-tax, Calcutta, and how many of them were either allowed (including 
modifications of assessments) or rejected during 8 period of six months 
from November 1926 to April 1927 Y 

(c) Who were the Assistant Commissioners of Calcutta during May 
1926 to October. 1926 and J;rom November 1926 and after 1 

The BODoun.ble Sir Bhupendra Hath Mitra: (a), (b '! and (c). A 
statement giving the information asked for is l i ~ the table. In the 
question the words ,. preferred to the Assistant Commissioners or to the 
Commissioner of Calcutta, as the case may be ,. should presumably read 
... preferred to the Income-tax Officers or to the Assistant Commissioners, 
as the case may be". Such applications and appeals do not lie to the 
Commissioners of Income-tax except when an Assistant Commissioner is 
exercising the powers of an Income-tax Officer. It may be noted that 
as the bulk of assessments are made during the last two quarters of the 
year, the number of applications under section 27 and of appeals under 
section 30 is larger in the second than in the first half year. 

~ Allowed. Rejected. ToW. 

(a) ApplicatioD8 under 8ecticm Hay 1916 to October 1926 107 177 21M 
27. 

Appeals under Section 30 •. Do. 130 84 214 

(6) Applications under Section November 1926 to April 150 295 443 
27. 1m. 

Appeals under Section 30 •• Do. 247 2.2 .at 

(e) .Al6i6IGnt Oom",i.wioner. '" Oakda dwriR{1 May 1926 to October 1926-

May 1926 to middle of September 1926 . • Mr. T. T. Williams. 
Mr. W. B. Kirkwood. 

Middle of September 1926 to October 1926 . .. . • Mr. T. T. illi m~  

Khan Bahadur Ataur Rahm_ 

.A16i6IG7fJ m ~  i" Oalcvltafrom November 1926 and after-

November 1926 to December 1926 .. Khan Babadur Ataur R&bmaD 
Rai Sahib B. N. Banerjee. 

January IM7 to March 1927 

April 1927 to middle of October 1927 

JIiddle of October 1927 to Decemberlm 

Jaauary 1928 to date 

1&. Hubert Graham, 1.00S. 
Khan Bahadltr Atav ~ 
Rai.8&hib 8. N. BaneJjee. 

. . Khan Bahadur Ataur B&Iuaa 
Raj 8&hib B. N. Banerjee. 

• . Mr. HUbert Grallam. LC.B. 
Bai Sahib 8. N. Bauerjee. 
Mr. O. It. Hartin. 

Mr .. ~ Gsaham, Le.s. . 
Khail Baliacfur Ataur Rabon... . 
Rai &hib B. N. Banerjee. 



8 I )~  AND. ANSWERS. 

PaOLONGED STAY OF THE GOVEBNHENT 01' INDlA IN NEW DELlIl. -, 

1. Mr . .Amar lfath Dutt ; WiJI Governl¥nt be pleased to lay ~ ~  
table recent correspondence, if any, relating to the prolonged stay of the 
Government of India in New Delhi 1 

The Honourable Mr. J. Crerar: Go\'ernment are not prepared to 
place the correspondence on the table. 

INTERCEPTION 01' .Mas. BB.UNT's LETTERS. 

2. Mr. O. S. Banp Iyer: (a) Has the attention of Government 
been drawn tc a signed article in New India of May 16th by l'IN. Besant 
complaining against interception of her letters by the Government , 

(b) Is it a fact that Mrs. Besant's letters have been intercepted' 

The Honourable Mr. J. Crerar: (a) and (b). Government have seen 
the article referred to. The allegation madc by Mrs. Besant is that for 
some months past her letters have been intercepted and intefered with 
by Government. The allegation is entirely without foundation. 

INTERCEPTION OF LETl'EBS WBIT1'EN TO OR BY DANGEl.ous C1IARAC'l'DS. 

3. Mr. C. S. R&nga Iyer: (a) Is it a fact that the letters written 
to or by dangerous characters are intercepted by the orders of ~ 

ment Y 

(b) If the answer to (a) is in the affirmative, will Government be 
pleased to state the reasons for such orders , 

The Honourable Mr. J. Crerar: (a) and (b). The. attention of the 
Honourable Member is invited to the proviRioDS of the Indian Post Office 
Act, 1898 (Act VI of 1898), which empowers Governments in India to 
intercept correspondence on the occurrence of a public emergency or in 
the interest of the public safety or tranquillity. • 

PROVINCIAL GoVERNJfENT'S SIIABE OF THE INCOJlE-TAX COLLECTED IN BIHAB 
AND OIUSSA. 

4. Mr. Qaya Pruad Bm,h : Is it a fact that the net total of the 
Income-tax collected in Bihar and Orissa in 1926-27 was Rs. 39,47,1.79 
of which the share of the Provincial Government was BB. 3,23,581 only , 
If so, will Government be pleased to say if they propose to bring about 
a more equitable adjustment of the shares between the Provincial and 
the Central Governmenta in this matter T 

The Honourable Sir Bhupendra Nath Mitra : The correct figures of 
the net total of income-tax collected in Bihar and 0ri&Ia in 1926-27 and of 
the share of the°Provineial Government are Rs. 38,61,792 and Rs. 3,24,361, 
respectively. As regard the second part of the question, the Honourable 
Member is referred to the reply given on the 7th March 1928 to the, un';' 
starred question by Khan Bahadur Sarfaraz Hussain Khan, No. 325. 

'1 '. •  - ~ 

LOCATION 01' THE iNDIAN RJU'U8ID(BN'l'RooK AT PATNA ·JuNcTION. ' 
. :1>. Ill. o..ya P.ruad 8iDgh : (a) Are Govemment .• ~ h  the 

buildmg of the Ilatna. Junction rau,way station (East IDdian il ~) 

( 39 ) ., 
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hu become insufficient for the growing needs of the Railway, as well as 
of the travelling public, in view of Paw being the capital of the Province 
of Bihar and Orissa, and requires remodelling and expanaion t 

(b) What arrangements, if any, are contemplated in this direction t 

(c) Are Government awa,re that the European refreshment room 
at Pama Junction is situated on the station platform, while the Indian 
refresh..ment WODl has been located outside the main station building, 
and at some distance from it, and that it is thereby causing considerable 
inconvenience to passengers T Do Government propose to l ~  for the 
location of the Indian refreshment room on the main platform of the 
station' 

111'. A. A. L. P&I'8ODI: (/I) and (b). There is no scheme for the re-
modelling of the Patna Junction railway station at present before Gov-
ernment. 

(c) Government are not aware of the exact location of the Indian 
refreshment room, but are sending a copy of the Honourable Member's 
question to the Agent of the East Indian Railway with a request that he 
will consider whether the arrangements at this station require improve-
ment. 

REDUCTION OJ' INTEBKEDUTE CLASS FARESON THE EAsT INDIAN RAILWAY' 

6. Mr. Oaya Prasad 8illgh: Is it a fact that the fares of first, second 
and third classes have been reduced on the East Indian Railway. and that 
the fares of the intermediate class have not at all been reduced' If so, why T 
Do Government propose to reduce intermediate class fares as well , 

Mr. A. .A. L. P&l'8ODB : Intermediate class fares by ordinary trains 
on the East Indian Railway were reduced on the 1st of January 1926 and 
by mail trains on the 1st of March, 1928. No further reduction is at 
present in contemplation. 

EKl'LOYllENT OJ' ADDITIONAL BOOKING CLERKS TO COPE WITH THE HBA VY 

THIRD CLASS BoOKING AT PATNA JUNCTION. 

7. Mr. Gaya Prasad 8illgh: Is it a fact that at Patna Junction 
railway station (East Indian Railway) there is only one booking clerk 
for the third class to issue tickets for the Up, Down and other trains, 
much  delay and inconvenience being caused thereby to passengers' Do 
Government propose to provide additional hands to cope with the heaTY 
third class booking at that station , 

Mr . .A. .A. L. P&l'I01lI : Government do not receive information as to 
the number of booking clerks at individual stations, btlt have sent a 
copy of the Honourable Member's question to the Agent of the East 
IDdian Railway for such action &8 may be found to be required. 

iEPAlLATION OJ' TBJ: OntCB OJ'THJ: LEGISLATIVE AssEKBLY J'BOK 'IJDI: LEGI8U-

TIVJ: DBPABTKENT. 

8. 111'. C. B. BaDp Iyer: (a) Will the Government be pleased to 
rtate if they have COD8lIlted the Secretary of State regarding the separation 
ef ill. office of the Legislative Assembly from the Legislative Department , 
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(b) When do they propose to put the scheme into operation f 

1Ir. L. Graham : (a) The reply is in the affirmative. 
(b) As soon as possible after the sanction of the Secretary of State 

is received. 

W.&NT 01' .t DUD LETrD OnICE IN TJIE BuI.AR .tND OBI88.t POST.AL CmcL •• 

9. JtlUlW' Gt.DpDaDd. 1iDha: (a.) Is it a feet that there wu • 
Dead Letter Ot1lce at Dinapore till 1905 and it was amalgamated with the 
Calcutta Dead Letter Office by reason of the partition of Bengal in that 
year , 

(b) Is it a fact that after the creation of the province of Bihar and 
Orissa, the Post and Telegraph Del'llrtment created at Patna a separate 
postal circle, known as the Bihar and Orissa Postal Circle, without any 
Dead Letter Office , 

(c) Is it a fact that the original intention of the Post and Telegraph 
Department was to open a Dead Letter Office at Patna and that not only 
was room allotted for the Dead Letter Office in the original plan of the 
new postal building at Patna but Mr. Sullivan, the then Personal Assist-
ant to the Postmaster General, Bihar and Orissa, was sent to Calcutta in 
connection with the establishment of the office at Patna f 

(d) U the answer to part (c) is in the affirmative, will the Govern-
ment be pleased to state in detail the reason for abandoning the intention 
of establishing a Dead Letter Office at Patna and place on the table of this 
House the correspondence substantiating those details , 

(e) Is there any Postai circle other than the Bihar and Orissa Circle 
which has no Dead Letter Office under it! If so, will the Government be 
pleased to state their names T 

(f) Is it a fact that the Postmaster General of Bihar and Orissa has 
no hand in the matter of supervision or administration of the Calcutta 
Dead Letter Office notwithstanding the fact that it is the Dead Letter Office 
of Bengal and Bihar and Orissa , 

(g) .Are Government aware of the fact that the testing of the efficiency 
of post offices in Bihar and Orissa suffers much for want of a Dead Letter 
Office in the circle , 

Mr. P. G. Bogen : (a) Yes. 
(b) Yes. 
(e) No. 
(d) Does not arise. 
(e) Yes, the Sind and Baluchistan Circle. 
(f) Yes. 

(g) Government are not aware that the· absence of a Dead Letter 
Oftiee in the Bihar and Orissa Circle has impaired the effieiency of the 
postal service in tbat area. 
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NUMBER'OF CLERKS EMPLOYED IN THE DUD LErro 0l'F10E AT CALOUTTA, 
ETC. 

. 10. K.1UUJ' G,.nganand Sinha: (a) Will the Goyernment be pleased 
to state the number of clerks employed in the Dead Letter Office at Calcutta 
on: 

(i) 16th October 1905, 

(it') 1st January 1907, 

("i) 1st January 1910, 

(it,) 1st April 1924. 

(t) 1st April 1928, 

dividing them by the provinces to which they belonged and sub-dividing 
them into UindUB and M lm ~ T 

(b) In the case of the province of Bihar and Orissa will the Govern-
ment be pleased to indicate the number of Bibaris and Oriyas separately 
and state bow m ~  of tbe llumbE'f indicated are rersons belonging to tbe 
communities domiciled in Bibar and Orissa as diffeTent from tke nath'e 
inhabitants of the ProvincE' , 

(c) How many nath'es of Bihar have been appointed as clerks in the 
Dead J.Jetter Office during the last 14 years' 

(d) Will the Government be pleased to state tbe method foUowoo 
for the recruitment of the different grades of clerks in the Dead Letter 
Office and the qualifications required for the same T 

(c) Is it a fact that during the last 14 years no Bihari has beE'n 
appointed as a Manager of the Dead Letter Office, and that men were 
recruited from the Railway Mail Service and the Calcutta Postmaster 
General's office to fill the val!ancies' If so, will the Government be pleased 
to state reasons for the same ! 

The Honourable JIr. A, C. lIlcWatten: (a.) (i)-(iv). No infor-
mation is available. 

(v) Bengal--63 (43 Hindus and 20 Mussalmans). 
Bihar-ll (10 Hindus and 1 Mussalman). 
Orissa-2 (2 Hindus only). 
United Provinces--5 (5 Hindus only), 
Bombay-2 (2 Hindus only). 
Madras-2 (1 Hindu and 1 Christian), 

(b) 11 Biharis and 2 Oriyas. All are natives of Bihar and Orissa 
respectively. • 

(c) Four. This number includes one Bihari Mussalman entertained 
after the 1st April 1928 making the total number of Biharis employed in 
the Dead Letter Office 12. 

(d) Recruitment is made ~i  to requirements. The"" Matri-
~ i  " is .the mi i~ m educational qualification and prefereBce is 

~  to candidlltee havmg. a . knowledge of diff.erent languages. 

(e)" No Bibari bas been appointed Managet' of the Dead Letter @ftloe 
for the last 14 years. An official of the Railway Mail i~  .. 
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appointed as Manager. The reason was that at the time no aenior suitable 
man was available for the post. ' 

DEPUTATION OF THE INDIAN POLICE ASSOCIATION TO HIs. ~  

THE VICEROY. 

11. Mr. Ama.r 5ath Dutt : Is it a fact that IDs Excellen'!)' 
the Viceroy recei,·ed a deputation of the Indian Police Association ~ 

sisting of Messrs. Ewart Powell ~  Smith On the 8th Junelast' If so, will 
the ~l m  he pleased to stake the subject or subjects which were_dis-
cussed and the reply of His Excellency the Viceroy f Will the Government 
be pleased tn lay on the table all information iIi their possession about the 
deputation ? ' 

The Honourable Mr. J. Crerar: -The reply to the first part of the 
question is in the affirmative. The questions discussed related to certain 
matters connected with the conditions of service of the Indian Police 
Service. Government do not consider it necessary to lay on the table 
an,. papers on the subject. 

CoNSTRUCTION OF A RA.U.WAY BBJDGE OVER THE GUNDUI. 

12. Mr. Gaya Prasad Singh: Is there a proposal to construct a rail-
way bridge over the Gunduk between the proposed ebakia-'Karnoul-
Thawe section of the Bengal and North Western Railway, in Bihar' If 
50, has provision been made for a footpath on the bridge ,  . 

Mr. A. A. L. Paraom : The line mentioned by the Honourable Member 
is only under survey, and no decision has yet been reached whether it will 
be constructed. It is not therefore possiJS1e at present to give an ans\ver 
to his question. 

CONSTRUCTION OF A RA.U.WAY BRIDGE OVER THE GANGBS AT MOK.A1lEJI 

GHAT. 

13. 1Ir. Gaya Prasad SilIgh: (a) Is it a fact that the Secretary of 
State for India has sanctioned the construction of a railway hridge over 
the Ganges at Mokameh Ghat' H so, when is the work of construction 
likely to be taken up , 

(bl III 1hl'rc D proposal that the railway bridge at this point will be 
for the broad gauge, and that the East Indian Railway will be extended 
up to Baraurie Junction (Bengal and North Western Railway), Bihar, for 
transhipment of goods and passengers between the East Indian Railway 
and the Bengal and Korth Western RailwayT 

Mr. A. A. L. "ParIODI: (a) No. 
(b) No. 

Co!TSTBUCTION 01' A RAD.WAY DOll MAeDAX TO ~  

14:. Mr. Gaya Pruad Singh: Will Governmen* kindly state when 
the 8 ~i  of til«) railway ~ from-Mashrak to Thawe (Benpl and 
N(lrth ~ ~l y ) i,:l Bihar is likely ~ betaJr;enup pdeonapleted , 
'.' -" .., ... -' " ", . ". , .. ~ .. 
_. A;"A. L._...,III : The liDe W&Il ~ i  an the 14th of J1lJle-

t!Us J'ear" ~ l proyisioa .for ~ ~ m  of eonst;l"Q.ctioB bas beea 
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made in the Cllrrent year's Budget. It is anticipated that it will be com-
pleted in 1930-31. 

8'l'ATE JlANAGBlIBNT OP THE BENGAL .AND NORTH WESTERN IUn.WAY. 

15. Mr. Gaya Prasad ItiDgh : Do Government propose, in pU1'8U&Dee 
of their declared policy, to bring under State control and management the 
admiDistl'ation of the Bengal and North Western Railway, or any section 
of it' H so, when' And if not, why not , 

Kr. A.. A.. L. ParsoDl : The right to determine the contract does not 
arise until the. 31st of December 1932 when it can be determined on giving 
one year's notice. This applies to all sections of the railway. The ques-
tion whether it should then be determined has not yet been considered. 

LocATION OP THE WEBU.L LIBRny. 

16. Kr. Gaya Prasad ItiDgh : With reference to my starred qu(:stion 
No. 143 of the 31st January 1927, regarding the location of the Imperial 
Library, Calcutta, will Government be pleased to state the substance of 
the recommendation of the Committee which was appointed to consider 
this question, together with the decision of the Government thereon , 

111'. G. I. Bajpai : The Committee recommended the retention of the 
Imperial Library in Calcutta. The Goyernment of India have accepted 
the recommendation. 

CoNS'l'BUCTION OF A RAILWAY BETWEEN MUZAPPABPUB AND SITAVARHI. 

17. Kr. 0&11. Pruad ItiDgh: (1) Have Government received copy 
of the following Resolution which was passed unanimously by the Muzatfar-
pur District Board, on the 28th April 1928 : 

,. 

" (0) The Muza1farpur Distriet Board 8trongly reeommend8 the early construc-
tion of a direet railway line between Muzaffarpur and Sitamarhi, inas-
mueh as Sitamarhi is au importaut aud gr01\-ing Sub· Division of Muzaffar-
pur, aud it is confidently expected that the pa_ger as well a8 goods 
t.ra1fic will justify the outlay, and the line is likely to prove remunerative, 
and will remove a long felt want of the public. 

(b) The Local Government has already recognised the urgency of this line, 1;ide 
proceedings of the Bihar and Orill8ll Legislative Council, dated the 25th 
July 1921, and 7th August 1926. 

(0) Copies of this Resolution be forwarded to (1) the Seeretary, Railway Board, 
Simla; (2) the Agent, Bengal aud North Western Railway, Gorakhpur; 
aud (3) M;r. Gaya Prasad Singh, ML.A., Muzaffarpur, for neeeuary 
action." t 

(2) What is the position with regard to this railway, project T 

111'. A.. A. L. P&rsODI : (1) Yes. 

(2) The Agent of the Bengal and North Western Railway has carried 
out a traffic SUl"Vey, the results of which have recently been reported to 
the Railway Board and are under their consideration. 

OPDING HOUBS ~ BooJaJrG OmOllS AT RAILWAY STATIONS. 

I&. 111'. 0&11. Pruad 1iD&'h: (a) Will Government kindly give the 
names of the Railway Administrations which have carried out the instruc-
tions issued in May 1926, in pursuance of my suggestion that the openiDc 
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hours of booking offices should be notified by posters in the vernacular in 
front of third class booking windows at all stations, as stated. by, the 
Honourable Sir George Rainy in this House on the 28th February 1928 f 

(b) If the orders have not yet been carried out by ally Railway Ad-
ministration, will the Government be pleased to give reasons for the non-
compliance f 

lItIr. A. A. L. P&l'IODI: (a) Information has been received from all 
Railways that this has now been done. 

(b) Does not therefore arise. 

TmRD CLASS BOOKING OFFICB AT K.a.TBGODAIl. 

19. lIIr. Gaya Prasad SfDgh: (a) Are Government aware that at 
Kathgodam railway station (Rohilkund and Kumaon Railway) there is 
no notice put up before the thIrd class booking office to indicate the 
booking hours , 

(b) Is it a fact that this Booking Office is not ope.) for 24 hours, with 
the result that there is a lot of rush at the booking window for tickets , 

(c) Are Government aware that Katbgodam is the termin1l8 for people 
going up to, or coming down from Naini Tal, Almora, etc., and traffic is 
heavy during the season' 

Mr. A. A. L. PanoDi : (a) No. Government are informed that there 
is a notice at the booking office windows. 

(b) The booking office is not open for 24 hours. The Railway Admi-
nistration has experienced no undue rush and passengers are booked 
without difficulty and in good time by the trains they intend to travel. 

(c) Kathgodam is a terminal station but the inward and outward 
traffic is not so heavy that it cannot be efficiently dealt with by the staff 
provided.. 

PBomBmoN OF TBB IMPORT OF VEGETABLE GBBB. 

20. Mr. Gaya Prasad SiDgh: (a) Are Government aware that in 
reply to a question in the Bihar and Orissa Legislative Council on the 20th 
March 1928, on the subject of what is called vegetable ghee or Banaspati 
ghee, the Local Government replied that " it has been analysed and re-
ported on in a paper by the Chemical Examiner, Punjab, published in 
the Indian Journal of Medical Research for January 1927 "  ; and that 
" it is a pure vegetable oil which is prepared in factories in Holland and 
Germany. In the preparation process, the vitamins are destroyed and the 
food value is therefore seriously affected. It may be ued in cooking, ~ 

for frying, but is not good &8 a direct ingredient in food-atuffs " .. f 

(b) Do (](Ivernment propose to prohibit the import of this article into 
India! 

The lloDOUrable Sir George JI.aiDy: (a) Yea. 

(b) The Honourable :Member is referred to .ihe l 8 ~ ~ .. nto parts 
(c) and (d) of Raja Raghunandan Prasad Singh's Cllleetion No. 13 in 
the House on 1st February last. 
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. ~ 1 I  FROM MR. DRIGHNATB SINGH AND OTHERS. 

21. Kumar Ga.nganand Sinha: (a) lIan Government received any 
pctitior. from MI'. Drighnath Singh and others through their attorney 
regarding their claim to certain properties in the district of the Santhal 
Parganas f 

(b) If so, when was it forwarded by the Bihar and Orissa Govern-
ment f 

(e) If the answer to (a) is in the negative, are the Government aware 
that the petitioners submitted their memorial to the Bihar and Ori98a Gov-
ernment on the 17th ·.october, 1927 , 

(d) Will the (i{)vernment be pleased to state the maximum delay per-
missible in forwarding petitions , 

(e) What discretion lies with the Local (i{)vernments in this matter f 
. . 

1Ir. G. 8. Bajpai: (a) Yes. 
(b) In December, 1927. 
(e), (d) and (e). Do not arise. 

REPRESENTATION OF INDIANS ON THE LEGISUTIVE COUNCIL IN FIJI. 

22. lIIr. Gaya ~h  (a) Is it a fact.that! there are about 
65,000 Indians in Fiji, for whom only 3 seats on the Legislative Council of 
FiJi are proposed to be allot.ted, while as many as 6 seats are to be given 
to the Europeans, who are only about 5,000 in number t 

(b) What steps have Government taken, or propose to take, to remedy 
this racial differentiation f 

1Ir. G. 8. Bajpai: (a) and (b). The attention of the Honourable 
Member is invited to the answers given by Mr. Bhore to his starred 
question No. 252 and the connected supplement aries on the same subject 
on the 2nd February 1927. No suitable opportunity has since occurred 
. of suggesting an increase in the representation of the Indian community 
on the Fiji Legislative Council. 

ABoLITION OJ' THE POL-TAX LEVIED ON INDIANS IN FIJI. 

23. 1Ir. Gaya Praaa.d Singh: Is it a iact that Mr. Badri Maharaj, 
who was the only Indian-il nominated m mb ~  the Fiji Legislative 
Council, resigned his seat as a protest against the imposition of the poll-tax 
in Fiji Y Is this tax levied only on Indians T If so, why T Haye Gov-
. ernment taken any steps to bring about its abolition T 

Mr. G. 8. Bajpai : With regard to the first and second parts of the 
qnestion, the attention of the Honourable Member is invited to the reply 
given on the 13t11 lIarch 1925 to his starred question NO'. 1194. 'fhe third 
part of the qnestion does not arise. As regards the fourth part, the 
Honourable Member is referred to part (a) of the re.ply given on the 15th 
February 1927 to his question No. 446. 

PuBLICATION OF AN UP-TO-DATE INDIU BRADSHAW BY THE RAILWAY 

B(JA.B.D: 

24. Mr. a..,. Prasad 8tDrh: Do the Railway Board propose to 
'Puolish all authoritativ.e and up-to-date Indian Bradshaw, and to sell it to 
the public at a cheap rate' If not, why not , 
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Mr. A.. A.. L. PanoDi : Government are not prepared to endorse the 
Honourable Member's criticism on the publication mentioned by him. 
The Publicity Office are now publishing a time table of the principal 
railways of India at the price of Re. 1. 

CoN8TBUOTlON OJ'A R.u!.WAY J'BOK RlsB1KESH TO K.u.NPUYAG. 

215, Mr. Gaya Pralad SiDgb: (a) Will Government kindly state how 
far the project of constructing a railway line from Rishikesh to Karnprayag, 
in Garhwal ~ nited Provinces) has progressed f 

(b) Is it a fact that the programme of railway construction and pro-
jects for 1929-30 which was placed before the twenty-second meeting of the 
Board of COIDlDunications, United Provinces, held at Lucknow, on the 
4th April 1928, included the Rishikesh-Karnprayag Railway t If so, what 
dl'Cision was arrived at '. 

(c) Are Government aware that the opening of the Rishikesh-
Karnprayag Railway will tap the forest resources of the mountains in 
Oarhwal, and is likely to prove remunerative, besides serving the pilgril'l 
traffic to Badri Nath shrine' 

Mr. A. A. L. Parsons: (a) The Railwar Board are awaiting the 
abstract estimate aud revised traffic report which the Railway Adminis-
tration were asked to complete by June of this yeal. 

(b) Government have no information; and the project stands eighth 
ull the list of new projects recommended by the Government of the lJuited 
Provinces for 1929-30. 

(c) Information on these points will DO doubt be contained in the 
traffic survey report which is awaited. 

CoNSTBUOTlON OJ' A RAlLWAY BETWEEN INDIA .L"'lD Bumu. 

26. Mr. Gaya Pruad SiDgb: (a) Has the attention of the Govem· 
ment been drawn to the following Resolution passed by the Indian Indus-
trilll and COlillnercial Congrel!lS, held in Madras in December 1927 :. - '-

" This Congress iB of opinion that the eODstruction of a railway liae eoaneeting 
India with Burma is an urgeDt n_ity, and recommends to the Gev-
erament of India to eonsider the udmillllibility of .eoJlatructing Bneh a 
railway at the earlit'st po8llible opportunity" f . 

(b) Is there lIny proposal for constructing such a line f If ~  ,vhy 
not' 

Mr. A.. A. L. Panona: (/I) Yes. 
(b) The ant;wer to the firsti part of this question is, no, and to the 

~  that there is no hope of any such line being at present remunera-
tIve. 

LEAVE RULES OJ' INDIAN OFP.IOEItS ON m .AsSAJiI BENGAL RAILWAY. THE 
BENGAL NAGPUB RAu.WAY .AND THE BENGAL .AND NORTH WSSTmtN. 
EUcrLWAY. . 

ZI. Ilr. 0.1" Pruad .. : (a) Will Government kindly state 
whether Indian oftieers appomted in England, and in India, on the .Assam 
Bengal Railway. Bengal Nagpur Railwav. and tile Beagal auG Nertlt 



48 LEG ISLATIVE ASIDUIBLY. [4TH San 1928. 

Western Railway, are entitled to the same furlough rules as European m ~ 

on those Railways are entitled to , 

(b) What is the position of Indian officers appointed in India, and in 
England, regarding leave rules on State Railways, compared with those 
on Company Railways' Are the status of Indian officers in this matter 
the same on these Company Railways as on State Railways' If not, why 
not f 

(c) Do Government propose to take necessary steps to equalise their 
status, 80 that Indian officers may not be worse off in this respect as com-
pared with English officers , 

111'. A. A. L. Parsons: (a) No. 

(b) The grant of furlough to officers of Asiatic domicile on State-
managed Railways is regulated by the Fundamental Rules of which 
there is a copy in the Library. 'fhe Fundamental Rules are not in force 
on Company-managed Railways; but the Companies can frame leave 
rules for their employees, whether European or Indian, within the limits 
of certain general  rules which were lliid down in 1901, and Ii copy of 
which is in the Library. .As a result. the leave rules, of both Europcan 
and Indian Officers, on Company-managed Railways are not the &Rme as 
those of officers on State-managed Railways. 

(c) Government do not  propose to take any action. The officers 
concerned are tlhe servants of the COlDpanies, and it rests with the Com-
panies to determine what their leave rules should be within the limits 
laid down in 1901. 

SEPARATE W AlTING Rool( FOB FIBST AND SECOND CLASS EUROPEAN 
PASSENGEBB AT lUBDWAB. 

2>1. Mr. Gaya Pruad Singh: With reference to starred que"tIon 
No. 453 of the 19th :March 1928, and the reply of Government that there is 
8 separate waiting room for first and second class European passengers 
at Hardwar railway station, will the Government be pleased to Htate why 
tbis racial discrimination is being maintained T 

111'. A. A. L. Panons : The Agent' has instructed the Divisional 
Superintendent that the upper class waiting rooms are to be available 
for all passengers with upper class tickets and are not to be reserved solely 
for European passengers. 

REPORT OF TIlE CoI(IUTTEE APPOINTED TO ENQUIRE INTO THE AFFAIRS OF THE 

DELHI UNIVEBBITY. 

29. Mr. Gaya Praaad 8iDgb : Is it a fact that tile Government 
appointed a Committee about a year back to enquire into the atfairs of 
the Delhi University T Has the report of the Committee been submitted, 
and when' And when is it likely to be available t What are the decisions 
of the Government thereon f 

Mr. G. 8. Bajpai : The answer to the first question is in the affirma-
tive. The report was submitted to the Government of India on the 28th 
December 1927 ; it is now under ~ i i  but no final eonelusions 
have yet been reached by Government. Six copies of the report have 
been pl&eed in the Library of the House. 
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NUMBER OF CADETS UNDERGOING TRAINING ON THE TauNING SHIP 
" DUJo'VERIN". 

49 

30. Mr. Gaya Prasad Singh: (a) With reference to my nnstarred 
i ~ No. 380 of the 13th March last, will Government kindly state 

separately the number of ~ i  from ~h  i l ~ ~  i ~  who ~ 
nndel' tra1ning for careeI'll m the Mercantile Marme m the Trammg ShIp 
" Dufferin "  , 

(b) What is the period of i i~  aoo. what stipends! ~  ~  
if any are given to the students dunng theIr C01ll'8e of tramlng f What 18 
the m'onthly fee levied from the students ; and what are their pl'08peetll 
after they have qualified , 

The Honourable Sir George BaiDy: (a.) The number of cadetl! from 
different Provinces who are undergoing training on the ., Dufferin " is 
as follows: 

Madras 
Bombay 
Bengal 
United Provinces 
Punjab 
Burma 
North-West Frontier Pro"ince 
Delhi 
Ajmer-Merwara 
Indian States 

1 
10 
2 
5 
3 
1 
1 

1 

2 

9 

(b) Information on the various points referred to is contained in 
the Prospectus of the Training Ship" Dufferin ", a copy of which is avail· 
able in the Library of the Legislature, 

SJroGGLlNG OF OPIUM FROM NEPAL INTO BIlIAR AND Om88A. 

31. Mr. Gaya Prasad Singh; With reference to my unstarred 
question No. 382 of the 13th March 1928, regarding the smuggling of opium 
from Nepal into the Pro\'incc of Bihar and Orissa, and the reply of the 
Government that" measures for checking smuggling from Nepal are being 
considered' " will Government kindly state the measures which have been 
taken, or are proposed to be taken, to check this evil ! 

The Honourable Sir BhupencUI Hath Mitra: The matter is still 
under conl!ideration. 

NOMINATION OF A QUALIFIED SIKH TO THE INDIAN CIVIL SuVIOI: IN 1928. 

32. Sardar Gulab Singh: (1) Is it true tl11at a certain number of 
l':electionR of qualified candidates are made every year by the Government 
of India for nomination to the Indian Civil Service with the object of ad-
justing communal inequalities arilSing out of the results of the yearly 
~ mi i  , 

(2) II! it true tliat matters other than position of the candidate in 
~h  examination, such IlS family !lCrvices to tllt> Government, are also taken 
mto consideration in makin!,? the abow-mentioned selections' 
L66LA D 
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(3) Is it a fact (a) that, in view of the principle mentioned in (1), 
no Hindu candidak> could have be£'n select('d this year; (b) that Mr. 
TarJochan Dass Bedi, Sio Isbar Dass Bedi, of Dera Baba Nanak, Punjab, 
has been selected this year , 

(4) Are G<lvernment aware of the fact that the Sikh community has 
been, for some years past, ventilating its grievanc£' that a due Hhare is not 
given to it in the said selections t 

(5) Is it a fact (a) that the Government of India this year allotted 
one post to the Sikh community for selection ; and asked for the recom-
mendation of a Sikh candidate; (b) that the Punjab Govenament recom-
mended the aforesaid Mr. Tarlochan Dass Bedi for s£'lection as a Sikh 
candidate , 

(6) Is it a fact (a) that the Sikh community, through its various 
agencies, conveyed, to the G<lvernment, its protest against the recommenda-
tion and selection of Mr. Tarlochan Dass B£'di as a Sikh as he is 'not a Sikh 
but is a Hindu; (b) that the Governmrnt of India were favourable to the 
above Sikh view , 

(7) Are G<lvernment aware of the strong feeling prevalent among the 
Sikh community to the effect that the said post reserved for it this year has 
not been given to it , 

(8) Will the Government b£' pleased to state (a) why the said poti! 
has not been given to a qualified Sikh candidate ; (b) whether it has been 
withdrawn' H so, why , 

'I'he Honourable Mr. J. Crerar: (1) Selections are made by the 
Government of India on the advice of the Public Service Commission. 

(2) No. The only question taken into consideration is th£' indivi-
dual candidate's personal fitness for appointment. 

(3) (a) It was not found necessary to reserve for Hindus any of 
the vacancies set aside for adjusting communal inequalities. 

(b) Yes. 
(4) The Sikh community. like other communities, has no doubt 

pressed its claims. 
(5), (6), (7) and (8). The Government of India asked the Public 

&ervice Commission to recommend a Sikh candidate. They recommend· 
00 Mr. Bedi. The Government of India asked the Punjab Government 
whether they accepted Mr. Bedi as a Sikh, and on the Punjab Govern-
ment . replying in the affirmative thetiPpoint!ment was recommeneled to 
the Secretary of State, anel Mr. Bedl was appointed. The Government 
of India received a number of representations to the effect that Mr. Bedi 
should not be regarded as a Sikh. These were communicated to the Gov-
ernment of the Punjab, whose opinion remained unchanged. 

PREvBNTION OF FLOODS. 

33. Khan Bahadur Sarfaraz Btl888in Khan: (a) Have Government 
taken any step to check floods , 

(b) If so, will they please state what those steps are , 
The Honourable Mr. A. C. lIIlcWatters: (a) and (b). I would re-

mind the Honourable Member that flood prevention is primarily a provincial 
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concern. But in view of the importancc of the subject, the Government 
of India in 1924 and again in 1927 drew the attention of all Local Gov-
ernments t.o the matter .nd offered to 81:18ist them in investigating the 
causes of and remediel!! for recurring floods. An expert Committee, of 
which the Consulting Engineer to the Government of India was a mem-
her, has recently been investigating the problem in Orissa. 

MUlUBBUlI HOLIDAYS IN THE OOBBIAL SECBBTABIAT. 

84. Khan Bihadur Sarfaru BuuaiD )[han : Will the Government 
pltElse state thc number of days during Muharrum on which h li ly~ are 
given to the employeE'S of the Imperial Secretariat in general and to the 
Muhammadans in particular' 

The Bonour&ble Mr. J. Orerar : The principal day during lIuharrnm 
is observed as a closed holiday for members of all communiLies of the 
Imperial Secretariat and two additional days are al90 giwn 1.0 Muham-
madan employees. 

GRANT OF CONVEYANCE ALLoWANCE TO MElmEBS OF THE LEGISLATIVE 

AsSEMBLY AT SUlLA AND NEW DELHI. 

35. Khan Bahadur Sarfaru B1II8&in Khan: (a) Are Government 
willing to allow conveyance allowance to Members during the Simla Session 
of the Assembly and Members living in New Delhi during the Delhi Session 
.as they allow to Members living in Delhi during the Delhi Session 1 

(b) If not, will they please state the reasons T 

Mr. L. Graham: (a.) Non-official Members who reside in New Delhi 
and do not draw free haulagf' of a motor car or a carriage and horses 
may draw a conveyance allowance of &. 50 per mensem for the period 
fol' which they are entitled to daily allowance. 

(b) TIre Government of India can see no justification for granting 
a special allowance, over and above the daily allowance of Rs. 20, to 
Honourable Members ill Simla, wherf' conditions are different from tho:o\e 
preniling in New Delhi. 

CosT OF THE KABUL LEGATION. 

36. Kh&!l Babadur Barfaru B1II8&iD Khan: (a) Will Government 
please state if the cost of the Kabul Legation is paid wholly from the 
Iudian Exchequer , 

(b) If so, do they propose to represent to the Secretary of State to 
consider the df'sirability of havillJ1: the COl>t of the Kabul LCt1:ation shared 
I'qually by India and Great Britain T . 

(c) If the answer to (b) be in the negative, will Government please 
st.ate reasons' 

Sir Denys Bray: I would invite 'the attention of the lIoDourahle 
Member to the answer given by me to questions Nos. 42. &7, 101 and 389 
on the 25th August 1925. 
L68LA DB 
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LIBERATION OF SLAVES IN INDIA AND ITS OUTLYING T&ACTS. 

3'1. Dan Bahadur Sarfaraz Hussain Khan: Will Government 
pll!8Be state what further progrt'ss, if any, has heen made in the attempt for 
the liberation of slaves in India and its outlying ~ , 

Sir Denys Bray: I propose for convt'nience sake to give a single 
answer to the Honourable Member's four questions· on the subject of 
slavery. 

2. The newspaper reports referred to are generally correct. 

3. In the course of the anti-slavery operations on the North East border 
of Burma last cold weatller, 1,39R were rt'leased in the Triangle and ad" 
joining area. With the t'xception of 20 slaves who live in a remote area 
beyond the scope of thost' operations, abolition of slavery in the Kaehin 
Hills is believed to bt' complete. 

4. A full account of the Triangle expedition is cont'ained in Mr. 
Barnard's report, a copy of which has been placed in the Library. 

5. Further measures to cope with the difficult problem of suppreSl!-
ing human sacrifiee in the more inaccessible parts of the Naga Hilll! and 
llukawng Valley are under consideration. 

CoNsTBUCTlON OP A RAILWAY BETWEEN CoNTAI AND CoNTA! RoAD.· 

88. Dan Bahadur Sarfa.raz Hl188&in Khan: (a) With referenee to 
f'rQvernruent l~  to unstarred question No. 36 in the meeting of the 
Council of State on the Rth Februaty 192R, regarding the construction of a 
railway betv.een Contai and Contai lWad station on the Benglll ~ ll  

Railway, will Government please state whether the Railway Board have 
come to any decision in the matter' 

(b) If so, will they please communicate its decision to the House , 

Mr. A. A. L. Parsons: The project has been Ranctioned. 

SuPPLy OF WATERPROOFS TO POSTMEN AND TELEGRAPH PEONS. 

39. Khan Ba.hadur Barfaraz Hussain Khan : Is it a fact th81 postmen 
and telegraphmen are provided with watt'rproofs during the rainy HeallOn , 
If not, do Government propose to providt' waterproofs to postmen "nn 
telegrllphruen during the rainy season T 

Mr. P. G. Rogers: Yes; waterproofs are provided where necessary. 

REPORT OF THE RoADS DEVELOPKENT CoKMITTD. 

~  Khan Bahadur Barfara.z HUBBaiD Khan: (a) Will Government 
please state when the Report of the Roads Development Committ el' i!ol ex-
pected to be presented to the Assembly T 

The Honourable Sir George Bainy: The Report has not yet been 
received by the Government of India. 

CoNTROL OF OPIUM SMOKING. 

41. Khan Bahadur Sarfarz Hu.saain Khan: Will Government 
be pleased to make a statement h i ~ the steps HO far taken in the 
different provinces of British India to check and control opium smoking' 

*N08. 37, 108, 134 and 150. 
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'l'he Honourable Sir Bhupencira Nath Mitra : In Al:I8am, opium smok-
ing has been totally prohibited by legislation. A system of registration 
and rationinll is in force in Burma. ~ ) ncw names ean be added to the 
register, and with the gradual disappearance of the persons now on the 
register, opium smoking will cease to exist in Burma. Smoking in com-
pany has been prohibited by legislation in the Punjab, Delhi, the North-
West Frontier Province, Baluchistan and the United Provinces. An 
Aet prohibiting opium smoking in Bihar and Oritll;8, exeept by registered 
smokers, WIUI paSMed by the loeal Legildat i ve Council in J anllary 1928. 
It will ('orne into force from the 1Kt ,Tanuary 1929. A Bill aiming at the 
ultimate prohibition of opium smoking in the Central Provinces is being 
dillc\lssed by the local I.Jegislative Council. The Government of Madras 
propOllC to undertake legislation prohibiting opium smoking altogether. 
The Government of Bombay are also considering measttrCII to bring 
about the ultimate suppression of opiulll smoking in the Presidency. 
A Bill to penalise opium liIllokinll' by other than registered HlIlokers is 
being drafted by the Government of Bengal. 

TIuINING OF INDIANS FOR HIGHER SERVICE IN THE FOBEST DEPA.BTJOJlT. 

42. Khan Bahadur Sarfaraz BUI8&in Khan : Will the Government 
be pleased to furnish information to thc IIouse about the progrees made 
in the training of Indians for higher service in the Forest Department , 

Mr. G. 8. Bajpai :  A statement giving the information available has 
been laid on the table of the House. 

Statement. 

(a) Number of Indinns recruited to the Indinn "Forest Berviee 
since 1921 59 

(b) Number of Indians who have been or are being trained for 
tC('.hnieal p08ta at the Fore8t Research Institute, !?ehra Dun 6 

CoNSTRUCTION OF A RAILWAY FROM MA.muD via M.u.A.GAON.AND DIIULU TO 
NABBA.NA. 

43. Khan Bahadur Barfaraz B1II8ain Khan: Will the Government 
please state if the Railway Board has considered and come to any decision 
in the matter of the proposed construction of a railway line from Manmad 
via Malagaon and Dhulia to Narhana f (Vide qnel>t.ion No. 4 in the 
meeting of the Council of State on 6th February 1928) f 

(b) If 80, will they please communicate its decision to t8e HoWil , 

111'. A.. A.. L. Parsons: The Agent of the Great Indian Penimmla 
Railway has been informed that the Railway Board do not consider the 
project remunerative, and are therefort' not prepared to undertake its 
c(lDt;hnc\ion. If, however, the GovernlUl'nt of Bomtlay arn prepared to 
guarantee the line, they will reconsider the matter. 

CoNSTRUCTION OF THE BELAPUR-NA.8l1C RuLWAY. 

44. Khan Babadur 8arfaru BU88aiD Khan: (a) Will Government 
please artate if the Railway Board has come to any decnsion regarding the 
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construction of the Belapur-Nasik Railway 1 (Vide qutllition No.5 in the 
meeting of the Council of State on 6th l"ebru8t·y 192!:1) T 

(b) If so, will they please communicate its decil:lion to the House , 

Mr. A . .&.. L. Parsons: No decision has been reached. The align-
ment is under investigation. 

THE POST OFFICE GUARANTEE FUND. 

45. Khan Bahadur 8arfaru H1I88&in Khan : With reference to 
Government reply to question No. 8 (c) and (f) in the meeting of tho 
Conncil of State on 6th l"ebruary 1928, stating that RIs. 10,75,654 were 
credited to the Capital Account of the I'OI:It8 aud Telegraphs Department, 
will Government please state for what purpose this fund has or will be 
utilized , 

The Honourable Mr. A. O. J(cW&tterB : As the purposes for which 
thib fund was iustituted, and its disposal, have been the subject of repeated 
questions in the Assembly, I will give a brief statement about it hil~h I 
hope will make the pob'ition clear to the Honourable Member. 

The Post Office Guarantee Fund caIlle into existcnce in 1873 with, us 
its object, the making good within certain limits at the collective cost of h ~ 

Prn,1; Office staff losses caused by the negligence or misconduct by postal 
employees. Subscriptions were taken at fixed rates of &. 2 and Re. 1 pel' 
annum aceording to pay, which rates of lSubscription were b l~  

rOOuced, and finally, in 1905, ceased altogether to be levied. A.IS the balance 
of the ]<'und grew, objects such. as the grant of compassionate gratuities to 
the staff were included in the scope of the Fund, with the result that by 1925 
expenditure of the following kinds was being met from it: 

(a) losses caused by the negligence or misconduct of postal staff which 
would otherwise be irrecoverable, 

(b) rewards for specially honest and courageoulS !;en'ice of postal 
officials in the discharge of their duties, 

(c) compensation to postal officials for loss of private property, due 
to accidents, c.g., fire, floods, suffered by them while 011 duty, 

(d) cost of journeys undertaken by certain low paid pOHtal st.aff in 
connection with medical examination for the Post Office 
Insurance Fund ; and 

(e) compassionate gratuities to postal staff and their dependants. 

Of recent years the interest, amounting to a little over half a lakh of 
rupees annually, accruing on the existing investments of the fund proved no 
longer sufficient to meet all these charges. Government we)'enot,prcparcll 
to resume the former practice of levying Imbscriptiomi 'fromthe !o;t811. lind it 
was decided to abolish the fund by crediting to the Post and Telegraph 
Capital Account the sale proceeds of the securities in which it was im'estcd 
(amounting with interest to about &. lliakhs) and that, in future, expendi-
ture UDder the various heads enumerated above should be b ~  for in 
full in the working expenses budget of the Department in the ordinary way. 
The total of these items of expenditure is. considerably in excess of the total 
interest which was formerly. obtained  from the fund investment"" and it 
will be ObviOUB therefore that those who are interested in the disposal of 
the fund benefit by the decision taken in the matter. 
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SAFETY OF MAIL RUNNERS, ETC. 

46. Xban Ba.baclur iarfaraz HU8sain Khan: Will Government 
please state : 

(a) What liafeguardli they have provided for the safety of the muil 
runners when they have to pass through dangerous places, 
namely, places wllere they may be liable to attacks from beasts 
or robbers , 

(b) Whether they propose to give one day's holiday in a week to 
pOHtmen ; and, if not, what relief they propo!le to give to the 
IMltmen in this regard Y 

TIle Honourable Mr. A. O. McWatters: (0) The Honourable Member is 
referred to the reply given on the 26th January 1926 by the Honourable Sir 
Bhnpendra Nath Mitra to his Ntarred question No. 250 in the Legislative 
Al!I!iembly. The measure!> described in that reply have been introduced 
and are being extended IllS far a!> fundi; permit ; but the Honourable Member 
will realise that to set on foot these measures to the maximum potI8ible extent 
would be a very expenliive busineSH. The question of their extension is 
rer.eiving the further attention of Government particularly with reference 
to the decision that, where cash or insured articles of over a lipecified value 
are carried, the rUlluel'li IIhould ordinarily be doubled, mnce it iii doubtful 
whether in thili case the precaution may not defeat its own object by 
advertising the value of thc mail bags and may thuli merely result in exp0s-
ing two persons instead of one to danger. The Honourable Member may be 
IlSllured that Government are donig their best to ensure the safety of mail 
runners where they are exposed to danger. 

(b) The mattl"r is under examination. 

ELBCTBInCATION OF RAILWAYS FOR THE CALCUTrA SUBARBAN TBAn'IC 

SERVICE. 

47. Xban Bahadur Sarfaraz HuaaaiD Khan: Will Government please 
state what further progress has been made regarding the electrification of 
railways for the Calcutta subarban traffic service (vtde Government reply 
to question No. 90 in the meeting of the Council of State on the 13th March 
1928) , 

Mr. A.  A. L. Panona : The Railway Board are now considering the 
reports on the project received from their Consulting Engineers and from 
an officer who was placed on special duty to deal with the engineering sidE' 
of the scheme. 

CoNSTBUCTION OF A. RAILWAY BETWEEN MUZAP'I'ARPUB AND SlTAVARB!, 

48. Khan Ba.badur Sarfaraz HuaaaiD Khan: Will Government please 
state what progress, if any, has been made regarding the proposed construc-
tion of the M1l1.affarpur-Sitamarhi line T 

•. A. A. L. Panona : The il ~  Board have just recei\'ed the 
traffic survey of this line. 

RBLEASE 01' POLmOAL DBTENUS. 

49. Khan Babadur Sarfaraz H1l88IJn Khan: (a) Will Government 
please state if any further releaset; of the persons detained. under Regula-
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tion III of HH8 and the Bengal Criminal Law .\mendmtmt Act, 1925, havc 
been mllllc ill ~ tht' question Ko. lOti was put ill the meeting of ll ~ Coun"il 
of State on 13th March 1 ~ 1 

(b) If so, what is the Dtmlber of the persons so released 1 

The Honourable Mr. J. Orel'U' : Tht' number of releases at the end 
of February was 118. On the 15th Augnst the number of releascs totalle,1 
170. On the latter date there were only 1:1 pt'TSOns under any form liE 
restraint under the Bengal Criminal Law AlIIt'ndment Act, and none of 
these were detained in jail. 

NAMES OF THE HIGH CoURTS WHICH ~ FRAMED RULES UNDER THE INDIAN 

BAR CoUNCILS ACT, 1926. 

50. Khan Bahadur Sarfa.raz HU88&in Khan: Will the Government 
please state the names of the High Couru; which have framed ruleti under 
tbe Indian Bar Councils Act, 1926 T 

The Honourable Mr. J. Crerar : Rules unrll'r the Indian Bar Councils 
Act, 1926, have been framed by the Madras, Calcutta, and Allahabad High 
Courts, and the Chief Court of Oudh. Government have been informed 
tllat the rules in re>peet of the Bombay, Rangoon and Patna High Courts 
will be ready by the 1st January 1929. 

REroBT AND ESTnIATES OF THE SmKOHABAD-ETAB-KASOANJ RAILWAY. 

51. Khan Bahadur Sarfa.raz H1lI8&in Khan: (a) Will Government 
please state if they have received the report and estunatl'ti of the Shikoha. 
bad-Etah-Kasg'nnj Railway j·whclllc [vide Govcrulllcnt reply to qm.':stion 
No. 144 (h) in the meeting of the Council of State on 22nd March 1928] , 

(b) If so, have they come to any decision; and if they have, do they 
propose to communicate it to the House ! 

JIr. A. A. L. ParsODl: (a) No. 

(b) h~ report and estimate:s are expected shortly. 

RUNNING OF ANOTHER EXPRESS TRAIN FROM BoMBAY TO DELHI. 

52. Khan Bahadur Barfa.raz H11II&in Khan: (a) Will Government 
please state if any decision has been arrived at regarding thc running of 
another express train from Romhay to Delhi (vide Government l'cply to 
question!> Nos. 145 and 146 in the meeting of the Council of State on 22nd 
March 1928) T 

(b) If so, do they propose to communicate the decision to the HoWie , 

111'. A. A. L. PanoDl : Y.es, another express train was introduced 
from 1st of May 1928. 

THE DACCA-AaICBA RAILWAY. 

53, Khan Babadur Barfa.raz Huuain Khan: (a) WiI1 the Govern-
ment please lltate if the Railway Board has arrived at any decision regard-
ing thl! Dacca-Arieha Railway r "ide Htarred question No. 12 (a) (II) in 
the meeting of thl.' LegiI;lativc Assemhly on 1st Fcbruary 1928] t 



tJNSTARBED QUESTION8 AND ANSWERS. 51 

(b) If so, do they propOtlC to communicate the dceision of ttl(' Board to 
the House , 

Mr. A.. A. L. P&rIODI : The Railway Board haVe ) i ~  the 
report and Cl!timates of the Dacca-Aricba Hailway project, and the 
Government of India are in (''OrreNpondence \\;th the Hecretary of State 
on the subject. 

IMPORT 01' VEGETABLE GUE. 

M. Khan Babadur Sarfaraz H1II8&iD Khan: With reference to 
Government reply to I'Itarred queHfion No. 13 (d) regarding the import of 
vegetable ghee, vegetable fat, etc., into India, asked in the meeting of tbe 
Lcgooative .A1it;embly on 1Mt }4'ebrullry 192H, will the Government please 
Htate : 

(a) If they have arrived at any decilrion regarding the suggestion 
by a Local Government to prohibit the import into, or 
manufacture within, British India of sceh  products unless 
they are coloured in l.-nch a way that they cannot be mixed 
with or P8l!.'!ed otl' IlH natural ghee without immediate detec-
tion f 

(b) If 110, do they proj)OtIe to communicate their decision to the House ? 
(c) Will they please lltate the name of the Local Government which 

has made the above suggestion f 
(d) Do they propose to comlllit Local Governmenbi other than the 

one whieh has made the suggestion T 

The Honourable air George Bainy : The suggestion was made by 
the Gwernment of the Punjab. It has been referred to the other Local 
Governments and their views are awaited. 

BOUaR OF WORK AND WEEKLY REST DAY OP RAILWAY EMPLOYEES. 

M. Khan Bt.badur Barfaraz H1III&in Khan: With reference to 
Government reply to starred qUeHtion No. 31 (el) u"k£'d in the meeting pf 
the Legooative Assembly on 1st February 1928, regarding hours of work 
and ~ ly rest day of railway employees, will Government please stllte : 

(a) If they have arrived at any deci!iion on the Resolution received 
by the Railway Board from the Indian Railway Conference 
A.s8oeiatioa , 

(b) If so, will they please communicate their decision to the House f 

Mr. A. A. L. P&I'IODI: (a) and (11). The Railway Board have 
approved the adoption by the State-managed Railways of the Resolution 
passed at the 1927 8eaion of the Indian Railway Conference AtlSociation, 
a copy of which is appended to this reply, and have been informed thnt 
the Boards of DirectOll'8 of praetiea1ly all Company-managed Railways 
h~  also given their assent to that Resolution. Railways art' proceeding 
WIth their preparations to give etl'ect t.o that Resolution. 
Propotlal 18. 

That this Conferenee ret!ODlmeudl: 
* . . .. .... 

I (ii) that ~ ~i l f!l tJUI Geneva ami WuhWgton Con\'entiollll be applit'tl to 
! Ie ~  of Indllln Railways 10 the mllnDer, and to the ~  pl'llSc:ibcd in thl' lollo\\'. 
lUg ru ee j that these rules be given full etred within 12 moutIUI ending 30UI Septenlber 
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1928, except in J'E'Spc<'t of the rllIDling sllaff j that mellBUrtlll be taken to apply ~ m to 
the running staff 1\8 spon aa may be prnetit'able j that II· report by au oftlcer nODUllI1ted 
by the Conference be bmi ~ to the ll ~  at its SesIIion in. 1928, describing the 
l1Ianner in which these rules hnve been put moo force on each ruilwlIY and the extent 
to which they have been given effect ; 

.. .. .. .. .. .. .. • 
B"'-. 

1. (1) With the exception of staff elllJllled 88 supervising and p4'rsons engaged in 
a confidential capMity, the houn of wOTk of all staff engaged on raUway work shall 
be limited to 60 in a week when work is proceeding under normal conditioDB. 

(2) In the ease of pel'llODB whose work is easentiaDy of an intermittent nature the 
sum of the hours of actual work performed wit.hin the preBl'ribed hours of duty shall 
not exel't'd 60 in a week when work ie proeeeding UDder nomlal conditioJUI. 

(3) The Agents of RailwaYII may make temporary exct'ptioDB, as provided for in 
Article 6 (b) of the Washington Convention, to the limitation prelK'ribed in Rule 1 (I) 
for any class of staff or any individual in eases of nbnormal tra1lle or other pretll'llre 
of work, accidents, unforeseen interruptions to tra1lic and other emergeneiea. 

II (1) The whole of the statl' employed on the working of Railways, with the 
('xeeptioDB noted hereafter, shall enjoy under normal conditions of work in every period 
of sevcn days, a p4'riod of r('8t comprising at least 24 honrs as provided for in Article 
2 of I he Geneva Convention. 

(2) The following total exc.cptions to Rule II (1) are made as authorilll"d by 
Article 4 of the Convention: 

(a) All st&tl' elaased WI sUp4'rvising \ltaff. 

(b) Staff whoee work is eBSentially of an intermittent nature. 

(3) The Agents of Railways may make temporary or partial exe.eption8 to Rola 
II (1) in regard to any class of the staff in eaaea. of abnormal traftlc or other prellllllre 
of work, accidents, unforeaeen interruptions to traffiC' and other emergeneiea. 

m. For the purposes of th_ rulea all etaff ~  on railway work mal be 
classed in the following categories. The Agent'a deeimon 1x>ing final in the elaasitiea· 
tion of any grade not partieularly 8pet'ified therein : 

\a) SUp4'rrmng staff.-This includes all superior gazetted officers and lIub· 
ordinate supervising statl' such as : 

IDBpCCtors and Allllistant IDspeetors. 
Supervisors and ~ 

Superintendents and Deputy Superintendents. 
Foremen and Allllistant Foremen. 
Yardmasters. 

Chief Train Controllers. 
Head Train Exami"."... 

Station Masters supervising stations but not adually engaged in train-pallBing 
duti.ea. 

Goods Clerks and Bookin« Clerks working in a BupervisiDg capacity, etc. 
Allllistant Surgeona and Bnb·Allaiatant BnrgeoDB. 

(b) Clerical Staff in SUperviliDg cdeeI and aU whose work is of a purely elerieal 
nature. 

(c) Staff whoee work is governed by the Indian Factories Ad. 

(d) Stair whoee work is governed by the Indian Mines Act. 

(e) Running Stafr.-This ineludea Drivers, Firemen, Guards, Brakesmen Travel. 
ling Tieket Examiners, and ltaff engaged in the Crew Tiebt eheek 
system and all staff travelling by tmina on duty CODDected with the l'WUIing 
of those trains. 

(!) Stafr other than the above whose work is of a continUOD\l nature. 

(g) Staff other than the aboYe whose work is e_ntinD,. of an intermittent 
nature. 
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IV. Under thelKl rlll,'II the princ-iplo of the 60 hour week is applied to all railway 
staff elleept those in category (a) and tile w('ekly rl'1lt day will be enjoyed by all 
ruilway .taft" exeept th08<' in categorietl (4) and (g). 
RUloiuUoIJ 28. 

The proposal W88 put to the vote and CABBIED "em con. 

9th .4ugtUt 1 ~1i  

WANT OF A RAILWAY IN THE S.A.TJUnaA SUB-DIVISION, BENGAL. 

56. Khan Bahaclur Sa.rfaraz BWIIain Khaa: (c) With reference 
ttl C;o\,crmnenl rpply to question No. 67 (b) in the meeting of the Council 
of Stat.· on the 20th ~ bMl y 1928, will GO"ernrnent l ~ state if the 
..Agent, Eastern Beng./ll Railway, who wat; asked to look into the matter, 
hus submitted any report , 

(b) If ISO, do Government propose to communicate the gist of the report 
to the House , 

(c) If the anlSwer to part (a) above is in the negative, do Government 
propose to ask the Agent to expedite the matter f 

Mr. A. A. L. Parsons: (a), (b) and (t·). Thl' Agent of the Eastern 
Bengal Railway has pointed out that in any case the Satkhira Navaran 
Railway could not, in view of the other projects on tht· Prol-rramme, be 
taken up for several years. and that, as it was undesirable to proceed with 
traffic and engilleering surveys considerably in advance of the time at 
which conHtruction 'WHH likely to be possible, he did not think it desirable 
to reinvestigate this particular project imm i ~ly  and the Railway Board 
have accepted his views. 

GRANT OF ScHOLABBHlPS TO INDIAN STuoENTS FOR ARcHAEOLOGICAL TBAlNING 
IN EUltOPE. 

57. Khan Bahadur Barfaru Buuain Xh&D.: With reference to 
Government reply to question No. 70 (II) (b) in the meeting of the Council 
of ~ ll  on the 27th February 1928, regarding grant of IICholarships to 
Indian shlllcnts for archlOOlogical training in Europe, do Government 
propose to grant IIChoiarship8 to Indian students for archa!ologieal training 
iuEurope! If not, why not T 

111'. O. I. Bajpai: The Honourable Member L'J referred to the 
answer given to Mr. Aney's question No. 363 on the 7th March 1928. 

CoNSTRUCTION OP THE DACCA-AmCBA BRANCH OP THE EAsTERN BENGAl. 

RAILWAY. 

58. ]than Babadur Barfar&l Buuain Ithan: (a) Will Government 
please state if the Railway Board has come to any decision, regarding the 
construction of the Dal,'C8-Aricha branch of the Eastern Bengal Railway 
(ddt! Government reply to question No. 88 in the meeting of the Council 
of State O!l the 1:-lth March 192H) J 

(b) If ISO, cIo they propoS{' to communicate it!; decision to the House 1 

Mr. A.. A. L. Parsons: I wouM reft.>r the Honourable Memb('r to tht.> 
aIlliwer given to his quel:ltion No. 53 of date. 
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CoNSTRUCTION OF THE BARISAL-FARIDPUR RAILWAY. 

59. Khan Bahadur Sarfaraz HUI8&in Khan: (a) With reference 
to GoverlJluent reply to question No. 89 and question No. 105 in the meeting 
of the Council of State on 13th .March 1928, regarding the (lonstl'uction of 
the Barisal-Fllridpur il ~  will Government please stllte if the Agent, 
Eastern Bengal Railway, has submitted the report of the result of his in-
vestigation Y 

(b) If not, do they propose to &lk him to expedite the work' 

lIIr. A. A. L. Parsons: (a.) No. 

(b) The Agent has been asked when the report may be expected. 

USE OF "CERTIFIED" FLAKE-PROOF APPARATUS IN INDIAN MINES. 

60. Khan Bahadur Sarfaraz Buaaain Khan: (a) Will Government 
please state why no steps have so far been taken to enforce by regulation 
t I.;e nsf' of .. ~ i i  " flame-proof apparatus in Indian mines ["ide Gov-
ernment reply to starred question No. 46 (b) given in the meeting of the 
Legislativr ~ mbly on 1st February 1928] T 

(b) Will Gon't"nment also please state if they propose to take any !itepfi 
in the matter in the near future T 

The Honourable Mr. A. O. McWatters: (a) and (b). Rule 99 of 
the Indian Electricity Rul('S lays down the precautions which mIDIt be 
taken in the use of electrical apparatus in any part of a mine where in-
flammable gas or vapour is likely to oceur. There has so far been no 
instance in Indian mines where ignition has been caused by} sparking from 
electrical machines. An increasing proportion of " certified " electrical 
apparatus is being used in Indian mines, and the Government of India 
do not at present propose to enforce by regulation the use of " certi-
fied " flame-proof apparatus. 

NEED FOB MORE OBDBBLY SUVICK OF FOOD, ETC., IN Smps CARRYING Em-
GRANTS OVEBSEAB. 

61. Khan Bahadur Sarfaraz Huuain Jthan: (a) Will Government 
please state if they have received the report of the Controller of Labour, 
)(alaya, regarding' need for more orderly service of food, etc., in shipt; 
carrying emigrants overseas [vide Government reply to starred question 
No. 52 (b) in the meeting of the Legislative Assembly on 11ft February 
1928] , 

(b) If so, will they please lay a copy of the report on the table of the 
House , 

111'. G. S. Bajpai: (a) Yes. 

(b) The Agent's suggestion that food be served out to emigrants 
by making them sit in rows was not considered feaHible by the Shipping 
Agents. His suggetltion regarding the supply of eating dishes to emigrants 
has also not ~  accepted owing to-

(i) the preference of some emigrants to receive food on leaves ; 

(ii) the refw;al of lieveral emigrantli to use dishes used in previous 
voyages ; and 
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(iii) the difficulty of properly washing and cliRinfecting a large 
number of thes(' diMheR. 

The suggestion regarding the Rupply of tin CUP" for drinking water or 
for ablution pUrpOHeS haR heen aeeept('(1 and is being given effect to. 

REGULATIONS FOR THE PROTECTION OF WORKERS EJlPWYED IN DANGEROUS 

AND UlfB.EALTHY INDUSTRIES. 

62. Khan Babadur Sarfaru H1IIIaiD lDIaD: (a) With reference 
to Government "('ply to Hupplementary question to Rtaned question ~ )  56, 
regarding l(,!,t'ttllltions for the protection of workel'll employed in dang('roul4 
and unhealthy industrielol, asked in the m i~ of the LegiRlative As.-;embly 
on 1st February 1928, will Government ple8He fdate if they have come to 
any decision on the que.'ltion of passing legislation on the lines of the regula-
tions made in England T 

(b) If so, will they please communicate their decillion to the House T 

The Honourable 1IIr. A. O. McWatters: (a) and (b). The Govern-
ment of India arc conRidering the question and have not yet reached a 
decision. 

H.u PILGRnIS. 

6S. Dan Bahadur Barfaru H1IIIain JOum: With reference to 
Government l't'ply to IItarred question No. 59, reg8rUiDlZ JInj il~ im  

asked in the meeting of the Legislative .Attsembly on 1st l<'ebruary 1928 
will Government please lay on the table of the House a copy of the informa-
tion when received from the Local Government eoueerned t 

Mr. G. I. BaJpai : A statement containing the information furnished 
by the Governments of Bombay and Bengal has been placed in the Library. 

PROHIBITION OF THE EMPWYMENT OF WOMEN UNDERGROUND. 

6 •• Kh&D Babadur Barfaraz Huuain Kh&D: (a) Will Governm.ent 
please state if they have arrived at any decision on the views of the Minino-
Boards, regarding prohibition of the employment of women underground 
in mines (toitlt the latter port ion of Government reply to starreJ que ;tion 
No. 33 in the meeting of the Legislative ~mbly on 1st February 1928) r 

(b) If so, will they please comDiunicate their decision to the HOllse T 

The Honourable 1IIr. A. O. McWatten: (a) ant! (b). The pro,-i-
sional conclusion!> of tht' Government of India on tht' matter are l;f>! out 
in their Notification No. M.-1055,· dated the 14th J\Ule 1928. publi!'hin'7 
draft regulllti(.ns for criticism in Il ~  with the provision; (If 
lleetion 31 (1) of the Indian Mines Act.: 1923. The . attention of the 
Honourable Member iii aL-;o invited to the press comDluniqui-. dated thl' 
22nd June 1927, and the circular letters inviting the views of the Local Gov-
ernments, copies of which are available in the Library of the House. 

DEDUCTION OF W AGBS. 

~  Khan b ~ 8&rfaru ~ ~  : Will Government pleast' 
state If they have arrived at any definite deciSion now (vide Government 
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reply to stal'l'ed tlUl'stion No. :w in the meeting of the Legislntiw AiS8Cmhly 
on 1st February 1928. regarding deduction of wages) T 

The Honourable lIr. A. O. McWatters: 'I'he answer is in the nega-
th·e. 

INTRoDUCTION OF LEGISLATION FOR TIlE PROMPT P.A YIlENT OF W .lGBS. 

66. Khan Babadur Sarfaraz HU88&in Khan: (a) Will Government 
please state if they have arl'ived at any dec.isionon the question l4 inkodllc-
tion of legislation, regarding the prompt payment of wages (tJitle Govenr 
ment l'eply to starred qnestion No. 35 in the mN'ting of the J..egislutive 
Assembly on 1st February 1928) ! 

(b) If so, will they please make a statement to the House T 

The Honourable Mr. A. O. McWatters: (a) The answer is in the 
negative. 

( b) Does not arise. 

RECOGNITION OF RAn..W.lY UNIONS. 

67. ][ban Babadur Sarfaraz H1UI8&in ][ban: (a) With referenee 
to Government reply to starred question No. 42 (a) and (b), regarding 
recognition of ~il y Unions asked in the meeting of the Legislative 
Assembly on 1st February 1928, will Government please state if they have 
come to any decision in the matter , 

(b) If so, will they please communicate their decision to the Hou.ere , 

The Hono1U'l.ble Sir George Rainy: Government have come to the 
following eonclusions : 

(1) The fact that a Union has been registered under the Indian 
Trade Unions Act 'should predispose an Agent to accept it 
as representing the interests of its members and their views. 

(2) The decision whether, and if so to what extent, a claim of any 
particular Union to represent matterR affecting th*, staff of 
the railway may{ be admitted must be dependent on the 
extent to which the Union in question is actually represent-
ative, in its numbers, influenee and standing" of the staff as 
a whole or of a particular l ~~ or particular classes of the 
staff. 

DELIVERY POST OFFICES IN PATNA. 

68. Khan Bahadur Sarfaraz BuBlain J[ban: (a) Will Government 
please state if all other Post ·tlfnces except those of Patna and Patna City 
in the town of Patna have of late cea.'led to be delivery offices f 

(b) If so, will Government please state the reason'; for this chlltU:e ? 

(c) Are Government aware that the change referred to carute8 incon-
venience to the public' 

Mr. P. O. Rogers: (a) Yes. 

( b) To ensure correct and punctual deliveries throughout the area. 
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(c) No. A complaint has, however, been receiv(!d on thO; Hcore and 
is being investigated. The result will be communicated to the Honourable 
Member. 

EHPLOYDlIT OF WOllEN CLERKS IN POST OFPICES. 

69. Khan Babadur larfaru HlIIIAin Khan: (a) With reference 
to Government reply to unstarred question No. 26 (b) in the meeting of 
the Legislative .Assembly on 6th }I'ebruary 1928, regarding employment of 
women clerks in Post Oftlee8, will Government pleaHe l~ if they 
have arrived at any decillion regarding the queHtion of aboliHhing the Hpecial 
rates for women clerks and of removing the existing restrictiolUi upon their 
employment , 

(b) If so, will they please communicate thcir decision to the House , 

The Honourable JIr. A. O. IIcWaUen: (a) No decision has becn 
arrived at. 

( b) Does not arise. 

POLITICAL PRI80NEBB IN AssAlI. 

70. Khan Babad1ll' 8Irlaru H1III8iD Khan: With reference to 
Govcrnment reply to unstarred queHtion No. 494 in the meeting of the 
Legiilati\'e AS¥mbly on 27th March 1928, regarding numbt>r of political 
prisonel'lll in ABHam, will Government please state the date on which and the 
place where each political prisoner was imprisoned , 

Sir DenY' Bray: As 8 ~ in my previous reply there is only onc 
political prisoner in Assam, a Manipuri detained for his complicity in the 
Kuki rebellion. He was first detained in the Imphal Jail on the 9th 
August 1918, was lates transferred tOo the Dibrugarh Jail, and is now in 
the Shillong Jail. 

ESTATE OF MmzA SUILAIYA JAB, A MElIBER OF THE ex-RoYAL FAlllLY OF 

DELHI. 

71. Khan Babadur 8&rfaru B1III8iD Khan: (/I) With reference 
to QO\'el'nment reply to starred question No. 543 asked in the mee-fing of 
tbc Legillilltiw AhRCmbly on 26th March 1928, regarding the estate of Mirza 
Suraiya Jah, a member of the ex-Royal Family of Delhi, will Government 
please state if enquiries in the matter have been completed 1 

(b) If so, will Government please eorwDtmicate the result of the en-
quiries to the House Y 

Sir Denys Bray: (a.) Yes, and the result was duly communicated 
to the Honourable Member who asked the question. 

(b) The IUVIwer was as follows : 

" 1. Yes. Total value as. 1,613-7-0 per mensem. 
2. (a) Yes. The legitimacy of the claimant. Mirza Salim Moham-

mad Shah, was considered to be doubtful. 

(b) He obtained a I\ecl'f'f' declaring him to be a h~i im  S(.n 
but granting him (luly a share ill the personal property of 
tIle latc Mirza Suraiya Jah. He died befort! the decree was 
eXleieufed. 
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No. The deceased had obtained only 8 share in the joint pro-
perty. Tht' superintendence of the property remained with 
the Court of Wards in accordance with the provisions of 
Punjab Act II of 1903 (see sections 8, 10 and 46). 

Ht'r mother so applied on her behalf. But it had been decided 
by Government ~  years previously that a female 
could not be recognised as head of the family, and that 
in defRult of a suitable male member t.he Court of Wards 
must be regarded as head of tile family pro t8".. 

No. A daughter of Mirza Suraiya Jah and her son and 
daughtt'r8 are also liying. 

See (c) above. The question of her mother's dowe.r debt is 
under consideration together with other heavy liabilities of 
her deceased father, whose property has comt' under the 
Court of Wards. 

(g ) Yes, under the M,emorial Rules published with Government of 
India Notification No. F.-472-II-2123, dated the 21st June 
1924. 

(h) The Government of India are asking the Honourable the 
Chief Commissioner for a report as to the disposal of the 
case." 

With reference to (1l) above, the Officiating Chief Commissioner, Delhi, 
has submitted a report of the arrangements which have been approved 
by him in connection with the affairs of the late Mirza Salim Mohammad 
Sbah. . 

A summary of that report is attached herewith for the Honourable 
Member's information; a copy has been sent to the Honourable Mr. 
M h mm~  Ismail Khan. 

SVtll1llGl'Y. 

1. Afh'r invl'stigation under al'etion 26 of the Punjab Court of Warda Ad, II of 
1903, of the ouU!t.'tnding ('laims against fhl' deceAal'd Mi1'za Salim MonsDlmad 8l1ah. ROn 
of the lat(· .Mirza Buraira Jab, it was found thllt the ~8I  '8 shnre in the joint 
property was hl'Rvily involvi!d in debt to the extent of Be. 75,628, 8S dt'tailed 
bl'low:-

(a) Court of Wa1'ds 
(b) Dowt'r of widow Nawab Qaiaar Jeban Begum 
( C) Messrs. Alopi Pl'rshad Ram Barop 
(d) M. Said uddin 

Be. 

47,028 
20,000 
8,500 

ioo 

75,628 

All regards (b), Nawab Qaisar Jebuu Begum claimed 118 hor dowl'r ullo\\'IlIl<'<' the 
IIurn of RH. 50,000, but. :UI the dower promised was COIUIidered osorhitant. sltl' walt 
allowro II maximum of Ba. 20,000-

As r<'gardll (c), Me881'11. Alopi PersIwd Ram Sarup put in a claim of Be. 19500 
for b8i i i ~ the eivil suit of the late Mirza Salim Mohammad Shah, but tilt' m~  
:lIlowOO them was Be. 8,500 only, without intl'rt'llt. 

As regnrds (r/), M. 811iduddin holda 11 promissory note for RiI. 100 which hUll bet!n 
adlllitti'd for payment. 



• 
B. The total value of the ahare of the late Mi,. 8&1_ lIoJuunmad 811ab i. 

la. $8,753·}4·0, BDd after dedueting tbe amount of the debts mentioDeCi above, the 
dlviab1e value of tbe property remainll at Be. 13,125 whicb devolves on tbe renT-
Irionera in tbe IIl,ales to which eaeh b entitled UDder the Muhammada. Law, u show. 
belo'" : 

SlIlU'e of eacb Value (Debts Totallhan 
Na_ of Credit()fII reverUoner of payable of 

and UDder sbare. 
by ____ _mollei'. 

revN'lionefll. )fuhammedan 
Law. 

Be. a. p. Ra. .. P. Ra. .. P. Be. •• P. 
1. M. Baiduddin .. .. " 100 0  0 

2. H-.. AJopi Perabad 8,500 0 0 
Ram Barup. 

3. N.wab Qaiaar Jeban 1 8 0 1,640 II 9 20,000 0 0 21,640 11 9 
Bepm (widow). 

'-)fuuammat Taimur Je- • 8  0 M6216 0 .. 1,1162 15 0 
. han ~m (daugbter). 

I. N.wab Badahab Jehan 3 8 0 4,1122 3 3 47,018 0 0 51,9110 3 3 
Bepm (lister). 

Total .. .. 13,126 1. 0 76,118 0  0 80,163 14 0 

3. Of tbe creditora, Meen-a. Alopi Perabad Bam Barap and Saidudtin wiD be 
paid in rub. All no IlUrplua mODey b available and ",die deeeued'. abare is UDder 
the IlUperintendenee of the Court of Warda and no eharge ean be ereated on ita (tbia ,> 
IIbare, under seetion 8 of the Punjab Court of Warda Act, the elaimll of these ereclitora 
are therefore to be met from the ineom. which will aeerue 1Iereafter, '-e., 

(0) Be. 100 to M. 81liduddiD in Detemher 1928. 
(b) Be. 1,000 per annum without interal at the end of eaeb month of Marcb 

to Meura. Alopi Perahad Bam Barup. 
•. All regards the reveraionera in the _, in the Int placIe it win not be poIIlible 

withiJI the _t few YNora to pay them in eub, and in the aeeoad, neb a e01lJ1le is not 
eonlirlered desirable. It hall tberefore heeD decided to railIe the abare of their joint 
property to the QteDt of their debta,u indieated below: 

~  IIbare of eIIcll re-
YeI'IioDer aDder )(ubaa· 
madan Law, Aft pangnr.1* 

! .bove. 
Re. .. P. 
180 
480 

.. 3  8  0 

Nawab Qaiaar Jchan Begum .. 
)( __ at Timur Jeban Begum 
N.wab.BacWlab Jeban Bepm 

Ra. .. P-
140 
1  U  0 
130 

OPENING 01' TIIB RAILWA.Y FBOM F1APUB TO LUUB. 

72. KhaD Babadur larfaru Husain lthan: With reference to 
Government reply to unstarre.i qnl'StioD No. 452 in tM meeting of the 
Legislative Assembly on 26th March 1928, regarding opening of the railway 
~ m Hapur to Lunr, will Government please statt' what furt.her progresa, 
If any, has been made in the matter f 

~ li E 
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1Ir. A. A. L. Pano. : The prepatation of the report and estimates 
of . the alternative alignment. viz., Garmukhtesar-Roorkee-J awalapur 
(wIth a branch from Mowana to Meerut) by the East Indian Railway 
Administration is in hand. 

LEGISLATION TO DECLARE STRIKER ILLEGAL. 

78. Jthan Baha.dur Sarfanz Huiaain Jthan: (a) Will Government 
be pleased to state' if any legislation under which a strike oan be declared as 
"illegal" has been passed in Great Britain , 

(b) If so, do they propose to introduce similar legislation in British 
India! 

The Honourable Mr. A.. O. McWatters : The answer to both parts of 
the qu!.'stion is in the affirmati\·e. 

WEEKLY REST DAY FOB THE STAFF OF THE GREAT INDIAN PENINSULA 

RAILWAY. 

74. Khan Bahadur Sarfaraz Hussain Jthan: (a) With reference 
to (jQvernment rl'ply to starred question No. 101 (a) (b), regarding 
weekly rest day of the staff of the Great Indian Peninsula Railway, asked in 
the meeting of the Legislative Assembly on 1st February 1928, will Govern-
ment please state if they have arrived at any decision on the question of 
.giving r<1iJway men generally a weekly day of rest f 

(b) If so, will they please communicate their decision to the House , 

Mr. A. . .A.. L. Pancma :(a) and' (b) The Honourable Member is re-
ferred to the reply given to his unstarred question No. 55 of date. 

EsTABLISHJ(E!t"T OF AN UJUs&N UNIT OF THE lNnIAN TEBBITOBlAL Fo&CJ: 
IN CALCUTrA. 

75. JthaD Bahadur Sarfa.raz H1IIIai.n Khan: (a) With reference 
to Government reply to unstarred question No.3 (d) in the meeting of the 
LegL'Slative Assembly or. 1st February 1928. regarding t'stabIishment of an 
urban unit of the Indian Territorial For':e in Calcutta. will Government be 
pleased to state if they have arriv!>d at an:y dt'cision on the subject T 

(b) If 80, will they please comillunicate tht'ir dt'Cision to the House f 

lIIr. G. M. Young: The answer to the first part of tht' question is in 
the negative. The second part does not arise. 

THE BAUNSI NAYA-DU1lK.A SAlNTHlA RAILWAY. 

76 Khan Bahadur Sarfaraz Hussain Khan: (a) Will Government 
please state if the i:ast Indian Railway Administration have completed the 
investigation of the Bannsi Naya-Dumka Sainthia Railway (vide Govern-
mt>nt reply to !!1arred question No. 143 asked in the meeting of the Legisla-
tive A!!'Sembly on 1st February 192R) T 

(b) If f!O, wiil they please communicate their decision to the Honse , 

Mr. A.. A. L. Panons : The inv2/.;tigation lias not yef bt>en ~ l  
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RAn.w"-Y. 

77. Klwl Bahaclur 8arfa.raz Huuain Kha.D: (a) Will GoverlUll.ent 
please state when the contract of the li ~ im 1 y  Railway will 
upire t 

(b) Will they please also state what are their intentions about the 
management of the tsaid Railway after the oontract expires , 

Mr. A. A. L. J'&I'IODI : (a) Under the contract with the Comp&D7, 
Government have the right to buy the Railway on the 4th May 1929, or 
at intervals of ten years thereafter. 

.... (b) Government have decided not to exercise their option on the 4th 
of May 1929. 

ExTENSION OF TO INDalf BAR CoUNCILS A.cr TO TIIB V AlUOUS HIGH CoURTS. 

78. Khan Bahadur 8arfa.raz H1III&in Blum: With reference to 
Governlllent reply to starred question No. 493, regarding extension of the 
ciiiferent l'roviMi.lDs of the Indian Bar Councils Act to tie Vario'Ui High 
Courts asked in the meeting of the Legislative .A.saembly on 20th March 1928, 
will Government please state if they are in a position to make an ~ 

ment on the subject T 

The Honourable Mr. J. Crerar : Those provisions of the Indian Bar 
Councils Act, 1926, which were not already in operation have been 
brought into force in respect of the Madras, Calcutta and Allahabad 
High Courts, and the Oudh Chief Court. They will be brought into force 
on the Ist January 1929 in respect of the Bombay, Rangoon and Patna 
High Courts. 

M lll~  DUM TO TU MUS8ALIUN8 01' D&LIII Oil "-CCOUNT 0' CoIIPKNSATIOli 
1'08 TIlE ACQUISITION 01' CEBTMIl PROPERTY. 

79. Khan Bahadur 8arfaraz B1III&in Khan: With reference to 
the reply to st:.rrcd question No. 446 in the meeting of the LL'gislative 
Assembly on 17th :\Iarch 1928, regarding money due to the Mussalmans of 
Delhi on Ilccoullt of m ~ i  for the acquisition of certain property, 
will Government please state : 

(a) when was the i'um of Ths. 29,612-8-8 deposited, 

(b) the names of the bodies who tried to obtain payment, and 

Cr) the order" pa,.sed on their applications or representations sub-
mitted for payment of the same' 

The Honourable Mr. J. Crerar: (a) On various dates b ~  April 
1913 Rnd March 1919. 

(b) Rnd (r) The following tried ~) obtain payment: 

U) ~  Nuzir Aziz of Baradari Khwaja Mir Dard, Delhi, claimed 
Rs. 103-8-0 eompen!lut:on for the land of Baradari Kbwaja 

LeGLA· .'. . .a 
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llir' DaN). The elailb wd 1'tjeeW on the 18th April 1919 
by the District Judge, by the following order-

,. The land being wag! the money cannot he given to him unless 
Ii proposal to purchase land for the waqf to replaeethat 
acquired is put forward and agreed to by the community 
for whom theu.,aqf W86 intended and it cannot be invested 
86 the applicant objectlS on rt'iigioUls !(rounds to taking any 
interest, therefore it is ina4visable to invest the money." 

(ii) The AnjuIDan J.luhafiz Auqaf, Delhi, filed an allplication in the 
Coort of the Distriet Judge, Delhi, requesting that the com-
pensation for certain lands be made over to the Anjuman for 
expenditure in connection with mosques and graYe yards on 
behalf of the Muslim community of Delhi. The question of 
the establishment of a trust for the purpose was thereupon 
considered by Government ; but the legal and other difficul-
ties were found to be great. The local Administration, how-
ever, proposed to look into the matter again and see if there 
is any possible alternative. 

MOVE OF THE GOVJ:RNKENT OF INDIA TO SIMLA. 

80_ KJaan .. Mdv Bt.rfaru B1I8IIoin Khan: (a) With reference 
to tiowrnmeDt reply to unstarred. question No. 400 (c) in the meeting of 
the Legislative Assembly on 17th March 1928, regarding move of the Gov-
ernment of India to Simla, will Government please state if they have arriv-
ed at any decision on the question ! 

(b) If so, will they please communicate their decision to the House , 

The BOJlO1IrabIe Mr. J. Crerar: (0) and (b) No final decision has 
been arrived at. The question is still under consideration. 

QuwmONS RELATING TO THE EAsT INDIAN RAILWAY. 

81 lDa&n Bahadur Sarfaraz BUI8&in XhaD: (a) With reference 
to ~  reply to 8~ questions Nos. 416 to .22 asked in the meet-
ing of the Legislative Assembly (1n 13th March 1928, will Government please 
state if they have completed their enquiries f 

(b; If so, will they pleast' communicate the result to the House! 

JIr. A. .A. L. Panou : (a) Yes. 
(b) I am coBlJllllllicating the information received to the Honourable 

Member. 

APPoINTllBNT OF lb. J. C. ll.wl AS AssI8'I'Ali1' ACCOUNTANT UNDER TBB 
PORT CoKJII88IONERB, CALCUTTA. 

82. Khan Bah&dur Barfaraz Buuain XhaD: (a) Will Government 
please state if tbey ba,:e come t,;> any decision in the matter of tbe appoint-
ment of Mr. J. C. M8.1r as AS8lstant Accountant under the Port mmi~
sionel"!!, Calcutta (vide Goyernment reply to starred question No. 429, asked 
in the meeting of the I ~ l  AAAembly on 14th March 1928) T 

(b) If so. will Govenmient please communicate the result to the ~  , 

fte Bo.,-arab1e iii' ~  Jr.aiDy : The Government of India are in-
formed that Vessrs. J. C. Mair and K. B. Roy wert' appointed AHsistant 
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Accountants udal" the Coftlmisllione1'8 for the Port of Calcutta in accord· 
aaee with a unanimous resolution of the Comm;'uioners in meeting on th., 
11th .June last. The appointments have been !o!anctioned by the Govern;.. 
ment of Bengal. 

Itmr4lft8.lTION'OP'TIlE IIIOHER GRADES OF THE TECHNICAL AND NON·TECB· 

meAL SERVICES OF THE PORT CoMMISSIONERS. CALCt'TI'A. 

83. KhaD Ba.badur Sa.rfaru HUII&in ltlaan: (a) With reference 
to GO\"('rlllllent repJ) to starred question No. 430 (b>, asked in ~h  meeting 
of the Legialative AsMembly 4n 14-tll Mareb 1928, regarding IndianiMtion 
or the higher ~ ll 8 of thE' technical and non-teehnieal services of the Port 
CommissioneJ'll, Calcutta, will Government please IItate if further enquiries 
in the matter have been made ! 

(b) If so, will they please communicate the result for the infonnation 
of the House , 

The Honourable Sir OeorgeltaiDy : Enquiries have been made from 
the Government of Bengal and their reply ill i~  

CoNSTRUCTION OF A RAlLW.lY BETWEEN MUUPFARPUB AND 8ITAJIAIUI. 

M. Ithan Ba1Iaclur larfaru H1III&iD Khan: (a) Will Government 
ple81i(' statE' if tht-l't'Hult of the survey, regarding construction !)f a railway 
line between Muzaft'arpur and Sitamarhi (B. and 0.) bas been received 
from the Agent, Bf'ngal and North Western Railway (t-ide Government reply 
'to unfltllrrOO (;uestion No.  39ii in the meetin,r of the Legislative ~mbly 

on 14th lfareh 1928) f 

(b) U so, will they ple88e state when the construetion of the line is 
expected to be taken up , 

111'. A. A. L. Parsons: (a) Yes. 

(b) The il ~  Board have still to consider the traffic survey and 
cannot therefore 118~  at present if and when the constl'uction of the line 
will be tahn up. ' 

SULPHUR SPRINGS AND MEDICINAL NATURAL W ATEas IN INDIA OR BulUU. 

M. Khan Babadur Sarfaraz Husain Khan: (a) With reference 
to Go\ernment l l~  to starred question ~  495 (11) and (b \ I ~) l i  

existence of ,'ul!lhur springs and other medicinal natural waters in Iml!u or 
Burma asked in the meeting of the Legislative ~ mbly on 21st March 
1928. will Government please IItate if they have completed their enquiries , 

(b) If so, will they plellSf! communicate the result to the House T 

Mr. O. I. Bajpai : (a) and (b). Copies of the lette", received from 
Local Governments and Administrations on tbe subject have been placed 
in the Library of the House. 

ESTABLl81D1ENT 01' PRoVIIfCIAL PuBLIC SERVICE CoIUl'l8810NS. 

86. Khan Babadur Sarfaru H1III&iD lDlaD: (a) With referenee to 
Govt'l'nmt'llt reply to nnstured question No. :184 in the IDe..tillg of the 
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Legislative .Assembly on 13th March 1928 regarding establishment of Pro-
viDcial Public Service Commissions, will Government please state if they 
Dve arrived at any decision on the question f 

(b) If S(l, wiJ] they please communicate their decision to the House f 

The Honourable Mr. J. Crerar : The matter is undS' the consideratioll 
of the Secretary of State in Council. 

Uo 0 .. VEGETAlSLl!: GREll: TO ADULTERATE Puu: GBBJl. 

87. lth&D Babadur 8&rfaru B1IJI&in lth&D: (a) Will Government 
please state the names of the provinces in respect of which complaints have 
been m ~ that vegetable ghee is fraudulently used to adulteratcpure ghee 
[t'ide Government reply to starred question No. 403 (b) asked in the 
meeting of the LegislativE' Assembly on 12th March 1928] ! 

(b) Do Government propose to make enquiries from those provinces 88 
to the actual state of things existing in the provinces in respect of the 
question and communicate the result of their enquiries to the House t 

The Honourable Sir George Rainy : (a) Bengal, United Provinces, 
Punjab, Bihar and Orissa and Delhi. 

(b) The Government of India have already addressed Local Govern-
ments and Administrations on the subject and their replies are awaited. 

SUPPLY OF ANNUAL REPORTS Oll'TlIB DlFPERENT DEPARTIlENTS Oll'TlIB Gov-
ERNllENT OF hmu. FUE o:r Cx.utGE TO MEMBERB o:r THE LBaI8UTIQ 
ASSBIIBLY. 

88. Khan Bahadur 8&rfaraz B1lI8&in Khan: (a) Will Government 
please state if they have considered the question of supply of Annual Report. 
of the different Departments of the Government of India free of charge to 
Members vi the Legislative Assembly (vide Government reply to starred 
question No. 411 on the 12th March 1928) ! 

. (b) If so, wiIJ they please communicate their decision to the House , 

Mr. O. S. Bajpai : (a) Yef!. 

~b) For reasons of economy it has been decided not to supply Gov-
ernment publications to Members of the Indian Legislature free of charge 
as a matter of ordinary routine. The Library of the Legislature now 
receives six copies of each such publication, and Honourable Members 
have access to these publications there. Requests from individual Mem-
bers of either HOWie for a free supply of any publication in which they may 
be specially interested will, however, be considered by each Department. 

EJlPLOYKENT o:r BIBARI8 AND OBJY AS IN TIm GoVBUJlBlIlT OF INDIA 
SECRETARIAT. 

89. Khan Babadur Sarfaraz HU.BS&iD Khan: (a) Will Government 
please state if the information has been ll ~  vide Government reply 
to unstarred question No. 370 on the 12th March 1928, regarding employ-
ment of Biharis and Oriyas in the Government of India Secretariat and 
other offices , 

(b) If so, will they please lay the information collected on the table. , 
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'!'he Honourable Ifr. J. Crerar: (a) Yes. 

(b) A copy of the answer given to Mr. Amar Nath Dutt is laid on 
the table. . 

l ~l  ,.""lied to Mr . .Amar Nath INtt, JI.L . .A., "' reply to m. ~ 
No. $(0 .. thtl LtlgWWJtif!tl Au_hl, on the 18th March 19t8 : 

~  number ot men trom the province ot Bihar and Oriua holding mini6tllrial 
poetfl to Central Government oftlces to whi('h recruitment ill made through the PubHe 
&rviee Commillllion is 8, Ilnd their proportion to men trom the other provbees is 
rollghl;r 1: 200.' . 

OftlC'ere hllve not hitherto generally been appointed on the advice ot the Pllbtie 
Sen·jc·e CommilllJion. 

EJlPLOYIIBNT 01' BUIARIS AND ORIYAS INTBE 01'1' CE OF 'IHE AUDITOR 

GENERAL. 

90. lDaaD Bahadnr 8&rfaru HUllam lDaaD: (a) Will Government 
please state if the enquiries have been m l ~  vide Government reply to 
unstarred question No. 373 on the 12th March 192e, regarding employment 
of Dibari!! and Oriyas in the office of the Auditor General , 

(b) If so, will they ple8Re communicate tbe result to the House f 

'!'he Honourable Sir BlnapeDdra Bath Bra : (4) Yes. 
(b) The information supplied in reply to unstarred question No. 373 

will be found in the Library of the House. 

TB.A VBLLDfG TIC1tBT CoLLECTOBS AND CaEwvD ON TB1I: &Br bmlAlf 
RAILWAY. 

91. DaD Ballad1ll' larfaru B1IIIIIiJl KJaa: (4) Bas the informa-
tion called for been obtained, tride Government reply to starred question 
No. 384, regarding Travelling Tieket Collect.ors and Crewmen on the East 
Indian Railway asked in the meeting of the Legislative Assembly on 10th 
March 1928 f 

(b) If 80, will they please furnish the information to the House f 

111'. A.. A.. L. PanoDi : Yea. I am sending the information collected to 
the Honourable Member. 

CoNSTRUCTION OF..A CIVIL AEBoDBOJD: AT GAYA. 

92. Khan Baha4ur larfaru H1III&iD Khan: Will Government 
please state what. progress has been made in tht' construction of a Civil 
Aerodrome at Gllya, t'ide Government reply to my unstarred question 
No. 338 (a), on the 10th March 1928 , 

The Honourable Ifr. A.. O. KcWaUen : The levelling of the Civil 
Aerodrome at Gaya haM been practically completed; but as the aerodrome 
is situated on black cotton soil, surface dressing cannot be effectively 
carried out in wet weather. This item of work will be put in hand im-
mediateh' aftt'r the rains and will be finished within a fortnight. It i8 
hoped that the approach road to th.oe aerodromt' will be completed before 
the end of November. 
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BBNGAL RA.IL PRoJECT. 

~  Khan Bahadur 8arfaraz Jl1ll8&in Khan: (0) With reference to 
Government reply to my unstarred question No. 339 (a), of the 10th March 
1928, regarding the Bengal Rail Project, will Government please state if the 
scheme has been put before the Standing Finance Committee for considera-
tion' 

(b) If so. will they please communicate the result to the House , .-

111'. A. A. L. Parsons : (a) No. 

(b) Does not arise. 

AKn'DIlBNT OF THE htIlIGlU.TION LAw IN PANAlU. 

94. D&u Bahadur Sarfaru Jl1llAill Ehaa: Will the Governmeat 
be pleased to state if they are in a position to give any further informatiOll 
regarding " Amendment of the Immigration Law in Panama " (viM Gov-
ernment reply to my unstarred question No. 351, 011 10th March 1928) f 

Sir Denys Bray : I am glad t.o say that tm, new Panama Immigration 
Law, which came into force last March, removes all restrictions against 
British Indian subjects. 

RESOLUTION No. 90 PASSED AT THE 7TH SESSION OP THE ALL-INDIA POSTAL 
AND RAILWAY MAIL SERVICE CoNFERENCE HELD AT NAGPUR. 

90. Khan Jl&ha4ur IIarfaru Ha'" DaB: (a) Have Government 
arrived at any decision on the subject, vide my unstarred question 
No. 343 (a) and (b), and its reply on 10th March 1928. regarding Resolu-
tion No. 90 passed at the 7th Session of the All-India Postal and Railway 
Mail Service Conference held at Nagpur T 

(b) If so, will they please communicate their decision to the 
House J 

The Honourable •. A. C. lIlcWaUen : I propose to answer questions 
Nos. 95 and 128 together. The matter is still under consideration. 

'rnIE-TB8'l' OF TaB DUD LETtER OPnCE. 

98. Khan Babadur larfaru B1III&in Khan: (a) Will Government 
piease state if they have arrived at any decision on the subject of the 
time-test (,f the Dead Letter Office (vide Government reply to my un-
starred question So. 348 (a) and (b), on 10th March 1928] f 

(b) If so. will they please communicate their decision to the 
:Eouse T 

'lbe Honourable 1Ir. A. O. IIcWaUerl : (a) and (b). No deci-
sion has as yet been reached in the matter. 
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L1r.A'VIl.&m> PENSION RULES FOR INn1tIOR SERVANTS OF GOVERNXENT. 

97. Jthau Babaclar larfaru HuuaiD lDan: (a) With reference to 
starred question No. 343, and itA reply on the 7th March 1928 regarding 
leavt' and pension rules for inferior 8t'rvants of Government, ~ill Govern-
mcut please state if they have arrived at any decision on the question , 

(b) If so, will they pleaS{' communicate their decision to the 
House 1 

TIle Jlcmourabl. ItrBlmpeDdra Bath Mitra: (a) and (b). No deci-
sion has been reached Ill! regards leave. As regards pension, the only 
decision HO far taken is that the temporary increase of small pension., 
already in forcf' should continue till 1st November 1929. In the interval 
it ill hoped that the Classification Rules will be iSHued aDd the Government 
of India will then re-examine the matter in the light of the situation thus 
ereated Rnd of the action taken in regard to the same matter by Provincial 
Governments in general. 

&1ICIDE ()11' AxBlKA. CSAUN KILUi', ADETBlll1. 

~ Dan Bahadar larfaru B1III&iD JDIan: (a) Will the Govern-
ment be pleased to state if they are aware of the result of the enquiries 
r.lade h~  tll(' Secretary of State, ride Government reply to m~  unstarred 
qUf'stion No. ~ (h), on the 7th March 1928, rpgarding the suicide of 
Ambika (,haran Khan. a detenll f 

(b) If so, win they please communicate the result to the House , 

The Honourable 1Ir. 1. Orerar: The ,results of the ~ i  were 
stated in the anHwer that 1 gave in this House on the 7th March 1928 to 
partR (c) and (d) of the Honourable Member's question ~  2OS. 

PAUCI1Y 01' R!lCBU1T8 FOR THE ARMY PROM BIBA.ll AND ORISSA. 

99. Khan Bahadar Sarfaru Huuain lDum: (a) With reference to 
my ~18 l qnestion No. 214 (n) and (b L and its reply on the 7th 
March 1~ 8  TegaTding paucity of recruits for the Army from Bihar and 

i~  will Government please state thl' reasons for the discontinuance 
of rf"{'l'uihnC'nt for the Indian ~  in fhl' i ~ referred to , 

Mr. O ... YOllDf: The attention of the Honourable Membt'!r is 
invitt'd to the reply given on the 22nd AUgURt 1927 to part (a) of starred 
qUt'stiOD No. 57. 

REKOVAL 011' VALUABLE RBLI<'8 FROItl THE MUSEUM AT PUNA TO T1IB MusEtiX 

AT CA.LCU'lTA. 

100. KIIaD Babadv 8arfaru H-m 1DaD: With reference to 
GovC'rnment reply to my unRtarred quem-ion No. 217 (a) that" the ques-
tion h~ Rtill uuder eoneidePation" on the 7th Mareh 1928, regarding 
remo\'al of valuable Telles from the m ~ m at Patna to the ml18eUDl a1: 
Calcutta, will 1 ~  plt'ase statt' if they have arrived at a deci-
sion! 

(b) If so, OWl'l they ple8.8e eommunieate their deeision to the 
BOUAe , 
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1Ir. G. I. Bajpai: (a). The qnestion is still under consideration. 
(b) Does not arise. 

LocATION OF THE IMPERIAL LIBRARY. 

101. nan Bahadar Sarfaraz Huuain Khan: (a) With reference to 
Government l'eply to my unstarred question No. 261 (a) that" the matter 
is still under consideration " on the 7th March 1928, regarding the loca-
tion of the Imperial Library, will Government please b1ate if they have 
arrived at a decision ! ' . 

(b) If so, do they propose to do so for the information of the 
House T 

1Ir. G. I. Bajpai: (a) Yes. 
(b') It has been decided to retain the Imperial Library in Calcutta. 

8'UTUS OF INDIANS IN FIJI. 

102. Khan Bahadur 8arfaru H1IIIIoiD Dan: (a) With reference to 
Government reply to my uDstarred question No. 272 that •• Goyemolent 
regret that it is not possible for them, at this stage, to lay the corret;pond-
ence on the table" on the 7th March 1928, regarding the status of 
Indians in Fiji, will Government please state if they are now in a position 
to lay the correspondence on the table T 

(b) U a.o, do they propose to do so for the information of the 
House T 

1Ir. G. I. Bajpai: (a) No. 
(IT) Does not arise. 

REVlSlON OF THE PENSIONS OF TJIB MENIAL STAFF IN 80IIE GoVEBNIIENT 
DnARTllENTS. 

103. Dan Bahadur Sarfaru H'DIIain 1Dum: (a) Will Government 
please state if they have arrived at a decision on the question of the 
revision of the pensions of the menial staff in some Government Depart-
ments (vide Government reply to my unstarred question No. 274 on 7th 
March 1928) T 

(b) If so. will they plesHe communicate their decision to the 
House T 

The Honourable Sir Bhupendra Bath lima: I would refer the 
Honourable Member to the reply I have just given to his question No. 
97. 

POPULAJU8ATION OF THB Un OF CoAL AS A DoIIB8TlC FuEL. 

104. 1Dum Babadur Sarfaru H1lII&in Khan: (a) Will Government 
please state if they have arrived at a decision on the question of popularia-
ing the use of coal as a domestic fuel ("ide Government reply to my 
UDstarred (jut-stion No. 288 on 7th March 1928) , 

(b) If so, will they 1'le88(' communicate their deciKion to the 
IJon.se T 
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~ Honourable Iir Cher,. Baiuy: The Mining Federation han 
been . l~ m  th.at the Government of India are unable to accept the 
eondltlOns by whIch the scheme is accompanied. 

TRAINING OF MARINE WIRBLESS <n-ERATORS. 

106. Khan Bahadur larfaru Ilua&in Khan: Will Government 
please state if the arrangements for the training of Marine Wire_ 
OperntfJrs at the Government WireleSH Training EHtabli!lhment in 
f]uiC'l1tta have been completed , 

Mr. P. Q. ltogen: The arrangeMents were completed in March 
1928. 

REPORT AND ESTIXATES 01' THE CluB8&DDA SWAB'I RAlLWAY. 

106. )[han Babadur 8arfaru Buuain Dan: (a) Will Government 
please state if the report and estimates of the ChaJ'fiadda Swabi Railway 
have been received from the Agent. North-Western Railway' 

! b) If 80, will Government plealle state wbat further Pr0greA8 h8fI 
been made in the matter T 

111'. A.  A. L. PanonI: (a) No. 

(b) Does not arise. 

SDVICE CoNDITIONS en TELEPHONE OPKRA'lU&S. 

]07. Khan Babadur larfaru B1III&iD )[han: (a) Will Government 
please state if the Director General of Posts and Tekographs has arrived 
at a decision in the matter of other service conditions of telephone operaton; 
gerving in the Posts and Telegraphs Department (,,·ide Government reply 
to my un,.;tarreO ~i  No. 314 on 7th March 1928) f 

(b) If so, will they please communicate the decision to 'the House , 

'!'he BonOlll'able 111'. A. O. IIcWaUerl: (a) No. The question is 
under review. 

(b') Does not arise. 

ABOUTION OJ' SUVJlRY AND HUJUN 8ACBlI'ICE8 IN THE Tal.ARGLB 

AND NAGA CoUNTBY. 

flOS. Khan Bahadur Barfaru Buaaain Khan: (a) Has the atten-
tion of GO\'ernment been drawn to the paragrapb published in the issue of 
the 8tatesmall of the 1st May 1928, page 9, under the heading" SlaVe!1 
Abolition" , 

(b) If so, will the" please state if the reports made therein regarding 
the anti-lilavery and the abolition of human sacrifi'ce campaign conducted 
in the Triangle and the Naga Country are correct f 

(c) Can Government give further information itr connection with the-
matters referred to , 

(d) If so, do they propose to furnish information to the House " 

tFor BDner to tbi. qneetioD, see aaewet to que.tiOll No. 37. 
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CoNSTBoo'l'IOlf OF A Nh HbSmu AT DJdLm. 

109. Khan Bahadur 8arfaru H1III&bl Khan: (a) With reference to 
Government reply to my unstarred question No. 143 on the 1st March, 
1928, regarding the construction of a !lew hospital in Delhi, will Govern-
ment l ~ st/tte if they have arrived at a final decision now f 

(b) If so, will they please communicate their· decision to tht 
HOUBe T 

1Ir. G. 8. Bajpai: (a) The Gonrnment of India have not yet 
.arrived at a decision in the matter. 

(b') Does not arise. 

ABTICLJ: IN THE Labour OF ~  1928, Elil'TITLED "SAD PUORT OF 
SoRTUS DUJmTG FLOODS". 

110. KhIdlllahadur larfaru H1IIIaiD DaD: (a) With rt'ference to 
Government reply to unstarred question No. 165 (b), (c). (d), on the 
1st )larch. ]928. regarding-the articlt' in the Labovr of January, 1928, 
entitlt'd .. Sad plight of sortt'rs during floods ". will Govt'rnment please 
1I1 ~ if the enquiry has bt't'n eomplt'ted ! 

(b) If so, will they pleaS(' communicatt' tht' result of the enquiry 
to the House , 

1Ir. P. G. Boren: (a) Yes. 

(b) The results of the enquiry were communicated by letter on 
the 19th June, 1928, to thE' Honourable Member in most' name the 
question stood. The replies to the unanswerE'd portion of thE' question 
are :' 

(b) No. Neither tlIe sorters nor mails were in danger. 

(c) Yell. 

(el) They despatcht'd an inspector to the .cene and telegraphed 
funds to the nearest post office. I may add that sJWcialallowances 
were granted to the sorters in consideration of the special circumstances 
of the ease. . 

GRANT OF HOUSE RENT ALLO\UNCES TO POSTAL OFFICIALS. 

Ill. lIIr. V.  V. J'ogiah: (a) Will the Government be plea.o;ed to 
-state if any action was taken by the Director-General, Posts and Tele-
graphs, regarding grant of house rent allowances to the-offieials employed 
at tbe places enumerated in my unstfUTed question No. 102 put during 
&ptemhPr 1927 l'IeAAion of this A!oIS('mbly T 

(b) If not, do Government propose to direct that h~ matter should 
be decided without delay , 

The Honourable 1Ir. A.. O .• cW&tten: (a) After careful en· 
.quiry the Director-General is satisfied that there is no case for the 
.grant of house rent allowances to postal officials at the places in 
question. 

(b') Does not arise. 



UNSTABRED ~m i AJm AJfIWEB8. 

bAD.VAD S'PAft' OP IJiIPECTOB8 Df TIlE GAJfJAM P08!'AL DJVI8JON, 

112. 1Ir. V.  V. Jo,tah: (a) Are the Government aware of the 
fad (i) that in the Ganjam Postal Division of the )Iaflras Cirele, Pottal 
hlapectors have to spend much time in travelling for want of propel" 
means of conveyance especially in the vast .Agency Tract8, (ii) that eaeh 
Inspector has got work (inspection, enquiry and investigation, etc., aad 
the tiwe required for travelling) to perform for whieh even a whole year 
is quite insuffil.'i<>nt, (iii) that several frauds are being committed and (iv) 
thnt the work in almost all directions is much in arreartowing to imper-
fect supervision and inadequate staff of Inspectors T 

(b) If not, do Governmf'nt propose to enquire iuto the matter 
and 8&!letion the required additional staff at an early date' 

Mr. P. _G. Bogen: (a) (i) Yes. 

(ii) No. 

(iii) FraudR have occurred, but their nnmber is not  abnormal. 

(iv) The work is in arrears to some extent, bet this is not due tot 
8n inadequate inspection staff. 

(b) Th(' Postmaster-General, Madras, has redistributed the wort 
among the Inspectors, and additional staff is not required. 

PAUCITY OF BIGJfALLBB8 IN TJIE GANJAM POBTli I>JvIsIOJf. 

113. Mr. V. V. Jogtah: (a) Are the Government aware of tile 
fact that in the Ganjam Postal Division there has been a great paucity 
of combined hands (officials qualified in telegraphy) siDee the 0peniJrg' 
of the Division and that there are at present only 40 active signallerw 
against 48 required T 

(b) If not, do Government propose to enquire and take gpecial ate .. 
to recoup the number at an early date f 

Mr. P. G. Jtopn: (a) Yes. The actual figures are 38 signallelY 
against 37 signalling appointments. 

(b) The POtitmaster-General, Madras, has already taken steps HI 
ruake good the dt'ficiency. 

b ~  OP THE SPECLA.L ALLoWANC&S TO POBTli 07ftCULS 

JDlPLOYBD IJf THB A.GDlCY 1'lu.CT8 OP 1'10 GANJ.uI DIvunOJi. 

114. 1Ir. V. v. lotiah: (a) Are the Government aware t1tat 
the special Iol)o"'anecs granted to postal oftlcials employed in the Agency 
Tracts of the Ganjam Division are quite inadequate and far less than 
those granted to officials of the several departments of the Local Govem-
ment , 

(b) If not, do Government propose to enquire and. sanction similar 
allowances at an early date , 

'rile Boacrarable 1Ir. A. O .• WaUerl: (4) The 8~  is in tile 
llegative. . 

(b) The existinJl' rates of compensatory allowances and special pay 
in the Posts and Telt'graphs Department are under review. 
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- SORLY TO THE OFI'IC¥S IN 'l'BJ: GANJA)( DIVISION OF OJUYA TRANSLATIONS 01' 
PUBLlCATJPNS CONCEl\NING TIlE POSTAL DEPABTIlENT. 

illS. Mr. V. V. Jopah: (a) Are the Qo"ernment aware that 
in the Ganjam. Dlyision there are several places where Oriyaalone is the 
prevailing language and that nevertheless the offices situated there are not 
supplied with documents and publications eoooerning the Postal Depart-
Ulent translated into Oriya , 

(b) If not, do Government propose to enquire into the ma.lter and 
sanction the supply at an early date , 

JIr. P. G. R9gen; (a) Xo. 
(b) Enquiries are being made and the Honourable Member will be 

informed of the action takt>n. 

TB!roJLE OF THE APPOJNT)(ENT OF A HEAD CLERK OF THE APPOINTIIENT 
BUKCH OF A POSTJUBTER GENERAL'S OFnCE. 

116. 1Ir. V. V. Jogiah: (a) Will the Government be pleased to 
state the period for whieh the head clerk of the Appointment Branch of 
a· Postmaster-Gene"l's oBlce can continue as such , 

(b) Is this period insisted on in the Madras Circle T 
111'. P. G. Ro(ers : (a) It has recently been decidt>rl that Ule Head 

Clerk of the appointment st>ction in a Postmaster-General's office can 
c()Jltmue in this appointmt>nt for not more than thrt>e years at a time. 
Orders to this effect are under is.·me. 

(b) Does not arise. 

PBmODICAL lNSPBCTION BY POST1U8TERB-GENERAL OF TIll! SEVBRAL 
BUNCHES OF THEIB OPFICES. 

117. 1Ir. V. V . .Jogiah: (a) Will the Government be pleased to 
state if the several branches of the office of a Postmaster-General are 
inspected by him periodically with a view to examine files and see if 
, .. ork is done promptly and properly , 

(b) If this is not done, do Government propose to introduce rules 
enjoining such an inspection in the interests of efficient administration f 

lIIr. P. G.ltogerB·: (0) Postma!4tt>rs-General are not required to make 
periodical inspections of the st>nral branches of their offices. They are 
held responsible for the proper ('onduct of work in their offices in what-
ever manner they think 8uittlble. 

(b) Does not arise. 

GUli'T OF CASUAL LEAVE TO SIGNALLERS IN COMBINED POST OFFICES. 

118. Mr. V. V . .Jogiah: (a) Are the Government aware of the 
raet that in ('omhined post offices, with only third claRa telegraph ,vorking 
honrs and with more than two h811ds but with only one lIipaller, the 
benefit of ca.<;ual leave is denied to that signaller as no subRtitute can, 
under paragraph 2 of Rule 521 of the POlilt Office Manual, Vol. II, be 
arranged in his place' 



tJlQT.&BBJU) QUBSTIOIJ& UD d8lVE •• 

. (b) If 80, do Government propose to modify the l'uIe suitably 110 .. 
to permit of the deputation of substitutes in such vacancies and remove 
the hardahips at present: existing onder the rule above stated' 

JIr. P. Q. J&oren : The rule quoted hlUl been amended 80 U to aUow 
of arrangements being made for substitutes in such eases. 

GBANT OF CASUAL LUVE TO D&pA&TDlITAL BUliCH P08TJU8TEBS. 

119. JIr. V. V. lo,iah: (a) Are tile Govemment aware of the 
fact that the benefit of casual leave is denied to departmental branch 
p08tmasters when substitutes cannot, under paragraph 3 of Rule 521 of 
the Post Office Manual, Vol. II, be arranged in their placeK without extra 
OO<It in payor acting allowance , 

(b) If 80, do Government propose to amend the rule !Suitably permit-
liug the employment of 8ubstitutes with necessary extra cost in such 

~ i  f  . 

Mr. P. O. Bogen: The rule qnoted has been amt'nded so a8 to allow 
of arrangt'mentK being made for Kubstitutes in !lueh eaMes. 

N OJUNATION OF WOllER AS MEJlBEBS OF PRoVINCIAL LEGISLATIVB CoUNCILS. 

120. Klum Baba4ar larfaru 8U11in Klum : Has the attention of 
Government been drawn to the paragraph published in the issue or the 
Statesman of 3rd May, 1928, page 13, under the heading" Women's move--
ment in India-Steady Progress ", If 80, will t he Government please 
8tate if it is a fact : 

(a) the Legislative Council of the Central Provinees nnanimously 
passed a resolution this year admitting women and that 
Mrs. Anasuya-bai Kale, a member of the Indian Women '8 
Association, has been nominated to it , 

(b) the Legislative Council of the United Pro\inces has removed 
the sex disqualification and that Mrs. Ahmed Shah has been 
Dominated to it T 

(c) Bihar remains the only province in India where women are un-
enfranchised , 

(d) there are now seven women legislati,t' councillors in India 
including those in the Indian States , 

The Honourable Mr. J. Crerar: (a), (b) and (d. M,r attention was 
drawn to thf' paragraph in question by tilt' Honourable llt'mber's ques-
tion. The Governmt'nt of India are aware of the Resolutions which have 
been passed by the Legislative Councils of the Fnited ,Pro,:inees and the 
Central Provinces regarding the removal of sex disqualIficatIOn, but Local 
Governments are not required under the rules to report to the Governor 
General in Council the fact of any lady having been elected or nominated 
to It Legislath'e Council. So far 811 I am aware the necessary action for 
tIw removal of Flex dillqualification has not been taken in Bihar and 
Ori""a. 

(d) The Govemment of India have DO information about women 
llegjlSlativc Councillors in Indian ~ 8  
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Emu. p&Y 11'0& SUlfDAY AlID HOLIDAY Wou FOB POSTAL OPPlClALS. 

]21. Khan ..... ur larfaru B1III&iD Khan: (a) With referenoe to 
Government reply to starred question No. 324 (d) on the 27th February. 
1!J28. regarding extra pay for Sunday and holiday work done by' postal 
offieials, will Government please' state if they have arrived at a deeiliou 
on the question T 

~) If 80, will they mm ~  their decision to the House , 

TIle Honourable .... A. C .• cWatters: (0) No decision has as yet 
beEn arrived at. 

(b) Does not arise. 

APPOINTMENT OF THE INDIANS TO THE FOREIGN AND POLITICAL 

DEPARTMENT .. 

122. Khan Bahadur Sarfaru H1UII&iD nan: With reference to 
the statement laid on the table in reply to starred question No. 326 (a) 
ttl (f) on the 27th February, 1928, regarding number of sanctioned appoint-
ments in the Foreign and Political Department, will Government please 
state: 

(a) the names and designatioDB of the officers representing the 
Province of Bihar and Orissa (vide eolumn IV of the state-
ment) , 

(b) any special reason why an Indian could not be appointed in 
the Department (tlide column III of the statement) T 

Sir Denys Bray: (a) Mr. J. Almond, I.C.S., and Mr. F. Williamson, 
I.C.S. 

(h) Column III shows that 16 Indians were appointed to the ~ 

IDrnt. The one remaining yaeancy was also given to an Indian making 
a total of 17 Indians selected during the period under review. 

:Lrrrn IN THE SIateBmaft OJ' SaD MAy, 1928, UNDO THE HEADING" B£.NDEL-
BAJUU.BWAltA Lnu". 

123. JDIaD Bahadur larfaru BauaiD DaD: (a) Has the atten-
tion of (}{Jvernment been drawn to the letter published in the issue of t_ 
Statesman of 3rd }lay, 1928. page 4, under the heading the "Bandel-
Barharwara Line" , 

(h) If 80, will they please state if the statements made therein are 
correct T 

(c) H correct, will they please state if they will take ~ 8 to redre&IJ 
the grievances complained of T 

Mr. A. ... L. Parsons: (a) GO"emment have seen the letter referred 
to. 

(h) and (c). They haye no knowledge of the arrangement .. on tbis 
particular branch and they leaye it to the Agent, Eafd Indian Railway, 
to take any steps that might be expedient . 

• 
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brraoDtrCTION or LBGI8LATION TO RESTBlcr TIlE T'BUFIC IN W OIlB. AND 
CHlLDRlilN. 

l~ KlIaD ...... 111' larfaru: ~ KIIaa : (G)Ha8 the atten-
tion of GoveI'DDlent beea dr.". to the paragraph published in the u.ue of 
the 8tlJl6fffUJf1 of 3rd May, 1928, page 5, under the heading" Trame in 
Women Bill introduced in Parliament "  , 

(b) If 80, will Government please &tate if any law, similar to the 
provisions of the Bill referred to, exiata in British India T 

(c) If not, do they propose to introduce legislation with a view to 
make illegal the vices and evils to which reference haa been made in the 
provisions of the Bill reported to have . been i ~  in the HOUBe of 
Lords T 

The JIoDoaru1e 111'. I. Onrar: (a) Yes. 

(b) and (c). I would refer the Honourable Member to sections 366, 
366A, 366B, 372 and 373 of the Indian Penal Code. In addition to the 
provisions contained in these sections, there are locdl enactments on the 
sabject in force in Bombay, Calcutta and Rangoon dealing with the 
BJll>cial problems that arise in these cities; namely, Bombay Act XI of 
1923, Bengal Act XIII of 1923 and Burma Act II of 1921. The Govern-
ment of India consider that, 80 far as the general problems arising oUt of 
traffic in women are concerned, the provisions contained in the Indian 
I'enal Code are sufticientlycomprehensive. It is obvioOBly for the Local 
Governments to consider whether the special conditions existing in any 
area within their jurisdiction call for any special measures on the lines of 
the enactments referred to. 

SEATS FOR INDIAN .MoBERS IN THE PRIVY CoUNCIL. 

12G. Khan Baha4v ""aru HUII&in JDIaD: (a) Has the atten-
tion of Government been drawn to the news published in the issue of the 
Stutesman of 3rd May, 1928, page 9, under the heading .. The Prh'Y 
Council. Two seats for Indian Members" T 

( b) If 80, will ~ m  please state if the news published is 
eorrect T 

The Honourable Mr, J. Crerar: (a) Government hs'\"'e seen the 
article. 

(b) The facts are l l ~  th' liOllourable )fember is 
nl) doubt aware that His Maje!'ity's Government have since omitted from 
the Admini!;tration of Justice Bill that part which related to the Judicial 
Committee which waR opposed in order to secure the passage through the 
House of Commoru; of the rest of the Bill in view of the state of Parlia-
mentarY business. It is howe\'l"r the:intcnfion of His Majesty·'s GOTern-
ment ~ proceed with the Bill at thl' t-arliest opportunity. 

ADIII88lON OF CANDIDATES FROM DEBRA DUN ISTO TBE ll.'D1AN POUCE ~  

.lNDIAS FOREST SERVICE. 

126. Khan Ba.badur Barfaraz Buaain Xhan : Will the Go\'ernment 
htl l l~ to state if it isafact that Lord Rawlinson, when addressing 
h~ )lembei1l of this Honse, Said that ~ l eandidatl's from Debra J?un. 
who failtod to S8CUl'tI admission into Sandharst. would be b i ~ tQ the 
L66LA .J' 
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Indian Police and the Indian Fore!lt Service (vide Government reply to 
the second supplementary question to starred question No. 249 on the 
20th February, 1928) T 

Mr. G. M. YoUDg : I am unable to trace any statement by the late 
Lord Rawlinson. or by any other Government spokt'Sman, to the cft'ect 

~ l b~  the Honourable M.ember. The Honourable MeDiber ispoassibly 
thinking of a plls,,>age in a speech made by Lord Rawlinson in the As.'feD\bly 
on the 5th March, 1924. lie will find it on page 1165 of the i l i ~ 

Assembly I.!chafes of that year. 

EVIDENCE OF GoVERNMENT SERVANTS BEFORE THE STATUTOllY CoMMISSION. 

127. Khan Bahadur Barfaru B1III&in Khan: (a) With referenee to 
the third supplementary question ~ starred question No. 238 and its 
reply on the 16th February, 1928, regarding the iaaue of iDstructiona to 
Government sen'ants who may be called uWn to give evidence before the 
Statutory Commission, will (}(lyernment please state if they have made 
enquiries from the Local Governments , 

(b) If they have, will they please state if they propose to eommunieate 
the resUlt of their enquiries to the House , 

The BODOllJ'able Mr. J. Crerar : (a) Yes. 

(b) Local Governments have not issued any such instructions in regard 
to the Statutory Commission, but the Government of India have since issued 
order .. to the effect that Government servants desirous of giving e\'idf'nce 
before tht' Indian Statutory Commission should first obtain the penni!IHion 
of the Gmrf'rnmf'nt under which they are serving. 

PAY OF GRAD1]ATES IN THE POSTAL DEPA.BTKBJn'. 

tl28. Khan Bahadur Barfara.z B1lI8&in Khan: (a) With reference to 
Govt'rnment reply to unstarred question No. 97 on 15th February, 1928, 
regarding pay of graduates in the Postal Dt'partment, will Government 
please state if they have arrived at a decision on the question T 

(b) If so, will they please communicate the result to the House , 

NAllES OF THE MEMBERS OF THE NEW CAPITAL COJOOTTEE. 

129. JDIa.D Baba4v 8ufaru Bu.&iB 1DIu: Will Government 
please state the names of the members of the New Capital Committee (vide 
GO'l'f'rmnent reply to starred question No. 178 (c) of the 13th February, 
1928] ! 

'!'he Honourable Mr. A. O. IIcWMten : The New Capital Committec 
i'l at present t'ompoeed .of Sir J. P. Thompson, Vice Presideat, and llessrs. 
A. G. CJow. D. G. Harris, T. K. Rajagopalan and J. L. Sale. ME'tIlhers. with 
myself' as Pn'llident. 

STANDllTG ADVISOBY ColDO'J"l'BE8 ATTACBBD TO DBpA.BTIOlilT8 OP GoVDII-
IIBJI'J'. 

130. 1than Bahadur 8&rfaru BUIIaiD DaD: (a) With referenee to 
Government reply to starred queRtion No. 275 (4) and (II) 011 the 23rd 

tFOJ aJl8Wer to tMs question. 8ft' IID<wpr to qUl'IItiOD No. 83. 
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February, 1928, regarding Standing .AdVisory Committees attached to 
Departments of Government, will Government please state if the informa-
tion has been collected' 

(b) If 80, will they please furnish it to the House , 

TlIe Bou.nble 1Ir. I. Crerar: The information was supplied to Mr. 
B. DIlII and a ("opy of the statement!! !:Ihowing the number of meetings, ete., 
heltI by hl~ S1anding .Advisory Couunittees iM alHo being aent to the Honour-
able 1\l«·mber. 

RE-EKPLOYKENT OF MR. IRELAND, A DlSJII88ED R.uLWAY SERVANT OX TO 
EAST INDUN RAILWAY. 

131. JUaan Be.hachzr 8ufaru B1IIMiD DaD: (G) With refermee to 
Go"erument reply to starred question No. 287 on 23rd February, 1928, 
regarding the re-employment of :Mr. Ireland, a dismiued railway lIervaDt 
on the East Indian Railway, will Government please state if enquiriel 
have been completed , 

(b) If 80, will they please communicate the result to the House , 

Mr. A..  A.. L. PU'IODI : (a ) Yea. 

(11) The Divisional Superintendent was not aware that Mr. IrelllDd 
had pl'e,·iouHly been employed in the StOl'ef! Department of thl!' Oudh and 
Rohilkhand ~ il y aM he failffi to mention the faet in his det'!laration 
torm. Mr. Ireland ee.aHed to be in sen-ice from the 8th of Deeember, 1927. 

THE DELHI 'h.AJnv A YR. 

132. KhaD Babadur 8arfaru B1IIAiD KJau.: (a) With refereuee to 
Gon'rnment reply to st.arred question No. 288 on the 23rd February, 
1928, regarding the Delhi Tramways, will Government please state if the 
information has been collected , 

(b) If 80, will they please furnish' it to the House 7 

The Honourable 111'. A.. O. IIcWaU8n : (a) Yes. 
(b) I hardJy think that the matter is of anfticient general interest. 

But jf the Honourablt' Membt'r desires a copy of the papers, I shall be glad 
to furnish biru with one 

TBlUI8 OP TBB LoANs DO. TBB GoVDNJlBllT OP hmu tnmO SBCTIOX'" 
OF THE PAPn CuuENCY ACT, AGAINST INLAND BILLS. 

133. JDIu. Babad1ll' larfaru .-.in lDIa : Will tile GoftrDJlllent 
be pleased to state on what terms the •• Loans from the GovernmeBt of 
India UDder section 20 of the Paper Currency Act, ag-.inat Inland Bills 
diacounted and purcbased per contra Rs. 7,50,00,000 as slaown in tbe state-
ment, published in the issue of the Btatuman of 5th May, 1928, page T, 
under the heading" Imperial Bank", ..... .n-' 
-rile II.oDawrabIe 8ir Blnapendra Bath 1Iftr&: The tenD&1 of the Joana 

in question are ~I  by the followiDg rule, wb.ielt was 88DetMned by 
the Oovel'DlD8llt of India in 1925 : 
," TIle _tin aBlout 81IUtuIIIq at R1 ........ ~ ...... 11& ....... 

I1IbJed to a millmuam of 6 per tleDt. tor the ern 4 ("ron. ad of 7 per _t. for Ute 
lMLA. II 
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lIubsl..,.u('nt 8 (".rorE'a. The Bank shall be entitled to deduet from thft amount 01 
int.el'l"8t payablE' any amounts proved to the atisfllction of the Controller of the 
Curl<'ncy to have been paid by them on account of stamp duty OD bill. held by tbe 
Bank on bt>half of the Curreney Department." 

ABoLITION OP au VBBY IN TO TaulJGLE AND TIlE KAOlIDl HILL8. 
t134. Khan Babadur IIarfaru B1I8IIIJ.n Khan: (a) Has the attention 

of Government been drawn to the paragraph published in the issue of the 
li ~hm l of 7th May, 1928, page 8, under the heading" Slaves in the 

Triangle " f 

(b) If so, will they please state if the following statements made 
therein are correct : 

(i) "Altogether 1,025 slaves have been released in the present 
year's operations, and no slaves remained in the Triangle 
area ", 

(it) " Complete abolition of slavery in the Kachin Bills " t 

hEFERE !'."TIAL TREATJlENT FOB WAR lbTuBNED CANDIDATES IN TIlE 1riA'l"l'U 
OF APPOINTJIENTS UNDO GoVBBNllEirr. 

13&. Khan Bahadur IIar:faru Jluaain JDum: (4) Will Government 
please state if there is a Government Circular to the effect that preferential 
treatment will be accorded to war returned candidates in the matter of 
appointments under Government T 

l b) If so, will they please lay a copy of it on the table , 

'lbe Honourable Mr. I. Qrerar-: (4) The answer is in the alil1Wltive. 

(b) I have had a copy placed in the Library of the ~  

RAILWAY ExTENSIONS IN AsSAil. 

136. Khan Babadur 8arfaraa B1IIIaiD Jth&n: (a) Has the attention 
of Government been drawn to the paragraph publisbed in the issue of 
the Englishman of the 7th May, 1928, page 9, under the heading •• Rail-
way Exteusions " t 

(b) If so, will they please state if the first batch of ten of the 30 
~ l  class coaches whi.ch the Eastern Bengal Railway were constructinl, 
for 'the Assam-Bengal RaIlway bas been handed over to them ,  ' 

(c) Have the Furkating Badulipara Jorhat and Karimganj Longer 
Valley branches been opeaecl t " 
~ . . ... 

. (d) Row do matters stand and what progress has been made in con-
nection witb the acquisition of land for the Feni-Belonia and 'Otittagong 
Nizarhat branch lines t ' 

Mr. A.  A. L. PanO_ : '(0) Yes. 

(b' 2:) of th(' Coaches haft already been despatched, b ~ 5, 
if h~ haw not alresdy been despatehed, will be despatched HbOl·Uy. . 

.. , 'FOf8lllWertotilia ~ _ answer to queRjoR No. 37.· i, 
~ . . 
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(c) 'I'hl;! l<'urkating Badulipara Jorhat braneh WILlI opened on the lst 
.J Illy Illftt ; the probable date of opening' the Karimganj Longer Valley 
brand) ilj the 1st of November next. 

(d) Ji'cni-lJe/of'lia.-The u8ual notices have been isned and immediate 
fiction is ueinll taken for the acquisition of all 'Waste and arable land. Pro-
cet'(lings for the acquisition of the remaining land required are wt'H in 
hami. 

Chitlaguny Nizarhat.-The noti6caiton for aequillition of land was 
J)ubJiHhedon 16th August, 1928. 

lIA.B.DsmPs OP PJWBD18 AT KAMARAN. 

137. Khan Bahadur 8arf&ral BuaiD Khan: (0) Will the Govern-
ment be plea.eed t.o state if they have received information regarding 
the question of hardships of pilgriDIB at Kamaran [vide Government reply 
to starred question No. 170 (a) and (b) on· the 10th February 1928] 1 

(b) If so, will they please furnish information to the House , 

Mr. G. I. Bajpai : A note containing the information furnished by the 
GoTt'rmnent of Bombay has been placed in the Library. 

ARRANGlI:Im!fT FOB LoDGING FOB Pu.aBUlS AT KAM4&Alf. 

138. Khan Babad1l1' 8arf&ral B-m 1DIaD: (0) Will the Govem-
ment be pleased to state if the aecommodation that was under eonstruetion 
has been completed ~ Government reply to starred question No. 172 
(c) on the 10th February, 1928], regarding the m ~ for lodging, 
etc., for the pilgrims who leave the ship for quarantine purpo8ell at 
Kamaran , 

(b) If so, what is the cost of the construction and how many persons 
a;e expected to be accommodated in it , 

Mr. O. I. Bajpai : (a) Yes. 
(b) The cost of ~ i  of the more substantial accommodation was 

Hli. 3.85H. Nine private dJ:eSSing rooms have been provided of which six 
are fm' males liod thret> for females. One stone building in each pilgrim 
camp has been pro\'idt'e) with better aeeommodation for 6 families. A 
kiOllklike but has been constructed with 2 cabinets. each eontaining 72 
drawers fitted with I()('ks, for storing the \'aluables of pilgrims. 

CoNSTRUCTION OF QuABTERS FOR THE CLlI:Bxs OP THE HEAD POST OFnCE AT 
MOTJIIABI. 

139. 111'. Ga1" Praaad Singh: (a) Will the Government be pleased 
to state whether it is a fact that the Motihari Head Post Office in Bihar 
and Orill8& Circle is situated at a distaDce of m()re than a mile from the 
town , 

(b) Is it a fact that the said post office is managed by nine clerks, 
six of whom have got split duties, and that consequently t.hey. have to walk 
four times from their h01l8e8 to the post 016ee say about 6 miles a day , 

(c) Is it a faet. that rented houses near. the post office are ~  . ~  
that toven in the town they are not aVaIlable even Ilt 11 prohibItive 
renfaJ , 
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(d) Is it a fact that the clerks of the said post office petitioned the 
Postmaster General, Bihar and Ori888 Circle, on the 19th July, 1926, Rud 
the 13th January, 1927, for construction of quarters T 

(f') Is it a faet that the Bihar and Orissa Provincial Postal and 
R. M. S. Conferences of 1926 and 1927 passed resolutions Nos. 21 and 
3; (a) respectively for construetion of quarters for the clerks of the said 
office , 

(I) Is it a faet that Mr. J. Kumar (Assistant Postmaster General, 
Bihar and 0riss.'l) investigated the clerks' grieva·nces for qUllrteN in .rune 
1927 t 

(g) Is it a fact that the Superintendent of Post Offices, Gandak Divi-
aion, has recommended six sets of family quarters for the clerk!! of the 
lIotihari Head Offiee to the Postmaster General, Bihar and Orissa T 

(h) h it a faet that with orders of the Postmaster General a site 
selection committee consisting of the Sub-divisional Officer, Sadar 
(Motihari, Presiding Officer), Civil Surgeon, Champaran, Sub-dimional 
Officer, P. W. D., and the Superintendent of Post Officell, Gandak Division 
was formed and that the said committee has selected the site for quarten 
and approved the site plan , 

(.) Is it a fact that the Executive Engineer, Muzaffarpore Division, 
baa prepared the estimate and has forwarded the same to the Postmaster 
General for 1I&Iletion, 

(j) Is it a faet that the District Magistrate, Champaran,has approved 
tile p1'OCeedings of the site selection committee and has forwarded the 
same to the Executive Engineer, Muzatfarpore Division, for preparing the 
estimate , 

(k) If the answers (a) to (j) above be in affirmative, will thf" Govern-
ment he pleased to state how far the Government hs.'J proceeded in reo 
moving this hard-felt grievance of the clf"rks of the said officf' for 
quarters' 

(I) Do Government propose to sanction split duties allowance for the 
clerks coneerned till the consh-uction of quarters near the post Office' 

TbeBonourablellr.A.O.JlcWaUen: (a) to (h) and (j) Yel!. 

(i) The estimate and plan have not reached the m ~ l  

(kJ The construction of quartt'J1; ,,;U be undertaken as soon ~ po!:!Si. 
ble after the estimate referred to in (i) has been reech'ed and approwd by 
thl' proper authorities and funds haw bef'n provided 

(1) Government are not prepared to take the action suggested. 

ColfITBUCTIOlf OJ' THE 1s1lUBD1-PABlfA-8RADBUOAlf.J RAILWAY. 

140. Mr. K. O. lfeogy : Will Government be pleased to statl' : 

(a) whether the recent iuvestigation into the Ishurdi-Pabna· 
Shadhuganj railway project by the Agent, Eastern Bengal 
Railway, has shown that it is capable of yielding an annual 
return of over 6 per cent. on the capital outlay, which has 
been estimated at about HR. 42 lakhs against 53 lakhR of a 
previous estimate ! 
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~b) whether this project originated in 1904, and it'.; active con· 
sideration has been pending Mince 1916 ¥ 

(c) whether this line would provide the only railway communica-
tion to an important District headquarters town in Bengal T 
and 

(d) whether it is proposed to include th. line in the construction 
programme for 1929-30 , 

Mr. A.. A.. L. Panona : (a) The Railway Board have not yet received 
the "report of ~h  Agent on thifol project which ~ recently investigated oy 
him, and until they have seen the report they cannot state what the annual re-
tnm ill likely to ht:. 

(b) A J)roject for a railway between Pabna and Sara was investigateU 
in 1904 amI rejP{'ted. A survey for a railway from Ishurdi to Sadhuganj 
tJia Pabl'8 was made in 1916. Since that date various means of making 
a rail ~ i  with Pabna have been under consideration. 

(r) Tht' Honourable Member is correct in supposing that there is at 
prettent no railway communication to the town of rabna. 

(d) A dceision can only be reached when the report of the Agent has 
heen received. 

ColQlTBUCTION 01' THE lI'A.BIDPUB-CH.uuroGUlW.-B.uusA.L RAn.wAY. 

141. 1Ir. It. C. -tIOI1: (a) Will Government be pleued to state 
when the It'aridpur-Channuguria-Barisal project will eome up for active 
consideration t " 

(b) For how many years has the question of connecting Faridpur 
with Bhanga been under consideration. apart from the larger project 
mentioned above T Does the question of this kOhort extension to Bbanga 
depend entirely on the "!lid lar,rer projeet. or is it under separate eon-
sideration also f 

lIttr. A..  A.. L. Panona : (a) The Railway Board are awaitiug the 
results of the reconnais.'i8nce sun'ey sanctioned in 1926 

(b) I helipve that 8 projeet which included a connection betwet'n Farid-
pur and Bhall(lK 1\as mooted in 18f'S. The sun'ey report of which the re-
eeipt is now awaited b~  thf' ih ~  Board will indicatf' separntdy the 
p1'OR}l('(.'tl!l 0' 

(i) a {'onnt"Ction betwef'n Faridpur and Barisal, 

(it) a ('onnection betwf't:'n Faridpur and Bhauga, and thf'Sfo will be 
('O"I'idf>rt-d in rhlt, COlll'S('. 

PRoVISION OP A PLATPOBJl AND W AlTING RooMs AT B'A.BII>PUB, EASURN 
BENGAL RAn.w A Y. 

142. 1Ir. 1[. O. Kqy: (a) When was the railway station at Farid· 
pur (Eastern Bengal Railway) first opened ! 

(b) Are Gov@rnment aware that Faridpur is the headquarters f()wn 
of an important District in Ren!l81 ! 

(c) Are GMernment aware (orn DOt, will they make inquiries in 
the matter t) that the Eastern BeDgal Railway authorities have refused 
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to provide a platform at the Faridpul' railway station all these years, in 
spite of representations from officials and the non-official public and· re-
peated criticisms in the Press' 

(d) Are Goyernment aware of any railway station at any other 
District headquarters town which has not been provided with a platform. , 

(e.) Are Government aware that there are no proper waiting room 
accommodation nor othe' amenities at the Faridpur railway station 1 

Mr. A.  A. L. ParsoD8: (a) April 1899_ 

(b) ~ l m  are aware that Faridpur is the headqunrtf'l'S of 8 
District in B(>ngb.l. 

(c) and (e). There have been representations on the b l~  Ilni! the 
Agent is ('onsidcring the complete reconstructioD of the station at Farid-
pur and will no doubt consider to what extent the facilities meutioned in 
these two parts of the Honourable Member's question should be pro\'ideol in 
1he reconstructed station. 

(d) Government are unable to make any categorical answer on this 
point" ithout ('nquiries which they do not think it worth while to nndertake. 

CASH CKRTnnCATES. 

143. ][han Ba.badur 8&rfaru H1III&iu Dan: (IS) Has thp. attention 
of Government been drawn to the paragraph published in the issue of the 
Statesman of the 8tb May, 1928, page 10, under the heading" Natiollal 
Savings Movement '" . 

(b) If 80, will they please state if the figures stated in the sub-heading 
•• Cash Certificates " are correct T 

(c) If not, will Government please state the correct figures in the 
years referred to T 

The Honourable Sir Bhllpendra Xath llitra : (a) and (b). Yes. 

(c) noes not arise. 
VISIT OJ' THE MALARIA CoJOlI88ION OJ' THE LEAGUE OF NATIONS TO INDIA. 

1«' Khan Babadur 8U'faru H1III&iD KlIan: With reference to the 
extract •• It referred also to the hope of the Government of India that the 
League's Malaria Commission might be able to visit India during the 
latter part of 1928 ", from the Final Report of the Delegates of India to 
the Eighth (Ordinary) Session of the Assembly of the League of NatioDi 
1927, page 25, under the heading .. Work of the health organisauon ", 
will Government please IItate if they can give any further information on 
the matter, namely, whether the League's Malaria Commission will viait 
India during the latter part of 1928 , 

1Ir. 0.8. Bajpaf : The Council of the League of Nations have aceepted 
the invitation of the Government of India asking the Malaria CommissioD 
to visit thiH country, but the time of the visit has not yet been fixed. 

FOJUlATIO)T OJ' AN ADVISORY ColOUTTEE OF THE EAsT INDIAN RAILWAY AT 

PATNA. 

146. Khan JIaba4mo llarfanzH1III&iD ][ban : (a) Have fklvernment 
reeeivalletter No. 411, dated the 9tJa Kay 1928 from the Secretary, Bihar 



and Orissa Chamber of Commerce, Patna, addressed to the Secretary, Rail-
way Board' 

(b) Is it a fact that there is an Advisory Committee for the East 
Indian Railway .at Calcutta and another at Cawnpore but none for the 
Provinee of Bihar and Orissa in Patna T 

(e) 18 it a fact that the E8H1: Indian Railway h ~ a mileage of about 
540 miles ill Bengal and of about 1,053 mileS in Bihar T 

(d) Is it a fact that the Railway Board has appointed an AdviHory 
Body for the Bengal Nagpur Railway at Cuttack although the Bengal 
Nagpur Railway has one at Calcutta 1 

(6) 18 it a fact that the Bengal and North Western Railway has also 
an Aclvi80ry Committee for the Province of Bihar and Ori88& which meets 
at Muzaffarpur f 

(f) If the answer to the above questions be in the atHrmative do 
Government propose to sanction the formation of an Advisory Committee 
of the East Indian Railway at Patna 1 

111'. A. A. L. Pano. : (a) Yes. 

(b) Tlwre i~ one Committee at Ca1cutta and one for the United ~ 
vincet! whOlie meetings are held alternately at Cawnpore and Lueknow every 
two monthI-;, 

(r) Thi!ol iN &pproximately COJ'1'eCt 

. (d) There is a branch Committee at CuttaM which iii appoblted.by the 
Benglll ~  llitilway Administration and not by the Railwa,. Bflard. 

(el Yes. 

(fi Th(' l'latter is being considered. But I must point out to the 
I1onourableMl'mber that there are considerable practical difficulties in 
adding' to the tillmber of ~  Committees on any particular railway 
lIystt'm owing to the tax which they make on the time of the Agent, and 
that the BihHr and Orissa Province iN represented on the East Indian Rail-
way Calcutta .Advisory Committee by two members, one nominated by the 

~ m  of Bihar and Ori!1S8 and the other by the Bihar and Orissa 
LegiMstivt' «:olln<-il. 

REPRBBBNTATION OP THE BBlTIBB EKPIaB AND THE DOJllNIONS AND INDIA IN 
THE LuoUE OP NATIONS. 

1 cl6. Khan Bahaclur 8arfaru: B1III&in Khan : (1) Is it not a fact that 
(a) All;:tralia, (b) British Empire, (e) Canada, (d) India, (e) New Zealand 
and (f) South Africa form 8S ditterent States as sb-own, in the List of 
Statf'S in Appendix I. page 73 of the Final Report of the Delegates of 
India to the Eighth (Ordinary) Session of the Assembly of the League of 
Nations 1927 , 

(2) Is it not a fact that (a) Australia, (b) Canada, (e) India, (d) 
New Zealand and (e) South Africa art' parts of the British Empire , 

(3) Will Government please gin reasons for the representation of the 
British Empire as well as of (a) Australia, (b) Canada, (e) India, (d) 
New Zealand and (e) Sq'lth Africa as separate States f 
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Mr. L. Graham: (1) and (2), The statements of fact OOrein con-
tained are corl'E'et so far a8 they g-o. but reference should haye been made 
to the Irish Free State. 

(3) The expression "British Empire" in this context has been 
construed as meaning" Great Britain and Northt'rn Ireland and all parts 
of the British Empire which are not separate Members of the League ". 

ALLEGED INTERCEPTION OF MONEY SENT TO MRs. BESANT TO PAY THE FEES 
OJ' POOR STuDENTS. 

147. Khan Bahadur Sarfa.raz BU88&in Khan: (a) Has thl'! ultention 
of Government been drawn to tht' paragraph published on page 9 of the 
Statesman of 26th l\Iay 1928. nnder the heading "Money for Mrs. 
Besant-Labour question in Commons " T 

( b) If so. will Government please state if they are in a position to 
give information to the Bouse as to whether the Madras Government bad 
held up and reclaimed money sent to Mrs. Besant to be used to pay the 
fees of pQOr students , 

(C) If so, will they please furnish the information to the House T 
'!'he Honourable Mr. 1. Crerar: (a) I have seen the paragraph. 
(b) and (c). The allegation is entirely without foundation. 

STATE LNAGEJlENTOF THE BUBllA RAn.wAYS. 

l.a. Khan B&bad1ll' 8ufaru: B1UIIaiD Khan: (a) Has th!" attention 
of Government been drawn to the paragraph published on page 6 of the 
Statesman of the 19th June 1928, under the heading" State Railways in 
Burma "! 

(b) If so, will they please state if the statement made therein, 
vie., that the Government of India have decided to take over the Burma 
Railways as a State-managed concern from the commencement of next 
year is correct T 

Mr. A. A. L. Parsons: (a) and (b). Yes. 

REPORT OF THE ClNEMA ENQUIRY CoMMITTEE. 

149. ][ban Bahadur 8a.rfa.raz Buuain Khan: (a) Will the Govern-
ment be pleased to state if they haye received the Report of the Cinema 
Enquiry Committee 1 

(b) If so, when is it expected to be publirmt'd ! 
TIle Honourable Mr. J. Crerar: (al Yes. 
(b) Tbt' report wa!! published on the 7th August. 

HUMAN SACRIFICE IN BUBMA. 

t150. Khan Bahadur Barfaru B11S8&iD Khan: (a) Has the attention 
of Gowmment been drawn to the paragraph published on page 7 of the 
Eflglishm(ln of tht' 28th May, 1928, under the heading" Human Hacri-
fice " ! 

tFor auwer to tbi, qD"tion, see anawer to qul'ltiOD No. 37. 
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(b) Does the custom of human I18crifice still exist in Burma ! 

(.c) If so, in what part or parts of it f 
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(d), Will. GOYernment please Htate if they propose to take stepH to 
Btamp out thIS barbarous and inhuman custom referred to f 

(e.) If 88, when Y 

TRAP'I'IC IN WOKEN AND CHILDREN. 

15L lCum 'Bahadur 8&rfaru Buuatn IlIaD : With reference to the 
extract ., only the first part of the report has been published, the second 
part having been communicated confidentially to the Governments con-
eerned-of which the Government of India is not one-for !-iuch observa-
tions II!'! tht>y wish to makf''', published in the Final Report of the 

l ~ of India to the Eighth (Ordinary) S<ession of the Assembly of 
the L"ftguf' of Nations, page 59, under the heading "Traffic in Women 
and Children ", will Government please give any speeial reaJol4)D why the 
Govermt>nt of India has been excludf'd as appears from the last portion 
of tht> extract T 

'!'lIe "Honourable 111'. 1. Onrar: The report of the Body of Experts 
on Trame in Women and Children was in two parts. Part one gave an 
ae<'ount of the facts disclosed by the enquiry and a statement of the 
eonclllsioDS based on them. Part two contained a more detailed state-
ment of the evidence derived from variou!'! sources arranged according to 
C!olintries. When the rf'port was presented to the Council of the League, 
it wall deeided to publish Part one mm i ~ly and a copy was com-
municated to the Government of India. In regard to Part two, it was 
decidf'd in the first instance to send it confidentially to the Governments 
of the various countries with which it dealt for their observations. , India 
was not one of the countries dealt· with in this Part. and a copy was not 
therefore communicated to the Government of India at the time. A copy 
of Part two, togetbf'r with the observations of the Governments referred 
to above, has since been received. 

LANGUAGE TN WHICH THE PROCEEDINGS OF MEETINGS .01' THE LEAGUE OF 

NA.TlONS ARE BBCOBDED. 

152. Jthan Bahadur larfaraz BlIIUin Khan: Will OO\'erllment 
])leue state : 

(a) In what language the proceedings of meetings of the League 
'If Nations are recorded T 

(b) If it is a fact that the delegates of the different States speak 
in the languages of their respective nationalities , 

(e) If the answer to (b) be in the affirmative or in other words 
the delegates Hpcak in other languages than English is tht're 
any procedure by which Indian l~  can follow the 
debates of the mhl~  t 

JIr. L. Graham: (0) Freneh and English. 
(b) Delegates are l>ermitted to speak in the languages of their 

respective nationalities. 
«') All speeches delivered in En!Z'lish are interpreted in French and 

mu veraa. All speecheR delivered neither.in English nor in French are 
interpreted in both English and French. 
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AGE OF HINDU MAulED WOMEN. 

153 Khan Babadur Sarfaru B1III&in Khan: Will Government 
lw pieR sed to state if it is u faet that out of every 1,000 Hindu married 
womt'l! ((/) 14 lire under 5 ~  of age, (b) 111 under 10 years of age .. (c) 
437 under 15 years of age, ,·ide page 244, lines 8 to 10 of the Journal of 
the Parliaments of the Empire-Vol. IX, No. I, January 1928) f 

'!'he Honourable 1Ir. J. Crerar: The statoement in the Journal pur-
ports to reproduce the gist of a speech made by Rai Sahib Harbilas Sarda 
in this House on the 15th;St'ptember. 1927;"anll tM filtUreBqObfed'.1n the 
statement were given in that speech. If t·he Honourable Member wishea 
to check their accuracy his attention is invited to Table VII in Part IT 
of Volume I of the Census of India, 1921, which he will find in the 
Library. 

TRANSFER OF THE OFFICE O}l' THE COMMISSIONER OF INCOME-TAX, BIlIAR .urn 
ORISSA, FROM RANCBI TO PATNA. 

154. Khan Bahadur Sarfar&l Huaaain Khan: (a) Will ::he Govem-
ment bt' pleased to state if the Central Board of Revenue ha.::; recei"ed a 
communication from the Bihar and Orissa Chamber of Commerce regard-
ing the transfer of the office of the Commissioner of Income-tax, Bihar and 
Orissa, from Ranchi to Patna (f)tde paragraph published in the issue of the 
Statesma·ft of 30th June, 1928, under the heading" Claims of Patna-
Transfer of Income-tax Office urged ") , 

(b) If so, will they please state if any order has bE>en pasHed there-
on ? 

(c) If passed, will they please lay a copy of the order on the table' 

(d) If not, by what time do they expect to pas.'i the order t 

The Honourable Sir Bhupendra Nath Mitra: (a) Yes. 

(b), (c) and (d). Government have nothing to add to the answer 
given by Sir Basil Blackett to Mr. Gaya Prasad Singh's starred questioB 
Xo. 708 in the Legislative Assembly on the 31st August, 1927. 

Am 8EltVICE TO INDIA. 

155. Khan Bahadur Sa.rfaraz B1III&in Khan: Will Government 
please state if it! is correct that the air service to India will begin abont 
April next (t'ide statement published in the issue of the Statumaft of 
13th .July, 1928, page 9, under the heading" Air Sen;ce to India ") f 

The Honourable Mr. A.. C. McWatters: That is the present expecta-
tion. 

CoNSTITUTION 011' PRoVINCIAL PU1ILIC SERVICES CoIOl188ION. 

156. Mr. A.. Ranpawa.mi Iyenpr: (a) Will the Government be 
pleased to state what are the rule-making powers delegated to the Central 
and Provincial Governments respectively by the Secretary of State in 
Council under section 96 (B) of the Government of India Act T 

(b) Whether the Secretary of State has authorised the Central or any 
of the Provincial legislatures to make laws regulating h~ Public Servicell 
to any extent or in any respect or manner , 
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(e) If not, whether there is any proposal under coru;ideration to (h -, 
, (d) Have the Government of India received any proposal of legislation 

fJ'ODl any Province or Provintes for the constitution of Provincia! Public 
8ervicee Commission f 

~) Has lueh legislation been authorised by the Secretary of State in 
Council under section 96 (B) of the Go,-emrnent of India Act' 

,The JIoDoarabJe 1Ir. J.Orerar: (a) Besides the rule-making powers 
QfIlegated to the Central and Provincial Governments under certain rules 
of the Fundamental Rules promulgated in 1922, the Local Governments of 
Governors' Provinces have been authorised under the Civil Services 
(Governors' Provinces) Delegation Rules of 1926 to make, subject to 
certain reservations. rules regulating the method of recruitment, the 
conditions of service, pay, allowances and pensions of provincial and sub-
ordinate services and of officers holding special posts. Draft rule!:! dele· 
gating similar powers to the Governor General in Council in relipect of 
oftlcers employed under the Central Government are ,mder the considera· 
tion of the Secretary of State in Council. 

(b) and (c). The Secretary of State in Council has not given any 
general authorisation to the Central or Provincial L€gislatures, under 
sedion 96B (2) of the Government. of India Act, to make laws regulating 
the public services ; but he considers particular proposals for legislation 
on their merits. 

(d) Yea, from Madras. 

(,) The question of making a general rule authorising Local Govern-
mentll to legislate on this matter is at present under consideration. 

LAND REVENUE LEGISLATION. 

157. 111'. A.. BaDcuwami Iyeup.r: (a) With ~ to the reply 
of Government to my qoestions Nos. 627 and 630, dated 30th August 192i, 
will the Government be pleased to make any statement whether if any and 
if 80 what progress has been made by Provincial Governments in carrying 
out the recommendations of the Joint Committee of Parliamt"nt in 1919 
regarding land revenue legislation f 

(b) Will the Government be plt'ased to state what administratiw action. 
"it took or what instructions it comreyed to Provincial Governments in 
respect of draft land revenue legislation proposed by them and submitted 
for statutory or administrative sanction 1  . 

(c) Is it a fact that in more than one Province projected legislation ill 
~i  behalf had been held up or delayed by reason of the difficult it's experi· 
enced in the Legislature in earryingout the diT&etioJl!l of the Government 
of India' 

(d) .Vill the Government be pleased to state under what proVISion of 
law. or rules it exercises powt'r8 of controlling provincial legislation on a 
provincial subject likt'land revenue , 

~) Will the Governmentbepleuec:t to Btate whether in this matter 
it is 8ubject to any general or 'lPccido m..tructiona froD the, s.ereWy 
of State in Council , 
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(f) Is the Government of India going to make a report to the Statutory 
Commission communicating its failure to carry out the. reeommendatioDll-
made by the Joint li m ~  Committee during the last 8 years and 
the cause thereof f 

Mr. G. B. Bajpai: (a) The Punjab Government introduced in 1!J16; 
a Bill to amend the Punjab Land Revenue Act. This Bill is reported to 
have been passed by the Legislative Council in }by last. In die Ceatnl, 
Provinces, the Select Committee of the Legil!lative Gouncil appointed 
to consider the Settlement Bill, which was introduced -In, 1997, has,· .... 
mitt.ed its report. Land Revenue Bills have also been prepared int .... 
United Provinces and Bombay. 

(b) The Honourable Member's attention is invited to the answers. 
given to parts (b) and (c) of his question No. 627 on 30th August, 1927. 

(c) No. 

(d) The action of Local Governments with reference to such legisla-
tion is subject to the superintendence, direction and control of the Gov-
ernment of India under section 45 of the Government of India Act. 

(e) They are subject to the general instruction that the concurrence 
of the Secretary of State is to be obtained before executive orders are 
issued forbidding the introduction of a Bill which a Local Government 
proposes to introduce in the Provincial Legislative Couneil. 

(f) As the Honourable Member's aS8umption that the alleged failure 
to carry out the recommendation of the Joint Parliamentary Committee 
is due to the Government of India i8 not correct, the question does not 
arise. 

DEPOSITS HELD BY THE GoVERNllENT OP INDIA UNDER THE CIVIL AccoUIIT 

CoDE WITH THE AccoUNTANTS GENERAL IN THE V.&RIOU8 PRoVINCE8. 

158. Mr. A. Kanguwami IyeDgal': (a) Will the Government of 
India be pleased to call for and place on the table a IrtatetIrent of the various 
deposits held by them under the Civil Account Code with tht Aecountanta 
General in the various Provinces on the 1&1 of January, 192A, and the 
periods during which they have been so held , 

(b) Will the Government be pleased to eall for and lay on the table a 
statement of deposits lapsed to Provincial Governments in each year eom-
mencing from 1923 f 

(c) Will the Government be pleased to state whether they propose to 
amend the Civil Account Code 80 88 to make it obligatory on the Tre88lll'7 
Officers to issue notice to the depositors by registered post before ordering 
them to lapse to Government T 

!'be JIoDourabIe Sir BlnapeDdra.db JIitr&: (a) The compilation of. 
the figures required by the Honourable Member would involve an ex-
penditure of time and labour which could not be justified by the results 
obtainable, while to prepare a statement of the periods during which the 
deposits have been held i8 practically impo88ible. The figureeof out-
standings on the 31st March, 1926, which are the latest available, caD 
however be 8hown to the Honourable Kember by aM'flngement with the 
Financial Seeretaiy if the Honourable Kember will write to him on the 
mbjeet. 



UNSTABBED QUESTIONS AND ANSWERS. 

(b) The total amountH of depollitfil treated as IIlJllied to Government 
Ire shown in the Finance and Revenue Accounts--vide, for example, 
Ac('ounts 74 and 74A of theRe accounts for 1926-27. 

(c) The Honourable Member iH perhaps under the impression that, 
once a deposit is treated as lapsed, it can never be claimed, by the party 
concerned. I would invite hill attention to Article 207 of the Civil 
Account Code, Volume I, from which it will be Heen that amollDts of 
lapsed deposits can always be refunded with the sanction of the Ae-
eounta.t-General. In theeireumstances, Government do not propose to 
make·anyameDdmentliJ of tIM nature suggested. 

TOTAL hOUNT OJ' DEPOSITS HELD BY TBJ: GoVIUUfJONT 0.. Iou ro ~ 
CuDIT 01' PaoVINCUL Gon:aNJ0tJrT8:. 

169. Mr. A. I&aDpnrami Iyqpr: (a) Will the Government be 
pleased to state the total amount of deposits held by the Government of 
India to the credit of Provincial Governments under vari01l8 heads from 
1921 , 

( b) Will the Government be pleased to state whether any interest on 
the said deposits held by them baa been credited to the Loeal Governments 
('oncerned , 

(c) If not, whether any proposals for the payment of interest to the 
Local Governments on the deposits held by them have been made and con-
sidered ! 

(d) Whether they have arrived at any decision in the matter' 

The Honourable Sir BhupeDdra Hath IIitra : It is impo8llible within 
n re8Ronahle compass to ~i  the detailed information which my Honour-
able friend desire;;. But it will perhaps sufficiently meet his point if 
I state briefly the general position which is as followlI. Under present 
cOTll'titlltionai IIrrangements the Central Government act as the banker 
of all the Provin,.ial Governments and are responsible to furnish them 
with cash for prO\'incial tranSllctions when and where required. In return 
the Central Govprnment have the use, free of interest, of all deposits 
(If the kind which I think the Honourable Member has in mind. The 
Central Government, on the other hand, pay interest to Provincial Gov-
emmentfl on the balances accumulated in the Famine Insurance Fund 
under the provisions of Schedule IV to the Devolution Rules.. They also-
pav to Provincial Governments interest on such portion of the credit 
baiances of the latter as may' be placed with the Central Government 
on fixed deposit in accordance with the Rules contained in Article 298B 
of the Account Code. The proposition that interest should' be paid on 
other categories of deposits is not at present a live issue. The questioJl 
is however one which may probably arise in connection with any general 
revision of the M Ml~m  

!'BE CAUVERl-lbrnnt. ho.JECT. 

160. 111'. A. BaDpIWUd I:yeupr: Will the Governmellt be pleaed 
to ttate : 

«(I) whetlaer tIley' have received hom tJre· GovernmeDt of MadraR 
revised estimat. for tIM Cauvery-Kettur project for saDction t 
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(b) whether they are aware that a committee appointed by the 
Madras Government examined the whole matter and submitted 
a report to the Government , 

(c) whether that Committee has reeommended the cutting down. of 
the expenditure under various heads md the substitution. of 
surki mortar concrete for cement concrete and various other 
economies and improvements , 

(d) whether the experts of the Government of India have 'given; no 
definite opinion as to the preferability of cement eonorete to 
surki mortar concrete , 

(e) whether in the circumstances the Government of India wilI'· 
l'EH'DJDiDfl the question before submitting the reviNed esti-
mates for the approval of the Secretary of State' 

(I) whether they will examine also the other suggestions made by 
the Committee on the question of reducing expenditure under 
various other heads , 

'l'he Honourable 1Ir. A. C. McWatters: (a), (b) and (c). Yes. 

(d) The question was examined Oil behalf of the Government of India 
by Chief EngineerR of four different provinces. The balance of opinion 
was in favour of the use of cement concrete. 

(e) and (t). The Government of India will consider what questions 
require re-examination when they receive the proceedinglS of tne Gov-
ernment of Madras on the report. 

PROVISION OF AN OvUBBIDGE AT Till: CR088ING TO TIlE EAST 01' MOGHALPUILA 
ON TIll: NORTH WESTERN RAILWAY. 

161. LaJa Lajpat Rai: (a) Are Government aware that thl' il ~  

crossing to the east of Moghalpura station on the North Western Railway 
crosses a very frequented road which leads from Mianmir to Shalamar-
Bagh and Amritsar T 

(b) Are Government aware that people wishing to cross that crossing 
have to wait there as long as half an hour before the gates are opened , 

'( c) Are Government prepared to consider the advisability of provid-
ing an overbridge at that crossing , 

JIr. A. A. L. Panona : Government have no detailed information, but 
they understand that the provision of an overbridge is under considera-
tion. They are sending a copy of the Honourable Member's question to 
t4e Agent of the North-Western Railway to draw his attention to the 
subject. 

DELIVERY OF POSTAL ARTICLES IW THE TOWN OF P.ATlU. 

162. Khan Bahadur Barfaru H1III&iD Khan: (a) Has tht attention 
of Government been drawn 'to the paragraph published on page 7 of the 
&/Jrchligh! ~  18th July, 1 ~  under the, heading" A ,Post'!l Griev-
ance" , .  . ., ' " .. '., ' 

... (bl' 18 it a fact that prior to the centralization of. the delivery syStem 
in the.P.atna.Tpwnthe.,POstal articles tnred to be delIvered ·fromiall the 
P·OIJf OfficeS in the town in the same afternoon , 



. (c) ls ita faottbat thja-new system of.delivery was introduced in tile 
town of Patna in spite of great opposition from the general public , 

Cd) Is it a fact that owing to the introduction of this new system the 
Poatal Department has to pay an extra allowance ofRs. 200 a month to 
the motor contractor and that some additi<mal hands have been also sanc-
.tioned .and. even then thesrievances of the public remain unredreaIed f 

( e ) If the answer to (a), (b) , (c) and ( d) be in theaflirmative, will 
~ ~  be .nleased. to state if ~h y are prepared to revert to the 

_ wu arrangements' 

'!'be Honourable 111'. A.. O. IIcWatten: (a) Yes. 
(6 ) Yea, but only from tbe delivery oftices. 

(0) No. 

(d) No. The only additional expenae was the increase of Bs. 200 
in the mail contractors' subsidy. 

(e) The arrangements have since been further improved in cert1lin 
sectors. It is not proposed to rE'vert to the old arrangements. 

,JrLumGOF APPoDlTJlBNTSIN THE GOVEBNJlEllT OF INDIA OPJPICE8 ON A'COlI-

JlUNAL BA8I8. 

163. 111'. ADI&I' .db DuU : Is it a fact that in the oftiees of the 
Government of India appointments are being made on Ii communal basis 
and appointments of members of certain communities have been stopped 
in some offices' If so, will the Government State the reasons for such 
a policy , 

'!'he Hoaourabl. 111'. I. 0reIv : I will send the Honourable llember 
11 copy of the orders which provide for the redress ofcommunalinequalities 
which JSl,-y arise in the ordinary process of recruitment. These orders do 
not contemplate that the appointment of members of certain communi-
ties should bE' stopped, and I am not aware of any foundationforsuch:a 
suggestion. 

CoJum&u. PulnaBJta .. 1N APPODmIBI1TS TO mE PuBLIC BuVICE. 

1M. •• ~ Bath DRU : Are the Government aware that eom-
munal preference in appointments is retarding the growth of' Indian 
uationaliam by accentuating bitterness among members of the different 
oommunities t If 80, what safeguards do the Gover'OlQent propose' to pro-
vide against the evil T Is eommunal preference dependent upon the yotes 
of tht Members of the community in t.he Legislatures ! 

~bl ll  iI. Onrar: The answer to the first part of the 
queatioll is in the negative. The second part does Dot arise. The sugges-
tion in the third part that the Government policy in regard to recruitment 
to· the .e:rvkea, bears, any relation to the way in which members of parti-
cu1arcammunities east their votes is entirf'ly without foundation. J-On the 
.oontrary the policy rests on the plain consideration that it is Dot in the 
. public. interest that any particular community should obtain aD undue 
!F.epo.DIie:w:auce in the Government services. 

~  e 
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EMPLOYMENT OF BENGALEES IN TBl!: GoVERNMENT OF INDIA SECRETARlA.T. 

165. 1Ir . .&mar Broth Dutt : Is it a fact that Bengalees are not given 
the same facilities as other communities for service in the Government of 
India Secretariat T Are the Government aware that there is a widespl't.'ad 
beli("f that a Bengalee graduate, however brillia.nt he may be, will not 
get an appointment, so long as others are available, however inferior th("ir 
qualifications may be , 

The Honourable Mr. J. Crerar : The answer to both parts of the 
question -is in the negative. • 

II'AILUBE OF BENGALEE GRADUATES IN THE SECBElABlAT SERVICE ExAMINA-
TIONS. 

166. 1Ir. Amar Broth Dutt : Will the Government be pleased to 
enquire into the causes of the failures if any of the Bengalee graduates 
in the Secretariat service examinations T Are the Government aware that 
there is a widespread belief that they do not get equally fair treatment 
with others T If so, is there any truth in such a belief T 

'!'he Honourable Mr. J. Crerar : Bengalees compete on equal terms 
with candidates from other Provinces, and if it is a fact that they fail 
to secure appointments it can only be concluded that they are less well 
qualified. No special enquiry is called for. As regards the second part 
of his question I must refer the Honourable Member to the answer that 
I have just given on the same subject. If such a belief exists, it is un· 
founded. 

DISOHARGE OF A. K. Mrru, RELIEVING CLERK, BUBDWAN, BY THE EAST 
INDIAN RAILWAY. 

167. 1Ir .... Bath Dutt: (a) Will the Government be pleased to 
state the reasons for the diseharge of A. K. Mitra, relieving clerk. 
Burdwan, East Indian Railway, as intimated by the Divisional Superin· 
tendent, Howrah, in his office No. E. G. 102128, dated 10th April 1928 T 
Are such cases entirely in the disposal of the officer and has the dis· 
charged person no remedy from the higher authorities T 

(b) Is it a faet that A. K. Mitra W88 appointed in eouaideration of 
the llervices of his father, the late P. C. Mitra, wh<' was killed in the 
war and whose sacrifice received recognition from His Majesty the 
King T Is it also a fact that his father and grandfather served the East 
Indian Bailway for more than half a century T Was such sacrifice and 
service considered before ordering his discharge without any reason T 
Will the Government be pleased to state their general policy in the case 
of sucb discharge , 

(c) Is it a fact that A. K. Mitra was discharged without reason T 
Will the Government be pleased to state whether they propose to re·instate 
A. K. Mitra under the circumstances T 

1Ir. A. A. L. Panona : Government have no information with regard 
to the individual case mentioned by the Honourable Member and sinee its 
disposal is entirely within the competence of the authorities of the East 
Indian Railway they do Dot propoRe to take. any action. In accordanee 
with the ordinary rule a non.pensionable railway employee in the event 
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of being discharged from the service has the right of appeal to the Agent 
if the. order of discharge is iS8ul'd by the Head of his department and 
to the Head of the appellant's department in all other cases. 

AOCIDENT BETWBEN IUIYA GlUT ANDKIsIlANPUBRAn.WAY STATIOliSOliTllJl: 

, BUGAL AND NORTH WESTEBN RAILWAY. 

168. 1Ir. Gays. Pruad 8iDgb.: (a) Is it a fact that a serious rail-
way accident took place between Haiya Ghat and KisbanpUl' railway 
stations (Bengal and North Western Railway), on or alY.ut the 2200 Janu-
ary 1928. f 

(b) What W88 the cause of the accident, and the number of cuual-
ties f .• '.,-. ." -. ~  ' ... ~ 

(c) Ia it a fact that in view of the serious allegations made regarding 
the number of casualties, and the treatment of the injured in the hospital, 
the District Magistrate of Durbhanga was instructed to hold a publie 
enquiry T Will Government be pleaaed to procure and lay on the table a 
copy of the report of the District Magistrate, together with the communi-
cation received from the Government of Bihar and Orissa, on the subject , 

(d) Was &DY one prosecuted, or any departmental action takea 
against anyone in connection with this accident T Andf if 80, with what 
result' 

111'. .&.. .&.. L. PanoIII : (G ) Yes. 

(b) The'eauee of the aceident in the opinion of the Senior Govern-
ment ,IDspeotor was the derailment of an empty road-van attached nat 
to the engine. The euuaIties were 8 killed and 15 injured. 

(c) Yes, an enquiry was held by the District Magistrate and a eopy 
of his report is laid on the table. Govemment regret that they cannot 
agree to publish the correspondence between the Local Government and 
the Govel'DJDent of India. 

(d) The Station Master, Kishanpur, and the Assistant Medical om-
cer, Samastipur, have heeD dealt with departmentally by the Agent, 
Bengal and North-Western Rail:way. 

hox M. J. DIXON, ESQ., I.e.8., Dl8'ftICT IUQlSTU.n, D ...... llANo ... TO TJUI Cox· 
IU8810ND or 'l'BJ: TmBU'l' DIvIsION, MUZAn'ABPua, LBT'l'D No. ,U, J)j,TI:D I·uRR.u. 
8AU1, 'l'BJ: 9TH F'aal1.AaY 1928. 

8UB.JaCT.-F'''Gl Report Oft 1M nMl_, Gerid,.t bet_ell KwAoaplir atad HtJiyo Glwat 
rtJiltttOr ,tGUoII.t. 

In eontmaation of my pre'fioua report No. 8S·C., dated the Brei February 1928, 
I have the hOllour to .tate that I held enquiry at Kiahanpur railway lRation 011 'the 
6th F.bruary, and at Samuiipur railway .tatioa and the Ciril HoepitaI, Samutipur, OIl 
the 7th J'ebruary. 

The aee1dellt took plaee beyond the lOuthem end of bridge No. 11 A at mile 8;8 
whieh ie about 2 Dillee north of Kiahanpur railway ItatiolL The liDe in 1lUe part i. 
on a long .tra!eht leYel pieee, lUJlJling over threE> miles over a low bank which tOO-
tinuee beyond the b i ~ The bridge iteeJf couietl of 20 8pa!III of 20 It. girdel'll, and 
!:...!,r&C.tieaUy a viaduct over a water eourae th('l'e being no parapet and no foot way . 
...... re 11 a Ia.rge depreeUOIl at thie plaee in whieb water remains throughout the year. 
~ ~~  8·30 P.x. on the night of 22nd January, th(' 80 Do ... mixed train from 
r. _-deWU paaeing over thia bridge. An empty road van attached next to the 

enrme WU raUed Oil the bridJe, .ad IItriIdAe the parapet wall of the abutment 1riI.I 
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:tblown agaillIt the luperltrueture 01 a third e1aaa bogie ClaI'riage following immtldiatcl}' 
'behind and eompletelv wreeked this roach. The whole superetrueture waa tom off 
'the under earriage and eompletely wreeked and thrown down the eastern bank about 
100 feet beyond the end of the bridge. The under earriage was derailed about 60 ~ 
further on and the road van was derailed on the western aide. All the plUllengere 
of this oojie earnage were hurled out with ~ and many were killed and ~  
~  'conplin£ between the 'road van and the engme wu 'broken Bnd the, engDlll1'lm 
on ahead ana .. pu.Dedlip 8GIIle eighty feet beyond the wreek. The reDl&lnder of the 
train remained on the traek and was prartieally undamaged, there being no casualty 
to any other palllleD8erB &Dept those on the ~  bogie eoaeh. 

TIle eoIIlpOeitiea of the train W88 aafollo'wl : 

Engine •• F  " daa 0·6·0 type. 
One four· wheeled road·van. 
Four· bogie 3rd elaae earriageI. 
One aiJ:·wheeled inter and 3rd claee earriage. 
One aiJ:·wheeled inter elasa carriage. 
Que ai1:·wbeeled 2Bd elaae earnage. 
One tIix·wheeled bt elUa earriage. 
ODe m-wheeled brake van. 

~ tram W8a ~m  

, Atfirat it 'WaS geJK'rally believed tlIat the eanae of the aeeident W'Il8 due to the 
eagine parting with the reat of the train and inetead of runniDg ahead W88 ltopped. 
with a view to attaeh iteelf to the rake whieh w88 still moving with momentum, and 
tilieeaaed 1iae fI01Iiaiea resulting in the derailment ot the road ftIl aad 'the JIfUIII4lIlgef 
carriage. Thiswl\II the aotount given in the arat aeeidNlt repon,lu.bmitted by tile 
Station Yaster of :Kiahanpur on 24th Jaauary, and which was aeeeptedby the police 
in the enquiry held by the Deputy Superintendent of Poliee, under Rule 20 (c) of tbe 
Reriaed rules made under aeetion 84 of the IactiaD ~ .et "(Alt ~ 4 1890). 
An exaggerated version of this caule of the aeeident was given  by '" gateman at the 
_eaquiry held_ the 27th JRlUlary 1928. His vemon whirh ia a popular one eurrent 
1I'BII that the driver, haviagleat hie train revemed hi. engine and baelled it to the on· 
~ mi  train. This is the vemon given by two witaeases who were in the IlllWlbed 
coaeh, one Muhammad Muataia, a eompounder, and one Abdul Moid. a tMeber in a 
,Middle Yernaenlar 8ehooI, who wert' examined before me on the 6i1a February 1928 at 
Kishanpur, 

lIr. B. B.. Byron, Senior Govemment In8peetor of Bail-Yl, beId a technical 
enquiry on the 27th January at Kishanpur. lie found that the van whieh 11"&8 in 
front next to the engine had become derailed about 50 feet from the aollthem end of 
,the bridge .. wuevideat frem the damage ea1llled from the derailed "'heela to the 
sleeper., the' ma.rb of the derailed wheels on the sleepers ran for lOme distanee parallel 
to the rail with a Blight inelination to the right, aDd the ~ 8  have been on the 
point of falling over when it stroek the ~  one wlleel'hanltg trawlled beyond 
the end of the sleepers. This apparently eaused the derailed van to mount upon the 
wperatrueture of the following boga.--roadI_hieh W88 alao derailed. Mr. Byrol' 
doee not in his report eonsider that the aeeident was eaueed by the broken tender 
draw_r, on the eontrary he eODBiders that the leading end of the road van was still 
beiBg held etraigllt by the tender eoupling although he found that the drawbar of tho 
ltlllder W88 1Iawed for about 40 per eent. of the ('fOIl aeetional area at the point tit 
fracture. Be baa held Uult the wheela when l'1IIlIIiq over the eleepera tarawa 
Welden additional 1Itra.in on the weakened drawbar of the tender which broke under 
the strain and eauaed the aeeident, had the van uot been held in front by the tender 
c.oupliDg at the 'moment of d.el'llilmeat tbe tendeaeyOftJiewhe1e trIIiII ',ruahing it 
Iorwanl,. 'WCIIIid ,hue hem lor tile van to iDdiae to 'the 'rigfit, the 1dde· on 'Whlth ' was 
clerailed,aad it",0nJ4 have gOne over the 'aide of tlaebridge before reaehiq the 
abutment whieh was 50 feet from the point of derailment. 

It 1:i.Doted that thla report does.ot dea.l wi. t,b th, e eaUfe' AI to 1KIw the,road 
van eoBlP geared off thelDpeJ1Itrueture of ' the following ~h ll hi~h WBI thrown 
down the on the oppoeite lide, approximately the l8BIe atatantie' from the brldp ; 
the under etrueture beiag dera.tled about '60 feet turther BOuth. 

At tile enqu.;, the 8eaior Govel'lUllelltlupeetor ofBailwaywaamiDed the Ould. 
the ABIIlataBt Guard, the driver aad tile 1treman 'wlto Were ou the 'tram, and·1IIIO 'Ae 
pte keeper of JIIile 813, Aleo he baa takea tilt etatemeDt of thePemum_t Way 
llIBpeetor, Mr. G. C.' Dieney .fDarltlleqa, .,..bo .nind ·frem Dalbhulp at the'...., 



of occurrence at a·1oi$ A.M., alIo the Allliat&nt Medical omeer, ~  Twj.dle, who eam •. 
by the break doWll train &t Kiabanpur at about 11·30, and there ia the report of tbe.' 
~ l1  Eqiaeer] Samaatipur, who arrived .hortly afrer 1 4.)(, &wi copiea of the 
i4ulueat report of the Sl1b·lll.lpector, Government Railway Poliee, who amveiI at 2 A.ll. 
and the perlonal diarie. of the Senior and the Junior 8ub·lII.Ipeetor of Warisugar 
police. 

The Deputy Agent of the B. and N. W. Bailway haB &eeepted the Jinding of the 
Senior Government IllIpeCtor of Bailway. regarding the cause of theaeeident. 

The Government IllIpector baa held that the canae of the derailment .... due 
to the fact that the light roud van wl.L8 empty, ita tare weight ~ only' 4 tOI1l 14 
ewts., and it 'WIUI aandwiehl'd ill between the engiDe 8lld heavy bope ItOCk, the tare 
weight of eaeh of the bogie 3rd elaaa being 18 tolUl 10 ewte., with the result that 
there w .. a constant tendeney for thia light V8ll to be lifted up whenever the following 
COWell bunehed u,p upon it. In the calle of a non· vacuum braked train any slaeking 
of the engine lpeed would immediately result in the bunching together of the coaching 
atoelr.. . The Government Inspector is ot opiniOIi. that the apeed Wall eonatantiy varyiDjr 
within a few miles per hour lut'licient to cauae the cauaing vehicles to buneh up 
together with enough force to raiae the road van 110 that it mounted the rails and 
...... derailed. The wheell then running on the sleepen threw a IIIdcien additional 
.train on the ~ ~ weakenl'd draw bar of the tender which broke under the atr.J.in 
and caueed the . ent. 

He baa reeommeuded that onliDarily empty goode wajpllI ahould Dot be attaehed 
to theee traiII.I, bat that if for tra. re811OD1 it 11 n_ry to move empty waplll by 
tbeat trailll lueh wagone must be. plaeed in the rear of the puII!1Igef eoaehe6. That 
J'OIld valli whieh from the nature of t.be work they perform aTe aehlom tully loaded 
and are usually attached to a train throughout itl journey ahonld be attaehed in tbe 
IOar of the train. He hal alllO recommended that all a rule mised train ahouId eouiIt 
of pa.ue1IIer Itoek and tully loaded wagoDI which may be marahalled in front of the 
paaaenger eoeehea to faeilitau Ihoating by the train engine at way·mde atatiOllL 

With respect to the aetual oeeurrenee, I again examined the Guard, tae .A..i8tant 
Guard, the DriVt'r, tbe Fireman and the Jaek, and aiDe JII8IIellgera who Weal ill the 
dJ&maged eoaeh ineludinc Babu Jamuna Karji, a Diatriet Board member, aad ODe iJlter 
elaN ~lI  Babu Ram Senahi Bai, a ~ h  of the loeal BaJ'lUlW8ti Sehool ~ 

thret' ~  of the engine all .tated that the engine had eroaed the bridge Jaalf 
way when they felt a sudden jerk baekwarda, and im'mediately afterward., they heard 
Il eruh aad the engine ahot ahead. The driver theD shut off the steam and brought 
the engine to atop. The Guard 8lld the A81iataD.t Gnard who were bod. in the 
Guard', YIln in the rear of the train felt what the Guard deetribea .. 'bump , and 
the Aaai.ataDt Guard as a  ' Jerk' and the train came to a ltand IItilL The JIUIeIIICDI 
in thc derailed coaeh could not give any coherent aceount of the actual oeearnmee 
exeept that they felt the ('arriagt' going down the bank rapidly. 

Tbe Driver got down from the engine and proeeeded towarda the wreekage with 
the aid of a lantern. The Guard &wi the AeaistaDt Guard alao arrived at the IICt'Ae 
of the nceident in 15 or 20 minutes. The Guard aDd the Driver then left the tnUa 
in charge of the Aaaistant Guard and took the engine to Kiahallpur raUwa,r atalion, 
arriving there at about 9·15 P.M. aDd the atation muter aent information by ,..ire. h 
the aeeident meeaage which was not dellp&tched before 9.50, there is a .0 meDtion 
of any person being ldlled on the spot. The report merel\" ltated " many injured ". 
~ .tation muter sent back the engine with the Guard. The Guard and the. A.asiaaat 
GUard tIIen made ~m  for the wety of the lltanding train by placiAc 
~h  at the end and l ~i  detouators OD the traelr.. The up train frolll Samalltipur 
arrived at Killhanpur at 9·42 P.M. By this time there 11'&1 a geaeral rumour of the 
aeeident, IIOme of the injured penolll had arrived at K.iahaaI?Ul by ~ and ~ h 
the iIlIiatence of the 8eIlior Bub-Inapector of Police of Wanauagar who _ ~  

at the station, and 8 Mr. Fits Gerald, an employee of the Burma Oil c.mpany who wall 
a paeaenger of tht' up train, a relief party went out with the enpe and a thircl 
eIaae coach of n up, to the BeeBe of the aceldeat. There... IIOIIlt' deJa,y in pttina 
~ penaiaeioD tQ)Dl, Ba.mutipur and. alao J't'Itl&lling. the liPt eDgine to Kiahaapll.l'. 

Thia ~li  part)' whirb eon.ted of the Senior Bub-lnapeetoJ: of P6lice, WariaDapr, 
Yz. J'ltll Gerald, Babu Baijaath Pude, Sub-Beptrar of kiahaDpII.l', hia ClINk. Brijbau 
-~  ~ ~  Board &peniaor, Baba CIwR Narain La!, and tile Uatiaa maaer of 
~  latt. Eiahaapur ~ aboat 10·30 and anina at the aeene ofaeeidaat aboat 
__ ~ ~ ~ ~ N.atluar Ohaad Ghoee and Sunil CIwadJa SeD wIw had. __ ia tile 
... ~ b,otH uul ba4 already urived at Kiahaapur retanlc!Cl with t1aia ~ • 
. Durin, ~ tilDe tile injw-e4 ad beeR helped ou& of the wrecbp by die A.1i11aid 
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Guard and other p&IIIIeJlIerB, promiDent amOll(( 1I'hom 1I'U a Diatriet Board member 
Babu Jamuna Karji. A fire had been lit with some stra1l' aDd nothing further waa 
dOlle till help arrived. The relief party remained there for nearly tlI'o hoon, and 
lI'ere joined half an hour after their arrival by the Junior Sub·Inepeetor and the Writer 
Bead' CoDBtable of Warienagar thana. Fifteen injured men 1I'ere taken to the relief 
train. Before leaving, BOIDe of the party headed by Babu Jamuna Karji eounted the 
dead bodiee. AoeordiBg to Babu Jamuna Karji the number 1I'U about thirty in all, 
_rding to lb. Fits Gerald the number 1I'U not more than tlI'elve and not _ 
thu eight, and according to the Sub'Begietrar of Kiehanpur Babu Baijnath Pande the 
number 1I'U about tlI'enty, there being fourteen separate bodiee. When the party left 
the plaee, the Head CoDltable of Warienagar left ineharge to 1I'ateh these dead boIiiee 
Rnd the properties of the paaeengers. 

Mean.·hiJe a break down train ineharge of the Dietriet T'rallc Superintendent, 
B. and N. W. Baihvay, Mr. Brown, arrived at Kishanpur raihvay station with neeM' 
IaTy first aid, bandages, blaDket4, etretehers, etc., in the charge of the rail1l'ay doctor, 
lIr. Twidale, lI'ith a Sub-AlliistaDt Surgeon and a ~  Mr. Brown did not thid 
it ~ y to take the train up as there 1I'as a relief train ahead ud 10 he walked 
up ~ the place ~m i  by the ~  and met the relief train returning about a 
mile ud a half further north. They stopped the train and eame bIlek lI'ith it travelling 
on the engine. The Railway doctor did not enter the b ~  earriage and examine the 
injured. Apparently he and Mr. Brown were under the lDlpreaion that firet aid had 
already been rendered by a doctor on the spot ud therefore eoneidered it beet ~ get 
back to Kieha.npur as quiekly as poeaible. The relief train arrived back at Kiehanpur 
at 0-55 .&..K., where it 11'&11 met by the Sub-.Aeeietant Surgeon of Warienqar. 
WariNmgar is at a distance of only two miles from Kiahanpur railway station. This 
ditopensary doctor stated in evidence that he was the first to treat these patients. The 
railway doctors a1ao attended theie patients at Kiehanpur. The bogte lI'ith the 
injured was attaehed to the waiting 41 up train which retumed to Bama.etipur U 
:su down leaving Kiehanpur at 1·55 .LK. The three doctors also retumed to Samastipur, 
the diepeneary doctor and the Sub-Allliatant Surgeon of the railway remained in 
tlae bogie with the patient.. No information was sent to Bamastipur by the railway 
authorities or by the railway lil ~  although Mr. Brown stated in hie evidence that 
he 1311' a wire at Kiahanpur by the side of the telegraph iDltfDlD8llt whieh 'WIUI to 
iId'H been sent by the Sub-Inspector, Government Railway Police, to the addreu 01 hil 
i ~  Head Constable and therefore he did not think that it was neeeeeary to send 
any separate information. This· wire Willi not Bent. When the train reached Bamaeti· 
pur there was no arrangement for evacuating the injured. The alllristant station maetet 
on being requested supplied a stretcher and lOme eoolies, and two patieuts were taken 
into the hospital, one of whom wall in a verv preeariou8 eonditi01l and died that after· 
DOOn. Mr. Fib Gerald's camp cot had to'be used as a streteher. There were four 
e&8N whieh were eonsidered by the ~  preseut to be IIl'rious. 

The assistant station master offered to send the rest of thl' injured to the. 
Bamastipur dispeneary hospital by hiring taxis whieh were at the station. This wu 
refused by Babu Jamuna Karji after consulting the Warienagnr displ'nsary d()('tor. 
·The bogie with the injured passengl'rs was thl'n mO\"l'd to the lIiding from wht're the 
injured were earried in strl'teher to the Samaatipur dispen13Ty hospital by thl' eooliel 
eupplied by railway. TlK> railway d()('tors did not a('company the I i ~  to the 
siding. One Mewa Lal, a District Board Sub·Overseer who lives close to the lId lng, wal 
ealled up by Babu Jamuna Karji and wall l l ~ in ('barge of the eoolies who took 
these injured persons on strl'tehl'rs to the hospital. He ltated in evidence that he 
-arrived at 3-30, again 4 .Lll. and again after 5 A.ll. at the Samaetipur dispensaTy, 
That when he eame first at 3·30 A.ll. he awoke the dreeeer and on hie fint and eeeond 
arrival he told the dretl8t'r to inform the doetor, but there wu no sign of the doctor. 
The doctor Rai Bahadur &kim Chandra Ghose stated in evidence that he 11'&8 not 
informed tiD 5·30 A.K. The first injnred eaee mUlt have reached the hospital by 
3-30 .LK. 

At about 6 .LK. the doctor eame to the hospital and all the injured were giyen 
stimnlant mixture. He 8110 dressed four of the injured whom he eoneidered t(l be 
suffering from _light injuries. Two of tbe patients whom he considered to be serioUlly 
injured, and who had been left ou the verandah of the male waFd were tIlen given a 
IeeOIld stimulant mixture and the compounder was ~l  to prepare hot water tor ~ 
bag theee patient.. The doetor then ll'ft the hospital, ehanged hie elothee, went to the 
Snb-Jail and returned at about 7 .Lll. On bie retum he found Sabu Janl.1ma Karp, 
'the Chairman of ~ Loeal BeJard alld Munieipality, ud a pleader in the male want. 
Baba Jamuna Karji strongly remonstrat.ed with the doetor over the delay ia dl'M8illlr 
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the aerioualy injured patients. The doctor ordered him out of the hoepital and pro-
ceeded to dren theie patients. Theae patients had already reeeh'ed Al'It aid dr-me 
and apparently the dootor did not CODlider that they were In ~  need of 
beini redreaed and therefore he thought it better to have them d with WarJU 
water iJlltead of cold lotiou. One of theae ea-W&8 IJ11beequently foad by the Cim 
Surpon to haft been very eeptle and in a very dirty ltate, when he vUited the hoepital 
011 the 29th January, 1928. One other patient whOle eaae W&8 not eonaidered 1leri01l8 
by anyone of theBe dootol'l W&8 eonaldered by the Civil Surgeon to be ~ i  from 
a damaged thigb bone. Thu W&8 Daaain Thatheri who baa been ainee diaeharged from 
Samaatipur hOlt'itai and W&8 "".mined &8 a witIl_ in thi8 enquiry. I consider how-
ever that in thil hOlpital there W&8 80mI.' delay in the treatment of th_ ~ and 
that they were not considered at firlt very aerioul and tm. il bol'll(! out by the fim 
report aubmitted by Dr. Gboee, the Deputy Superintendent of the Banwarilal Hoepital, 
who made an enquiry 011 the evening of the laml! day, and reported that only ODe 
injured man had alight 1aeerated thigh mnse1e wound and the otherl had bruilee only 
and nODe eerioully wounded. 

I esamiDed one Sarju Bingh, Bajput by cute, a patient b tile 8Mr JaoapitaJ, 
lA.heriaaarai, ~ i  from laeerated thigh wound_ He laid he w.. iD tile bogie 
eoaeh and W&8 flUDI out among the wreck. He twice 100t eonaei01lllDell but _ben 
to have been given 80me IJtimulant mixture in tbe relief train. He 8&Y. he arriYed at 
Samaatipur diapenaary at 4 A.M.· and W&8 lying 011 the verandah, and reeeived DO 
attention till day break. 

It u  a taet however that the caaee admitted were not aeriona it properly tJeated 
at IlIt. The aeri01l8 CUC!l eOlUd.ted of two patienta with laterated thip muelN and 
oae eue diapoeed later by the Civil Surgeon aa ~ i  from partial hip trae-
ture. 

The ibili~ for tbu delay at Samaatipur ~ y is howl!'ger a part of 
the larp responsibilIty whieh tbe railway ~ h8II inNrred by ita failure to haft 
made proper arrangt'llll.'Dts for thl.' I.'VncuatioD and treatment 01 the injured. The 
care and luperviaion 01 the injurt'd did uot rel"l.'ive the attention required on the part 
of the railway administration, and the J't'llponsibility for thil Mould not have been left 
witb one of tbe paltleDgera Babu JamuDa "Karji who himself mut ha ... e been hurt, 
having been in the WTl.'eked eOlleb. 

The station DUUlter at Kiah_pur appeura to have bel'u .vf?ry incompetent. Had it 
not been for the prl'aenee 01 the Rt-uior 8ub·Iulpt'<'tor of Poliee, Warisnagar, and a 
Mr. Fib Gerald, an employee 01 thl.' Burma Oil Company, , .. ho wall a paaaenger of the 
up train, at the Itution, it i8 Tl.'ry doubtful if any relief trnin would .bave been aent 
out. The break down train urrin-d nltf-r ('onsidl"rnble ,horny. KiIIhanpur is onlv at 
a diltance 01 8 milt'll from 8amU!ltipor. ~  mt>dieal o1fteer hnd viaited the aeene oJ the 
aeddl.'nt, and thl.' blankets whi .. h werl.' in th .. bwuk down ~ i  were apparently for-

~  8Jld not dlltriboted among the injured. No inlormation W88 sent in to SIIlD&Iti-
pur and no alraugt'TDents wl.'rl.' mode for rl.'l"eiving the injurt>d. 

Tbe break down traiu arrivt>d at thl.' seeue of tbl.' aetident at about 2 A.X. A 
guard 01 poliee and cbaukidnrs \\"lIS postl.'d on the wreckage during the nigbt time. The 
following morning tbe dend bodiea were eolleeted 8Jld an inqueat was beld. A transla-
tion of thE-inquest report i. giftn with the evideBee of tbe Go""mment Railway 
Pollee Sub·ln8pedor. Be"en bodiee were reco.,ered of whicb two were aubaequentJ,. 
ideutified aud handl.'d oVl.'r to their relations. Tbe five bodies unidentified were buried 
at the spot. The Dumber of dead bodiea aetually found by the ~ on the follow-
·ing morning is mo('h It'tlll thau that wbi('.b il aaid to ha.,e been counted by the memberl 
of the fil'lt relief party Rnd Babu Jamuaa Karji. At thl.' time the 8ttouut of the dead 
wal made by tbell' peo"I,-th('y had ix>('n ... i ~ for nl.'arly two houra in eVR('uating 
tbe injured, aud iu vil.'w of tbe different nunlbl.'r stntM by Babu Jamuna Karji. 
Mr. ntz Gerald, and thl.' Sub·Rf>glltrar of Kishanpnr, Dnnf' of whOle ftguJ't'll are ~  
·DO If"'&t relianl't' fall 1M> pln,-oo OD their t'Stimatt'l, which are mUt'h larKer than the 
Dumber aetually reeovered by the poliee. From the ~  of the relief train up 
to tbe momiug there w.. a pard of poliee and ehauldara over the wreckage. The 
mf'mbera of the 1'1.'11 .. 1 pam' admit that no. bodi!'8 were removt'd ""hile they were 
pretlf!nt, and tht-I't' ia no flvidf'Det' that RDy bo<lit'll w,'re rl.'moved lubtol'quently. 

8 Duriua the !light the Alliatant Eqineer Mr. Livingatoo 8Jld the Diatriet Trafli.e 
i ~  Mr. Brown _rehed among the wreebge and after a eareful I!eIU'eh 

,coll.1d dueover oaly aU bodiea. The Dumberol dead bodiee thereforelound by the 
l~  011 whom il1qul'8t report W&8 held II in my oriaiOll thl.' t'omri number of ~ 1  

ldp.l. "?" at thfl IIt'f'Df' of thE' At'!eident. The inquest wa by the Go'ft'mment ltaiJwa:+o 
obef' Sub-Inspeetor il liped by ODe PardUDl&ll Lal, Law 8aperiI1teDdeDt of tile 



[4TH SEPT. 1928. 

Slirlland estate, the Writer Head Constable Jamuna Praahad and the Junior Su.b· 
I:ilspeetor of Warillnagar. 

Of the 15 persona removed, one who WIlS Ildnutted to the railway h08pital died 
on the 23rd, and two eases are still under treatment for laceratoo. thighs, one at the 
Banwari La) Hospital, Laheria sa rlli , and one at the Samaatipur diapeUll&ry. 

I would recommend that thert' should be more ('ffl':·tiw ~ lI i i  by the rail· 
way administration of their IDE'dica) department for rl'ndering 1II'/It aid and evaeuatioa. 
of the injured. I also ~i h to bring to your Dotiee thE' ('()mmendable public 'pint 
displaYE'd by Babu Jamuna Karji, Mr. Fitz Gerald nnd Muhammad Sherrif, Senior Sub· 
Inspector of Warisnagar . 

.Au.OCATION OF CoSTS BETWEEN THE DIFFERENT LoCAL GoVElUOIENTS 

IN CONNECTION WITH THE DEOGIIAR CoNSPIRACY CASE. 

169. Mr. Gaya Pruad 1iDgh: Have Government received any 
~ i  from the Government of Bihar and OriB8a on the subject 

of the allocation of cost in conducting the Deoghar conspiracy cue, in 
which the accused came from Bengal, the United Provinces, and the 
Punjab T If so. what decision, if any, has been arrived at regarding 
the allocation of cost between the different LoeaJ. Governments concerned t 

'!'be BOIloarable J. Crerar: A representation has been receiVled from 
the Government of Bihar and Orissa on this subject asking for a contri-
bution from central revenuf.'S towards the expenses of the case. The 
Standing Finance Committef.' of the Assembly has agreed to a supple-
mentary demand of Rs. 50,000 being moved for this purpose, and this 
will be done in due course. 

PREVENTION OF THE IKPoBT INTO INDIA OJ' hlrrATION TEAS. 

170. Mr. Gaya Pruad Singh: (a) Is it a fact that "imitation 
teas ,. in which weeds and other ingredients are mixed, are imported 
into India for consumption, and that they are injurious to health , 

(b) Wherf.' are these " imitation teas" produced; and do Govern-
ment propose to take necessary steps to prevent their import intI) India f 

JIr. G. 8. Bajpai: (a) and (b). The Government of India under-
stand that imitation tea is manufactured at Virudbunagar in the Ramnad 
District of the Madras Presidency from the leaves of certain trees and 
that thilt stuff is imported coastwise from Tuticorin to Bombay, etc., 
probably under other descriptions such 88 " Soap Nut Powder". It is 
also reported that there is some traffic in artificially coloured tea. in 
Amritsar, but no information is available as to whether these are import. 
ed from outside aOO if 80 whence. I regret I am not in a position to 
express any definite opinion 88 to whether the iDIltation teu are injQ-
rious to health, 88 such opinion can be e](pl"e88ed only after a careful 
scientific analY8is of the ingredients. With regard to the question of 
the prevention of the importation of such teas I may state that action hu 
already been taken or is being taken by Local Governments to preeeribe 
under their Food Adulteration Acts a stamblrd quality of tea for ale 
for human cOD8Ulllption. In view of tbilJ the Government of bldia do not 
propose to take any further action in the matter. 

lUn.wAY SuanT 0011 RU'l'LAJI-BA.Nsw.&lU. TO GALU.J:OT III CEJIT&AL bDu.. 

111. 1Ir .... ,.. Prua4 amp: (a) It is proposed to have a rail-
:way eurvey made from R.utlam-Banswara to Galiakot (Bombq, Baroda 
_d CeBtral rwu,. Be.il!way) in Ceainl lnciia , 



(b) Will this railway line, if constructed, p888 through Sailana, 
which is a populous and growiDg centre , 

1Ir. A ... L. Panau : (a) A traffic survey fM a railway from Rut-
lam via Banawara to Galiakot haa been sanctioned. 

(b) Until an engineering survey has been made the exact alignment 
of the Railway cannot be stated. 

INADEQUA.TE REpBBSBH'U'l'JON OP Smas PJ THE POST OFFICE .0'1> THE RAILW A.T 
MAIL SoVlCE IN THE PuNJAB. 

172. I&rd&r Qulab Singh : (a) wm Government be pleased to place 
on the tahle two statements showiDg the' followmg. information: 

Sta.tement NO.1. 

'l'bWIlUlll_ 
ofe_1uI or 

Na_ of Circle, DiTieioD or OlIo.. IOrten in. 
olacliDI 
a-n. 

I. PllDjab &lid N. W. F. C. Poet&l CinlI •. , 
i 

2. OIlo. of P. IL G .• Lahore I .. .. 

I 3. R. J( 8. D. DiyjaioD .. .. 
.. R. X. S. L DiriliOIl .. .. I 
II. R. Jt 8'. r.. DMaioD .. .. , 

I 

Sta.t""eftt No.2. 

I 'Tot&lIUUD_ : 
~  
IlOrten (inchld' iIII a-.e) 

, r" to 

Name of Circle, DiYiaioD or OIIce. 

. .. 
"-9I7.k 

NUIIl her-of 
cierbor 

IOrten belolll' 
iDgto Sikh 
eommaaity. 

N __ at 

Y&eallciea 

lUed up by 
I'IlICI'1IiWII . 
_Ill .... Of 
8iJdloo .. 
IllllDity. 

I 

RDUAD. 

I 
I 
i 

I 
I 

I 

I ..... ·• ... · 
~ !------------I-----------
1 .... ,.b &ad N. W. P. Co !'aItII CIlIa. 

I. OfIee 01 P. J( G., Labore 

a. R. J( &. D. DiriIioD.. 
• ., R. J( 8. &. DmIiDa 

II. B. K. 8. L. Din.ioD 
teO" raft' (' 7  ) "J 

.. \ 
I .. , 
.. I 
.• I 

.. I 
,. 

" r t 

(b) Is it a fact that the Director General, Posts and Telegraph, 
issued orden to the etrect that every third vacancy be given to the memo 
ben of the community which ia inadequately represen..ted 1 
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(c) Is it a fact that the Sikh community is poorly represented in 
the Post Office and R. M. S. in the Punjab , 

(d) If the answer 'do part ~) is in the aftlrmative, do Government 
propose to take suitable action against the officials responsible for not 
abiding by . the Director-General's instructions referred to in part (b) 
and not allowing every third vacancy to Sikhs in the Departments named 
above' 

, (e) Do Government propose to issue strjct instructions to ,the effect 
that in future the rights 'of the Sikh mm i ~ are' not ignored in re-
cruiting candidates and that recruitmen'tt is made strictly in accordance 
with Director-General's instructions referred to in part (a) above , 

fte HODourable Mr. A. O. IIcWt.ttera : The information asked for by 
the Honourable Member is being collected and will be furnished to him in 
due course. 

ABOLITION OP THE WESTERN CIRCLE OF THE RAILWAY MAIL SERVICE AT 
POONA. 

173. JIr. N ... .Joshi : Will Government be pleased to state : 

(a) whether the abolition of the ~m Circle, Poona, af th, 
R. M. S. has resulted in economy , 

(b) If so, how much' 

(c) If not, whether they propose to abandon the scheme for abolition 
in other centres T 

The Honourable 111'. A. C. McWatters: (a) and (b). The scheme was 
adopted for administrative rather than financial reasons, and no marked 
economy is anticipated at present. 

(e) No. 

9B..&ft OP HELP TO TIIlI: WIDOW AND II'AJlILY oJ'lIB. GARPATI AnR, LATE 
1IEAD SoRnR, No.8 SECTION, R.uL1U,Y MAIL SERVICE, BANGALOBE 

CITY. 

174. 111'. N .•• .Joshi: Will Government be pleased to state: 
(a) whether they are aware that Mr. Ganpati Ayer, the late Head 

Sorter, No.8 Section, Railway Mail Service, Bangalore City, 
contracted a wound in the course of his official duty and 
after some time died on account of it, leaving a widow and 
some children t 

(b) whether the widow has sent a petition for help for the family 
and to pe lOme suitable job for her eldest boy , aDd 

~) whether Government has considered the petition and, if ~ 
what the deeisioR is , 

1Ir. P. G. Bogen : (a) The evidence available shows that the wound 
was not contracted in the course of official duty. 

(b) Yes. 

(c) The matter is under consideration. 
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DBPa11lBJrTAL ExAM1"RU'IC»J lOB POSTAL AccoUl\JT.A!1T8. 

176. 111'...... loU! : (a) Will the Government be pleased to state 
whether there is an open and eompetitive departmental examination held 
for POItal Aaeountantt liDee 1925 to all who have rendered a yean' ser· 
\'iee or more in the elerical cadre , 

(b) If the reply to (a) be in the aftirmative, will the Government be 
pleased to state the syllabus prescribed for the above examination , 

~) Win the Government be pleased to state 'the number of officials 
of the clerical cadre with 3 yean' service or more in the whole of India 
and Burma, the number who appeared for the examinations held in 1925, 
1926 and 1927 and the number who passed in each of the R&id examina-
tioDl , 

1Ir. P. Q. Boten : (a) Yes. 
(b) A syllabus of the examination will be supplied to the Honourable 

Member. 

(c) The information is being colleeted and ~ill be furnished to the 
Honourable Member on ita receipt. 

DEPABTDNTALEXAJlINATION' lOR INSPBC'I'OB8 AND BUPElUNTENDEN'T8' 1b.w 
CLERKS IN THE POSTAL DEPA.BTKENT. 

176. 111'. If .•. loshi : Will Government be pleased to state: 

(a) whether it is a fact that there was a departmental examina-
tion held for the appointments of Inspectors' and Super-
intendents' Head Clerks in the Postal Department , 

(b) if so, its syllabus : 

('C) whether the said examination was a competitive one t.hrown 
open to all officials of the clerical cadre in India and Burma : 
and 

(d) the number that passed in each of the said examinatioD.'1 , 

111'. P. Q. Boren : (a) Yes. 
(b) and (r). The ('xamination was conducted by Heads of Postal 

Circles who exercised their own discretion as to the sYllabus and condi-
tions of the test. In some circles the examination ~ an open competi-
tive one, in others not. 

(d) Government do not consider that the possible utility of the in-
formation when obtained will justify the time and labour which will be 
required to collect the figures asked for b~  the Honourable MembE"r. 

DBPAlmIlDttAL ELUltNAl'IOlf ~ 1N8PBCT0B8 AND ~ I I 8  HEAD 
CLEan IN THE POSTAL DEPA.Bnn:NT. 

177. Mr. If .•. 100hi : wm GOYE"rnment be plE"ssed to state: 
(a) whether it is a fact that an examination has recE"ntlv been 

i ~  in G. O. No. 5 of 19th July 1927 issued "by the 
Dlrector-General of Posts and Telegraphs for promotion to 
the Selection Grade of Rs. 160-10-250 including the 
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appointments. of Inspectoral and' Superintendent&' Head 
Clerks in the Postal Department , 

(0) if so, its syllabus' 

M'r. P. G. Rogers: les; this qe.neJ'al Orqf,!r has howev,er b~  
superseded by the orders contained in part V of Director-General's 
Circular (Post ~m ) No. 10; (lared· the 24th May, 11}28', 

A. copy of this, which includes the syllabus, will be supplied to the 
Honourable Member. 

PAY OF IN8l'JW'l'OBB. OF POST OJTICBS, BTC. 

178. lIIr. N. .. Joshi: Will Government be pleased to state 
the pay of Inspectors of Post Offices, Head Clerks to Superintendents of 
Pose Offioes ud other I Selection grade omcers and accountants in Post 
Offices with their respective duties and responsibilities , 

The ~1 bl  ... 4. o. IIcWafiteJ1l-: Inspectors of Post OftiCei. 
Head Clerks to Superintendents of P98t Oilices and othel' 1st selection 
grade officials are in the grade of Rs. 160-10-250. Accountants in 
1?ost Offices or-dinarily draw the local I ~l  of pay with, a. special, pay 
of Rs. 10 or Rs. 15, but in the more iI ~  Post Offices thel'll' are 
Accountants drawing the pay of the selection grades namely Rs. 1 ~ 

1~  apd Rs. ~  

2. The duties and responsibilities of the officials in question are 
generally as their designations imply, but a deta.iled catalogue would 
exceed the reasonable limits of a reply to the Honourable Member's question. 

DEPABTJlENTAL EXAlUNATION FOR INSPECTORS OF P08'l' OFFICES AND SUPER-

INTENDEM'ftJ' HBAD CLnu. 

179. JIIr. N. IL Joshi : Is it a fact that officials who paesed the depart-
menW examination for IBSpactors ~ i  i ~ ll  Heap Clerks 
and who are in the waiting list have been exempted from passing the 
examination prescribed in D. Go's G. O. N .. 5 of 19th J1I.ly 1927' ~ simi-
lar exemption denied to passed accountants in D. G.'s No. As. A.13127 of 
3rd November 19!n addressed. to all Postmasters General f If ~ 
why f 

The BOD01II'&ble JIIr. A. O. IIcWatwa : Yea. The HOD01ll'able 
MemBer's attention is invited to the reply to paragraph (a) of \he un-
~ ~ I  ~ ~ bJ Mr. B. I,>aa. in the Legialati:ve Assembly OR 

the. 27th }(arch 1928. 

QJl,iUlTCW 1 ~~ iI  ~  ~ l ~ ~  .. ~ ~ ~ 
. ~M  

180 ........ loUi: (a) With refa.eaee. to the lI ~ ~ UJl8tarred 
qqestion No. 463 given in the Assembly Oil 27th MarclJ.. 1928 regarding 
the counting of total length of postal i~  will the ~  be 
pleased tl) state, whether t1)ey II,re aware of h~ fact that the 1!tCn transferred 
from the fost Oftice to the Teleftl'aph Department were signallers doing 
the work of the Telegraph Branch f 
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(b) If the aD8Wer be in tbeaftirmative, will the GOTetnment be 
,pleased to state whether they willreconaider and grant increments for the 
past postal services of the postal recruited men , 

1'Jbe1loD01D'able 111'. ~  ll ~ : (a) Thesigtlalling work 
done in the Post Office by the postal signallers subsequently transferred 
to the Telegraph Branch formed a part only of their duties. 

(b) Government are not prepared to reconsider their decision on 
this question. 

G&.UiT 0 .. PERsION TO lbBTa1E8. 

181. Mr. R .•. .Toshi : With reference to the reply to question 
No. 466 given in the ,.Aalembly on 27th March 1928 regarding the grant 
ofpenaion to ",",nu, will the Government be pleaaed to state when the 
decision will be reached , •  " .' ' 

'!'he Bono1l1"t.ble 1Ir. A. O. JlcWetwa : Government are Dot yet in a 
position to give the inlormation asked 'for by the Honourable Member. 

RECRUJTJO:NT FOR THE SIGNALLING 'E8T .. BLI8ID1Em DJ'PHE MADllAB CIRCLE. 

182. Mr. R ... .Toahi : Will the Government be pleaaed to state 
when the open recruitment for taking men in the Signalling Establish-
ments in the Madras Circle will take place , 

Mr. P. G. Bogen : The reyised rules regarding therecl'tlitment of 
candidates for the Signalling Establishment of the Department have 
already been approved by the Government of India, and will shortly be 
given effect to, not only for Madras, but for the whole of India. 

SToPPA.GE OP RECRUITMENT TO THE GENERAL SERVICE OP THE TELEGlLAPlI 

DEPARTlDI:NT PROI( THE COONOOR AND LOVEDALE bOOLS, ETC. 

183. Mr. R ... .Toshi: With reference to the reply to question 
No. 467 (b) ~~ i  ~h  ~b~1  ~  ~ h .. ~ h ~ ~  ~~ the 
abolition of l l b il b ~ l i~  wmt ~II I m  wIll the 
Government be pleased to state the decision that has beeD arrived at , 

IJIIe ...,urable ... ·A.-o.·IIoWaUen : The attention of the lI<n1our-
able Member is drawn to the revised rules for the recruitment of can-
didates to the SignalliBg Batablishment of the Department a copy of whieh 
will be supplied 'to him. 

EXAJONA.TION FOR CLEluts IN THE CENTRAL TELEGRAPH OPFICE AT'LnBA..8. 

184' 'Kl". ".11. Joibi: (a) Will the Government be pleased to state 
h h~  any examination was held on the 28th June 1928 in the CentJ'al 
TelegrAph O'mee at Madl'lS for i ~ clerks , 

(b) If the answer be in the ~ i  wi!l ~h  Government be 
pleased to furnish : 

(I) Number of applications registered , 

(2) Number of candidates allowed to sit for the examination' 

(3) Number of caDdidates ~ ....... ul' 
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(e) Will the Government be pleased to state out of the successful 
candidates (1) how many have University or School Final qualifications 
(2) how many of them are unpassed men(a) how many of them are 
women, and (4) how many of these women had either University or 
School Final qualifications Y 

(d) Will the Government be pleased to state whether any re-examina.-
tion was held in dictation for those who failed in that subject the first 
time T 

(t) If the answer be in the affirmative, Will Govemment be pleased 
to state whether all the men who failed in dictation the first time were 
allowed to appear for the second time Y 

(f) If the answer be in the negative, will Government be pleased to 
state why the officer should not allow all the men to appear for the exami-
nation the second time' 

'!'he Honourable :Mr. A. O. IIcWatten : (a) Yes. 
(b)-

(1) One hundred and fourteen, 
(2) All, 
(3) First seventeen in order of merit. 

(c)-
(1) Twelve, 
(2) Two, 
(3) Three, 
(4) None. 

(d) Yes. 
(e) No. 
(J) Because some of the candidates did 80 badly in the first test 

that it seemed 'ORne.., e ry t6 ..",i»e them again. 

DBPABTIlENTAL EXAllINATIONS POll SUBORDINATBS Dr POST ORICKB. 

185. Mr. II. K. Joshi : (a) Will the GoverJl1llent be pleased to state 
whether there are any departmental examinations in the Post Oftlce for 
the subordinates irrespective of qualification for promotion to Super-
intendent of Post Offices , 

(b) If the answer be in the affirmative, will the Government be pleased 
to state why should not a similar 'examiBation Bi held in the Telegraph 
Department for the subordinates for promotion to second and first divi-
sion of appointments in the traffic branch , 

The 1Ionourab1e Mr. A. C. McWattera : (a) Yes. In the Poet Oftlce 
there is 8 departmental examination for promotion to the grade of Superin-
tendent open to selected subordinates. 

(b) Government understand that this question is already engaging 
the attention of the l>ireetor-General. 
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DATB8 OJ' APPOINTHBNT AND CoNI'IBMATION 01' CBBTADf CL&au IN TIIB 
CBNTBAL &UTIONII:BY On'ICB. 

186. 111'. latyeJUlra 0haDdra llitra: (4) Will the Honourable 
Member in charge of the Industries and Labour Department be pleased to 
furnish the date and year when the following clerks of tile Central Sta-
tionery Office were appointed and confirmed. 

1. Babu Sailendranath Bole, 
2. Babu Promoderanjan Banerjee, 
3 •. ,Md. Numul.Alam, B.A., 
4. Babu Fanindranath Bose, 
5. Babu Barendranath Bose, 
6. Babu Birendranath Mitra, 
7. Babu Subalak Chandra Chatterjee, 
8. Babu Abanibhusan "Mukherjee, 
9. Md. Serajuddin Ahmed, 

10. Babu Triguna Charan Chakraburtty, 
11. Babu Sourendranath Roy, 
12. Babu Ashitnath Roy, and 
13. Babu Suail Kumar Chakraburtty. 

(b) Will he be pleased to state : 
(i) the date of the salary bill or bills in which they were shown 

confirmed, 
(tt) the particulara of the date, month and year in which their 

service books were prepared, 
(Pi) the name of the Deputy Controller of the Central Stationery 

Office in whose time they were confirmed, and 
(itl) the name of the Deputy Controller of Stationery who attested 

their service books' 
(c) Will he be pleased to say whether it is a fact that (i) the service 

books were prepared long after the dates of their confirmation. and (tt) 
these service books were therefore attested by the successors of the officers 
in whose time they were confirmed , 

(d) If the answer to (e) above be in the affirmative, will he be 
pleased to say the name of the oftlcer who is responsible for this delay and 
irregularity and what diaeiplinary action do Government propose to take 
against him' 

(e) If the answer to (c) above be in the negati"e, will he be pleased 
to put up the aervice books of the persons mentioned in (a) above' 

!'be IIoIloarabIe 1Ir . .I.. O . ......... : I propose to answer ques-
tions Nos. 186, 190 and 191 together. The information required by the 

c Honourable Miember relates to matters of administrative detail whieh 
are left to the discretion of the Controller of Printing and Stationery. 
The Government of India regret that they cannot undertake to obtain 
this information 88 it would involve an amount of timt" and troublt" dis-
proportionate to the result. If there has been any irregularity. it is 
open to the clerks concerned to make a representation to the Govern. 
ment of India. 
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1BMGtn.dn'¥ IN <1oNftBIrATION OF Cui:RKS IN THE ,OJ:WBAL STATlON-

BY OFFICI:. 

187. JIr. ~  Cbudta ¥ttra :(a)Will·the Honourable Member 
be pleased to state the circumstances under which the persons appointed 
in the Stamp Branch were -transferrea to the Stationery Branch and con-
firmed earlier than the persons who were appointed in the Stamp Branch 
prior to them but subsequently transferred to ·1IbeStatiGneryBranch , 

(b) Is it a fact that Babu Trigona Charan Chlik1'8burtty,  B.A., ori-
ginally appointed in the Stamp Branch was ~ ~ ~ i y 

Branch and confirmed in clerical grade I in preference toBabu Sanatkumar 
Chatterjee, B.A .. and Nanda Dulal Chatterjee, B.A., elerks in clerical 
grade I, who were seniors to Babu Trigona Charan Chakraburtty in 
service ? 

(c) If the answer to (b) above be in the-affirmative will he be pleased 
to say, (i) in how many cases such irregularity in confirmations was 
adopted, and (ii) whether the Superintendent df the CeJitl'al Stationery 
Office is responsible for such i~l i y , 

(d) If so, will the Honourable Member be pleased to say what depart-
mental action does he propose to take against him ! 

The Honourable Mr. A. O. ·Mc'Wa.tten :  I propose to answer questions 
Nos. 187, 188, 189, 192, 193, 194 and 195 together. Inquiries are being 
made, and I hope to furnish the Honourable Member with the results of 
these at a later date. 

ColiFDdlATION OP CERTAINCLBRKS IN THE CENTJU.L STA.TIONERY OFFICE. 

U88. Mr. Sa.ty811dra Chandra Mitra: (a) Will the Honourable 
:Member in charge of the Industries and Labour Department be pleased 
to refer to his reply given in answer to question No. 198 (iv) at page 1062 
to ·the LegislatiVe ~bly Debates, Vol. I, No. 22 of 1928 and say 
whether it is a fact that Babu Sanatkumar Chatterjee, B.A., Nagendranath 
Chakraburtty, B.A., Nando Dulal Chatterjee, B.A., and Manindranath 
BhalQa were confirmed subsequent to December 1m, i.e., after the date 
··when the question No. 198 referred to above was forwarded to the Central 
Statj.onery Office for furnishing facts , 

(b) If the answer to question (a) above be in the negative, will the 
Honourable Member be pleased to substantiate the answer by furnishing : 

(i) the ~  'when their service books were prepued, 

(ii) the date of the salary bill or bills in which they were 8h0'Wll 
eonfirmed, 

(iN) the name of the Deputy Controller who  was in eharge of the 
i ~ Oftlceattlfe -time of tlttfr ~i  at 

the· time of their confirmati8ll, and 
(itt) the name of the Deputy Controller who attested their serviee 

'books , 

(t) If the answer ~ i  (a) above be in the aftlrmative, will 
>he be ,pleased to say why thelle facts were not mentioned in the. J;'.epiy to 
~i  198 (it!) "referred to in (a) above t 

fPOl' aD8Wer to tm. question, Bee answer to que.tion No. 187. 
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(d) Will the Honourable Mernbet' be pleased to state whether the 
Superintendent of the Stationery Oftice is responsible for this mis-
statement of facts furnished to Honourable Member , 

(t) If 110, what departmental action does the Honourable Member 
propoee to take apiDJt him , 
. 

DATES OJ' CoIfJ'IBIUTIOIf 01' CEBTAIN CLBBU IIf THE CBNTRAL 8TATIOlfBBY 

omCE. 
. tl89. 111'. ~ 0b&Ddra 1Ii1n: (a) Will the Honourable 
~ mb  in charge of the Labour and Industries Department be pleased to 
state whether it is a fact that Babu Triguna Charan Chakraburtty, B.A., 
WIlS appointed in the Stamp Branch under the Controller of Printing ; 
Stationery and Stamps subsequent to Babu Sanatkumar Chatterjee, B.A.' 

(b) Will he be pleased to say whether it is a fact that Babu Triguna 
Cbaran Chakraburtty was transferred to the Stationery Branch and COIl-
firmed earlier than Babu Sanatkumar Chatterjee although the latter sub-
mitted a health certi6cate earlier , 

(c) If the answer to (b) above be in the affirmative will the Honour-
able Member be pleased to state the re&IJOn for such preferential treatment 
to Habu i~ l  Charan Chak1'llburtty , 

(d) Is it a fact that Babu Tripna Charan Chakraburtty was the 
private tutor to the BODS of the Superintendent of the Central Stationel1 
and Stamp office , 

DATES OF CoN1l'IBIUTION OF CERTAIN CLBBKS IN THE CENTRAL 8TATIONDY 

OFFICE. 

t.190. 111'. 8atreD4lra 0haDdra KiVa: (a) Will the Honourable 
Member in charge of the Labour and Industries Department be pleased to 
refer to the statement furnished in anwer to question 198 (h) (i) at 
page 1062 of the Legislative Assembly Debates, Vol. I, No. 22 of 1928 and 
state: 

(i) in. what partieular month '8. salary bill or bills the ll i~ 

persons were shown confirmed : 

Babu Ajit Karayan Chowdhuri. M.Sc .. 
Bahu ~  Kumar Sen Gupta. B.A., 
Babu Nagendranath Chakraburty, B.A., 
Babu Sanatkumar Chatterjee, B.A., 
Babu Nandodulal Chatterjee, B.A .• and 
Babu Manindranath Bhanja, Matrie. 

(ii) When their service books were prt>part>d, and 

(in) whether their service books bear tht' attt>station of Mr. G. W. 
Coster who was ~  ControUt>r during 1925-27 , 

(11) Is it a fact that Bahu Ajit Narayan Chowdhuri, M.Sc., 'Was 
appointed on six mO:.1ths" probation in a substantive post in the Stationery 
Braneh' 
tFor &neWer to thia. 4UeaUOD., !let' auswer W qUl'Stion ~  1~  

tFor answer to thia qoeetio., lee answer to question No. 186. 
L66LA B 
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(c) Is it a fact that he all along up to the end of August 1928 worked 
in the Stationery Department , 

(d) Is it a fact that he never worked in the Stamp Branch' 

(e) If the facts be otherwise as mentioned in (c) and (d) above, 
will Honourable Member be pleased to put up relative papers to substan-
tiate his stateemnt , 

(f) Is it a fact that he was confirmed in a post in the Stamp Branch 
in 1927 , 

(g) If the answer to (I) above be in the affirmative, will the Honour-
able Member be pleased to state the circumstances under which he W8I 
confirmed in the Stamp Branch e,'en though an order was passed in 1925 
for its abolition in 1928 , 

NON-CONJ'IlUU.TION OF CERTAIN CLERKS IN THE CENTRAL STATIONERY DEPABT-

KENT. 

tI91. Mr. Satyendra Chandra Mitra: (a) Will the Honourable Mem-
ber be pleased to state why Babu Ajit Narayan Chowdhuri was not 
confirmed in the post of the Stationery Department to which he wu 
substantively appointed , 

(b) Is it a fact that Babu Nando Dulal Chatterjee, B.A., was appointed 
in 1925 in the Purchase Branch of the Stationery Office T 

~) Is it a fact that he was shown holding a temporary post in the 
Forms Department in June 1928 T 

(d) If the answer to (c) above be in the affirmative will he be pleased 
to say why he was shown as made permanent in answer to question No. 
198 (b) (i) at page 1062 of the Legislative Assembly Debates, Vol. I, 
No. 22 of 1928 T 

(e) Is it a fact that Babu Nagendranath Chakraburtty, B.A., was 
appointed in 1925, but has not yet been confirmed , 

(f) If the answer to (e) above be in the affirmative, will the Honour-
able }{ember be pleased to say how he was stated to have been made per-
manent in answer to question referred to in (d) above' 

(g) Is it a fact that Babu Rakhaldas Gupta 8 bmi~  a medical 
eertifieate of health in 1925 T 

(h) If the answer to (g) above be in the affirma1he, will the Honour-
able Member be pleased to state what facts he wanted to convey by the 
terms " for reasons of health " in answer to question b (iv) referred to 
in (d) above' 

(i) Is it a fact that Babu Rakhaldas Gupta enjoyed leave on average 
salary only permissible under the Fundamental Rules , 

(j) If the answer to (i) above be in the aftlrmative, wiD the Honour-
able Kember be pleased to state why fben he was not confirmed , 

tFor answer to tbie question, lee auwer to ~  No. Itt. 
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EJaLOYldNT OJ' MBN SANcrIOlOD I'OB THE STAMP BRANCH IN TO STATIONDY 

BRANCH UNDBR THB CoNTBOLLBB OP Plmrr:lNa AJIl) STATIOlDBY. 

t192. Mr. latyendra 0h&Ddra Eva: ~) 'Will the Honourabl.e 
Member in charge of the Labour and I ~ l 8 Department be plea8ea 
to state whether it is a fact that the followmg persons drew salary from 
the Stamp Budget, but were attached to work in the Siationery BraDdl ~ 

Maulvi Zahadur Bahaman, 

Babu Amarendranath Manna, 
Babu Nandodulal Chatterjee, 

Babu Ajitnarayan qhowdburi, 

Babu Sasanka Jihan Ghose, 

Maulavi Mahommad Ishaq, 

Babu Chandi Charan Mukherjee, • -

Babu Pr<mad Das llukherjee, 

Babu Nagendranath Mnkherjee No. II , 

(b) If the answer to question (a) above be in the negative, will he 
be pleased to say why they were served with notice relating to the termina-
tion of their service with the abolition of the Stamp Branch , 

(c) Will the Honourable Member be pleased to pnt np the attendance 
register of the Stamp Branch during 1925-27 in support of the answer to 
(b) above T 

(d) Will he be pleased to say why men sanctioned for the Stamp 
Branch and drawing salary from the Stamp Budget were actually employed 
to do work in the Stationery Branch under the Controller of Printing and 
Stationery , 

(e) Will the Honourable Member be pleased to say in what branches 
of the Printing and Stationery Department the pel'8ODB named in the 
question (a) above were confirmed after the abolition of the Stamp Branch 
as ensured ir. hi~ reply to question No. 198 (it,) at page 106:: of the 
Legislative Assembly Debates, Vol. I, No. 22 of 1928 , 

NEPOTISM IN THE CENTRAL STATIONERY OJ'J'ICE. 

t193. 111'. BatyeDdra Chandra 1Iitra: (a) Will the Honourable 
Kember in charge of the Industries and Labour Department be pleased to 
refer to the reply to question No. 199 (c) at page 1063 of the Legi&lative 
Assembly Debates, Vol. I, No. 22 of 1928, and say whether it is a fact 
that the following persons are brothers-in-law of the present Superinten-
dent (Rai Saheb A. C. Chunder, I.D.S.M.) of the Central Stationery 
Oftice : 

Babu Phanindranath Bose of Accounts Branch, 

Babu Sailendranath Bose of Supply Branch, 

Babu Barendranath Bose of Examiners' BraneIa, and 

Babu Bbolanath Bose of the Co-operative  Society of the StationeJ'1' 
Office' 

tl'er auwu to WI qutltloa, lee auwer to quemoa No. 187. 
L66LA 
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(b) Is it a fact that Babu New Chandra Chunder (non-Matric) 
and Babu Anil Chandra Bose of the Central Forms Store are the son 
and brother-in-law of the Superintendent of the Central Stationery Office, 
who controls the appointments of the Forms Store, Central Publication 
~ h and the Calcutta Press , 

(c) Is it a faet that the following persons are relativea by marriap 
of the Hf'.ad Assistant of the Supply Branch (Babu Jotindranath Ohose), 
now on deputation to the Central Publication Branch :-

Babu Suprokas Pal of the Purchase Branch, 

Babu Birendranath :Mitra of the General Branch, and 

Babn Amullya Charan Ghose of Stationery Store , 

(d) Is it a fact that Babu Satis Chandra Mittra of the Purchase 
Branch of the Stationery Office, is the brother of the BOn-in-law of the 
Superintendent of that office , 

(e) Is it a fact that Babu Nirapada Mukherjee of the-Stationery 
Store and Babu Ninnal Chandra Banerjee of the Accounts Branch of 
the Central Stationery Office are the son-in-law and nephew of the Head 
Assistant of the Purchase Branch (Babu BenOOe Behari Banerjee) of 
the Stationery Office ! 

(f) Is it a fact that Babu Jibendranath Banerjee of the General 
Branch of the Stationery Office is the son of Babu Dijwendranath 
Banerjee, the Head Assistant of the Accounts Branch of the office , 

(g) Is it a fact that Babu Bhibuti Bhusan Chaterji of the Supply 
Branch is the son of the Head Assistant (Babu Atul Chandra Chatterjee) 
of the Supply Branch of the Central Stationery Office , 

(h) Is it a fact that Babu Sasanka Kumar Ghose of the Purchase 
Braneh and Babu Santash Kumar Bose of the Examiner's Branch of the 
Central Stationery Office are the brothers-in-law of the Cuhier (Babu 
Nerode Bebari Bose) of the Central Stationery Office' 

(i) If the answers to question.<; (b) to (h) above be in the affirmative. 
will the Honourable Member in charge of the Industries and Labour 
Department be pleased to say why these facts were suppressed in furnish-
ing the an..,-wer to the question referred to in (a) above' 

(i) Does he propose to enquire into the matter and take proper stepe 
so that no such mis-statement is furnished in this Assembly in future' 

SUPEBBE88ION 01' CERTADJ CLERKS IN THE CENTUL STATIONERY Oll'FlCE 

BY BABU SUPROKAS PAL. 

+194 .•. SatyeDdra Obanclra 1Iitra: (a) Will the Honourable 
:Member in charge of the Industries and Labour Department be pleased 
ttl state when Babu SuprokasPal of the Purchase Branch of the Central 
Stationery Office was confinned in the grade of Ra. ~  , 

(b) Is it a fact that he was allowed to {)ftieiate in the post of the 
Head Assistant of the Purchase Branch during April and May 1928 f 

·"or IUllIwer to thia question. 1Iet' answer to question No. 187. 

, 



117 

(0) Is it a fact that the following 888istanta of the Central Stationery 
Department are senior to Babu Suprokas Pal in pay and lesgth ~  
serVice and snperior to him in educational qualification :-

Babu Haripada Kundu, 

Babu Benode Behari Moohkooty, 

Babu Akhil Chandra Dey, 

Bal:.1 Sudhansusekhar Banerjee, 

Bahu Kalipada Ghose, and 

Habu Jitendranath Bhattacharjee , 

(d) Is it a fact that all the aF;sistants mentioned in (c) above held 
independent charges of sections and branches of the Stationery Office some 
time or other previous to Babn Snproku Pal'8 appointment as the Head 
At§l;istant of the Purchase Branch of tbat office , 

(e) Is it a fact that Babu Snprokas Pal was never placed in indepen-
dent charge of a !Section or a branch of the Stationery Office previous 
to his officiating as tbe Head Assistant of the Pnreba.se Branch , 

- (f) -If the answel'R to questions (0), (d) and (8) ahove be in the 
affirmative, will tbe Honourable Member be pleased to state whether tae 
Ilupersession of tbe persons mentioned in (c) above by Babu Suprokas Pal 
was dealt with on the merits of tbe ease by specifying the reasoru; and 
grounds of 8upel'Ression in E'ach case , 

(g) If the answer to (I) above be in the affirmative, will the Honour-
able Member be pleased to put np the file or files in that conneetion , 

(") If the answer to (I) above be in the negative, will the Honourable 
Member be pleased to state wby this irregular procedure of superseding 
the claims of mt'D without anything written on reeord is adopted in the 
Stationery Office' 

(i) Is it n fact that the persons mentioned in (0) above were super-
,,..c1eO on the ~l  that they had no training in the working of the Pnr-
chiUle Braneh of the Stationery Office , 

(j) If th£' answer to (i) abo,'e be in the aftirmative, will the 
Honourable Member be pleased to state whether transfers from one 
Branch to anotht'r in the Central Stationery Office are made at any stated 
time' 

(k) If the answer to (j) above be in the afiirmative, will the 
Honourable Member be plt'ased to state the reason and circumstances under 
which the pt'n)ons named in (c) above were never transferred to the 
Purchase Branch T 

DATBB 01' CoNJl'IlUU.'I10N 01' CBBT.A.IN CLEBXB IN TIlE CENTBAL STATIONERY 

OFJl'ICE. 

f]95. 111". 8a1yadra 0haDdra 1Iltra: (a) wru the Honourable 
Member in ChRrJrt' of th(' Labour Rnd Industries D£'partment be pleased 
to ~  ... r to thE' rc·ply to qUf'stion ~  198 (b) (t') at page 1062 ?f tht' Lfogis-

h ~ AM8emhly Debat('8, Vol. J, No. 22 of 1928 and state the Cll'CnrnstaD'!e8 
under wbich Babus TriguDa Cbaran Chakraburtty. B.A., and S«mrindra-

tFor I1DSWer to t.bie QUt'lltiOD, 8ff 8DBWt'1' to queetion So. 187. 
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natb Roy, Matrics, were confirmed earlier 00 the recruits made by Mr. 
F. D. Ascoli, M.A., I.C.S., as Controller of Printing, Stationery and 
Stamps f 

(b) Will the Honourable Member be ple&sed to put up their appoint-
ment and confirmation file or files showing the grounds and reasons why 
they were confirmed earlier though recruited later , 

(c) Is it a fact that Babu Triguna Charan Chakraburtty, B.A., was 
the private tutor to the sons of the Superintendent of the Stationery 
Office (Rai Saheb A. C. Chunder, I.D.S.M.) , 

(d) Will the Honourable Member be pleased to mention any other 
case of confirmation in which priority of appointment was not taken into 
consideration ! 

(e) H the answer to (d) above be in the negative, will the Honourable 
Member be pleased to state the reasons why preferential treatment was 
accorded to Babus Triguna Charan Chakraburtty and Sourilldranath Roy 
in their confirmation , 

ADEQUATB ~ I  OF TELEGUB IN THE AUDIT OPPICE OF THE VIZAGA-

PATAJI lIABBoUB (X)N8TBUCTION. 

. ]96. Mr. V.  V. Jogiah: (a) Is it a fact that 12 out of the 20' 
accountants and clerks employed in the Audit Office of Vizagapatam 
(purely 'I'elugu c<Juntry) Harbour construction are mili ~ , 

(b) Is it a fact that only 3 out _of 20 clerks are Telugus , 

(c) What was the number of Tamilians employed prior to 1926 in 
the Audit Office and what is the number of Tamilians subsequent to 1926 
up to date, stating the exact number of Tamillims and Teluguli' Will the 
Government be pleased to state the reasons of this influx of the Tamil ele-
ment ~ 

(d) Do Government propose to take steps to increase the number of 
Telugu hands f 

'.l"he Bonoarable Sir B1mpendra. Bath Mitra : Enquiry is being made 
and a reply will be sent to the Honourable Member in due course. 

HoUB8 OF Rxsr OF THE STAPP OF THE SUCTION DaEDGER "VIZAGAPATAJI." 

197. Mr. V. V. Jogiah: (a) Is it a fact that it is proposed to work ' 
the suction dredger " Viugapatam " of the Vizagapatam Harbour 
construction for 2 shifts of 12 hours or 24 hours per day' 

(b) Is it a fact that the European staff of ~h shift of 12 hours are 
allowed to rest ashore in free furnished quarters when off duty T  • 

(c) H 80, why have no arrangements been made for the Indian staff of 
each shift &8 well ! 

111'. A. A. L. P&I'IOIII : The information asked for is being obtained 
and will be furnished to the Honourable Member on receipt . 

• 
APPoINTI(ENT OF CHIn ENGINE" ON TO SUOTION Du:DGEB " VIZAGAPATd." 

198. 111'. V. V . .Jogiah: (a) Is it a fact that the best qualified and 
experienced engineers are /!elected for the engineer's post on the suction 
dredger " V"izaeapatam "  , 
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(b) If the answer to (a) is in the affirmative, why were the clailIl.8 
8f statutory natives of India who held a first class B. O. T. certificate and 
who had ~ lly worked as Chief Engineer for several years, overlooked 
and an EJiglishman who had never worked as a Chief Engineer appointed 
to the vacancy of Chief Engineer on the dredger" Vizagapatam " 1 

Mr. A.  A. L. ParsoDl : (a.) Yes. 
(11) The engineer who \vas a ppointed Chief Engineer holds a first 

class B. O. T. certificate, and previously acted as Chief Engineer on a re-
clamation dredger. He was considered the most suitable of the applic-
ants. 

ALLEGED INSULTING BEIlAVlOUB OJ' EUBOPEAN OPnCEBS AND EJi'GDlDB8 

TOWARDS INDIANS WOBKlliG ON THE DaEOOEB" VIZA.GAPATAJl." 

199. Mr. V.  V. Jogiah: (a) Is it a fact that the Executive Engineer, 
Dredging-Division, Vizagapatam Harbour Construction, has received com-
plaints from the Indians working on that dredger that European officers 
and engineers are in the habit of aboaing and insulting the said Indians , 

(b) If so, what action has the Executive Engineer taken in the 
matter' 

111' . .A. A. L. PanoDi : Government have received no report to this 
effect. 

NUJlBEB OF HOUBS OF AcruAL DaEDGnrG DONE BY THE SUCTION DaBooEB 

.. VIZAGAPAT.AJl," ETC. 

200. Mr. V. V. Jogiah : Will the Government be pleased to lay on the 
table a statement showing : 

(a) ~ mh l  of hours of actual dredging done by the suctil)n 
riredger " Vizagapatam " from the date of her eutry into the 
crt'ek to t·he 15th August, 1928 T 

(Ii) ~ mb  of houT!' of stoppa)re due to brt'akdoWDs, overhauls. and 
to other causes T 

(c) Total i ~  dredged up to date and the total quantity re-
quirt>d to be dredged before ships may enter the Harbour f  . 

(d) Actnal expenditure as compared with the output per cubic 
yard ! 

(r) 'l'he C(.st of the dredgt'r and the cost of repairs of the previous 
dredger when it was towed to Calcutta last ~  ! 

Mr. A. A. L. ParsoDi : I can only gin this information up to 4th 
August, 1928. which is aR follows: 

(al 1083i. 

(b) 880!. 

(c) (i) 10,381,700 cubic ft. 

(ii) 184,000,000 cubic ft. 

(d) t am obtaining the information aSked by the Honourable 
Kember. 



120 LEGISLATIVE ASSEMBLY. [4TH SEPT. 1928. 

(e) (i) £153,280. 

(ii) Rs. 3,86,000. 

ALLEGED ILL TREATMENT OF BENGALI CLERKS IN THE OFFICE OF THE ACCOUNT-
ANT GENERAL, CENTRAL REVENUES. 

201. Mr. Amar Nath Dutt : Are Government, aware that the Bengali 
derks are ill-treated in the office of the Accountant General, Central 
Hen'lmes, nnd that further recruitment of Bengalis has been stopped ! 
1£ so, do Gowrnment propose to mitigate the evil T 

The Honourable Sir Bhupendra Nath Mitra : Enquiry is bt'ing made, 
and a reply will be given to the Honourable Member in due course. 

PRoTEC'l'lON OF THE LIFE AND PRoPERTY OF THE ImuBITANTS OF TO VILLAQU 
KOILWAR, MAIDlADPUR, ETC., FROM FLOODS. 

202. Khan Bahadur Barfaraz H1U8&iD Khan: (a) Is it a fact that 
the life and property of the inhabitants of the villages between Dehri and 
the place where the 'Sone River' falls into the 'Ganges' especially 
Koilwar, :Mahmadpur, Dhamdhia, Surodha. Pareo and Pachlotia, etc., etc., 
which are situated at the bank of ' Sone River' in Bihar Circle, are cut 
short ~ y year during floods causing great loss in all respects 1 

(b) If so, will Government be pleased to state whether any arrang&-
ments have been made for perm.anent precaution for the protection and 
safety of the life and property of the above-mentioned inhabitants' If 110, 
what! If not, why not , 

(c) If the reply to (b) above is in the negative do Government 
propose to take every possible action for the protection of life and property 
of the said villagers by providing sufticient funds for the construction of 
butteress in ~ li y places between the above-quoted area or by construct-
ing additional canals to subside the force of the flood in the ' Sone River • , 

(d) Has any action in the matter since been taken by the Bihar and 
Orissa Government! If so, what ! 

!he Hcmourable 111'. A.. O. McWatten: (a) and (cf). Tbe Govern-
ment of India have no information. 

(b) and (c). Do not arise. 

SuBlIISSION OF liBvOIUAL8 BY THE SUBORDINATE STAFF OP THE Plt.INTmG ABD 

STATIONERY DEPARTllENT. 

203. 1Ir .• tyendra Ohandra 1Ittra: (a) Has the attention of the 
Honourable HemLer in cbarge of the Industries and Labour Department 
been drawn to the bye-rules framed by the Controller of Printing and 
Stationery relating to the submission of memorials by the subordinate sta« 
of the Printing and Stationery Department in file No. H. Q.-41134, dated 
the 17th March 1928. 

(b) WiJI the Honourable "Member be pleased to state whether tbellt'! 
rules were forwarded to Government for their sanction aJ)d approval , 



UlfSTAllMD QUUTlOlfB ~  .4J1SWEBB. 121 

( C) If the l~  to (b) above be in the negative, will the Honourable 
Member be pleased to say whether Government vested the Controllt>r with 
any special power to frame lIuch rulCll 1 

(d) If the answer to (c) above be in the affirmative, will the 
HonOlJl·uble Mmnher be pleased to place a copy of the order on the table? 

(e) Is it a fact that these rules are contradictory to the gertf'ral 
ruleR framed by the Government of India relating to the RubmiMSion of 
memorials' 

(f) If the answer to (e) above be in the affirmative, will the Honour-
able Member be plea lied to pass orders for the cancellation of these rules 
mentioned in ( ~) above f 

The Honourable Mr. A. O. McWatters: (a) No rules were framed 
by the Controller, but a memorandum i~  attention to the correct 
procedure was issued by the Controller to the beads of all branches of 
the Printing and Stationery Department. 

(b) The memorandum was submitted to GO',ernment for approval 

(c) and (d). Do not arise. 

(e) No. 

(/) Does not arise. 

ALLEGED lhGHBANDEDNE88 0)1' THE SupJUtDi'RJlDBln' OJ' TBB CBlcTIu.L 
STA TIONEBY OPnCE. 

204. Mr. Satyendra Ohandra KiVa : (0) Will the Honourable Member 
in charge of the Industries and Lahour Department be pleased to state 
whether his attention was drawn to tht" thrt>e suceeaive publications on 
the 29th January 1928, 9th February 19"28 and 24t.h March 1928 in the 
ForVJard regarding the highbandedness of the. Superintendent of the 
Central Stationery Office f 

(b) If. the ant;wer to (a) above be in the affirmatn-e, will he be pleased 
to state ,,"Let her any order was passed stopping the dramatic perfllrmnnces 
by the statT of the Central Stationery Oftice for any public charity in ,"iew 
of the milImanagement of the fund f 

(c) Will he be pleased to say whether any enquiry was made about' 
the appropriation of the proct'eds of the charity performance held in COD-
nection with the Mayor's Fund , 

(d) Will he be pleased to say whethl'r any action was taken by the 
Controller of Printing and Stationery for the contribution of the balance 
of the proceeds realised from the charity performance toward!' the fund 
above-naentioned ? • 

(e") If the answer to (d) above be in the affirmative, will he be 
pleased to say : 

(i) whether the last instalment of Rs. 150 hu been paid at alt, 

(ii) ifit has been paid, when and 

(tit) wby the inAtRlment was not paid in proper time 1 
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PaBsJ:NTATIONKA.DEBYTIIE CLERKS OF TIlE CENTRAL STATIONERY OFFICE TO 

TIlE CoNTROLLER OF PRmTnrG AND STA'110NERY ON THE OcoASION OF TO 

MA.luuA.GE OF HIS DAUGHTER. 

205. Mr. Batyendra Chandra Mitra: (a) Will the Honourable lIcmber 
in charge of the Industries a.nd Labour Department be pleased to state 
whether it is a fact that exaction was made from the clerk!! of the Stationery 
Office on the occasion of the marriage of the daughter of the Controller 
of Printing and Stationery Y 

(b) Is it a fact that a sum of Rs. 500 was raised on that occasion , 

(c) Is it a fact that the marriage presentation was handed over to 
the Controller while he was in Calcutta by Babu Suprokas Pal of the 
Purchase Branch along with the Superintendent of the Stationery Office f 

OmCULATlON A.)(ONGST TIlE STAJ'F OF TIlE PBnrnNG AND STATIONERY DEPAB'r-
DNT OF THE GRADATION LIsT. 

206. Mr. SatyeDdra Chandra Mitra: (a) Will the Honourable Mem-
ber in charge of the Labour and Industries Department be pleased to state 
whetht'r a combined gradation list of the clerks of the Central Stationery 
Office, Forms Store, Central Publication and the Calcutta PreIiS under 
the Controller of Printing and Stationery is maintained T 

(b) If the answer to (a) above be in the affirmative, will he be pieased 
to state whether it is a fact that that list was never circulated amongst the 
members of the staff of those offices T 

(c) 1M it fact that copies of the gradation list in other offices under the 
Labour and Industries Department are circulated amongst the members 
of the offices , 

(d) If the answer to (c) above be in the affirmative, does the Honour-
able Member propose to order the circulation of the gradation list referred 
to in (a) above amongst the staff of the Printinlr and Stationery  Depart-
ment' 

PROMOTIONS IN THE P1uNTING AND STATIONERY DEPARTMENT. 

207. Mr. Batyendra Chandra Mitra: (a) Will the Honourable Mem-
ber in charge of tbe Labour and Industries Department be pleased to statp 
whether all promotions in the Printing and Stationery Department are 
made according to the gradation list maintained in that Department 7 

([,) Is it a fact that the gradation list was never circulated amOJll,.rst the 
memb!'rs of tbl! staft' of that department! 

(c) If the amiwer to (a) above be in the affirmative, will the II ononrable 
1lember be pleased to state in how many cases (i) promotions were not 
made according to the gradation list specifying the reason in each CAAe ! 

CollJTBOL POR SUPPLYING CooLIE8 TO THE CENTRAL STATIONERY AND '-'TAlII' 

OFFICE. 

208. Mr. 8a.tyendra Obandra Mitra: (a) Will the Honourable Mem-
ber in charge of the Labour and Industries Department be pleased to state 
h(\w ~ MetI81'8. Bird &; Co. had the contract for supplying coolie la\)oUl' in 
tbe Central Stationery and Stamp Offiee , 
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(b) III ita fact that after the question No. 204 at page 1065 of the 
Legislative Assembly Debates, Volume I, No. 22 of 1928 was asked in this 
Assembly tc-nderH for tht' supply of coolie labour were invited t 

(C) Will the llonourable :Member be pleased to state whether any tender 
was called for coolie labourers so long as Messrs. Bird & Co. were the 
emttructors f 

(d) If the answer to (c) Ilho\"e be in the negative, will the Honourable 
Member be pleased to mention the names and dates of the ~  in 
which ad vertisements were issued for this P1ll'p088 during the last five 
yea!'S stating the particulars of the parties who submitted tenders T 

CoN'TBACT OF MES8B8. BIRD AND CO. FOR THE SUPPLY OF CooLIES TO TBK 

CENTILAL STATIONERY AND STAllP OFFICE. 

209. Mr. Satyendra 0ha.Ddra IDtra : (a) Will the Honourable Member 
in charge of the Labour and Industries Department be pleased to state 
","betber it is a fact that in regard to the contract of Messrs. Bird and Co. 
for tbe supply of coolie labour to tbe Central Stationery 01liee slips for 
coolie hire are daily made and passed for daily payments T 

(b) Is it a fact that daily payments are made by tbe contractors on 
these coolie slip!! and after the expiry of the month a consolidated bill is 
submitted to the Accountant General, .Central ~  T 

(c) Is it a fact that there is no system of check for theMe coolie slips 
daily llubmitted by various sections and branches , 

(d) If thp answt'l' to (c) above be in the affirmative, does the Honoul'Ilble 
Member propose to introduce any system which will prevent the snhwis!'ion 
of coolie hire slips without actual appointment of coolies T 

PBaENTATION IlADE BY TIlE SUBORDINATE STAFF TO TIlE CoNTROLLBR OP 
PanvTING AND STATIONERY ON TIlE OccAsION OF III8 DAUGBTBR'S M'AIl1UAGE. 

210. Mr. Batyendra Obandra IIika : (a) Will tbe Honourable Member 
in cbarge of tbe Labour and Industries Department be pleased to state 
whether under the Government St'rvants' Conduct Rules an officer is per· 
mitted to take presentations from the staff subordinate to him on the occa-
SiOD of his daugbter's marriage T 

(h) If the reply to (a) above be in the affirmative. will he be pleased 
to cite the rules and orders sanctioning the acceptance of such marriage pre-
sentations from the subordinate staff , 

(c) If thE' ~  to (a) above be in tbe negative, will the Honourable 
Member be pleased to state whether it is a fact that the Controller of Print-
ing ana Stationery (Mr. E. E. Coombs, O.B.E.) obtained presents from 
bis suhordinate staff on the occasion of his daughter's marriage! 

(d) If the answer to (c) above be in tbe affirmative, will the Honourable 
Mt\1Ilher be pleated to l ~ on the table a copy of the Government order as 
mentioned in (b) above' 

(t) If there is no sueh Government order .. mentioned in (b) above, wiJI 
the Honourable Member be pleased to state what departmental action was 
taken a,Rinst tht' Controller of Printing and Stationeory for violating the 
Government Servants' Conduct Rules , 



124 loEGl8L.U1'Q A8IBMBI.y. [4TH BBYr. 1928. 

(f) If the answer to (c) above be in the negative, will the Honourable 
Mt'mber be pleaaed  to state what aetion WIUl taken against FortAJQ.rd by tae 
Cont.roller ~ Printing and Stationery or the Government in his behalf 
to wIthdraw Its pUblication making false allegations against the Controller' 

(g) If no bction as stated in (I) above has been taken, will the HonoUl'-
nble l\lembt-r be pleased to state the reasons and circumstances under whicb. 
~I ) action was tahen to rectify the allegations made in the Forward in ita 
ISSue of t-he 9th February, 1928 ,  . 

• '. t, 

. "llh4fIlOhomble •. .&. O.liIcWatten : I propose to answer qvestioiW 
Nos .. 204 ~ 210 together. Inquiries are being made and the l ~ will 
be communicated to the Honourable Member in due course. 

RESIGNATION BY BED! RAGHBIR SINGH OF HI8 Co)OnSSION IN THE lNDlAlI 

TERRITORIAL FoacE. 

211. 8ardar Gulab Singh: (a) Will Government please state whether 
it is a fact that Bedi ~hbi  Singh waji; granted a commission as Honorary 
2;Lieutenant in the 11117th Dogra Regiment (Territorial) in 1924 T 

(b) If the reply to the above is in the affirmative, is it a fact that 
this officer was compelled to resign his commission under threat of removal 
from the Territorial Force on disciplinary grounds , 

(c) Is it a fact that a confidentiiU communication on the above subject 
was received by the 11117th Dogra Regiment (Territorial) from the Brigade 
Headquarters, Jullundur, which was noted by the above-named officer on 
or about the 14th August 1927 , 

(d) Is it a fact that Bedi Raghbir Singh resigned his commis...uon on 
private grounds on 16th August. 1927, against his will in compliance with 
the confidential communication referred to above ! 

(e) Is it a fact that Bedi Raghbir Singh cancelled his resignation in 
January 1928 , 

(I) Is it a fact that in spite of this cancellation, his l't!8ignation 
appeared in Goyernment of India Gazette Notification No. 406, dated 
24th March 1928' 

(g) Is it a fact that Bedi Raghbir Singh has appealed to the Northern 
Command for his reiu<;tatement fully i ~ the causes which led to hi .. 

i~ i  f If so, what has been the result T 

1Ir. G .•. Yoanr: (0) ThE' facts are as stated except that the com-
miRSion was dated the 1st April, 1925. 

(b) No, Sir. The officer applied to resign his commission on ~ ~ 

of tbe death of his father and the neceRSityfor his presence at home to. 
manage his family affain>. 

(c) Government have no information. 

(d) No, Sir. Government have no reallon to suppolle that the officer 
was influenced in any way by the military authorities in the matter of 
hill l"f'Signation. 

(e) In January 1928 he applied for permission to withdraw his resig-
. nation. 
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(I) He waa not granted permiSlJion to withdraw his resignation and 
it was aceordingly publilbed. in the Gazette of India. 

(g) Government art not aware that he hall appealed, but if he h8fS, 
the appeal will no doubt be conllidered on it!! merits. 

CuATlON OP A CAlfTONJlENT BoARD IN LAN8DOWN'E, ETC. 

212. 1Ir. 0&,.. Pruad 1IiDcIl: (a) Will the Government be pleased 
to atate when the Cantonment administration was introduced in LaDlJdowne T 
W)lat was the (a) population, (6) income, and (el nu:aber or clerks in 
the oftlee when it was first started , 

(b) What was the i"come and ezpetlditwe and .. .bet" of curb, 
.noeepe,." Jamada,., and Bazaar Clt.avdluJril in each of the follmriDg 
years :-1906, 1913,  1920, 1927 , 

(c) How many times has the census of the Lanscillwne Cantonmt'nt 
been taken since the creation of the Cantonment' When was it lut 
taken' 

(d) What W88 the census of Lansdowne Cantonment in 1911 and 
1921 , 

(e) Are Government aware that the population of Lansdowne Can-
tonment is over 5,000 during summer , 

(I) Is it the intention of the Government or the Cantonment Authority 
to take its eensus this year or next year to find out if the population of 
Lansdowne is over 5,000 or not T 

(g) Is it the intention of the Government to create a Cantonment 
Board at Lansdowne T 

(h) Is it a fact that the Lansdowne Cantonment authorities have askelt 
the Local Government to enhance the conservancy tax over 500 per cent. • 
(i) Were any persons residing in I~  consulted before making 

sueh recommendation f If so, who were the persons consulted and when 
were they consulted T 

(j) Is it a fact that the residents of Lansdowne have sent their objec-
tions to the Local Government f 

(k) 'Yhen do Government propose to constitute a Cantonment 
Boaru for JJUnKtlowne f 

Kr. G. K. Ycnmg : The information asked for is being obtained and 
will be supplied to the Honourable Member as soon 88 possible. 

GRIEVANCES OF THE TELEPHONE PROBAll0NEBS IN TBB PATNA DrvISION. 

213. Kaulvi IIDbammad Bbafee : (a) Will the Government be pleased 
to state whether their attention has been drawn to the ~  in 
the Searr.Miyh.t under the heading "Grienlllces of t,ht' Tl'lepftOlle Pr"ba-
tianers in PatllB Diyision", of the 23rd ~I y 1928 and 1\180 to the (:C'l"re-
sponc1ence in the Pattla Times under the heading" Jobbery in the Patna 
Telephone Department ". of the 22nd July. 1928. as IIlso in the A.mn·ta 
!lazar Pafrikn nnder the heading" Hard Lot of the Telephone Probationers 
In the Patna Division ", of the 2nd June 1928, in regard to the injustiee done 
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to about a dozen probationers who were taken in, in February 1927 by Mr. 
P. N. Biswas, the then Divisional Engineer, Telegraphs, PatJlf Division, to 
work as telephone operators , 

(b) Is it a fact that one Mr. E. A. Daranjo was appointed as a 
telepholle operator in September 1927, without sitting for any examina.-
tIon and without having any superior qualification in preference to all 
others who came out successful in a competitive examination held in 'Febru-
ary 1927, who were given hopes of employment by the department f 

(c) Are Government aware that much injustice is done by the sub-
ordinate employees and that it reflects badly upon the maD.8gemexit· Of 
the authorities of the Department T 

(d) Do Government propose to do justice to the disappointed pro-
bationers in the best manner possible , 

The Honourable Mr. A.. O .• cwatiers : (a.) Yes. 
(b) In the absence of any other suitable candidate, Mr. D'Aranj() 

was appointed as a telephone operator on passing the educational 8~ 

as at that time, of the 20 candidates who had been examined in February 
1927, 8 had been provided for, one had refused an appointment, one had 
joined the East Indian Railway and the remaining 10 had been found to 
be unsuitable. 

(c) Government do not consider that there was any injustice in re-
jecting candidates who had proved unfit. 

(d), Does not arise. 

SIKH, MUHAMMADAN, HINDU, AND CHBISTU...'iI CLERKS, ACCOUNTANTS, ETC •• 
IN THE MILITARY ACCOUNTS DEPARTMENT. 

214. 8ardar Gulab Singh: (a) Will the Government please state 
separately the number of Sikhs, Muhammadans, Hindus Ilnd Christiana 
clerks, accountants, Deputy Assistant Controllers of Military Accounts, 
and Imperial Service Officers in the Military Accounts Department T 

(b) In case of the communities with the least number do Government 
propose to take steps to bring that number to a fair proportion t 

The HonoUrable Sir Bhupendra Hath llitra : (a.) The information is 
being collected and will be furnished to the Honourable Member as soon 
as possible. 

(b) In accordance with the general policy of Government in the 
matter, action has been taken to redress communal inequalities in the vari-
ous grades in the Military Accounts Department. This process will .. 
of necessity, be gradual. 

~ I  OJ'SUOIS IN TIIJ: Mn.rrABY ACCOUNTS D!;PABTDNT. 

21fi. 8arcIar Chlab Sblgh: (a) Will the Government pleal!le state th. 
number of Sikhs, Muhammadans, Hindus and Christians (accountanta 
and clerks) employed in the Military Accountant General's Ofttce , 

(b) Is it a faet that employment in the above oftlce is by I!Ieleetion 
fl'?m am.oua the men in the ControDera' 0ftleeI , 
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( C) 18 it a fact that there is no Sikh in the above oftice at present , 
If 8(j is it a fact that no Sikh is fit to be selected t If this is not the case, 
do ~ m  propose to take steps to bring in Sikhs , 

The Honourable Sir Bhupendra Hath Mitra: (a) The number of 
Sikhs, Muhammadans, HindWi and Christians ( accountants and clerks) 
employed in the Military Accountant General's office is as shewn below: 

Bikha. Jlubammadana. 

Acountants ., 

.,Clerk&-permanent and temporary 
(including copyists and stenogra-
phers) 

(b) Yes. 

1 

3 

HiDdua. 

18 

80 

ChriatiaDl. 

3 

2 

(c) There is no Sikh in the Military Accountant General's Office at 
present. Selections for appointments in that office are made from amongst 
men serving in Controllers' Offices who are specially rec'lmmended by 
their respective Controllers for a particular class of work. There is, 
therefore, no reason why a Sikh ShODld not be so selected if he possessed 
the necessary qualifications. 

NUMBER OF SIKHS, IIINDU8 AND MUIIAlOlADANS IN AluIy IlEADQUARTEBB, 
THE IMPERIAL SECBETAlUAT AND THE RAILWA.Y BoARD. 

;.),16. 8&rda.r Gulab Singh : What is the number of Sikhs, Hindos, 
Muhammadans in-

(a) The Army Headquarters (civilians only), 

(b) The Imperial Secretariat, aDd 
(c) The Railway Board , 

The Honourable Mr. J. Crerar: I understand that the Honourable 
Member wants information in regard to the clerical staff. The figures as 
they stood on the 31st December, 1927, were: 

NUllaD All 01'1 'lB. 31n DIIC ... D 1l1li7. 

Office. Hindu Jlualima. BikhB. 

(a) Army Headquarters (including 
Royal Air Force.) .. 391 111 42 

(b) Imperial ,Secretariat [excluding 
Railway Department (Railway 
Board)] 484 126 25 

(c) Railway Department (Railway 
Board) excluding the Technical 
Office 79 17 4 

NUKBBB OJ'8IKl18, HnmU8. MURAVVAD4N8 AND Clnu8'l'I.A.NB IN TIlB R.uI.WAT 
CLLUlNG HOUSB AT DBLIII. 

217. 8arcIar Gulab 8iDgh : What is the number of Sikhs, Bin.dWL 
Muhammadans and Christians in the Railway Clearing BOUBe at DeIhi , 
In case of communities with the least number do (}(lvernJllent propoatt 
to recruit a fair proportion of that community t 
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1Ir. A. A. L. PanoDa : I would rt>fer the Honourable M.ember to my 
reply to Nawab Sir Zulfiqar Ali Khan's similar question (No. 251) on 
the 7th March. 1928. 

SBPA1tA.TE OrPlCB POR TIn: LJ:0I8L.\TIVB A.8nJrBLY. 

218. 1Ir. Amar Bath »Uti: (a) Will Government be plea8ed to 8ay 
what progress haa been made with regard to the proposals for a separate 
oftlee "establishment for the Legialative A.ssemblr' _ . 

(b) Have Government addressed the Secretary of State for India OR 
the subject' If so, when T Have they asked for a telegraphic reply , 
U not, do they propose to do 80 now , 

(c) When do GOYernment propose to bring the new office into exist-
ence' Have Government made any recommendation to the Seoretary of 
State W this effect , 

(d) Do Government propose to take the section of the StalldiD&' 
Finance ComIdittee in anticipation of the Secretary of State'8 orders' U 
not, why not , 

(e) What are the reasons for the delay in coming to a decision' Do 
Government propose to take necessary action 80 that the new office may 
be brought into force at the earliest possible date , 

(f) Is it a fact that the Members of the Assembly are anxious to have 
a separate office T If 80. do Government propose to set up a temporary 
office with a separate Secretary, etc., for the Assembly, pending the 8P.cre-
tary of State's" sanction T 

Mr. L. Graham: (a) A despatch on the subject was sent to His Ma-
jesty's Secretary of State for India on the 26th July last. 

(b) The Secretary of State has not been asked to accord his sanction 
hy wire, because there would appear to be ample time before the Delhi 
Session in which to receive his reply. 

(c) The necessary action will be taken as soon as possible after the 
Secretary of State's sanction is receiwd. No recommendation has been 
made 88 to the date from which the new office is to be brought into exist-
ence. 

(d) Government are not prepared to take any action in anticipation 
of the sanction of the Secretary of State because until they know what 
has been sanctioned they will not know what to lay before the Standing 
}<'inance Committee. 

(e) Having regard to the importance of the matter Government do 
not consider that an unduly long time has been expended on it. The 
Honourable Member is referred to the reply above to part (c). 

(f) Government have not observed any great keenness on the part of 
Members to bring this matter up for discussion in this House. Govern-
ment do not propose. to take the action suggested. 

DECREASE OF BENGALIS IN THE GoVERNlrfENT OF INDIA. SECRETARIAT. 

219. :Mr. Amar lIath Dutt : Will the Government be pleased to state 
whether the proportion of the Bengalis employed in the Go\'ummcnt of 
India Secretariat has considerably decreased since 1913' If so will the 
Government be pleased to state the reasons , 
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Is it; a fael that brilliant Bengali graduates' claims for aervice under 
the Govermnent of India are often overlooked compared with members 
of the other communities , 

Are Government aware that there is a general feeling amongst the 
Bengali candidates for service under the Government of India, that they 
are not wanted by the Government' If so, do Government propose to 
allay the general feeling and order recruitment on the basis of merit ! 

The Honourable JIr. I. Crerar: Government have not complete infor-
l i~il h  subject, but lam prepared to accept the Honourable 
Member's statement that this is  so . ..As indicated in the replies given by 
Sir Alexander Muddiman on the 23rd March, 1925, and the 26th January, 
1926. to Haji S. A. K. Jeelani and Khan Bahadur Sarfaraz Hu88&in Khan, 
one reason may possibly be that the removal of the seat of the Govern-
ment of India from Calcutta has reduced the number of suitable Bengali 
candidates. 
With reference to the remaining parts of the Honourable Member's 

question I can assure him that recruitment is made strictly on the basis 
of merit. 

POLICY OF RECBUITJlBlII'l' J'OB THE BUVICBS tnmO TO ~ 

OF INDIA. 

220. Mr . .Amar Bath DuU: (a) Will the Government be pleased to 
state whether their policy of recruitment for the Serviees under the 
Government of India is based upon efficiency or community or religious 
persuasion ! 
Will the Government be pleaaed to state whether they acco.ept the 

principle Jaid down in the. Queen's Proclamation about appointments 
under the Government' If the answer be in the aftirmative, will the 
Government be pleased to state whether orders have been issued in some 
office" to recruit on a communal and provincial basis T If the anh"Wer be 
in the negative, are Government aware that such a policy is detrimental 
to the growth of Indian nationalism , 

'!'he BODOurable JIr. I. Orerar : Efticieney is the basis of all recruit-
ment to Government service, but subject to the satisfaction of this primary 
condition the policy of Government is to regulate reeruitment so as to 
prevent the preponderance of anyone class or community. I have 
already undertaken to furnish the Honourable Member with a copy of the 
relevant instructions. 
Her late Majesty's proclamation is binding on all servants of the 

Crown. 

.. 

ExPLoYllENT OF MU1IAJOIADANS IN THE IlO'BILUL IAlBRny. 

221. JIr. MnbapUDacI BaAque : (a) Will the HODourable Member in 
charge of the Dt'partment. of Education. Health and LaDds be pleased to 
refer to the answers given to questions Nos. 673 and 674 in this House of the 
8th February, 1926, and No. 151, dated the 20th August, 1926, and lay on 
the .. table: 

(i) a statement showing the total number of minist.erial employees 
Blld.sorte.rsin the Imperial Library and tM nationality (re-
ligion) of these . officers separately: and '. 

L66LA 
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(it) A ~ ~ h~ l  the ~  -'PQl'&Q" and permanent 
~~ that occu11'ed in. these services since 20th Auguat 

1926 and how many of these were i ~  to thlt }1uh.nm-
madans T 

(b) ~l~ tb.e ~ ~ ~ ~bl  ~  pe l~ I  to HoY 11 it is .. ~  
~  the Rreyious number of two ~  ~1 l  ~ 

been reduced to only one, ~  tpecler:k ip' ~ ~ of tM 
Arabic Department , 

(c) Is it a ,fact that'dut"ing the period .. 1~  to b ~ l ~ 

wt're ~b l  seven permanent ~i ~  no ~l il ~1II ~  
were taken in an'" of these' 

(d) Were aU these 8~ i  ~ ~~  ~ll the papers' If Jlot, 
. why not' .,' 

(e) Is it a fact in filling up ~ of these Po,sts, it ~M ~ ~  
in the papers that men having fin> years' exIHt,;,pC4t m 
IJibrary work would be taken T A..nd were men ~i l  such 
qualifications /!.ctuaUy takep T • 

</), Is it a fact that for working in the temporary vacancies in ~  
Imperial Library, no Muhammadans are taken, so IlS to 
¥in ~ ~ ~ 1~  ~ ~  ~~m~  j. J4i4trary 
workaan'd ultimately ~ ~ permanent posts, while raw 
Hindu outsiders are illvariably tl!!tel;l ~i h a view to provide 
them with. permanent posts h~ 'Vacancies occur , 

(g) In view of what is goin,g on in the Imperial Library will ~ 
Honourable l\Iemher be plf'8serl to ~  jf lin.'" steps ,,;ll be 
taken for Sf'curing to the Muhammadami their share ~~ ap-

~ pOintDlents in the Libl'ary as early .. po.nWe , 

•. O .•. ~  ~ m i  ~  b~~ ~~ l  ,lIP ~  ~ 
~ li  to the Hopourabte llem)ler in due ~~~  

~  Br • ~ OF Tlf:J h ~ I ~~  OJ' ... ~8 ~ ~ rp 
m~  

2'22. ~ ••• ~  ~ : (4) Will the Honourable ~ mb  in 
c:barge of the pepartment of EducatiOB, Health and Lands ~ plealred ~ 
say: 

(a) Is it ~ ~  tl¥tt ,. clerk of tije Im ~ i ll ~ y  Ptm:uUA. b#t..; 
opened a restaurant in the Library h ~  ~~  'of ~ 
Imperial Library and th/!.t the profit l8~ ~ m 1S 

divided amongst them T 
(b) Is it a fact that the sorter and other menial staff of the 

~~ ~  ~ l y~ ~  the ~ ~ ~  ~  }luring 
omce noun T 

(c)' If 10, will the Honourable Kember be pleased to My if any 
atepa will be taken to stQp this Y , 

(d) Wl!-en the ~  was ~  diq the authorities ~  
, eall for any tender from refreshment vendors for rnnmpg 

it T Or was it a clerk who got the business staried solely 
for Ilil benefit, without sueb steps being taken fint , 

1Ir. O. •. Bajpa.J : m ~  ~  Jqde m,quiries and will com-
municate the result to the Honourable irember in due couree. 



VNSTABBED QVUTlONS Alfl) 4BBWEBS. 

~ O. BooD AND hBrODICWAI WBBDEV OUT 0' .,.. I .... ~ l4IQ ... ,., 
CALOOTI'.A. 

223 JIr. Muhammad Balque: (a) Is it a feet that boob and 
periodicals reeeived in the Imperial Library are privately sold by the 
clerks in charge ali waste paper, without any. regard whatever to their 
importance , . 

(b) Is any list maintained of the so-called weedec1 o1il1. boo)ql and 
l ~ I and are proper recordll kept of their d¥pqsal T • 
(c) Are any steps taken for checking from tiine to time the books 

and periodicals received in the Imperial LibrarY with referenee to the list 
of those weeded out , 

(d) Are the back numbers of important magazines like the LtJnuf _ 
Blackwood Magazine also included in the weeded out list f If 80, howue 
they di .. poserl (If ! " 

(e) Is it a fRet that the purchase anel ruapc.al of fDmiture for the 
Imperial Library is privately arranged by the clerk in eharge, without 
any auction bei" held iD tile ~  of lI8le, OJ' W ¥nder ~ ~  in 
the case of purchase, which causes AnaDcial IOSj to Govenunelit f 
1Ir. O .•. Bajpat : (CI) No. 
(b) Yes. 
(c) Yes. 
(d) Important magazines are kept. The LMtut is not subeeribed for. 

Blackwood's Magazine is kept. 
(e) No. 

GBAlfT OP A PBBBlQIr OB GaATUlTY ~ Tq,W .. ~ ... ~  ~  
LAD A POSTAL EKPLOYU IN TIIB ~ PJM)VDfar.t. 

224. Seth Jamnad ... : With ~  to my 1lD8tarred que!Stion No. 
67, dated 29th August 1927 regardiilg the grant of "relief to the f8D)fly of 
the late Mr. Madan Gopal, a poStal employee in' the Central i l~ 
answered in the Simla Session of the Asaem1)ly 1927, do" (}()vernmenf 
propose to grant a gratuity or a pension very soon to the widow of tlie 
late Mr. Mada.n Gopal , 

~ ~ l I b  .,. £.. O. IIoW&U!In : The rules do not permit the 
,rant of gTatmty or pension in sueJa eases. 

F4lLVU 0, CBOJ'6 .Ql T.lI£ JllUl1J.roU ~~ ~ ~~ q. ~  

226. Beth J&1DD&dau : (a) Has the attention of Government beeJl 
drawn to the answer given by· Earl Winterton, the Under Secretary of 
State for' litdia, in 1!ePl1 to a questio:a put by Mr. S. Lautt\U"Y,lI.P., ~ 
ing the failure of crops iD the Jubbnlpore District Clad parts of Bengal re-
cently iu the House of Commons T 

(b) Has th" 8uggestion made by Mr. Lansbury that tbe ~  
ment of Indill shouM i88ue a statement of their poliey with recarcl to 
suspensions and remissions of land revenue been brought to the notioe of 
the Govern!Dent of India by the Secretary of State for India 1 

lIIr. O. 8. Bajpai: (a) and (b). Yea. 
L66LA d 
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hroLU8ION OJ' CEl."f.UN SuBJECTS AS OPnONAL SUBlBCTS IN CERTAIN IxPEJUAL 
SUVICBS. 

216. Seth JamW ... : (a) Will Government be pleased to state 
which of the subjects studied by a student of B. Commerce of an. Indian 
University are included in the following Imperial Services examinations: 

'i) Finance. 
(it) Military Accounts. 
(iii) Indian Audit. . 
(it,) Indian Customs T 

(b) Are ~ m  prepared to consider the advisability of includ-
ing the following subjects as optional subjects in the above examina-
tions : 

(i) Accountancy and Auditing. 
(it) Banking, Money, C11lTeDcy and Public Finance. 
(tii) Industrial and Commercial Organisation. 
(iv) Economic Development of the Empire and India, 80 that a 

graduate in Commerce may also have a chance T Do Gov-
ernment propose t(l consider the advisability of including 
these subjects in .1. C. S. , 

The HoDOurable Sir Bhupendra Bath Mitra : I would. refer the 
Honourable Member to the reply I have given to Dr. Moonje's question 
No. 324. 

IlEAVY RAINJ'ALL IN BlHA.B ON THE 4TH AND 5TH AUGUST. 

227. JIr. Clay. Pruad. BiDgh: (a) Is it a faet that in the Meteorologieal 
weather report, ~ Poona, the 3rd August 1928, we find the forecast : 
" Decrease of rain in Bihar"; and in the same report, dated the 4th 
August, we read: "Further decrease in Bihar" T 
. (b) Are Government aware that on August 3rd and 4th, Bihar had 
the heaviest rainfall within living memory, i.e., 16.80 on the 3rd, and 
15.40 on the. 4th August , 

'!'he Honourable 1Ir. A. O. KcWa.tters : (a) Yes. 

(b )No such figUres were ~ at any of the eleven representative 
observatories of the Meteorological Department in Bihar ; and the figures 
are entirely inaccurate if they are intended to denote the average rainfall 
~  .. Bihar a,s .a whole. Even if recorded at individual district stations, 
they would not constitute the heaviest rainfall in Bihar within living 
memory. 

)10"108 SERVICE JUINTAIDD IN DELHI )'OR THE CoNVBYANOE OJ' FILa noM 
. . NEW DELHI TO VICEREGAL LoDGE. 

228. Mr. Amar Hath Dutt: (a) Is it Ii fact that a motor car service 
is -always mainta'"med during the winter se&HOn by the Home Department 
of the Government of India at Delhi for carrying file!l from New Delhi 
Secretariat to Vil.-eregal Lodge 7 

(b) Wha.t is the cost of maintaining such a service of ears and for 
how-!ong has the system been in existence 7 



UW8TAlUUIlD QUB8TION8 AND .A1II8WEB8. 

(c) To whom has the contract been liven for thele years for the 
maintenance of such C&l'IJ , 

(d) Have tenders eyer been called for before the contract was 
entered into t If not what are the reasons for 8uch action T If tenders 
were called f(}r, how many people tendered' Wu the lo"esttender 
accepted , 

The Honourable Mr. 1. Crerar: (a) and (b). It i8 a ~  that a 
motor I:ierYice W8li maintained during the last two winter seasons for the car-
riage of fUes, letters, ete., between the Secretariat, New Delhi, and Viceregal 
Lodge or places within one mile thereof. The distribution was made from 
a aentral depot and 8everal Departments participated in the arrangement, 
the cost being &s. 700 a month in 1926-27 and RB. 650 a month in 1927-28. 

(c) Mr. J. Carbery, retired Deputy Controller, Central Printing Oftice. 
(d) Tenders were imited when the arrangement was first initiated, but 

for obvious reasons were confined to selected firms and individuals. The 
lowest tender was accepted. 

OoN8TBUCTION OF A RAILWAY 00)( ~ w BmulAv ... "",BKJUUJI-
1"0". 

229. 111'. Amar "ath Dutt: (a) Is it a fact that the construction of 
a railway line from Sainthia to Bheramara, via Berbampore was included 
in the approved projects of 1927-1928 , 

(b) What is the cause of the delay in the construction of the propoaed 
line T 

(c) Is it a fact that tht' tracts through which the line is to pass have 
been declared a famine inf('Cted area , 

(d) Would it tend to ameliorate the conditi()ll8 of the famine-strieken 
people if the construction of the line were taken in hand immediately , 

(e) Has the construction of the line been pressed for by the Eastern 
Bengal Railway and by their Advisory Committee , 
Mr. A. A. L. PancmI: (a) Yes. 
(b) As the result of local petitions the eastern half of the alignment 

for the proposed line is under reconsideration by the .Agent in consultation 
with the Local Government. 

(c) The line would traverse certain tracts in which the Local Govern-
ment have declared the existence of distress owing to scareity, but not 
famine, this year. 

(d) No representation to this effect has been received from the Local 
Government. 

(e) The Local Advisory Committee pressed for construction last year, 
but the Eastern Bengal Railway Administration, though they were at one 
time amoUB to start work on this line, had to postpone its commencement 
for the reason given in (b). 

Pao)(0TI0N 011' Ma. WOOD TO OPll'lCUTB AS AN AssISTANT TBAFno SUPDIN 
TENDENT, KA.TDIAI1, ON TD E.&sTnN BUGAL RA.n.wAY. 

230. Mr. Amar Bath ])a": (a) Will the Government be pleased tn 
state if it i8 a fact that Mr. Wood, Transportation Inspector of the 
Eastern Bengal Railway, has been promoted to officiate as an Assistant 
Traffic Superintendent, Katihar' Has he passed the examinationa 
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JJtetwJl17.&e,qualify fcJi Il ~ 1M MMaM TfIItf68-M:f)eFihteHdent T 
If not, will the Government be pleased to state oil *'h*t ~  Mi .• 004 
was promoted and whether other fully qualified subordinateS ~ not 
awaiting promoticm f 

. (b) will ibe GoVernment be plea&C!d to state "hat ~ 1 q1J&1t!.;. 
cations Mr. Wood has got and the departmental examinations for \¥hiclt 
he has qualified f 

, ~  4." ~~  (a) )b .. Wood baa been ptOJIloted to .,mtdm 
~l  rr. ~ l~m  K.tihar;- 1 li~ i81 il ~ 1(;' 
~ ~  ,ef.a,tJualified ~  to offteiate '*' lilt oftIct'r, ''hd 
•. ~  was selectecl 1m the subordinate tecMiea'lly adat 8mtfid to' ofBeietf 
In me i*!t. , 
;  . (") Be was selected for hia teelmieaI, and Dot aeadezniieal, qultlifica-
tiODS. 

PiloKo11tnt 0'" ~  lIotb:t:i To THj POST OF TWsiaoBTATIO)1 IN8PBCTOB 
ON THE EAsTERN BENGAL R.ui.WAY • 

• 1. _: AMti-1WLG Dim : Win the Goverimeni be pleased to state 
if it is a fact that the District 'l'tal6c Superintendent, Lalmanirhat, 
Eastern· Bengal Railway,. promoted Mr. Holder a guard, to the peIIt. of 
~ i  Inspector' Has he fully qualified in an assistant station 
master's duties Y Was there any senior duly qualified permanent assistant 
station master of Lalmanirhat District, who several times acted in place 
ot Transportation Inspectors! If so, why was not such duly qualified 
subordinate appointed T 

iIr. A.  A. L. ParsODl : Government have 'no information. A matter 
of this kind is within the competence of the Agent of the Railway, and it 
niay be presumed that he selected the man considered best qualified for the 
post. 

EDUCATION OF THE CmLDREN OF THE STAJI'lI' OF THE EASTERN BENGAL RAJL. 
WAY. 

m. Mr. Amar Bath Dutt: (a) Will the Government be pleased to 
state if it is a fact that AIr. Kureshi, District Traffic Superintendent, 
Katihar. has refused to consider the question of rendering facilities to the 
sta1f for educating their children' If so, why T 

(b) Will the Government be pleased to !!tate their policy about 
rendering facilities to the staff for educating their children r 
Mr . .A.. A. L. ParsoDS: (a) Govemmet have no information on this 

point. 
(b) The policy is under consideration. It is proposed to discuss the 

whole question with the Central Advisory· Council for Railways in the near 
future. 

RB-BKPLOYJlBNT BY TIlE EAsTEBN BENGAL RAILWAY OJ' RBTutBD RAILway 
8uBoBDINATB8. . 

233. Jir. &mar B.th De": (a) Will the Govenunent, be pleased to 
state jf it iA a fact that the East-em Bengal Railway Adininist1'8tion dis-
eliargej men from aetive service on attaining the a«e of 55 te*rs ot in-
valids them on medical grounds , 



.. (t) H _; ..w tire G8MId8ent be ;lW&i to It.u iioit many men of 
this type have been l'e--appbiDteci b, till aid ~i  m their 
eonstruction work , 

.(c) will tile.· Go.etlUldDt he.al6o pleaied to etafA! WIt _ aft re:. 
emple,ed ill actin .. mae w_ til. were eoiiIlpelled te fttiN f -~
. (.1 WiH tIH! GdteiftHi&it ~ +>leued to «taU if any of lbe8e men are. 

~1 i  tti frm-k triW iii tite [ol1strUCtion C4rryin; coOliea aDd other 
itd , 
(.J II ~  Wiu the ~ w pleaeed to state who ill nspeasiW6 

tt;r accidents re.uttiDg in lOIII of Iile or .mOUl injury to persona or lien, 
1088 to property and whether precaution haa been taken to prennt acci-
dII1ti , 

•. A: * L ..,.., : (a) ThiS is the ~ role. 
(b) and (c). Government do not know the numbers of men over the 

B¥e of 55 years, or p.reviously diaeharged OD mediea1 tp'Ouds, who have beeti 
re-engaged temporarily on collStruction work, but it is IMt uncommon to fill 
temporary posts of this kind with experienced )!len of this kiJ,ul when 
availllblt!. 

;  . ~) i  ~ . .Government have,no J!:n0wledge'whether at the preeent 
time there are any men of the classes mentioned by the Honourable Member 
employed on working construction trains, and do not think it worth while 
to ttlake enqUiries on the point. Tbey have no reason to believe that any 
such meh 1VGuld be employed unless the Railway AdminiRtration is satisfied 
that. t he.y can carry out their duties in aeeordanee with ~ i-ulti8 to 
which they may be required to work and without risk to safety of versons 
travelling in thefle trains. 

GilANr OJ' LocAl. ALLoWANCES TO OJrnCEBS A),'"J) Mn.'STERIAL STAn OF 
THJ£ EASTERN BENGAL R.uLWAY STATIONED IN CALCUTTA. 

281 ••. AJIIiU' Wath :Dutt: (II) Win the Government be pleased to 
state if it is a fact that the Easte!'ll ~ l Railway Administration has 
sane1 ioned local lillowances to officel'l' anll ministerial staff attached to 
the Calcutta offices on the gl'ound that the cost of liying in Calcutta is 
higher than that of other stations of the Eastern Bengal Railway b'Yb1em 1 

(b) If so, will the Government be pleased to state if any officer or std 
other than those mentioned in question (a), are stationed in Calcutta f 

(c) If the answer to (b) be in the affirmative, will the Government be 
pleased to state what are the classes of staff stationed there and whether 
they have befon granted such local allowances T If not, why , 

Itr .. A. L. ~ : (a) Ministerial staff .on scahs of pay ~ l 
on ~ ~ Eastern ~ l Railway system who may be employed in offices of 
the Railwav which art' located in Calcutta are given 8 compensator,," 
alloflnee. . 

Oftl('ers whosP headquarten; are at Calcutta also receive a compensatory 
allowance when certain conditions are fulfilled. 

(h) and (r). I am collecting infonnation and will communicate witb 
tbp. Honourable Member on l'eOeipt. 
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PROVISION OF QUABTEBB FOR THE INDIAN GUARDS 01' THE EASTBJDT BENGAL 
RAILWAY STATIONED IN CALOUTl'A. 

235. Mr. Amar Nath Dutt : Will the Government be pleased to state 
if it isa fact that the Eastern Bengal Railway Administration has provided 
a number of quarters for officers, ministerial staff, station staff, Anglo-' 
Indian and European guards and drivers, Indian drivers and shunters 
8tationed in Calcutta! If so, will the Government. be pleased to state. 
whether quarters h&'\"e been provided for Indian guards stationed at 
Calcutta and whether there were any representations from them for such 
quarters aDd what aetion,if any, has been taken on the same' If not, 
why' 

Mr . .A.. A. L. Parsons : I propose to answer this and questions 
Nos. 237, 238 and 247 together. Government have no information in 
respect of these questions, but are making enquiries. Answers win be 
8llpplied to the Honourable Member in due course. 

GRANT TO INDIAN GuAJIDS OF THE EASTERN BENGAL R.u!.WAY OF THE BAKE 
lI'ACILI'l'IB8 A.8 EUROPEAN GuaDS. 

236. lIIr. Amar Bath Dutt: (a) Will the Government be pleased to 
state if it is a fact that the Indian guards stationed in Calcutta have to 
perform duties similar to those of Anglo-Indian and European guards and 
Indian drivers at all times of the year , 

(b) If so, will the Government be pleased. to state, the reasons for not 
giving them the same facilities &8 Anglo-Indian and European guards , 

Mr. A. A. L. Panou : (a) The duties of Indian guards are the same 
as those of Anglo-Indian and European guards, though not the same as 
those of Indian drivers. 

(b) Government are not aware that Indian guards are not given the 
same faeilties for performing their duties &8 Anglo-Indian and European 
guards. 

PRoVISION OF QuABTEBB POB THE BUFF OJ' TID EAsTBB.N BUGAL RAILWAY 
STATIONED AT 8.ANTAHAB. 

t237. Mr. Amar Bath Dutt : (a) Is it a fact that a good number of 
staff quarters at Santabar in the Eastern Bengal Railway were burnt 
down in the year 1927 T 

(b) If 80, will the Government be pleased to state what action the 
Eastern Bengal Railway Administration has taken to provide 8CCC'lmmoda-
tion for the stafl'. who have been suffering for want of quartel'll at Santa-
har' 
ALLonmNT TO OTHER STAFI' OJ' TIll! EAsTJ:lI.N BENGAL RAILWAY AT I.AI.VANIR-

1IA.T OF THE QuABTElt8 BUILT PO. INDIAN GUABDS AND RA.n.WAY 
STATION MABTERS. 
t238. 111'. Amar Bath Dutt: (a) Will the Government be pleased to 

state if it is a f8('t that qnarters built for Indian guards and relieving 
station masters posted at Lalmanirhat have been allotted to other staff in 
contravention of the standing ordel'S of the Eastern Bengal Railway Ad-
ministration , 

tFor alLBWer to thia queetion, Bee 8JUiwer to quMtion No. !35. 
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(b) If so, will the Government be pleased to .tate if the Eastem 
Bengal Railway Buthorities received any representation on the orubject f 

(c) If so, will the Government be pleased to state what Action hal been 
taken on the representation , 

(d) If not, why' . 

ISSUE OP A CIRCULAR BY THE DISTRICT TRAYFlc SUPERINTENDENT 01' 

T.uV&NIBIUT REGARDING WOBlWiG OJ' hAIN8BY SIcJ[ GUilDS . 

. 239. lIIr. Amar :Math Dutt : (a) Is it a fact that the District Trame 
Superintendent of Lalmanirhat of the Eastem Bengal Railway has issued a 
circular to the guards working there that their interests must give way tel 
the intcrests of the service and that they must not report sick at the last 
moment fo avoid going out with a train T 

(b)· Will the Government be pleased to state if they require a train 
to be worked by a guard who has actually got high fever or attacked with 
diseases which are beyond one's control and which makes a man quite 
unfit to leave his bed through &ickness T 

111'. A. A. L. ParIoDI : (a) Government have nO information. 
(b) ~  

GRANT OP ALLOWANCES TO TIlE CLERJt8 OF THE DISTRICT OFFICE118 0'1' TO 
EAsTERN BENGAL RAILWAY FOR SUNDAY AND HOLIDAY Won. 

240. Mr. Amar 5ath Datt: (a) Will the Go\"ernment be pleased to 
state if it is a fact that the clerks of the District Oftices of the Eastem 
Bengal Railway ~  made to work on Sundays and holidays T 

(b) If 80, will the Government be pleased to state, whether they an 
paid any extr!l allowances for working on Sundays and holiday'! , 

(c) If not, do Government propose to close the offices according to 
the Negotiable Instruments Act T 

(d) If not, why' 

111'. A. A. L. Pa.noDI: (a) Clerks, whose duties are speciftcally 
connected with the running of trains, are required to work on Sundays and 
holidays, and other clerks may ~ required to do so when a breakdown 
occurs, or when shops are working on Sundays or holidays. Clerks may 
also be required to work on these days when there are arrears of work. 

(b) In Calcutta gharry hire is allowed when overtime is worked.. 

(c) and (d). No. This would involve stopping train services. 

IIuD PASSENGER SUPERnn'ENDBNTB ON THE E4sTBBN BuGAL 
RAILWAY. 

24:1. 1Ir. Amar Bath Datt: (a) Will the Government be pleased to 
state, if it is a fact that the Eastern Bengal Railway authorities has 
recently created two posts of Head Passenger Superintendents to be 
recruited from Indians , 

(b) If 80. will the Government ht-pleased to state if the vacancies 
were advertised to get deserving candidates , 
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.... (cl If .... ot, .m. the Goteroa$lt be pJ.e$!ied to ~  *,hat.prQeedui:e waa 
adopte4 in h~  abG"e caaes. by tilt! sel8etitih Band of ih& TraMe Department 
to select il1en foJ' such posts , 

(d) Will the Government be pleased to staie, if it is ii. tact that the chief 
clerks of Katwar and Lalmanirhat District OffieelJ 1 ~ ~i ih ~ by 
their respective officers for appointment as Head Passenger Superintend-
ents' 

{e) trio, Will the ~ ~  b l ~ )  l ~ i li~Ii  it till fact 
that bOtli tne chief clerks mentionedahove were rejected and that. the aame 
i ~  <>meers were asked by the SeleetiOi1 B6&rtl td seiid suitable 
e&itdidates for such poets , 

(I) It so, will h~ Government be pleased to state whether there were 
deeerving eattdidiltes with requisite quali1ications for such posts , 

(g) Will the Government be pleased to state if it is • fJlet, tbit the 
Traftie Manager received appeals froin candidates wilt> applied for sueh 
pb8ts ~i  the deeisioD of the District Officers t If 80, what action, 
if any, .as taken on these appeals! 

(h) Is it a fact that the District Offieers ~  requestec:l to 1l0Dlihate 
eandidates fiem ~l I i ii  to flll up such vacancies' H 80, why , 

Mr. A. A. L. PanoDl : Enquiries are being made from the Agent, 
Eastern Bengal Railway, and I will communicate with the Honourable 
Kember when I have received his reply. 

GRANT OF LEAVE WITH PAY TO CooKS AND SERVANTS EJIPLOYED Iil 'rBB 
GUARDst RUNNING RoOlll8 ON THE E..sTEBN BENGAL RAn.w.lY. 

242. Mr. Amar lfaih Dutt : Is it a fact that cooks and servants 
employed in the guards' running rooms on the Eastern Bengal Railway are 
not allowed an.v leave with pay! If so, why , 

Mr. A. A. L. Parsons : At present running room cooks and sen-ants 
are allowed sick leave on half average pay for sixty days in 8 year. Govern-
ment understand that the rules are under revision. 

ALI.EaED TREsPASS INTO TIl!: HOUSE OF ONE RoY, A TR.uNs Cl.EJm £.T 
FuLcBA.BI, ON THE EASTERN BENGAL RAILWAY. 

243. Mr. A.mar Bath Dutt : IH it a fact that there was a trespass 
into the house of trains clerk Roy while he was away on duty leaving his 
wife alone in the house at Fulcbari, Eastern Bengal Railway, and on the 
raL'Iing of a hu{' and cry by the wif{'. the tr{'spass{'r left aDd was notic{'d 
by the neighbours' U so, was the trespasser an employee of the Eastern 
Bengal Railway and what action has been taken in the matter' 

Mr ....... L. PiLi1Ibtla : Government have no information. Th{' trains 
t]{'rk can presumably take any legal remedy open to him . 

.R.usnm OF Tin: PAY AND RETIBlNG GUTUITY OF ~  OFPrCEU 
OF TIll!: BAsTBJUf BENGAL RAILWAY. 

2«. Mr. Ama.r Bath Dutt : With reference to the reply given to 
qUNtiOll No. 564 in the last Session of the .Assembly, will the Government be 
pleased to state the reasons for not raising the pay and retiring gratuity 



Qf the ~  ~~ Gf th. ~l Il Bqpl BaUw&7, .... tat ~ 
for not taking any i~ on the report of the Committee of the Eastern 
Bengal Railway Indian Employees' Aseoeiation as stated in the reply , 
lIP. A . .&; L. ,...: It is lor the ~  bf h~ RMldt ~ iiritiate 

such proposiilit iffld td ~1 Witb i~ report of tlI:e ~  lt i8 for 
this reBao1t fblt h~ Baft*ty Boara aid bot bke up the que«tioit. 

GRANT OF INCREASED PAY TO THE 8UBORDut..lft &d:H at m EAsftifl 
BBJlGAL R.m.lUY. 

f45 .•. :til&f _ htt : 111 it If fotrt lfsti !fte iUilwi,t Board Me 
~ i i  tbe i ~  ttf Pi; ef • ~ of ifd cjf the 
Traffic Department of the Eastern Bengal JI,ailwaf, Ml the 

m~ i  . of h ~ Tr.aftlc, ~1  of .. h ~i  ~  at 
Biihvay, on tlle ground of ecbndDUt i ~ I  u is. 'fVUI te Gov-
ernment be pleased to state why the same I ~ l l1  hU n.;{ f.eeii gratlted 
to the othei' classes df the subotdiiulte lIta" ot the EAfrtem Beitgal Railway , 
lIir. A.. A.. 1. Jltanou : The Railway Board Mve sanctioned. propoaal$ 

which were put before them last June by the Agent of the Eastern Bengal 
Railway fGf raising the pay of certai1t c1aMes of the subordinate staff on 
his railway where, after inve8tigation, he ('ame to the conclusion that tbe 
previous scales of pay were not snffi('iently attraetive to secure tile proper 
type of recruit. They gave their sanction to the proposals which the 
Agent put before them, because they consider t hat in these eases the 
Agent had shown that the existing rates of paY! were not sufficiently 
attractive to procure suitable recruits, and in certain cases did not allow 
sufficient improvement on promotion to definitely  more responsiblf: 
positions. 

G:R.A.NT OF MILEAGE ALLoWANCE TO THE TRAVELLING TICDT lNS.PECTOBB 0' 
THE EASTERN BENGAL RAILWAY. 

246. Mr. Amar Bath Dutt: (a) Will the Government be pleased to 
state if it is a fact that the TravelliDg Ticket Inspectors employed in the 
Ea.<;tern Bengal Railway were receiving mileage allowance like that of other 
running staff employed in the Traftlc Department of the same Bliilway , 

(b) If so, will the G<>vernment be pleased to state if they are at 
present performing the same nature of dUty 88 b ~ , 

(c) If so, will the Government be pleased to state, whether they 
~ similarly treated in the matter of mileage allowance as before' 
(d) Will the Government be pleased to state if it is a fact that the 

Travelling Ticket Inspectors employed in the State Railways are con-
sidered 8S running staff in all respects. 

(e) If 80, will the Government be pleased to state why the TravelliDg 
Ticket Inspectors employed in the Eastern Beugal Bailway are not equally 
treated and rrllnted mileage allowanee T 
(f) Is it a fact that the Travelling Ticket Inspectors of the Eastern 

Bengal RailWAY submitted ~b i  to the Chief AnditOt of the 
same Railway rt>garding granting mileage allowance to them T If 80, 
what action hltR h~  takt>n on the rt>presf'ntations , . 

111'. A.. A.. L. Panou : I am collecting the information and will 
communicate 1Iith the Honourable M~mb  when it iA ~ i  
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Paovt8ION Oll'QUABTBBS PO& THE TUVBLLING TroUT INSPEC'roBS Oll'THE 

EASTERN BENGAL RAILWAY. 

t247. Mr. Amar Nath Dutt: (a) Is it a fact that ~h  Travelling 
Ticket Inspectors employed in the Eastern Bengal Railway have been 
suffering for W'Ilnt of quarters for a long time and that they made several 
representations to the authorities Y If so, what action, if any, has been 
taken on the representations t 

PROVISION OF Two SWIlOIING RUBS FOR THE EUROPEAN AND ANGLO-

INDLUJ EMPLOYEES 0., THE EAsTERN BENGAL RAn.WAY AT PAKBEY. AND 

SAIDPUR. 

248. 111'. Amar Bath DuU: (a) Is it a fact that the Eastern 
Bengal Railway Administration has recently provided two swimming 
baths, one at Paksey and the other at Saidpur, at a considerable cost to 
proyide amenities for a few European and Anglo-Indian employees 
stationed at these two stations , 

(b) Is it also a fact that due to paucity of funds adequate arrange· 
ment'S could not be made for the supply of pure drinking water to the staff 
posted at many road stations of the Eastern Bengal Railway , 

(c) If the replies to items (a) and (b) be in the affirmative, will the 
Government be pleased to say why money was spent in providing swim· 
ming baths for the benefit of a few in preference to a yast number of 
the Indian emp.Loyees who are in difficulty for want of or for inadequate 
arrangements for the supply of pure drinking water , 

111' . .A.. A.. L. PanoDl: (a) No. The swimminl! bath at Paksey wa.'1 
built from the funda of the Office1'8' Club, and that at Saidpur from the 
funds of the Institute. 

(b) No. For the past three years a programme of tube well sinking 
has been in operation. But in a number of instances these tube wells have 
failed to produce water of satisfactory quality. 

(c) Does not arise. 

INDEBTEDNB88 01' THE SUBORDIlfATE STAR 01' THE EAsTERN BENGAL 

RAu,wAY. 

249. Mr. Amar Nath DuU : (a) Is it a fact that the subordinates of 
the Eastern Ben1--aJ Railway are constantly borrowing money from the 
Eastern Bengal Railway Co-operative Credit Society and most of them are 
also haviDl!' recourse to temporary withdrawals of Provident Fund money , 
If 80, are these due to economic distress and sickness of the 8ubordiJlstl! staff 
of the Eastern Bengal Railway , 

(b i If the repJy be in the affirmative, will the Government be plel:Uted 
to state, what aetion, if any, they propose to take to relieve the distreu , 

1Ir. A. A.. L. PanoDI :  I am collecting information and will com· 
municate with the Honourable Member when it is received. 

t For auwer to thia queetioa., lee auw8r to queetiOlL No. 2311. 
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buOUlUTY ~ 81u&VIOB 0" TO SUBOBDDJAD STAn or THE EAsnBlI 
BElIGAL RAILWAY. 

260. BIr. Amar Bath Dutt: (a) Will the ~1  be pleued 
to state the reasons which led them to amend the words " on reduction 
of establishment" in Annexure" A" in paragraph 298, Note No.1, Chap. IV 
of State Railway Open Line Code, Vol. II, by the substitution of the words 
" in accordance with the terms of his agreement ", as also to restrict the 
seope ot appeal" from subordinate railway employeeH, by Standing Order 
No. 610. dated 4th August, 1919 , 

(b) Will the Government be also pleased to state if it is a fact 
that the agreement which each subordinate railway employee is TeI.Juired 
to sign in token of his acceptance on first ~i m  eontam. a clause, 
that his services are liable to be dispensed with at any time on a month'8 
notice or on a month's pay in lieu thereof , 

(c) Is it a fact that under the amendment of tlie code rule, vUU (a) 
above and under the ela1Hle in serviee agreement, t1itk (b ) above, the 
Eastern Bengal nail way AdmiDistration has of late dischaTg1'd some f'm-
ployP.eS against whom no dereliction of duties were bl"Ought home and that 
due to the operation of the amendf'd code rule some-employf.'e8, bann. 
less than 15 years' service at their credit have ~ deprived of the 
gratuity in terms of Annexure B, Rule 3 (II: (d) of gratuity rules, 
thus Musing extra hardships to these employees f 

(d) Is it also a fact that Annexure A, Rule 5 of paragraph 298 of 
State Railway Open Line Code. Vol II, very seldom, if ever, is applied by 
th". EasteM) Hengal Railway Administration when considering ea&elI of (US-
charge ~ 

(6) If the replies to items (b) to Cd) be in the aflirmative, will the 
Government be pleased to 8&y what steps, if any, the Government propose 
to take in this matter to safeguard the interests of the railW'ay employees 
against insecurity of service ,  . 

111'. A.. A. L. Panou: (a) As originally drafted, the paragraph of 
the State Railway  Open Line Code, to which the Honourable Member 
reft'1'!I. was baRed on a decision reached bv the Government of India in 
18R8. but did not correctly interpret that decision, for it was not even the!! 
the intention that non-pt'nsionable railway snvants, who. under the teMUs 
of their service, were liable to. discharge at one month '8 notice, should 
have any right of appeal unless dismissed summarily and without one 
month's pay. The matter was reviewed in 1919 as the practice of 
appealing to one authority after another against diseharge in cases in 
which there was no violation of the terms of service had grown to such 
an extent, owing to the incorrect drafting of the ~ as tOo l't'-act 
seriously on h~ efficiency of railway working. It was then decided that. 
in order to prevent the power to discharge being exercised unfairly, a 
railway servant, discharged in accordance with thf' terms of his service, 
should be pennitted to appeal to the authority immediately superiw 10 
the autaority issuing the order of discharge. 

(b) Yes. 
. i. , .. 

(c) Government are not aware whether the Eastem Bengal Railway 
Administration has recently found it necessary to discharge any employes, 
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~ fpr any fault bltt because of a reduction. in establishment. But, if 
so, under'rule 3 (II) (d) of the gratuity rules they would be eligible for 
gratuity on abolition of appointment provided their service has ~  

~~ ~ ~ ~ l  and faithful. 

(d) The general rule to which the Honourable Member refers applied 
to the Eastern ~ 1 Railway Admipistration, and Government have' no 
reason to suppose that it is not ioUowed. 

( e ) Iloes 110t arise. 

PBoVIBION 011' A REsT HOUSE AT KUBSBONG.lI'OB TIlE JlIlpIAN ~ I  

8~~ 011' TIlE EAsTON l ~~  R.w.WAY. 

~1  ~~ ....... ~ D1aU: (4) Is it a faet that two villas nt Kul'-
~~ ~  ~ t-or the ue of 08ieen ~  subordinates of the Eastern, 
Bengal Railway T 

(.b) b it I) 4ct tltat the villa i.JUe"'ed for the subordinate staff has 
~ ~~ ~  in fUJ!h a ~  ~ it eBD be I18ed. by Anglo-lndiam; only 
and the Same js 110t fit £Or Indian subordinates f H so, will the Govem· 
ment be ~ to state if the Indiau. subordinates have any such rest 
~ ~  U ~  -.l17 , 
•• ~ A.. L. ParIcmI; (a) Yes. 
(b) No alterations have been ~ l  in t.b.e villa uaed by the sub-

c.rdinate staff since purchase to adapt ii for the use of Anglo-Indians or 
/Ply other community. There is no rest h.ouse in the hills speciallf aQapteQ 
to t,b, ~ style of lim.g, and hitherto very few requests for' sueh a 
rest boWIe have been received by the Agent. 

~ ~ ~ rP.! ~ I  0' T1fB PO$T8 OF Cuw lNsP.CTOBS ON TIlE 
~ BpG4L J4B..u. 

i62. Mr . .A..mar ... tIl Dd: (a) Is it a ~  ~  ~ly h~  lfp'J:! 
some vacancies in the post of Crew Inspeetors unaer the Tradlc Depart-
I!lent of the Eal>1erp Hengal ~ l y apd som.e ~~ 8 ~  for the,;e 

~~ 1  b it a fact that the Deputl Traffic r, tern Bengal 
il ~y  psHl!ied aD ordq-on the tile to the ~~  .. These posUi are iJltended 

fGr Anglo.Indians ()Jlly " t 
fb) Will tb.e l ~ be pleaeed to atate 1fhether there was sueh 

~l  fol' ~  ~ l  I ~ 8 for AagJo-Indians only on 'the 
~ m ~~ :ijail ... ~y f If so, ",by' 

(c) If the &DIIWet' to (") be in the neptive will the Governalellt be 
phlaaed to atat.e, ~  Amon has ~ i ~ ~  tbe ~  ~ tp.e Deputy 
TraSic MU8@e;"', Eastern ~ l RaJlw,,"y, ~ ~ ~ f9 in (1:1) , 

~  ~  ~ ~ ~ : Enqu,iries .re beiDg ~  froDl the ~  
88b~m ~ l ~ 8  ,l(lDd 1 .. m ~  witb the H01lOllrable 
lIeui6er Wbeq 'Iha've ~ i ~ his reply. ' 

GtiIn' OWIWCBh8ED PAY TO ~ ~ ~ I)  Q, nu: BAST!:U 
BOOAL JUILWAY. 

253. Mr. Amar If .. th ~  (a) Will the Govert}JP.eRt be ~  .. ed to 
state if it it. feet that ",diaR subordinate eriiRlojees of 'tli,e ~  ):;.eqgal 
BaihYq of all roDka eiHl grades have,' ot late, iiubmitted 'memorials to the 



Agent, :Eastern Bengal Railway, for increase of pay OIl account of econOJ1U9 
diHtre'lli 1'''' .  " .  .  , " ~  . .., ',", , 

. (b) Wbat i~  if any, bas been. taken by tbe Arent, ~ ~  ~ l l 
Railway, on the In&Jonty of tbe memonals ,  . ',,' 

(,:) If no action has as yet been taken, will the Govenupent be pleased 
to state the ~  ,  ' ", , . ", 

1Ir. A. A. L. PanoDl: (a) MemorialH have befn 8 bl i ~ b, 
~ i  l~  

(b) As explained in the reply to t;b.e Honourable Member '8 unstarred 
question No. 245. The Agent has already submitted l ~  wruelt 
have been sanctioned, with regard to certain ~ of Ule fUbordinate 
at81f, an4 Government un4erstand that be is ia1J'estigatiDJ the poRtion 
.. jtb regard to certain other classes. 

( c ) Does not arise. 

Bt7J>J.>IrY N 'l7BB LIB ... y OJ' TIlE LEoJsLa.nva :i.saDOLY or ... Bw.1UY 
ACCOUNT DID AUDIT CoDE. 

~  •. ~ ~ p-.: (tt) Is it ! ~  ~  ~ ~ ~  eqPl' 
L1b!he ~ y Account and .Aw:lit fJqde m the t ... ~1 i  ~l  
'. ~  

( b) It! it a fact that the I8IIle Code has beeD referred to in iaterpellatioDi 
in the As.'leDlbly ? ,", 

(c) If the &D8Wer to (II) be in the aftirmative, will Government be 
plelUied to state the-reasons for not placing the book in the Library ~ 

(Il) Ie there &D7 objection to place the bqok in the Library' If 80, 
what are the I'eIIOD8 t 

1Ir. L. ~  (a) and (b). Yes. 

(d and (4). Arrangements are beiDg made to place the book in 
the Library. 

Pao'PDllOJl N .Lwn 011 'I'D VEUlfDAIIOJ' eon:Aoa )10. 28 IN Lo¥QWOOD: 

2M. 111'. Amar Bath Dutt: (a) ~ ¢ a fact th4t there ~ Q.P !ipt 
on the verandah of cottagt.' ~  ~ in LOnr.ood. t 

(11) \f as tJl.qe any ~  fJ'OUl :WemPf!X'S of *e ~bly occupy-
ing eottaq.e ~  ~ ~ i~  lfW Qf U¥bt l~ ~ AA4 ~ year' 

(0) Bat UlI' alepbeell 'ikeD to have a liItU 011 the verandah of 
cottage No. 28 t If not, why , 

'!'he BODour&bl.lIr. A. O. IIcWau.n: (a) There is no e-Iectric light 
ill th .. coveNd ~ leading 10 the eatnDoe. .  . 

(b) The tenant made a complaint last year and a complaint was 
made thi& year btl the HOAOnable Kember no fa .. pat this ~i  

(0) ~ ~  ~~ it is ~ ~bl  ~ ~ 1 ~ i l sanctiol1 
to more than lI i ~ m~  of ne" l~ i  U,)1tIX¥nts. 
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NUJIDB OF INDIAN TlW"PIC INsPECTORS RBORUlTBD SINCE 192' BY TO 
VARIOUS STATE R.u!.WAYS. . 

2M. 1Ir. Amar Bath Dutt: (a) Will the Government be pleased to 
state the mode of lecruitment of Traffic Inspectors on State RailwaYIL , 

(b) Will the Government be pleased to state the number of Indiam 
Trame Inspectors recruited since 1924 in the various State Railways and the 
Dumber of Anglo-Indians' . 
1Ir. A. A.. L. Parsons: (a) I would refer the Honourable l\fembet' 

to the reply given to his starred question No. 572 on the 2nd September, 
1926. 

(b) Government are not in p<l6session of information as to the number 
of Tramc Inspectors recruited since 1924, and they regret they are not 
prepared to supplement the statistics of communal representation given 
in the annual reports of the Railway Board on Indian Railways by figures 
for particular branches or offices. 

N'UJOBB OJ' BBNaALI CLEus BEOBUITED SINCB 1925 BY TIlE IU.n.wAY . 
B<wm. 

257. 111'. Amar Bath Dutt: (a) Will the Government be pleased to 
state the varioWl grades of the clerical services under the RailWay Board 
and the mode of reeruitment for the same , 

(b) Will the Government be pleased to state the number of Bengali 
clerks recruited since 1925 by the Railway Board , 
1Ir. A.. A.. L. Parsons : 

<G> Superintendents .. 
Aui8tanta, Dn. I 
Anistants, Dn. I 
Clerks, Dn. IT 
Clerks, Dn. II .. 
Clerks, Dn. III .. 

StenographeJ"Bf " 
·Upper time _Ie to 15 per eent. 
tSpeeial grade to 10 per eent. 

014 &ole. 
Be. 

600-40-800 
~1  

• 375--25-S00 
100-8-300 
t300-25--33f) 
100-8-156 
175-9--400 

NetlJ8coU. 
Be. 

550-30-700 
180-11).......450 

l0i)-8-260 

75-6-150 

1~1  

tPlue Ba.50 to stenograpbeJ"B attaehed to tile Members and 8eeretary, Bail,.,a, 
Board. 

The method of recruitment is as follows : 
(i) From the staff empluyed on railways. 
(ii) From candidates who have passed the Imperial Secretariat 

Examination held by the Public Service Commission. 
(iii) From a selected list of applications received in this oftiee. 

(b) Four. 

Loss SUSTAINED BY TO GoYJllUOOJiT OF INDIA 05 TIlE WOUDlG O. TID 
. ARIff CAlrl'DN BoARD. 

268. Kh&n Ba.ha4ur larfaru B1IIIaiJl lDIaD: (a) Haa h~ attention 
of Government been drawn to the paragraph published in the iuue of 
the RtatesmtUI of the 19th August, 1928, page 12, under the heading 
" Rs. 37 lakhs loss to Government-Army Canteen "  , 
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(b) If 110, will Government pleue .tate if the statement made thuein 
tJaat •• a net lou of Ba. 37 lakha bas been sustained by the Government of 
ladia on the transactions of the Army Canteen Board" is correct , 

(c) If correct, will they please .tate what are the causes of this 
great 1088 , 

(d) If any person or number of persons have been found guilty of 
causing or of being instrumental in causing the loss, will Government pleue 
state if any action has b ~  taken against hillJ Of ,thelll , 

(e) If so, will they please state what action has been take. , 

Mr. O .•. Y01lDl: (a) and (b). The answer is in the affirmative. 

(c) The causes of the failure of the Army Canteen Board are ex-
amint'd in paragraphs 7 (b) and (c) and 8-13 of the report submitted 
by the Currie-Sethna Committee in February 1926. A copy of the report 
will be found in the Library of the Assembly. The main cause of the 
failure, in the opinion of tbl' Government of India, wa.'I the inefficiency 
of the Controllt'r of the Board. 

(d) and (e). The Honourable Member is referred to the statements 
laid on tht' table in answer to un&tarred question No. 31 and starred 
question N'o. 715, dated the 22nd January, and 7th September, 1925, 
respt'Ctively. 

CoNTINUANCE or TIIB REKI88ION or baJl8 ALLOWED BY TIIB bINs or CoUBT 
TO V ilIL8 01' INDIAN HIGH CoUB'l'8 TO QUALIPY AS BABBI8TBlUI. 

2GB. 1Ir. Amar _MIa ~  (a) Is it a fact that the remission of 
terms allowed to vakils of Indian High Courts by the Inns of Court in 
England to qualify as Barristers-at-Law is proposed to be withdrawn from, 
1929 , 

(b) Will the Government be pleased to state if they protested against 
the proposal , 

(c) Do the Government propose to take steps 90 that the remission of 
terms may be continued as before or at least for three years more 1 

ft. BOllOlll'&ble •. I. Crerar: (a) The Government of India have 
no infvrmation. 

(b) The regulations are entirely within the competence of the Inns 
of Court and the GoVt'rnment of India are not consulted before they are 
framed. 

(c) On the information conveyed in these questions, which is all I 
have, the question apJlt"aJ'S to be ont' more for the Bar Associations in this 
country to consider than for GovE'rnment. 

VaIOUS GRADES OF CLERKS ElfPLOYBD UNDER THE DIRECTOR GENERAL oj. 
POSTS AND TELEGRAPHS. 

260. 111' . .lmar Bath Dutt : Will the Gonrnment be pleaSed to state 
what orf' the various grades of clerks employed under Ule Director-General 
ot PORt ... and Telegraphs and the mode of recruitment t ' 
L66LA J 
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JIr. P.' G. J&oteI'I : It is presumed that the Honourable Member ~ 
to the offiee of the Diret'tor-Gt'nt'ral of Posts and Telegraphs only. Tilt" 

)ll i ~ are the grades of clerks: . 

DesigMtion.!. 

Chief Superintendent 
Budget Superintendent 
Snperintendents .. 
Personal Clerk to D: G. 
2 Budget Assistants 
1st Division Clerks 

Scaleg. 

Rs. 550-40-750. 
Rs. ~ ~ ) )  

Rs, ~  

Rs. ~  

Rs. ~  

Us. 1 )~~1 ~1  with 
effic:ieDC:v bar,; at R<;. 130 and' 
Us. 180: 

2nd Division Clerks B.s. 55-5-155 with effid"ney 
bRn; 'at Rs. 80 and B.s. IH. 

2 Selection grade posts in the 
2nd Division .. Rs. 150-10-200. 

Rt'cruitment for the 1st Division and the 2nd Division derks is 
usually made :from persons who have passed the Staff Selection Board 
Examination. The other appointments are selection appointments and 
are made by promotion. 

PAY AND PBoSPEC'l'S OF THE SUBORDINATE STAFF EKPLODD UlmER THE DIBEo-
TOR OF ARMY AUDIT. 

261. 1Ir. Amar Bath Dutt : Will the Goverm;nent be pleas,ed to state 
how the subordinate staff under the Director of Army Audit is recruited and 
their pay and prospects , 

!'be Honourable Sir BImpeDdra BUll IIitra : I place on the table 
a statement showing the rates of pay of the subordinate sta1f under the 
Director of Army Audit. (,lerk .. are digiblt' for promotion to the grade 
of Accountants after pal!tling the Subordinate Accounts Service Examina-
tion and select.ed Accountants are appointed as Assistant Accounts Officers. 

Clerks are generally recruitl'd by Hclection from outside. At timea, 
howenr, tCJ meet ~h  requirements of 8 newly created DepartmeDt ex-
perienced clerks are taken from other accounts offices. 

II ta'fJfMJI.' .1w1Dillg Uu rate. of po" of the ""bordifWlte .toff aAdM tlte i ~  of 
..41"111, ..4t&dit: 

..4.Nt8l1t ..4CCOt1l1U Ot/tcer •. -Ba. 660--40-900 . 

..4CCQJIlltOllU.-Ba. ~ ~1  (Bar at Be. 420). 
. . .. 

Cleru.-Be. 1 ~  (Bal'll at Ba. 140 ud Ba. 178). 

For ~lIIIi  AUODDte OfIieel'll. and Aetoontallu joiJIiDg after tIae lit J oJy, 19!8, 
i ~ fonoWIng rates have beeD llUJetioned : 

..4uiBtallt ..4ccovtd. OfJi,un.-k ~  "", epeeiaJ pay of Be.. 50 to 
the .u.iltant Accounte OfIieer employed at the headquarter. of. tIae .... 
of the Vireetor . 

.AoeowtdGllu.-.... ~~  • 1M. (Bar at .. NO). 
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PomJCATION oP A ILum-Boox 8HOWING THB MODE OJ' RBCMJJTJONT TO TBl& 
VARIOU8 SUBORDINATE SERVICES UNDEB THE 00VEBN'IIENT OJ' bDa. 

262. Mr . .A.mar .ath Dutt : Has the Government published any hand-
book for public information of the mode of recruitment to the various sub-
ordinate servicelS under the Government of India f If not, do the Govern-
ment propose to do so J If not, why f 

The BODourable 1Ir. J. Crerar: I Wiluid refer the Honourable Member 
to tht' anl<wer given by my predeceiiSOr on the 7th February, 1927, to a 
question put by Kumar Ganganand Sinha on the same subject. 

GRANT OJ' INCREMENTS TO CERT.uN 2Jm Dm810N CLJ:1lU IN THE 
Alufy DEPABTllENT. 

263. Mr. BatyeDdra Obandra )litn: (a) Is it a fact that in 1924 
some clerks in the Army Department who were qualified for the 2nd Divi-
sion were confirmed in the 3rd Di\;liion for want of vacancies in the 2nd 
Division' 

(b) Is it a fact that these men were given increments at the rate of 
3rd Division for their temporary service of 4 or 5 yean in the 2nd Division 
which they had put in before confirmation' If 1Ki, why t 

(c) hi it a fact that these men have always been doing 2nd Division 
work and have been promoted to the 2nd Division with effect from tht: 
lst April 1928 , 

(d) Will the Government please state why increments at the rate of 
2nd Division for their temporary service in that Division before confirma-
tion were not given T 

1Ir. G ... Y01lllg: (11) Fp to the 1st June, 1924, there were on1y 
two dh'i'lions in the Secretariats and all clerks not in the First Division 
were classed as members of the Second Division, including those engaged 
on, and fit for nothing else but, routine duties. The latter were placed 
bt>low the efficiency bar of the Second Division. After the 1st June, 1924, 
a Third Division was eonstituted for those performing routine duties. 
The Army Department had a temporary estab1ilihment of men qualified 
under the old conditions for the Second Di\;sion and these included the 
men now in question. Two of the postg held by these men were made 
perman('nt in the Second Division in October, 1924, but the remainller 
had to go into the new Third Division and continued to do the routine 
work on which they had previously been employed. There they re-
mained until they were fit to be promoted and vacancies OC('urred. 

(b) Yes, but as I have explained, the duties of the present. Third 
Division were previously those of the Second Division below the efficiency 
bar. The men placed in the Third Division had, before eoniirmation, 
held temporary posts on fixed non-progressive rates well. below the 
eftleiency bar of the Second Division. They were performing work of 
no higher character than that performed by men ~h  had not 9ualined 
for the Second DivisiOD. Therefore, 011 confirmation, they received the 
illcrements prescribed for the lowest Division. 
LeILA 32 
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(0) The aa&WeP to the tint part of the question, if it refers roUte 
Second Division as now constituted, ill in tile negative. The answer to 
the second part is in the affirmative. 

(d) For the reasons given at (PI). 

c.OSSING OJ' TIlE EnICIENCY BAA IN THE 2ND DIVlBION BY DUPATOIIBB8 
AND TYPISTS IN THE ARKY DEPARTIIENT. 

2M. Mr. Batyendn. OhaD.dra Mitra: (a) Is i~ ~  ,that under 
existing rules despatchers and typists are not allowed to cross the efficie!1cy 
bar at B.s. 172 in the 2nd Division' Is this rule observed in the Army 
Department Secretariat' If not, why , 

(b) Is it a fact that there are certain clerks in the Army Department 
Secretariat who have passed the Staff Selection Board's test as typillts only. 
but who have been allowed to cross the efficiency bar' If ISO, why , 
• ~) Is it a fact that some permanent clerks in the Home and other 

Departments who were working as typists or despatchers were fixed in the 
3rd Division on the introduction of that Division' If so, why haR this 
not been done in the Army Department , 

(d) Do the Government propose to bring down to the 3rd Dh·iHion those 
clerks in the Army and other Departments who are ineligible to cross the 
efficiency bar in the 2nd Division under the rule alluded to and to reduce 
their pay to B.s. 170 pltl.S a personal allowance of B.s. 2  a month , 

:Mr. G ... Y01DlC: (4) Yes, but clerks already in permanent 
serviee before .June, 1924, who were recruited for the 2nd Division, are 
allowed under the same rule to cross the efficiency bar, if they are found 
capable of performing duties not merely of a routine nature. The rule 
is observed in the Army Department Secretariat. 

(b) There is one such clerk, who has been allowed to cross the 
efficiency bar under the proviso to the rule referred to in part (a) of this 
question. 

(c) At, regards the Home Department, 6 clerks who were made perma· 
O(,l.t in the 2nd Division with etIect from 1st April, 1924, were transferred 
to the 3rd Division; but they were warned at the time of their confirma-
tion that they might be relegated to the 3rd Division on its formation. 
In the Army Department, there 'were no clerks who were similarly cir-
cumstanced. Enquiry is being made from other Departments, and the 
result will be communicated to the Honourable Member in due course. 

(d) Xo, Sir. There are no clerks in the Army and the Home Depart-
ments who have crossed the efficiency bar of the 2nd Division other than 
the.se eligible and deemed fit to do so. As regards other DepartmentH, en-
quiry i& being made, and the result will be communicated to the Honourable 
llember in due course. 

INTBoDUCTION OF A LEAVE RESERVE IN TIlE ARIIY DEPARTMENT. 

265. JIr. Satyendra Chandra llitra: (a) Are the Government aware 
that a .. Leave ~  " has not yet been introduced in thE' Anti." Depart. 
ment Secretariat' If not, why , 
. (0) Is it ~ fact that there are several oft\ciating clerk!! in the Anay 
fiepartmt"T't who arE' awaitinl! confirmation on the introduction of theJ .. ave 
reservp in that Department'f 



(c) Will the Government be pleased to stat. whm it is likely to 
introduce the leave reserve in the Army Department , 

. Mr. G ... Y01IDI': (a) Yes, because the permanent strength of tile 
clerical establishment is still subject to review. 

(b) No, Sir, officiating clerk!; are employed in leave vacancies and 
their services are liable to be terminated at any moment. This is made 
plain to them on engagement, and there iH no undertaking that they will 
be made permanent. . _  . 
. (c.) I am afraid I am not in' 8 j)OsifiOD fO Bay .. 

MOTION FOR ADJOURNMENT. 
A'M'ACK ON THE PRESIDENT OF THE LEGISLATIVE AssmtBLY BY THE 

"TIMES OF INDIA". 

111'. Oaya Prasad 8iDgh (Muzaffarpur cum Champaran; NOD-
Muhammadan) : Sir, I beg to move an adjournment of the House ..... . 

111'. President : The Honourable Member cannot move the adjqurn-
ment of the House unless he obtains leave to do I):). 

111'. Oaya Praa.d 8iDgh: I beg your pardon, Sir. I ask for leave 
to move an adjournment of the House to discuss a definite matter of ur-
gent public importance, namely. an unjust, unworthy and uudignified and 
lib l~  malicious attack on the President of the House by the Tt.e.. 
ot Ir.dia. ~ l  of all sense of decpncy and decorum, and containing 
aspersions and lmeers reflecting' on the conduct of the President, anJ! cal-
culated to lower the dignity and honour of the Chair and of the Honse. 

Sir. Honourahle Members must have read with pain and surpritie the 
undignified attack made upon you, Sir, as the President of the House, and 
which reflects upon the dignity of this House, as well .• 

Mr. ][. Abmecl (Rajshahi Division: Muhammadan Rural) : What are 
yon for! It is your public duty. 

Mr. Oaya Pruad 8iDgb : Under role 11, Sir, a motion for an ad-
journment of the business of the .Assembly for the purpose of discussing 
& definite matter of urgent public importance may be made with the consent 
of the President. I beg to submit that this is a matter of public importance. 
and of sufficient public importance to justify an adjournment of the House; 
and it is also a definite matter, as it arises out of the scurrilous attack 
made by the Times ot India in its issue of the 24th August. It is also a 
matter of  ulltency because the longer this m ~  is delayed. I feel. Sir, 
that the dignity of the Chair as well as the honour of this House is being 
compromised: and I therefore under the circumstances feel that this is a 
case in which you should permit leave to move an adjournment of the 
House. I can quite realize the delicacy of your positioD, Sir, in this matter, 
because you have yourself been the subject of the attack; but we feel. Sir, 
that apart from your position as the Honourable President of this House 
and the custodian of our rights and privileges, our position and dignity 
8[0; Members of the House have been compromised by this eowardTy and 
unworthy attack. 

K1UtIhi :r.war lana (Lucknow Division: NOD-MuhammadUl 
Rural) : Sir. my Honourable friend, Mr. Gaya Prasad Singh. in order 
to obtain your consent has to satisfy you that this matter ~  which ~ 
baa been made ill a definite matter. Then he has to satisfy you that It 18 
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IMuDRhi Iswar Saran.] 
& matter of public importance; and the third condition is that it is & matter 
of urgent public importance. If he 8UCCeedS in satisfying all these three 
conditions, I submit with great respect that you may be pleased to grant 
him the permission that he prays for. 

Sir, I do not agree with my Honourable friend that you 
will feel any delicacy in this matter because I believe that 
in deciding this matter you will forget that you are occupying the 
Chair at the present moment. You will only consider the impersonal 
aspect of the case. What you will consider is,-liere is the Legislative 
Assembly and here is the President of that Assembly who has been attack-
ed in this particular manner by a certain paper which I shall not honour 
by naming in this House. 

Now, that the matter is definite no one could object to. 
Here is the article itself which contains most objectionable statements. 
What does the article say T I am not reading it. it is not necessary to read 
it, but YOll cannot satisfy the Chair unless you bring to the notice of the 
Chair the allegations. the very serious allegations that have been !Dlule. 
Now, tlw President has been aecused of gadding about. English is not 
my mother tongue and I, therefore, Sir, took the trouble of eonsultiug 
Webilter's Dictionary, and I find there " gadding" means going abont 
much needlessly or without purpose. 

Mr. ][. Abmed : What dictionary! 
M1IDIbi Iswar 8a.ran : Webster's Dictionary. Do me, Sir, Ule 

honour of listening to me. What I submit, Sir, is this. Here a paper 
has the impudence to suggest that the President of the Legislative As-
sembly in his capocity, pray remember, as the President goes about much 
needlessly or without purpose. I say, Sir. it has not only insulted the 
President but also the House of which he is the President. 

Sir. after this point, the next point is, is the matter of public impor-
tance ~ Well, Sir, this Assembly in some perorations haa been caned Inllia's 
Parliament Well, let us take it as India's Parliament. Then, wha; tloeH 
it come to! India's Parliament and the President of India's Parliament 
have been insulted and abused and attacked in a wholly unfair anrl mali-
eiolllS manner. Is this or is this not then a matter of public importtlDc'e " 

Then the third question would arille. is it urgent? I say, Sir, it is most 
urgent, for the reason that this HouSt' owes it to itsl'lf and owes it 10 its 
President not to allow this insult to remain without a challenge. It is up 
to us to resent. to repUdiate the insult that has been offered to this House 
and I shall go the length of suggesting that we should take such steps and 
"We shouM expect )'OU, Sir, to take such steps as may be necessary in order 
to -stop such attacks in the future. Of course it is hardly necessary to 
observe that I do not complain again.<rt just and legitimate criticilOD. I 
therefore submit that leave to make. this motion should be granted 

There is one other matter to which I shall refer. I wish to warn my 
friends that I do not wish to go into the merits of the question at aU. I 
wish only to say that the matter would not have been urgent if GO"ernment 
had taken advantage of their Publicity Department and had at oncerepu-
diated the statements and insinuations that were made in this article. (Ones 
of" Hear, hear ".) If they had a1& once said :" We resent such critieu,'D1, 
we repudiate the suggestions, we do not, cannot and will not countenance 
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articles such &II the one in question," then it might perhaps have been 
open to some one to say that this was not a matter of urgent public im,. 
portance. On the very first day that we meet after this attack if Govern. 
ment have not taken that step it is up to us to take that step.' 

The House will be pleased to remember that in the year 1926 certain 
statements were made by a certain newspaper 8M regards your ruling in 
• certain matter. I do not wish to rake up that· controversy; but this 
is what the late lamented Sir Alexander Muddiman in hill capacity as 
the I~ l  of the Houl!t" said at ODee : 
,., ,; J UlIly tl!U the HoulIt! that I haVl' rl'8d certaiu obtol'rvatioM whieb might be con· 
nrul'd .. a retieetioD against tbl' Chair. I diMoeiatl' myaelf entirely from that ';l·W. 
»I1Y I aaeure you that we are fully satiried that thl' rulinp of ~ Chair are ballefi ')n 
the prineiplee that have alway. been, and I trust will alwa,.. be. the buia of the rulinr 
of the Chair." 

. The reason why I have invited the attention of the House to this 
statement made by the Leader of the HoU8e is that the moment it came 
to the kn(\wledge of the Leader of the House, the Leader of the House 
rose-in his place in this ~  and re.pudiated the suggestion that was 
contained in that article. If that course had been followed in this case, 
Sir, I repeat that this motion might perhaps havp been open to the argu· 
ment that there was no urgency about it. 

Sir, let me make it perfectly clear. The Pf'rsonality of the President 
of the Legislative Assembly doeR not matter. If Mr. Patel had been 
attacked it would ha,·e been the concern of Mr. Patel and his friends 
8ud co.workers. But if the President of the Legislative Assembly has been 
insulted it becomes the concern not only of the non-offieial Members of 
this House bot also of the official Members, because the Assembly is made 
up of official and non-ofticial Members, and it is up to both of tbem with 
.one voice to repudiate publicly and empbat,ically thf' most objectionable 
8tatements that are contained in the article. 

A word more. ~i  and I have done. The writer has drawn a com-
parison between thf' present President and the past Prt'Sident: with 
thllt I am not concerned-but what hf' says is : 
" But that h(' should prt'Suw(' to go about Ildriaing til('m iu r('iereDl'e to their 

dutit"l iI another mattt'r ; 8mi if it is not su('h pl'l"!lumptioll whil'h takes him on tour 
for wlult purpoll' dON h(' go, h it politiftl' ". 
Now. Sir. what is the insinuation T Thf' insinuation is that the President 
of thf' Legislative Assembly abuses his position. abuSt"S bis rights ~  
abu8eS his privileges and goes about discussing politics or preaching 
politics . 
•• It It ont' of tho,(' l ~ l8 he pft'tl'Drls to mllkl' , ,. 

Now, Sir, comes thl:' last suggestion and it is the most disgraceful of all. 
" I. it _Iy a 1'11." of getting rid .f \hat mOIll'Y· l'ith \\'l1l('h lIl' ·libs to be 

.. t.('Dtatioully mllguifieeat , ". 

I submit. Sir, irrf'spective of the personality of h~ President, such 
Tile and vicious attacks would have been resented by the whole House. 
But in this case the resentment is greater, the indignation is deeper, 
~  the pl't:8ent occupant of the Chair happens to havf' our respect, 
'our admiration, our esteem and oor confidence. (Applause.) 

Mau1vi Kvb&mmaA Yakub (Rohilkund and Kumaon Divisions: 
'Muhammadan Rural): Sir, after the speeches of my friend the Mover 
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of this motion and my friend Munshi Iswar Saran there is hardly anythiug 
for me to add about this motion being in order. It has been clearly 
shown that the matter is urgt'nt, that it is a de6nit.e matter and that it 
is of public importance. We all know that the high esteem and con6dence 
"'hich our President enjoys throughout the whole country needs DO 
demonstration. At the close of the last Session the eloquent encomi1Dl8 
which were showered upon him both by the official and non-official Mem-
bers of this House, and the manner in 'Which he was re-elected a Member 
and also as President of this House, fully demonstrate the· oori6denee' 
which the country reposes in him. The mischievous and cowardly attack 
of an Anglo-Indian paper, which very often takes a prominent part in 
widening the gulf between Indians and Englishmen, has certainly wounded 
the feelings of not only the Members of this House but of the people of 
the country at large. Therefore, I say it is a matter of general interest 
that the conduct of such a paper should be condemned by this House. I 
hope, Sir, that your sense of modesty will not overcome your sense of 
duty as the custodian of the honour of this House. I can only add, Sir, 
that I ""ish that your Deputy President could have been in the Chair on 
this occasion. . 

Mr. PresideDt: I take it that the Government have nothing to say 
on this' 

The BODourable Mr. I. Crerar (Leader of the House) : I have only 
one word to say. I understand that the purpose of a motion for the 
adjournment of this House is ordinarily to discuss a matter of policy 
for whieh the Government is responsible. Government must. of coul'lle 
repudiate any.responsibility whatever for this article. If I might hazard 
Ii suggestion, I venture to think that you. Sir. are perfectly able to 
maintain and preserve the dignity of your office. I have no further 
remarks to make and I leave the matter entirely in your hands. 

Mr. lapmadu •. llelrta (Bombay City: Non-Muhammad&ll 
Urban): It is not clear whet.her the Government is identi6ed with this 
article. 

The Honourable Mr. J. Crerar: I expressly said that the Govem-
ment entirely disavowed any responsibility for it whatsoever. 

111'. Prelident: This is one of thOle matters in which the PresideDt 
and the House are apt to go wrong if they permit theJWlelves to be moved 
by indignation at the nature and character of the attack. I am grateful 
to the Honourable Member for giving me 24 hours' notice. That baa 
enabled me to look int{) the Parliamentary procedure and precedents and 
give my considered decision. I have no doubt whatever that the matter 
proposed to be discussed is a definite matter j I have also no doubt 
that the matter is urgent. and it is quite clear that the matter is of 
public importance. But that is not all. Because the- matter proposed to 
be dil;Cussed is a definite matter of urgent public importance the 
President is not bound as a matter of course to rule the motion in order. 
Honourable Members will find that the Standing Order 11 gives wide 
discretionary power to the Presidt>nt to admit or disallow a motion for 
adjournment. A matter may be urgent, it may be definite, it may be 
of public importance, and yet the President may in a proper case disallpw 
such a motion. 



\Now, in this particular case, I h ~  aK I have already pointed out 
to the HOUKe, looked up Parliamentary procedure and precedents and I 
b~  come to this conclusion. Generally speaking, motions for adjourn-
men1 under Standing Order 11 must have relatiohf diteetly or indirectly, 
to the conduct or default on the part of Government and mwrt be in the 
nature of criticiflDl of the action of Government. I am quite clear about 
that, and I am supported by the Parliamentary precedentM in that respect. 
It is not necessary for me to quote those precedents at all, but jllt!1: for 
the information of the House I should like to mention one _ in which 
a ~ mb  obtained leave in the HOD8e of CommoD« 10 move an adjournl 
mtmt of the House for the ~ of diseU8liing a definite matter of 
uJ'(l:'ent public importance, namely, " the articles of a scandalous nature 
wbich have appeared in the Daily Mail and other papen relating to the 
conduet of c;ertain Members of this House." Weare dealing with a case 
in which there is an attack againKt the President; t.at was a ease ill 
which there was an attack against ~I mb l  of the House. Now, when 
the business under diseulISion at a quarter past eight Was postponed, the 
Speaker Maid : 

" The HoI11M' is aware that. we have l ~ 8·1;; for ~ lll i  of tIM' motIon. that 
the Honourable and gallant l'denlber for Finllbury IUl8 beeu given le .. ve to move. The." 
It-ave \'r1l8 given. But on refit"C'tion J think I ought to inform the HoulM' that J ha Vto 
('ome to tbe opinion that I waB wrong in I&("('eptiag that motion. When the HOBOnTDb1e 
and jtallant. 'Member I'OIIP to a8k for 1t'l1\'(' to movf' the adjonrnment, I ('onsidered ill 
mJ mind th .. points whieh 11;ere involvt'd in Standing Onlet 10, nnmely, wht'tber the 
motion 'IIa8 for tht' l'urpolE' of expreesing It definite matter. I thought the matter 
wall dpfinite; whether it was urgent. I thought it was urgent. J thought it "38 
Il publie matte .. and J thonght it 1nI8 on important matter. Thereupon J aeeepted it. 
Perhaps nleo I wu moved with BOIDe indignation 'It tht' .. hara .. trr .1f tLt' attat'k and 
the aatun of the atta('k whiC'h hft8 been mad(' upon ('ertain Members of tbp HoUJJe. 
but J l'onfetlll that I bad not in my mind at the moment the rnliDgII whieb had beton 
givt'n on former Ot't'uion8 that 1D0tioll8 for Ildjournm(>nt undt'r StandiDg Order l(J 
lIIU!t haTt' BODIe relation tl) the I'ondu('t or default of GOT('rnmt'nt Dnd must be in tht' 
nature of eritieism of tbe Governmt'nt eitht'r for haling done some aetion or for hftving 
omitted to do some aetion whi('h WIl8 urgently nt"C't'I!8luy at the moment. The ml'tion 
of whirb the Honourabk-ond gallant Member gave notiee, namely, to ea11 attention ta 
the artieles of a seandaJou8 118turt' whi('h bavt' appeared in the »ail1l Jlail and other 
papers relating to tht' rondu('t (lIId I'haral'tt'r of ('ertaill Mt'mbers of this HonlM' does 
1I0t uft'eet the GovernmPDt Illld whatevt'r DIll" ht' the det"ision of the House t'ither in 
adjourning or refueing to adjourn the lIetioo' of the Government ill not in i88Ue at all 
Therefore, I do not think that the motion ean llroperly be made. It rniaee a law 
inue. Hononrable Members when uked to VOle a)'e or nay oa the motion for adjoum· 
ment would he uked to pronoun!'e an opinion that would 1l'llTe the Governml'Dt intad. 

~ tht' GoveTlllllent would lIot neeeBllarily take uny part in the diBeuBBion of thllt 
qnestloll. To that tllttent the motion rai_ a falst> iant'." 

The Speaker of the House of Commons then asked the Honourable Mem-
ber if he could not see his way to drop the motion. Leave having been 
¢ven it was not in the power of the Chair to prevent the Honourable 
Member from making the motion. The Honourable Member accepted 
the Muggestion of the Chair and did not tl).ake the motion. This. case is 

~l  to the caSe I have just read to the House. I go further and 
say that if it is the intention of the Honourable Member from Bihar tq 
rai$(> the question of privilege-and 1 do not know how far the question 
of privilege does arise in this case-I should say at once that no discus-
sion on a qut'frtion of privilege can take place on a motion for adjourn-
m~  I lay it down dt'flnitely and utlatnbiguously. Under these cir-· 
cumstanees, I regret I must disallow tbe motion for adjournment. 

Tltere i. one word more which I would Iikete .. y. Let not this' 
ruling be understood to mean. that the HOU8e has no remedy whatever iv 
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~ h 8 ~  I h l~ that it is the inherent right of any Assembly to defend 
ltself agaInst outside attacks and it is perfectly open in a proper case for 
the House to table a substantive motion and pass 8 vote. of l ~ or 
condt'mnation on the attacker. But that is a difft'rent matter. On 8 

motion for adjournment this can not be done. I therefore disallow this 
motion for adjournment. 

lIr. Amar Bath Dutt ~  Division: Non-Muhammadau 
. Rural) : On a point of iilforIna tion. Sir, ma)' 1 know' what action'the 

~ m  is going to take in this matrer' Judges of High ) ~ have 
their remedy. They can bring before them any man they choose and 
punish him. while the Speaker of this House seems to be without any 
remedy in sueh matters. So I would like to know what act ion tbe Gov-. 
l'rml1('nt proposes to take to protect the Speaker of the Hr)use againSt 
:such a libel. 

llOTIOX FOR ~~  

QUINTh'X FJUUD. 

J 
Lieut.-Oolonel B. A. 1. Gidn81' (Xominated : Anglo-Indians) : Sir, I 

rise ~ ask ~  permission that this House do adjourn with a view Lo 

I consider certain facts relating to the gigantie quinine fraud that ill to-dIlY being perpetrated throughout the length and breadth of India and to which 

1 the people of India are being subjected. I shall prove to you the importance 
.of this matter. It wilInot be diftieult to convince this House how iml)()rtant 
tbi., matter is to the country when I refer to tht' mortality from malaria, 
which totals 4 millions a year, in other words 1.1 per cent. of the popuinrion, 
anll if I were to ind{'nt on my imagination and place the corpses of these 
4 million victims side by side they would cover 2.300 mile.. and extend 
from the north to the 80uth of India. Such is the appalling malarial 
mortality in this country which J would call, for want of a better IlI1lIle, the 
malarial longitude of India. Sir. this quinine fraud ii> being done by the 
·wholesale importation into India of certain spurious quinine prepliratiou.q 
especially quinine bisulphate, a specimen of which I haw in my hand. 
I do not include in this fraud quinine preparf'd by !luch well·known firms 
as Burroughs and Weleome, Park Davies, Howard and Company and other 
reputable firms. It is the most terrible fraud that has ever been per-
petrated on this eountry and the unrestricted '\ale ofthit; spurious drug 
hils, I submit. been l l~  responsible for the steady high mortality frow 
malaria. The label on this bottle exposes the whole fraud. It states here 
.. Qllinine Bisulphate " and beneath thi!; in small letters there iM printed, 
the word" Co." which means .. compound". Against this iH printed the 
.quantity, i.e., 5 grains, meaning that there are 5 grains of quinine bisulpbate 
in each tabloid. This quinine hru; been t'xamined b~ the Chemical 
Examiner to the Punjab Government who certifies it to conl!liHt of one grain 
or leAA of quinine, 3t graim of chalk and half a grain of alum or other 
iru;oJIl8ble matter, to make it a little tasty. The wholesale price this quinine 
i" ~i  sold at in Bombay iM Rs. 5 a lb. as against the wholesale OOfjt price of 
pure Government quinine of Rs. 19 a lb. How is this pGl!tIible unlesH it be 
a !>Vurious preparation T Now, Sir, this i& the fraud that is being per-
J!etrated upon the peoples of India and absolutely no steps whatever are 
being taken either hy the Central or Provincial Govemments_ And why , 
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Be('aul)( there ~ no Drugs Adulteration Act in India, an Act which :3'(,D 
Egypt, Palt'Htine and MeHOpotamia poMHeHH. (An Honoura)Jle Me",ber: "Who 
makelJ that quinine' ") This l!purioll.'i preparation of qujnine.is manu-
factured in England and Germany and other placet.! of Europe. Tl.le label 
on the bottle states" Made in Lond9ll, England ", but imported and eom-
pre.'I8ed in India by D. Rai and Company. This imposition on the ignorant 
ABU suffering pnblic, as I have just said, is being per-petrated with what 
.a1mOlrt .looks like the connivance of Government. The!'e are many other 
~  b l i ~ quinine. e.g., ergot, bislRuth, cinchona. etc., that are adulterav 

," ed and imported into India and imposed on the ignorant public by dis-
honest Rnd unqualified chemiHts and druggiHtH. The supply of quinine ia 
India comes from two SOUreet.l, one from the Government and the other as 
iIOld by public chemists, etc. This HoWIe will be interested to know that 
Goyernment holds a stock of quinine which is 21 years in excess of its 
annual requirements. 

MO!It of the quinine offered in the bazaan; for sale to the public by 
fIO-called small Indian chemistH (of COUl'fte excluding the reputable 
~h lll 8 of India) i ~ not quinine at all but chalk. India is "par 
eX.lellence ., the dumping ground for every variety of quack medicine 
and adulterated dnlg manufactured in all pam of the world ; its marke1B 
are giutted with uself'118 and deleterious drugs sold by unqualified 
chemists who are themselves a public danger ; and yet the Government 
looks on ,,·ith complacency. I don't say t!hat it does 80 deliberately, 
but that it has done MO for wany years there is no dl)ubt. Otherwise it 
would ha\'f' awakened to its responsibility years ago and introduced a 
j'ooo and Dr\lgll Act-a Pharmacy and i ~ Bill-and iruw.ted Qn 
all eilemiortt; bt'ing sui.tably qualified. The nf'xt point is the ~ y of 
the matter. This will not be a difficult matter to prove. 
1Ir. PrelideDt : How long has this beeD going on , 
lJeut . .oolcme1 R. A. J. Gidney: I canDot tell you how long the 

quinine fraud has been going on, but with regard to the adulteration of 
other drugs, 1 bdieve the fraud haH been going on for a good many 
years. 
Mr. Prelid.ent : How 101lg has the Honourable Member known it T 
Lieut.-Colonel B. A. J. Gidney : I have known about the quinine 

fraud quitt' rt'Centl\". indero I knew of it from the exposure in the 
Cit·t/ and .ViWary Gazette. We are on tbe eve of the malaria season in 
Indilt. Weare entering on the period wben milliorul of our malaria 
stricken people will be tramping to our District Board and Municipal 
hospitals  expecting to be given quinine but receiving chalk ins:ead. 
An Honourable IIember : Did the Honourable Member receive a re-

port from the Government Analyst ! 
Lieut.-Col. B. A. J. Gidney: I have got with me the report of the 

Chemical Examiner to the Punjab GovettpneJ;l,t "'" ~  in the Cit'il and 
Military Gu::r.lte or 31st August 1928. Public opinion has been arow;ed to 
• ~ l ) large extent and India OWeH a debt of gratitude t() the pubhc ;'PJrited 
mcm who have exposed this fraud and to the CimI and MiUtary Ga;;elte for 
opening its columns to the exposure of this fraud. My poillt is, what are we 
pint: to do ~ 1 Itnow Government is too busy readjU8ting political bi!UIl-
tiv'1t; and so I have asked for an adjournment of the Hou..-.e because 1 I)(hcve 
that Honourable Members who are the custodians of the country will do 
their utmost to atop tlUs gigantic fraud on the health of our people. Gov-
ern'llr.Dt will probably try t.o evade responsibility on the score that med!cinp. 
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is .1 transferred and provincial subject. I know tbat medicine il-a 
tt'Il'thlerred subject and that the Devolution Rules state that food 1 ~l

Hon IS also a provincial matter, but Government cannot evade direct 
re;po;u;ibility in this quinine fraud because this spurious drug is im ~ 

int(l India at its various sea ports which are under the Central Govern-
ment. This quinine enters India tIt4 all Indian seaports where it is &SI>essed 
by the Customs and Government derives cust.oms revenue from it tor all 
such importation is subject to the ,Sea Customs Act whieh.iII ~ I  

Government of India matter. Indeed, if I were uncharitably inc!iui-d, 
I might say the Government of India in receiving import revenues Il'flm 
. boffW> drugs, of which fraud it is fully aware, is, in a manner, aiding 
IUid abetting the fraud. I therefore submit that Government cannvt ~  

~ ili  its responsibility. It may say it knows nothing about it. I tlub-
mit that it certainly d()('S know and it should know, for Government has 
already been warned of these frauds, malpractices and dangers. On the 
19tL March 1921 I introduced a motion in this HOUHe in which I ~ M 

Government to impose a 20 per cent. extra taxation on the importation of 
certain dishonest quack drugs. Government refused to do so on principle. 
On the 9th March 1927 this matter was brought to the notice of the Council 
of Stak I have before me that. debate in which the Director tlenerlll of 
the Indian l\Iedical Service 8I!8ured the Mover of the motion that ht' would 
repJ't'!*'llt to the v8rious Provincial Governments with regard to the nect'88ity 
of II. }c'ood and Druf!S Act being introduced. as also that the i i ~ (If phar-
maceutists be placed on a proper footing. I understand that the vnriolts 
Governments have been consulted about this matter, but nothlDg material 
has been done for the past eighteen months and the millions of India are 
still dying of maluia. The Tropical School of Medicine in Calcutta has also 
pronounced its ('pinion about the danger of this drug adulteratie.n. and 
pressed fo}' legislation. The Senior Trades Commissioner haM also exposed 
h~ dangers and advised a Food and Drugs Act. Mr .• J. C. Hh .... h of 
Calcutta has also exposed these dangers and pressed for legislation. The 
Illflian Chamber or Commerce in Bombay have also written to tht! Oo\"em-
ment of India. Education, Health and Lands Department, and askell for 8 
Food and Drugs Act and standardisation of all drugs manufactured 0\' im-
ported into India. Representatives of well known drug manuflletnrel"R 
and the public Press have alRo widely ventilated the fraud and ~  I' 
ask the Government, what has it done' Nothing! when it wa .. d::arly 
its duty to act at once and !IO sa\'t' India. Why hal'> it failed to do ib1 
duty! Why hllf> it not introduced a Food and Drugs Act-a Pharmaey 
nnd POJwnl! Bill and other rentt'dial m ~m  I therefore aRk thr GO\'-
ernment to give the HOURe the following &SRurance, failing which , ask 
Y('ur permission to adjourn the House for further eonsideratioD of tbe 
r.J:Jlter. I ask the Government of India to give the HoWIe an aA.-.l1l·anee 
that, after adequate enquiry, it win take early steps ... '" 
1Ir. President : Order, order. This procedure is not to be utilised for 

the purJlO!'e of I'oliciting 8HHUrances from Government. If the Honoul'Ilble 
Member wil!heH to 1lI".k leave for an adjournment of the House he (lan (10 80. 
Lint.-OoL •. A.. I. CJtd:aq : J ask the House to join me in dellWldiq 

from flie Government the immediate ROppreasion of this drug fraud. Thllt 
it is of great and grave national impo1'tallce to the millions of our people no 
one CAn gainll8Y. I therefore ask you, Sir, to be 10 good as to grant an ad-
journment of thiR House. 
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111'. G ••. "Jploi (Secretary, Departmp-nt of Education, Health and 
Lundl!) : Sir. I do not think it nece88ary for me to discuss at length the 
im~i i ly lurid pieture which my Honourable and gallant friend hu 
painted of the evils of the quinine pill peril. There are only two questions 
which I would like to submit for the consideration of the House, viz., 
whether this is a definite matter of public importance, and further whether 
it is a matter of urgent public importance. First, as to i ~ definitene88. So 
far af; I am aware, my Honourable and gallant friend's indictment is based 
upon the C<?mmunication ~ th.e ~ li~  ~ i ~  of a h mi~l i~ 
UDsubMtantlated, ~ fa't· as· t can see, by any te'StiD1ony or whIch I am 1U 
1'0HSeNSion, or for that matter anybody else. llast of his arguments are 
cuIlf>d from the l~  of the Civil au Military Gazette. It is difficult, 
Sir, in the circuJDJrtanees, to judge of this matter merely by the cones-
pondt'nce in the PresHo 

The second question ill whether this il> a matter of urgent public 
importance. My Honourable and gallant friend has by his own speech 
played completely into my hands, beeaUfie he says that in 1921 he made 
a motion to l>uggest to Government that a duty should be imposed on the 
importation of this drug. Further, he says that ill 1926 or 1927 the matter 
was diH<'ui*led by the Council of State. Again he refers to a letter addressed 
to the Government of India HOme time in May 1928. If that is so, where 
is thf' urgency of tlris matter f The Government of India have been con-
I:jidering it for years. (Aft HOftQllrable Member: " And done nothing! ") 
I wiII come to that. We are not discu88ing the merits of the question or 
thf' action taken by the Government of India, but only whether thi.!i is a 
IIUltter of urgent and definite public importanCt'. He says there, is the 
imminence of malaria and millioDli of people will die. There again the 
quHtion arises, has he established that the bulk of the people who QiIe quinine 
U3C thlb adulterated quinine' I am not aware of the national extent of the 
ao-called evil. So far as I can gather from the documents on which my 
.friend balleS his C&IIe, the e\'il is confined to the Punjab. 

The third point to which I should like to draw your attention, Sir, 
is that under Rule 12. clause 2. of the Standing Orders of this House, a 
matter has not merely to be a specific matter for discussion, but also a 
specific matter of recent occurrence. How is this of recent occurrence , 
According to this document, the sale of the allt'ged adulterated drug has 
gone on for a lonp: time. 

111'. Prelident : Order, order. ~  Honourable llember has failed 
to sntisf" me that the matter is urgent, On the contrary he has satisfied 
me that' the matter is several years old. I therefore regard his motion 
as one which dOf'R not satisfy-the requirementti of Standing Order 11, 
and I t hert'fort> d isallo,v it. 

BILLS ASSENTED TO BY THE GOVERNOR GFlNERAh 

111'. Preliclent: I have received a letter from Mr. G. Cunningham, 
Private Secretary to His Excellency the Viceroy, reading as follows : 

•• Bir 1 have the bonour to inform you that tht' following BiIb whieh wt're puseit 
by both cibamben of the Indian Lt'gialatuft' hH"H' been Wl8entt'd to by Hia EIeeUeney 
tile Govl'mor Gt'nenJ uDdt'r thl' proviaiOJl8 of b ~ (1) of BWtion 68. of tile 
GOTt-mmt-Dt of India AM : 

Thl! Bumla Salt (AmNldmt'llt) Art, }92S. 
Tht' In.11all SHuritiM (AlIIl'ndmt'Rt) At't. 1 ~  

'MI-~ I il  Tnt'omp·tax (Amt'1ldment) Al't, 1928. 
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The l.n.Iand Bonded WarehoulIeII (Amendment) Act, 1928. 
The Indian FiDanee At-t, 1928.' . 

The Indian Merthant Shipping (Amendment) Aet, 1928. 
The Indian Tariff (Amendment) Act, 1928. 
Tht' Stt-el Industry (Protection) Aet, 1928. 
The Indian Territorial Foree (Amendment) Aet, 1928. 
The Atu:iliary Foree (Amendment) Act, 1928. 
The Chittagong' Pori {Amendment) -Ad, 1928.' l 
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PETITION RELATING TO THE TRANSFER OF PROPERTY 
~ Mi M ) BILL AND THE TRANSFER OF PROPERTY 
(A.J.\IENDMENT) SUPPLEMENTARY BILL. 

Becreta.rr.of ~bly : Sir, under Standing Order 78 I have to report 
that a petItIon sIgned by M. R. Ry. K. R. Venkatachariar, Pleader, 
Chittoor, has been received relating to the Bill further to amend the TranllfeT 
of Property Act, 1882. for certaiu purposes and the Bill to supplement the 
Transfer of Property (Amendmen1) Act 192 which were introduet'd 
in the Legislative A&"t'mbly on the 14th ~ m~  1927. 

DEATHS OF SIR ALEXANDER MUDDlMAN AND CAPTAIN 
KABUL SINGH. 

The BOD01IJ'&ble Mr. I. Crerar (Leader of the House) : Sir, bttfore 
the list of business for the day is entered on, with your permission, bar, I 
should like to say a few words on what must be to us alI a very melancholy 
subject. Since the House last met, there has pa.ssed away in the late Sir 
Alexander Muddiman, a personality once familiar and highly respected, 
not only within theSe walls but beyond them-more than that, because if 
I rightly remember, an Honourable Member opposite once referred to him 
with general applause afi .. our beloved Home Member". Though at the 
time of his unexpee1t:d and lamented death, he was no longer a lIember, 
I am confident that the whole House and every individual Member of it will 
be l!.cutely sensible of a great and irreparable 10118. On Sir Alexander'. 
record and achievements in the office, to which I have unworthily succeeded, 
it would not beeome me to dwell. I was not a Member of the House during 
his Leadership and the great majority of Members now present bave a 
direct and intimate experience to which I can lay no claim. But the great 
capacity and l"e8Ouree, the geniality of temperament, the essential equity 
of mind which he displayed as Leader, and tbe confidence be inspired in 
every quarter of the House, are matters of common knOWledge. 

J--Imew"lUm as the best of Chieflt--flBgaeious, imperturbable, alwa)'8 
ready to 8B8iRt, to advise 01' to support. I think I m.ay aay that I a)gu k • .tew 
him, as indeed did all with whom he was brought IDto any close relation, 
all a peJ'8ODal friend. I cannot find adequate words to expre88 the IIOITOW 
and di8lll8y whieh the news of Sir Alexander Muddiman '8 tragically mdden 
dt"Ce&lle brought to his luge circle of friends, and I shall leave them unsaid. 
Those who 80 knew him must, I think, have been eHpecially impresRed by 
what, in the experience of most of us, 1. a ~  ~ i~ is ~ inestimablc, ~m  
binationof qualities-a shrewd and penetratmg lD8lIht IDto human motives 
snd eon,tuet aDd a great charity and Rood humour in passing judgment 
upon them. 'And this happily balaneed habit of miBd he carried into the 
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))lore imperHonal iHMueH of politics and adminiKtration. No one had a keener 
intellectual appreciation of the logical value of the iuues that there ariNe : 
no one could 888C88 with more sympathy and wisdom their practical value in 
human affairs. Few men, I believe, in recent times have left so many to 
deplore their death. To'-1lili1 HO\Ule he has bequeathed a memory which 
will always be preserved, and a tradition 88 Leader, which it must be my 
bet;t ambition u> endeavour humbly to follow. 

1 a]so think, Mr. President, that I would be failing in my duty if I 
did not make a reference u> the 1088 tlMl! HoWJe hu susteinedin the recent 
death of Captain Kabul Singh. Captain Kabul Singh was modest anli 
retiring by temperament, but I think he had earned the respect and esteem 
of the House and I feel that the House will desire u> record an expresaion 
of its deep regret. 

Mau1vi IInhammed Yakub (Rohilkund and Kumaon Divisions: 1t1u· 
hammadan Rural) : Sir, I also join in mourning the 1068 of that great Eng-
lishman, the late Sir Alexander Muddiman. By his sympathy with tlle up i-
rKLionb of the Indian!!, by his unfailing courtesy and by his straigbtfor-
ward manner in dt'aling with the people' of this country, he had earned the 
love Knd rCbpoot of all those who had the privilege of knowing him. We 
the Members of this House know yery well that differences of opinion as 
regards political matter!! neyer interfered with the HOCial ~l i  of the 
late Sir l ~  M uddiman with the Members of this Hou.se. and even 
during the most contentious debates he never lost his tempt'r or his sense 
of humour, and he extended hiH hospitality and courtesy equally to the 
Swarajisbl 88 well as to the Mt'mbers on the other side of the House. When 
he was elevated as Governor of tht' United PJoovinces of Agra and Oudh 
it was expected that a new era of broadminded policy and improvemt'nt in 
thp. administration of the province had begun, and in fact during the very 
hrief and Hhort Pt'riod of about fivt' months wht'n he was Govt'rnor of the 
United Provinces, the wholt' prospect was changed and the people of the 
province thought that tht' regime of Sir Alt'xander Muddiman would be a 
regime of sympathy and good will. but alas. it was not going to be fullillt'd. 
The irou hands of untimt>1y dt'ath havt' snatched him away from the scene of 
his action. The gent'raJ character of the mourning which was displayed by 
the people of the United Provinces on his de.ath shows his popularity and 
the Jove of the peopJt' of the ProviDC'e which he had earned during that 
short period. Our hearts go forth in sympathy to that old lady in EngJand, 
his mother. who in ht'r old age has lost all that man could possest> in this 
world ; and wt' sineerely sympathise and condole with her in her irreparable 
10'l8 and bert'8vement. With these words I wish to associate myself with 
the Rt'solution that haR bt>en moved. 

I wish also to 8II8Ociate myself with what the Leader of the House, the 
Boaourable Mr. Crerar, said about that ~ l m  ~h  lIate. il ~b l 
SiJllh. We, who knew him as a Member of this HoWIe, know that he was 
a genuine friend and a thorough gentleman, and we wish also to extend our 
sympathy to the bereaved members of his family. 

1Ir. "am.adaI .. llehw. (Bombay City : Non-Muhammadan Urban) : 
Sir, on behalf of tht Congrea Party in this House I wish to &SROCiate my-
self with the obeervations made bv tnt' u-ader of the Hoase on this very 
melueholvand ud oecallion. TbMt' of us who had the privilege of camin,: 
into ~  with the late Sir Alnander Muddiman remember with pleasu.m 
and ~ i  his many qualities of head and beart. anei while this is not 
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the occasion for judging of the political value of the various measures which 
were passed or not' p8ssed in hill time, everybody. will admit that he 'WIlK 
the least impatient ad the least bitter of all the opponents that we had 
,had to meet on the floor of this IJOU!le. He was never buried under the 
weight of his great of6c.e or of the m.any responsibilities which he carried 
011 his shoulders, but always rose aoove them ; and there was a IIOrt of 
boMOtMe aboQ.t biu), an easy, cheerful. pleasant way which disarmed all 
4Opp(IIiiti .. aad suspicion and which. was a .great instrument in turning 
doubtful friends into cordial companions. That was the great merit of 
fill" Alexander Muddiman. If I may so say without digressing, Sir 
.Alexander Muddiman, along with sev,eral other officers of Governmdnt, 
was a ix>tter man than the system he and they have to work. It IS the 
:mihlortune of some members of the Government that they are t:!alled. 
upon to administer a system whith they them8elves do not like and it is 
Lhis fact to which many of the difficulties of the present situation can be 
traocd. But about Sir Alexander Muddiman it may be truly said tluat 
he tri€d to rise above the syh-tem to the best of his ability. We remember 
he looked so strong and healthy--.:the very picture of health-and it iR 
J'("ally a great wrench that. so soon after his leaving this House he ~h l  

,havc been suddenly relD6ved from 0tU' midst. We are all of us d"cply 
silocked and I request you to communicate to the members of his family 
our sympathy and eondolenee in t heir ~ 10811. 

I would also like to asaociate myself with the observations made by the 
lA-.ader of the House about the late Captain Kabul Singh. 
Bawab Sir ZuUlqar Ali Shan (East Central Punjab: Muhammadan) : 

Sir, I rise i. obedienee to the call of a DJelancholy duty, and I desire to pay 
my, homagt' to the memory of the late Sir Alexander Muddiman. It is 
fiot long since he was with us in this Hou!;C, but we all remember his 
genial ways and the great tact which he displayed in his dt'alings with 
w!, non-official M mb ~  1 aloliQCiate ill!'self entirely with the remarks 
which have fallen from tht' previous speakers. I may add a few more 
:remarks and say that wh'en ht' joined the Government of India as Deputy 
:Secretary he displayed thOl>e titerling qualities which helped him to attain 
to one of the highest positions in India. AfO President of the Council of 
State----I Wail in those days an elected llember of the Council of State-
R.e displayed great tact and s}urwe.d that he was perfectly impartial and 
scrupulously just. I never beaTd any whispt'r againllt hi!! ·reatment of 
either officials or non-officials. It was a great quality in him that he had 
the bili ~~ to please everybody. I remember his work in the Home 
Department and as Leader o.f the House. It is an ine1faceable mewory 
·with me that whenever leame in personal contact with him I carried 
away the most pleasant impreAAion of his personality. and I think this 
~ h  impression created on othenl also. Sir, we are Irrateful to him 
for the example whick he gave us in behaviour. No man 80 haraSsed and 
90 severely criticised faced the AlI8eDlbly with ~  calm and with 
such an irrepressible and genial smile. Sir, I would request you to 
{'on'\'ey to his J"elatives at Home the HeBIe of 10M -which we have sWl.ered 
in his death, and I think all the Jlembers preHent h.!re will agree with 
me in this req u.est. 
1.a1a !.aJpat'Bat (JuHIDldnr Di-TisiOfl : NOft-Mnhammadan) : Sir, on 

'beh3lf of myself and of the Pa.rt,. il~ I hav.e the honour to represent 
.·thi.s HOQ.Re, 1 WMild like to Mfil)Clate m,.lIelf "ith.the remarks that have. 
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been made by the IIonourbale  Leader of the House, about the tragic death 
of Sir Alexander M im ~ Sir Alexander Muddiman was one of those 
men whom we conHider to be rare--he W88 frank and sincere. It is a 
great thing in thpse days to have men amongst British statesmen who, 
in spite of conflict of interests and views that may exist between the 
Government and the opposition, will reduce the amount of bitterneas and 
unpleasantnesR which resultH therefrom to itA 10weRt possible extent. I 
think that ill a great quality which Sir Alexander Muddiman poesesaed 
in abundance and whieh we all fuUt-appreciated on this side of the BOOtIe. 
Weare very IIOrry that he should havc been cut off from the great career 
which he had before him. 

I also wish to associate myself with the regret of the Honse in regard 
to the death of Captain Kabul Singh. 

Sir Punbot&mdu Thakurdu (Indian Merchants' Chamber : Indiln 
Commerce) : Sir, on behalf of the Independent Party it is my painful 
duty to 8880Ciate myself with the remarks which have fallen from the 
Leader of the House. I do not wish to say much, but there is one incident 
which impressed me about Sir Alexander Muddin.an very early after I 
joined the Central IA'.gislature and I think it is only right that I should 
take this opportunity of getting it on record. It was in the Council of 
State when Sir Alexander Muddiman was President in July 1923, when 
the Council of State was in I ~i  and the Kenya White Paper was 
pubilshed in London. The Council was to adjourn on the 27th July, the 
u.st working day, and the Kenya White Paper was available to us on the 
24th of that month. I was working to get a sufficient number of votes to 
get an adjournment of the House, and 15 people were required to stand 
up in their seat. .. before an adjournment motion could be aCCf!pted. 
Unfortunately. the Government "ished to oppose the motion, and Sir 
Narasimha Sarma, who was then Member in charge, told me that he would 
stoutly oppose the motion. When this was brought to the notice of Sir 
Alexander Muddiman, he said to me that the motion which was going 
to be mo.ved was perfectly in order, but I mUHt get 15 people to stand up. 
It WIUt five minutes to eleven on the 27th, and Sir Alexander Muddiman 
inquired whether there was the requisite number of Members present in 
the HOUHe. It was then mentioned to him that the fifteen required to 
support the adjournment motion were not secured. Sir Alexander 
Muddiman sent for Sir Muhammad Shafi, the Leader of the House, and 
told him, .. Will you inform Sir Purshotamdas that if he can get 14, I will 
.. 1and up and be the 15th member". This served its purpose wonderfully 
and we got more than 15 to stand up. Since that incident, Sir, I felt 
that in Sir Alexander Muddima,n we had a man who could be relied upon 
to stand by India even under trammels of office. I think, Sir, this incident 
is sufficient to show that in lluddiman the man, India had much to 
appreciate and even to praise.' 

Mr. B. G. Cocke (Bombay: European) : Sir, I wish to say a very 
few words to join in this tribute both on behalf of myself and those who 
sit on these benches to the memory of t.ht' late Sir Alexander Muddiman. 
My recollection of bim gOl'S back to tht' second Assembly in 1924. He 
was not hel"(' tht'n, hut he was in the Council of State, and shortly after 
he came to this House as Homt' Member. Reference has been made to his 
geniality and good spirits by st'wral speakt'rs to-day, 8Jld those qualities 
were undoubtedly amongst his greatest attributes. Another inatanee 
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which perhaps I might be pE'rmittE'd to recall, though of a somE'what 
different. nature to that just referrerl to, \ms on the occasion whE'n 
Government were likelyl to be depriYE'd of their travelling allowance. On 
that occasion Sir Alexander )Iuddiman with his usual genialit.y said: 
" Notb,ing would please mE' more than to have ::;ix weeks in which to walk 
up the hill to Simla". That incident shows the character of the man 
but he also possessed other very E'xcellent charactE'ristics. lIe ~ very 
~  he Was always easy to approach, and he was very responsive to 
apy request made to him by :Members of the Honse. 

I also desire to associated myself with thE' words of tribute paid to 
the memory of Captain Kabul Singh, and trust the expressions of condol-
ence by the Members of this House may bE' conveyed to the relatives of 
th, deceased. 
1Ir. President: lam sure the House will permit. me to add my 

quota of tribute to the memories of the late Captain Kabul Singh and 
Sir Alexander Muddiman. Captain Kahnl Singh was a very quiet and 
unassUming Member of this House, and, as was just ohserved by my 
Deputy, a thorough gentleman . 

.As regards Sir Alexander !\fudtliman, hE' WIIS associated with the 
Central Legislatnre since 1910 in various capacities. Steadily he rose to 
be the Secretary of the old Imperial Legislative Council, of which I had 
the honour to be a :Member, and in that capacity I came in direct touch, 
and, if I may say so, in intimate toucb with Sir AIE'xandfor Muddiman. 
He was then promoted to the office of the President of th(' ('ouncil of 
St,lte, in which capacity, as the House is aware, hE' showed conHpicuous 
ability and impartiality in the discharge of his duties. With his ex-
perience as President. of the Council (.f State he came to this place lUI the 
L£ader of the House and in that capacity displayed unusual knowledge of 
Padiamentary traditions, and I can say from personal experience he wall 
thoroughly conversant with Parliamentary manners, Parliamentary 
etiquette and Parliamentary methuds in conducting the busineSR of this 
House. I watched his career with t h(' keenest interest and, as you are 
all aware, the relations between the Chair and the Leader of the House 
were then of an extraordinarily cordial nature. He l ~  ~l up for 
tpe d)gnity of the Chair and the dignity of this House. We all miss him 
very much, and it will be my duty to convey an expreAAion of the regret 
u4. condolence of this House to the family of the deceased. 

THE PUBLIC SAFETY (REMOVAL FROM INDIA) BILL. 

The Bon01U'&ble Mr. I. Orerar (Home Member) : Sir, 1 introduce 
~ Bill to provide for the removal from British India in certain cases 
of perSons nut being Indian British subjects or subjects of States in India. 

THE INDIAN INSURANCE COMPANIES BILL. 

TIle BQBOwable Sir George Bainy (Member for Commerce and 
~ Ii) : Sir, I introduce the Bill further to amend the Indian Life 
AssQ.raJ,JCe Companies Act, 1912, for certain purposes, and to provide for 
~  collection of statistical information in respect of insurance business 
~ than life a88Urance busine&'1. 



THE DANGEROUS DRUGS BILL. 

The Honourable Sir Bhupendra Nath llitra. (Finance Member): 
Sir I introduce the Bill to centralise and vellt in the Governor General in 

~ i1 the control over certain i i ~ r('lating to dangerous drugS 
and to increase and render uniform throughout British India the penahid 
for offenceH relating to such operations. 

TIm INDIAN TRADE IrNIONS (.AMENDMENT) BfJ .. IJ. 

The HOJlO1I1'&b1e lIIr. A. C. McWatters (lIember for InduHtries. an4 
Labour) : Sir, I move for leave to introduce a Bill to amenJ 
the Indian Trade Unions Act, 1926, for a certain purpose. 
The object of this Bill is. to remove eertain obscurities which have 

crept into one section of the Indian Tracie Unions Act. That section, 
section 11, deals with the procedure in nppeal from the ordeI1l of the 
Registrar either refusing to register a Trade Pnion or issuing orders 
for the. withdrawal or cancellation of a certificate of registration. The 
section, as it stands, is def('ctive because in the first place it does not 
make clear where the appellate Court is situated ; whether it is to be the 
Court which has jurisdiction in the place where the head office of the 
Union is situated or whether it ill to be the Court which has juri,miction 
where the office of the RegiHtrar is situated. It wns clearly the intention 
of the House when the Trade Unions Bill was under dillCusaion that the 
appellate Court s.hould be the Conrt wher!' the ht'ad office of the Trade 
Union was situated and the first amendment made in this Bill ill to make 
that point clear. Thc second point is that in the existing ~ i  it i8 not 
clear which the appellate Court is in thE' ~i y towns and in RaD-
goon, and the s.econd amendment made in this Bill iR to make it clear 
that the appellate Court in h~  CKses is the HiJ!'h Court and that there 
shall be one appeal in all cast's to the Hif,!h Court. 

The motion W88 adopted. 

!'he Honourable 1Ir. A. C. McWatters: Sir. I introducf' the Bill. 

THE TRADE l ~  BII .. L. 

1'lIe Honourable 1Ir. A. O. IIcWaUers (Member for Industries and 
Labour) : Sir, I move for leave to introduce a Bill to make provision for 
the investigation and Hettlement of trade disputes, and for cf'rtain other 
purposes. 

This Bill, as the House will realise. is an important measure. It has 
been published for some wE'eks and aH the timf' at my diHposal in making 
this motion is ofn'ionsly short, it would be quitl' impossible for me to 00 
more than make a "ery few renHIl'ks on this occasion. I liban content 
myself with giving the DlE'rE'st summary of tllf' provu;ions of the Bill. The 
first ~i  is to provide maehiner:y by which Government shall be en-
ahled. to mtervene as ('arly as ~ibl  ill ('ases of trade disputes. The 
m ~l  may take tht' form of tlle appointment of E'ither Courts of 
I ~ll y or B?arGs of Conciliation. Tn botll ('ases whaT w(' propose to 
do ID the maID is to have publicity and the force of pnblk opinitln in 
shorteninl!' trade disputes wl)ich have been, I am sorry to say. 80 ~ 
l ~ recently, and I think the House will agree with me that it was perhafJS 
a Tllty that such machinery was not available during the last few months. 
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The subsidiary provisions of thf' Bill are two-fold. The first is a pro, 

,·ision which requirf's some interval to elapHe before It strike can take place 
in a Public Utility Service. The ohject of this h; the l~l ion of the 
public, because strikes in  these servic('s are v('ry often serious both to 
life and to property and also because this interval IIf a month, which the 
Bill requires, will give us the opportunity of hrinloting into lll~  the eon-
eiliation machinery which I have just described. 

, 'The'third 'parfi'of",the Bill,'wt\ieb is based, as the House, ~ l~ ~ 
observed, on recent legislation in England, proposes to render Illegal 
strikes and lock-outs in certain circumstances. The definition given in 
the Bill is a definition, so far as it can be defined in law, of a general 
strike., and the illegality occurs only if the strike or lock-out fulfil!! both 
of two criteria. First of all, the strike or lock-out must have objects 
other than. or in addition to, a trade dispute within the trade or industry 
concerned, and in the second place, it must be designed to coerce Govern-
ment either directly or by its effect upon the public. These, a8 I have 
said, are very important provisions on which the IIouse will certainly 
expect me to make a full explanation on a later date. On the pre!!ent 
oeca.sion I think the explanation I have given is perhaps sufficient to ex-
plain the Bill briefly to the House. 

The motion was adopted. 

"!he Honourable Mr. A. O. IIcWaUers : Sir, I introduce the Bill. 

THE WORKMEN'S COMPENSATION (AMENDMENT) BILL. 

The BOD01II'&ble Mr. A. O. IIcWatten (Memher for Industries and 
Labour) : Sir. I mo,'e for leave to introducf' a Bill further to amctAd 
the Workmen's Compensation Act, 1923, for certain purposes. 

The Bill which I ask .for leave to introduce is limited to the Tt'lDoval 
of certain defects which have come to light in the i ~ of the Work-
men's Compensation Act of 1923. The Act came into force on tht' ht 
of July, 1924, and during the interval, a certain number of point!!, :-lome 
of <ktail, some of fair importance, have been brought· to our notice prhl-
cipally by the Commissioners for Workmen '8 CompcnMation, and the 
present Bill is intended to deal solely with these points of detail. But I 
slwuld like to take this opportunity of l lyi ~ that we propose at thf' Mame 
time to address Local Governments with regard to thf' more general prin-
ciples of the Bill. On the present occasion I do not think I need go into 
further detail as regards this Bill which is very fully explained in the 
8~~~ l  ~ 8 and Reasons. 

The motion was adopted. 

!"be BOD01U'able Mr. A. O. IIcWatten : Sir, I introduce the Bill. 

THE n .. 'DIAN SUCCESSION (AMENDMENT) Bll .. L. 
111'. I. A. BbiUidy (Home Department: Nominated Official,) : !'lir. T 

uk for leave to introduce a Bill further to amend tbe Indian Succetillion 
Aet, :1925. for a certain purpose. 
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The Bill is a very short one. It.could hardly have been shorter. Its 
object is /limply to give effect to what was the original intention of the 
Indian Succession (Amendment) Act, 1926. It was not the intention of 
that Act that the willH of lliudus, Buddhists, Sikhs and Jains beyond 
those mentioned in section 57 of the Act of 1925 should be subjeeted to 
the requirements flf probate or letterH of administration. It was not 
perceived at the time that an amendment of seetion 213 ef the Ad was 
necessary, and all that this BillseekH to do is to confine th08e requirementK 
of probate or letters of administration to the wills 1)f'Hindus; Bucfmtists, 
Sikb1l Hnd .Jain" mentioned in sub-section (1) of section 57. 

The motion was adopted. 

Mr. I. A. Shillidy: Sir, I introduce the Bill. 

THE REPEALING AND AMENDING BILL. 

Mr. L. Graham (Secretary, Legislative Department) : Sir, I move for 
leave to introduce a Bill to amend certain enaetments and to repeal 
ecrtain other enactments. 

The object of the Bill, as stated in the StatelHnt of Objee&a ancI 
Reasons, is to make a few necessary amendment. of a formal _tare in 
certain .enactments and to repeal certain spent or Wl81eu matter in the 
Stat ute-book. 

The motion was adopted. 

Mr. L. Graham : Sir, I introduce the BilL 

THE INDIAN PENAL CODE (AMENDMENT) BILL. 

(AXENDMENT OF SECTION •• ) 

Sir Denys Bray (Foreign Secretary) : Sir, I move for leave to 
introduce a Bill flirt her to amend the Indian Penal Code for a certain 
purpose. 

ThE're is nothing controvel'8ial (Some HOfIOMrable Members: " Oh !") 
in the spirit in which this Bill has been designed and I greatly hope tllat 
I "hall pt'Mmade the House to receive it in no controversial spirit. The 
fundamental object of t he Bill in as simple and plain language as I can 
find is the better preservation of India '8 interest.s abroad. Of . late, those 
intereHtN havE' bt'Cn jeopardised. I had almost. said impaired, by certain 
stltlfDlE'nts in certain quart.ers which tended to promote, in the languagl' 
of the Bill, unfriendly relations between India and foreign countries. It 
is only recently that Government has realised that there is no provision 
in the law to cover cases of this kind. Hence the Bill whieh I now ask the 
leave of the House to introduce. 

The _motion was adopted. 

Sir DenYl Bray : I introduce the Bill. 

THE MA TCII I ll~  (PROTECTION) BILL. 

The Honourable Sir George Ba.iDy (Member for Commerce and 
Railways) : Sir, I move for leave to introduce a Bill to provide for the pro-
tection of the match industry. 
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. 'rkis Bill is a very short and a very simple one. It is based, as Mem-
ben: wm no 'doubt realise, on thc report recently published of the Indian 
Tariff Board regarding the protection of the match industry. The Gov-
ernment of India: have aoeepted the recommendation of the Board and this 
Bill proposes to give effeet to that recommendation. The rate of duty 011 
matches Will he left unchanged, but the duty which at present occurs in 
h ~  part ot the Tariff Schedule will be transferred to the protective 
part of the Schedule. The object of that of collrse is to give the BouRe 
an opportunity of expressing a definite opinion regarding the protection 
of the industry. Sir, I move. 

The motion was adopted. 

The HODOu.rable Sir George Rainy : Sir, I introduee the Bill. 

THE INDIAN INCOME-TAX (AMENDMENT) BILL. 

The Honourable Sir Bhupendra N&th lIIitr& (Finance Member) ~ 

~ .. I beg to move for leave to introduce a Bill further to amend the I i~ 

lncome-t.ax Aet, 1922, for a eertain purpose. 

The purpose, Sir, is a very simple one and is a corollary of the forma-
tion of a Central Income-tax Department. 

The motion was adopted. 

!"be Honourable Sir Bhupendra N&th lWitra.: Sir. I introduce the 
Bill 

THE MADRA8 I~  (AMEXDMENTj BILL. 

'lhe.BOIlO1Ir&ble Sir . Bhupendra. N&th lIIitra. (Finance Member) : 
Hir, I beg to BlOW' for leave to introduce a ~ill further to amend the Madras 
Salt Act, 1889, for a certain purpose . 

. 'l'his. again, Sir, is a very simple Bill and its sole object is to remove a 
l~  :in the existing Act. 

The mption was adopted. 
. , . 

. fte Bonoarable lir Bhupendra Ibth Mitra : Sir, I introduce the 
l~ll  

The Assembly then adjourned till Eleven of h~ Clock on Wednesda r. 
the 5th September 1928. 
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